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L O K S A B H A  D E B A T E S

LOKSABHA

Tuesday, November2 8 ,1991/^rahayana 
S. 1913 (SAKA)

The Lx}k Sabha met at 
Eleven of the Clock

[MR. SPEAKER in the Chaii]

MEMBERS SWORN

[E n g m

SHRIB. M. MUJAHID (Darwad South) 

SHRINITISH KUMAR (Barh)

11.02 hrs

OBITUARY REFERENCE 

[Enpffs/)]

MR. SPEAKER: Honourable Member. 
I have to inform the House of the sad demise 
of one of our former colleagues Shri T.V. 
Chandrashekharappa.

Shri T.V. Chandrashekharappa was a 
Member of the Fifth, Seventh, Eighth and 
Ninth Lx)k Sabha durlr^ 1971-77 and 1980- 
91, representing the Shlmoga and Davangere 
constituencies of Karnataka. He was also a 
Member of Rajya Sabha between 1978 arid 
1979.

An active sodal and political worker.

Shri Chandrashekharappa took keen Inter­
est in agrkajiture and rural devetopmenL He 
was associated with several boards consti­
tuted by the State Government from time to 
time in connection with the devetopment of 
agriculture.

An able Parliamentarian, he took keen 
Interest In the proceedings of the House and 
also sensed on various Parliamentary Com­
mittees.

Shri Chandrashekarappa passed away 
on 18 November. 1991 at Bangtore at the 
age of 57.

We deeply mourn the bss of this friend 
and I am sure the House will join me in 
conveying our condolences to the bereaved 
family.

The House may now stand in silence for 
a short while as a mark of respect to the 
deceased.

{The Members Uwn stood in sSence h r a 
shat while)

11.05 hrs

ORAL ANSWERS TO  QUESTIONS 

[EngHshi

Prhratisatkm of Air India, Indian Airlines 
andlTDC

61. SHRI MORESHWAR SAVE: 
SHRI SHRAVAN KUMAR 

PATEL:
Will the Minister of CIVIL AVIATION 

AND TOURISM be pleased lo state:
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(a) whethw the Government propose to 
partialV privatise the Air India. Indian Air- 
Ines and India Tourism Development Cor­
poration;

(b) If so. the reasons therefor and the 
details of the scheme;

(c) whether the Govemment have re­
ceive any representation against such 
move; and

(d) If so, the details thereof and the 
action taken by the Govemment thereon?

TH E MINISTER OF STATE OF THE 
MINISTRYOFCIVILAVIATIONANDTOUR- 
ISM (SHRI M.O.H. FAROOK): (a) to (d). 
Some representations have been received. 
No spedficdecistons have sofar been taken 
in respect of Air India. Indian Airlines and 
riDC.

SHRI MORESHWAR SAVE: Hon. 
Speaker. Sir. here the hon. Minister has 
stated that no spedficdeclskm Istaken. But 
it Is a fact that the Cabinet CommKlee on 
l^nom k: Affairs. CCEA. at its meeting two 
days back consUered the Issue and ap­
proved a list of 41 select PSUs for disinvest­
ment to the extent of even 49 per cent 
against the statement of the hon. Finance 
Minister for 20 per cent of tt? And Air India 
and the ITDC are among that LisL

My second supplementary Is...

MR. SPEAKER: Only one supplemen­
tary at a time.

SHRI lin^MAL KANTICHATTERJEE: 
You ean say part 'B' and not the ‘second 
supplementar/.

Mf^ SPEAKER: You are putting your 
woids in his mouth.

TH E MINISTER OF CIVIL AVIATION 
At«)TOURlSM(SHRIMADHAVRAOSCIN- 
OIA): Mr. Speaker. Sir. in answer to the 
question put by the hon. Member. I wouM 
ISce to say that all these three organisations

are oonsMerlng the issue and we will be 
putting upour proposal separately if we have 
any such.

SHRI MORESHWAR SAVE: Is it a fact 
that these undertakings are suffering be­
cause of huge pHferage and inisappropria- 
tion and whether the Minister is aware of it 
and. If yes, whether he is planning to plug 
and check this?

SHRI MADHAV RAO SCINDIA: One 
always keeps reviewing such matters and as 
and when such complaints come, actbn is 
taken from time to time. I wouki not say that 
any large scale scandal has come to our 
knowledge in recent times.

SHRI INDERJIT SINGH: Policy guMe- 
lines regarding the public sector undertak­
ings have been enunciated recently by the 
hon. Rnanoe Minister, although he took the 
oppoiftunity to do so not while he was in this 
country but abroad in Bangkok. However, he 
made it dear and he repeated itthe other day 
in this House that only those public sector 
undertakings which, according to him, are 
unviaUe or running oontinually in k>sses 
may be consUered for being cbsed down. I 
want to know whether it Is not a fact that the 
ITDC form its very inceptton has been run­
ning with prafX. bi that case, firstly, how does 
the questkMi of dosing it down arise? Sec­
ondly. why does the Govemment itself not 
take active steps to improve the efficiency 
and worldng of the ITDC which, at the 
moment, has got no full4ime Chainnan or 
Managing Director and whose Board of Di­
rectors iscomposedof people, mostof whom. 
I think, are not at all active ki their duties? 
And why are the efforts being made to rope 
in the name of some foreign hotel chain in 
order to attract tourists or somethbig from 
abroad? It is a dedston which is really a 
misadventure because recently that ded- 
sk>n has had to be scrapped again. Why dkf 
they go in for all this spending ciores of 
rupees? This Raddison Hotel Chain was 
brought in because tttey felt that its name 
wouM attract tourists from abroad and crores 
of rupees had been spent. And now that 
dedston has had to be abandoned, ktay we
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kiKiw who is responsible for It? Ar« these 
things gob)g to be gone inio or are there Just 
going to be tala  everyday about dosing 
down pubflc sector undertaidngs?

SHRIkMDHAVRAOSCiNDIA: At pres­
ent we have no intmtion of closing down the 
ITDC. There are several options under oon> 
sideration. But at present (he question of 
dosing down of ITDC is not being contem­
plated.

SHRISHRAVANKUMARPATEL:Fiom 
the answer tabled, it b  obvious that the 
Government is seriously considered of in­
volving private equity partlc^ion in the 
three Government Undertaidngs. I would 
like to know whether it is to improve the 
management or to broaden the capital base 
or to make them viable and effteient.

Since Air India is still making profits, 
presumably owing to intemational competi- 
tk>n and the domestic Airlines are incurring 
bsses. I would ike to know whether the 
Government propoees to promote parallel 
private sector airUnes in domestic sedor to 
introduce heavy oompetitton with or without
-̂--- * —   M - J- - - - _ -foreign conaooranon.

SHRI MAOHAV RAO SCINDIA: Vari­
ous proposals are under conskleration and 
the reasons certain^ are to make the o^ani- 
saUons more aooountable. Rather than use 
the WDid ■PrKnlisa*. What is really being 
oonskleredis tfiemaltardgoing publia Abo 
by having a veiy laige number of sharehold­
ers, they can faoM the management more 
accountable and 4wreby create more alert­
ness to the managemenL One of the consU- 
eratkxis couU also be the widening of the 
capital base for the sake of fleet renewal 
programmeofeKpansfanprogranmes. Since 
an organisation, for instance, fike Air India 
wouM not Iketobe a burden on the genrsi 
exchequer atRl to false her own financing, it 
needs a much broader capital base in future. 
I think tiiat would also be one of the conski- 
eratkms and those proposals will soon come 
to a firm dacWon. AV the two or three 
aspects mentioned fay the hon. Member are 
the matters that are under conskieration.

As far as the questton of aikming the 
private Air S e n ^  to start is concerned, 
there is already a open sl^ polcy dedded by 
my predecessor. We are detennined to see 
that those people who want to operate are 
given a fair dtance to do so. is not our 
responsibility to see whetherth^ suceed or 
not or whether they are viable or not It is their 
mvestment dedston. But according to the 
dedston taken in the past, we certairilywouM 
Nke to ensure that conditk>ns are created 
where they are given a fair chance and no 
obstades are created for them. In any case, 
this particular second supplemenataryofthe 
hon. Member, I do not think, comes under 
the purview of this questton.

SHRI RAM NAIK: Sir, instead of a good 
number of sharehdders keeping the control 
over the management, I personally feel that 
this Parliament is suffkiiently capable of 
keeping control over it. Now my questkm is 
which are the'parties who have represented 
tothe Government about thesedunges and 
whether there are any foreign parties and 9 
so, the names of those patties who have 
made the representattons.

SHRI MAOHAV RAO SCINDIA: No 
representatons have been received so far.

SHRI RAM NAIK: The reply says that 
some representatkms have been received.

SHRI MADHAV RAO SCINDIA: A 
couple of Trade Unkms have written to Shri 
M riya Gupta and he had gpVen a represen- 
tatkxi. Also the ACEU has given a strke 
notice on the 29th and ft becomes a sort of a 
representatton. One more unrecongnized 
unton has also represented but there is no 
foreign patty.

SHRI NIRMAL KANT1CHATTERJEE: 
Sir, alreacfy tiwre are private parties servkig 
as flight klchens. At the Catoutta Airport. 
Oberd has been altotted a big ptot of land for 
future constnjcdon. The Hotel Corporation 
of India which Is not mentk>ned here is 
scouting for private p a r ^  While this is a 
prof ift making sector, tiie question that does 
arise is apart from the capital base whsi are
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ttta additional benefits which the privatisa­
tion would generate and what are the rea­
sons being considered in the directbn to 
privatise any of these sectors?

SHRIMADHAV RAO SCINDIA: As far 
as the profit making organisations are con­
cerned, I wotjid lil<e to clarify that in the hotels 
division ITDO is not a profit making organisa­
tion. It is the duty free which really contrib­
utes to the profit of the ITDC. However, that 
apart, I have already said that considera­
tions are the question of widening the capital 
base, a more professnnal management, 
better sales network nattonally and inter­
nally, more accountability and also contribu­
tion towards resources that are to be raised 
for meeting the deficit in the general budget.

SHRI A. CHARLES; The whole House 
agrees that the performance of the ITDC, 
Indian Airlines and Air India is farfrom satis­
factory. That is a larger issue and I leave K 
there. I would like to draw the attention of the 
hon. Minister through you to a very small 
point. The services in the Indian Airlines and 
Air India is not satisfactory. Even the toilets 
are very very badly kept and there are In­
stances where foreigners have complained 
about It.

MR. SPEAKER: Does it arise out of this 
questton?

SHRI A. CHARLES: It is very important.
Sir.

MR. SPEAKER; But does it arise out of 
this question?

SHRI A. CHARLES: About the fTDC 
there Is a point. There are a number of 
vacancies due to the retirement of 
off icials.They are not filled. May I know from 
the hon. Ministerwhetheractnn will betaken 
to fill up those vacancies?

MR. SPEAKER: Not allowed.

SHRI ANNA JOSHI: Is it a fact that the 
Government is not any more interested in

continuing the Vayudoot services from 1st 
January 1992?

MR. SPEAKER: This does not arise out 
of this questton. This relates to Air India, 
Indian Airlines and Tourism Development.

{bttamjpHons) '

SHRI CHAIMDRA JE E T YADAV: Hiere 
is already a conf usnn by various statements 
of Ministers about the public sector under­
takings. I think that today’s answer of the 
Minister is going to add to more confuston. 
He says that there are many options open. 
The Government is considering varnus 
options that may include partial privatisatnn 
also. He also says that the Hotel Industry is 
not earning profit and therefore they want to 
professionatise it and they want better 
accountablility.There are some high officers 
of ITDC in the hotel industry against whom 
CBI cases are pending and investigatnns 
are going on. I woukJ like to know whether 
the Government w illt^e action against such 
officers who are guilty of corruption or who 
are doing harm to the industry, so that at 
least a message goes that their functtoning 
will be better and they will be accoutable. 
The most important thing is that these are 
mismanaged. It is not that there is wrong with 
the phitosophy as such.

SHRI MADHAV RAO SCINDIA: I would 
like to certainly assure the hon. Memberthat 
if anyone is found guilty by CBI or any other 
agency, very stem and deten’ant actton will 
be taken against him. As far as the confuston 
is concerned, IthinkthatwoukJ be cleared in 
a very short time.

Destruction of Himalayas

*62. SHRI BUOY KRISHNA HAN- 
DIQUE:

SHRIM ATI VASUNDHARA 
RAJE:

Win the Ministor of ENVIRONMENT 
AND I^R E S TS  be pleased to state:
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(a) whether there is a large scale de­
struction and denudation of forests in the 
Himalaya;

(b) if so, the reasons therefor;

(c) the steps taken by the Government 
to save thd Himalayas; and

(d) the details of area cohered by leases 
granted by the Government for mining and 
the areathereform proposed to be de-leased 
for this purpose?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (d). A 
statement is laid on the Table of the House.

STATEM ENT

(a) and (b). No large scale destruction 
and denudation of forests have taken place 
in the Himalayan Region. The actual forest 
cover in the Himalayan region has shown an 
increase from 1,87,000 sq. kms. to 1,94,161 
sq. kms. during the assessment made in 
1987 and 1989 by the Forest Survey of India 
using Lands at imageries relating to 1981 -83 
and 1985-87 respectively.

(c) Among various steps taken by t̂ a» 
Govemment for Himalayan conservation 
are:-

(i) The Forest (Conversation) Act, 1980 
was enacted to check the diversbn of forest 
land for non-forestry purposes;

(ii) The State Governments have been 
asked to conskJer a ban on green felling of 
trees on hilly and mountainous regbns above 
1000 metres;

(iii) Guidelines have also been issued to 
the States to involve village communities in 
protection of forests on usufruct basis;

(iv)TheGB Pant Himalayan Institutefor 
Environment & Development is engaged in 
research and devebpment studies;

(d) Diversbn of forest area for mining 
projects is permitted only after prior approval 
of the Central Govemment under the provi- 
stens of the Forest (Conversation) Act. 1980. 
The State wise details of forest areas permit­
ted for mining by the Central Government 
are as follows:

Name of the State Forest area released (In hectares) 
Since 1980)

Andhra Pradesh 4371.42

Assam 0.00

Bihar 717.85

Goa 0.00

Gujarat 107.38

Haryana 0.00

Himachal Pradesh 0.00

Jammu & Kashmir 0.00

Kamataka 13.42

Kerala 0.00
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Mame of t/w State Forest area released ftn hectares)
Skio»1980)

Madhya Pradesh 4560.04

Maharashtra 22.65

Manipur 0.00

Meghalaya 0.00

Orissa 1698.18

Punjab 0.00

Rajasthan 1.37

Sikkim 0.00

Tamil Nadu 111.82

Tripura 0.00

Uttar Pradesh 1684.14

West Bengal 0.00

A & N  Islands 8.00

Dadra & Nagar HaweG 0.00

Daman & Diu0.00

Anjnchal Pradesh 0.00

Total 43286.36

SHRI BUOY KRISHNA HANDIOUE: MR. SPEAKER: You don4 have to give
The hon. Mnisterin his statement stated that the information. You have to ask the ques>
there are no large scale destruction and tion. Ask a pointed question and gel apointed
denudatbn of forest. But as reported from reply.
various sources, the blasting operations in
limestone quaries in the iowar Himalayas in
Himachal Pradesh has caused masshre SHRI BUOY KRISHNA HANDIOUE: 1
denudation of forest resultfaig in extensive want to know, since the order given by the
land slides, impoverfshment of flora and H «h  Court is to suspend blaating and It was
fauna, decSne in agricultural production and not done, whether the Government thinks
recurrent and wide^read ttoods. Yet, lime­ that these existing Environment Acts are not
stone production has abmost doubled from effective to protect the environment or is it
4J6iakhtonnesin1987-88to7.95 tonnes in due to the wilful connivanoe erf the eon*
tfte last «»ed( of last February. cemed departments.
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M R SP EAI^R : As a matter ol fact. 
diKerant methods have to be foHowed for 
getting the laws modWied and you cannot do 
it this way. Anyway, the Minister is on his legs 
and he will reply-

SHRIKAMAL NATH: The hon. Member 
has expressed concern about the limestone 
mining In Himachal Pradesh. Undoubtedly, 
Bmestone mining does lead to some envi- 
lonmentaJ degradation. In my answer, I have 
given figures of the areas which have been 
diverted for mining purpose in Himachal 
Pradesh. I have given figures relating to 
forest land, the land which comes under the 
Forest Conservation Act. I am afraid, Idonot 
have the figures and I cannot have them of 
private lands or any other type of non-forest 
land which has been diverted for mining.

Sir, in Himachal Pradesh the total forest 
area, as per satellite imagery, has under­
gone an increase during the years 1981- 
1983 and 1985-1987. These were the peri­
ods, a span of four years in which satelltte 
imagery comparisons were made. In Hima­
chal Pradesh, there is an increase of 3.8 per 
cent, which if translated into square kilo­
metres, comes to 495 square kitometres.

SHRI BUOY KRISHNA HANDIQUE: 
Consklering the devastatkm of trees and 
plantatnns. it appears that in large number 
of cases, the mining leases were either 
granted or mining was illegally right done 
with in the forest area, apart from tfie area 
permitted for the diversion of mining proj­
ects, as stated by the hon. Minister. As 
suggested by an expert committee consti­
tuted by the Minister of Emvironfflent and 
Forest, as per the High Court order of 8th 
Jan.*91, will the hon. M ii^e r consider ban­
ning of mining in certain sectors of the Hima­
layas so that Himalayan ecology Is pre- 
senred and the effects of the distributed 
ecology may not adversely affect the eoo- 
togical pattern of the plains in the country?

SHRI KAMAL NATH: Sir. mining in the 
Himcdayan region has been a matter of 
concern and I share the concern of the hon. 
Member. Even the Supreme Court had made

certain tibseivatons on this. Ihamrecenlty 
constituted a committee to kwk into aU 
aspects of the environment with regard to 
mining inthe Himalayas, especially in Hima­
chal Pradesh, becausethere was a viewthat 
a tot of mining industries shpuki come up 
there. There was also a q u e s ^  of environ­
mental degradaton. So. to kx>k into this, I 
have constituted a committee of experts. I 
shall be getting the report very soon. After 
getting the re p ^. We shaH consider It for 
appropriate a ^ n .

SHRIMATIVASUNDHARA RAJE: Sir. 
it is very touching and interesting to note that 
the Ministry of Environment has actuaHy 
stated that there is no large scale destruction 
and denudation of forest, as per imageries 
relating to 1981-83 and 1985-1987. etc. 
However, recently a Conference on Energy 
and Environment was heM and they sak) 
very clearly that there was tremendous 
degradatkm, destnjctton and devastatkm in 
the Himalayan areas; and they further saU 
that the Hlm ab^n Actkm Plan shouki ur­
gently be conskJered. So, I wouki Hke to 
krww from the hon. Minister, M h^ has done 
anything about the Himal^an Actbn Plan 
and when he proposes to get this going?

SHRI KAMAL NATH: Sir. I have got 
figures which shows that there has been an 
increase in the forest cover in the Himalayan 
regk>n. But, I am not aware of this Commit­
tee orgroup of people, caOing themselves by 
whatever name, who sat and made certain 
observations.

Theecotogical aspectsof forests inthe 
Himahqran regkm are vary important We 
aregivkigitallimportance.Weai«giMnig)taB 
importance. Recently, the Q.B. ParA Hfana- 
layan bntitule for Environment and Devel­
opment h  Abnora has been sM up. Its obiec- 
tive is to oonskler ttw ertire gamut of tiw 
aspects of envkonment and eootogy ki the 
Himalayan regkm. So. this Institute ibeV 
shall be kMUng kito these aspec(ts. kisbeing 
set up by us.

SHRIMATI VASUNDHARA RAJE: Sir, 
the lyNnister Is saybig that he knows nothng
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about the high-powered conference which 
took place on the 27th September in Simla 
where experts from different parts of the 
country attended a two-day national work­
shop on this.

People had come from all overthe place. 
A plan was dven submitted to the Prime 
Minister. And the Minister has categorically 
saki on the fk»r of the House that he does 
not know anything about such a high-pow- 
ered committee or that a plan was actually 
proposed to the Prime Minister. I wouM like 
to have a reply on that

Apart from this, he sakJ that among the 
various steps taken by the Government for 
conservatnn, one is the Forest Consen/a- 
tk>n Act of 1980 which was enacted to check 
the diversion of forest land. On the floor of 
this House, during a debate in whnh partka- 
pated, the Minister said very clearly some­
thing like, 1,37,000 hectares of forest land 
were diverted for purposes of illegal mining 
and encroachment. He sakl this on the floor 
of the House. What does he intend to do 
about situations like this? It means that I 
have not been given the complete truth in the 
answer.

SHRI KAMAL NATH: Sir, the Hon. 
Member is totally confused. {Intanvptions) I 
will clarify. {Intem^Jtions)

MR. SPEAKER: While asking some 
other questk>n, you can pay him back in the 
same coin.

{Intamjptions)

SHRI KAMAL NATH: I am very serious. 
(baarruptions)

i never thought that the Member had 
understood this questton in the seriousness 
which it deserved.

SHRIMATIVASUNDHARA RAJE: I am 
not expecting this kind of answer, {kitanvfy- 
ttons)

MR. SPEAKER: Please take your seaL

SHRI KAMAL NATH: I appreciate the 
concern of the Member.

MR. SPEAKER: This is like a good 
Minister.

{Interruption^

SHRI KAMAL NATH: Between the 
brother and the sifter- the tHother is behind 
me and the sister is in front of me- I am 
sandwiched.

[Transladorii

SHRIMATI VASUNDHARA RAJE: 
Please reply to the questton. Mr. Speaker, 
Sir, this is not the proper way. He is in the 
habit of avokling things in a lighter 
wm„{lnterruptk>ns)

[EngBsh]

MR. SPEAKER: I think, you will direct 
your ingenuity in the right directton.

SHRI KAMAL NATH: It is all right 

[Translatiori[

SHRIMATI VASUNDHARA RAJE: Mr. 
Speaker, Sir, the hon. Minister should reply 
the question with all seriouness instead of 
taking it lightly. Probably, the hon. Minister 
is not aware of what all transpired in the 
conference.

[EngSsm

SHRI KAMAL NATH: Sir, there are 7- 
800 Non-Govemental Organisattons (NGOs) 
which, from time to time, are hokling semi­
nars and conferences-very useful and very 
good. They come up with suggestbns. Some 
of them have already been received by my 
Ministry before. Some of them are some­
times due. We do have a took at all d  them. 
Now what I mean I will oonrect myaalf, if 
required was that I wouki havo pMhaps 
tooked at at these suggestkms wMd> oome 
from time to time. I gat them on dally basis. 
They are happening all over the countiy.
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They are veiy useful suggestions. The 
Member was concerned that I made a state­
ment on the floor of this House.’

MR. SPEAKER: Generally, the Mem- 
berisconcemedwith remedial measureyou 
would llte to take.

SHRI KAMAL NATHc About illegal di­
version of forest land, I had given figures 
relating to diversion of forest iand-not illegal 
diversion of forest land. (\ntomipSons) I do 
not ncsH.{lat9mjraion^

MR. SPEAKER: You should not do like
that.

SHRIMATI VASUNDHARA RAJE: I 
wouM like to know if encroachments are 
illegal or legal. The word ‘encroachmenf has 
been used.

SPEAKER: He was not referring to 
the liegar. He explained to me in my ChaMi- 
ber.

MR. SPEAKER: He isdistinguishing the 
ones which are done with permisskxi and 
which are done withour permisskMi.

SHRI KAMAL NATH: I will clarify the 
positton. What I had sahl both on the Fk>or of 
this House and on the Floor of the Rajya 
Sat>ha was that certain area was regularised 
for encroachments prior to 1980, that is, 
encroachments which had taken place prior 
tol 980. This regularisatnn was done subse­
quent to 1980. In 1980, we had the Forest 
Conversatnn Act This regularisation was 
done after 1980. But the encroachments 
pertain priorto 1980. Thisquestk>n is noton 
that subject. I had given those figures. But I 
do not have the figures readily available with 
me now. But we are giving due concern and 
wearegivingail the priority to it.(lnte/nfMji[)ns)

SHRIMATI VASUNDHARA RAJE: Sir, 
he had used the word 1990. He cannot get 
away with H...(/!nte/npfib/)s) ...Sir, he is a 
Minister. He shoukJ be responsible. I do not 
expect this kind of an answer from him. He is 
now saying 1980. (IrtfemfXibfls)

MR. SPEAKER: Mr. Minister, Ithinkthis 
is a big question and you wouM like to 
discuss this matter with the Members who 
are concemed with this matter. You can caH 
them and discuss it with them.

SHRI ANANDGAJAPATI RAJU POO- 
SAPATI: Mr. Speaker, my questton is a 
togical extenston of this question. I wouM Ike 
to ask about the Conference whwh is going 
to take place next year in Brazil. Now, envi­
ronmental concern have come to the fore­
front and even this question is about forecast 
denudatnn and all that The concept of 
sustainable development has also come to 
the forefront. So, I wouki IH<e to know from 
the hon. Ministerasto what work or exercise 
he has done in that directnn to see that 
developmental concerns of all the devek>p- 
ing countries and particularly that of India are 
maintained afongwith forest coverage and 
sustainable devefopments.

SHRI KAMAL NATH: One of Ibe most 
impoitant post-war Conferences, the UNCED 
Summit is going to be hekl in Brazil in June 
1992. It is Head of States Conference. For 
the last several months, we have t>een pre­
paring for it Preparatory meetings have been 
heki. I have personally hekl meetings with 
prominent NGOs and taken their views. We 
are getting inputs from all sectors to prepare 
a comprehensive strategy for India and 
sustainable development for the UNCED.

SHRI BHUWAN CHANDRA KHAN- 
DURI: It is apparent from the discusston that 
there is a consklerable difference in the 
perception of denudation and deforestation. 
The Minister has quoted the Landsat figures 
relaUng to 1981-83 and 1985-1987.1 wouW 
like to know whether there have been any 
efforts to get the latest information in tfus 
regard or not If not, wOl the Minister kindly 
plan to get the latest information for different 
parts of the Himalayan regbn?

SHRI KAMAL NATH: Sir, the last r « -  
ures which we obtained were in 1989. This is 
an on-going process and even now. this 
process is on-going. From time to time, 
SatellKe imagery figures are being taken. It is
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anon-going process for various parts of the 
State.

[fiansfatfon]

SHRi RABI RAY: Mr. Speaker, Sir, In 
responsetohiswritten reply tothequestbns 
on forest Imd-, I would like to know whether 
state Governments have vk>lated Forest 
Conservatkm Act, 1980 and have denu- 
dated and destroyed forests without any 
prior approval of Central Government. Has 
any such instance come to notice to the 
Govemment?

lEngSsh]

SHRI KAMAL NATH; There have been 
no sertous vtolatnns of the Forests Act t>y 
the State Governments. There have been 
some cases about whnh there was some 
ambiguity and it was done inadvertently on 
thepartof the StateGovemments. The State 
Governments have been informed and they 
themselves have come back and as sug­
gested they have even taken remedial 
measures in some cases.

[Translation]

SHRI KRISHAN O U TT SULTANPURI: 
Mr. Speaker, Sir, I wouU like to know from 
the hon. Minister the detail regarding leasing 
of land in mining areas by the Central Gov­
emment. I also want to know how many 
cases of issues of pattas have been sentt^ 
the State Governments for approval of the 
Centre. Out of the cases so recommended 
by the State Governments, the number of 
cases cleared t>y the Central Govemment 
and the names of the persons who have 
managed to get land on lease at various 
places and are now damaging the environ­
ment? in Mussorie hills, t>an has been im­
posed on mining of limestone. In my con­
stituency, mining of Timestone is going on 
from Paunta Sahib to Pawan. Contractors of 
Dehradun who were responsi>le for causing 
damage to the hills tiiere are now being 
given contracts. Will the hon. Minister get the 
matter investigated and take action in this 
regard as the contracts have been given by

the B J.P . men....(ilrrtei?ipr«iMi^ 

lE n g m

SHRI KAMAL NATH: Sir, I have no 
informatkm with regard to the aflotment of 
forest land and ghring pattas by the State 
Government to anyone without the permls- 
sk>n of the Central Government When this 
was brought to my notice, I had checked up 
with the Govemment of Himachal Pradesh 
and I was informed that it was not correct.

With regard to the other question on 
mining, I request the hon. Member to give 
me the specif k; cases that he mentoned and 
I will certainly took into them.

[r/ansi!a(ion]

PROF. PREM CHAND: Mr. Speaker, 
Sir, the hon. Minister has stated in Ms reply 
that in Himachal Pradesh no land has been 
transfen'ed for these purposes. The hon. 
Minister has also mentioned that he is par­
ticularly interested in the Committee consti­
tuted for Himachal Pradesh. Has any pro­
posal been received by the Central Govern­
ment from the Govemment of Himachal 
Pradesh to the affect that Central Govem­
ment shoukl take the responsibility of pro­
tecting the ecotogy of whole of the Hima­
layan range keeping in view the importance 
of environment from national perspective. 
Though it wifl result m much expenditure but 
whole of the Himalayan environment wHI be 
protected. WiH the Government make avail­
able funds to the Govemment of Himachal 
Pradesh for protecting Himalyan ecotogy in 
which interest has also t)een shown by o ^ r  
nations which are even prepared to provide 
assistance for the programme? For this 
scheme will funds be made 
available..(/!rrt«m4ptibn^

SHRI KAMAL NATH: Mr. Speaker. Sir. 
full priority is being given to safeguardtoig 
environment in Himachal Pradesh. Hlnui- 
chal Pradesh is also being given priority in 
the internatonal schemes of piotecttng 
environment and ecology. The hon. Member 
if aware of all this and he has also stated thK
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a oommittee has be«n oonstilutad for Hima­
layan ragion. Himalayan ragbn is apraad in 
Himachal Pradesh. Uttar Pradesh and Ben­
gal but tiie problems in West Bengal and 
Uttar Pradesh are different. Committee was 
constituted for spedfic issues being con­
fronted by Himachal Pradesh. I think only 
after receiving the report of the Commitlee, 
the Gkwemment will be able to pursue the 
matter.

[Engtm

SHRIK. P. SINGH DEO: Sir, in relation 
to part (c) of the Minister’s reply I would like 
to knowtttat what is the exact mechanism for 
monitoring ; whether the existing set up in 
the States is going to take up this increased 
activity and if so, whether that existing staff 
has been oriented for the protective aspect 
of forestry vis-a-vis the productive aspect

M R SPEAKER: Are you leading to the 
Ex-Servicemen organisatton?

SHRI K.P.SINGH DEO: Yes, Sir. U you 
want me to.

SHRI KAMAL NATH: I wish he was 
because the ecok>gical task force has dona 
a veiy good job and I wish his questkm was 
about that.

Sir. some of the steps taken for the 
improvement of Himalayan forests are Inte­
grated Water-shed Devetopment Scheme. 
Minor Forest Produce Scheme. Area Ori­
ented Fuel wood and fodder scheme and 
Beneficiary Oriented scheme for Tribal 
Devetopment. I wiU be very happy to give 
more detafls of these schemes to the hon. 
Member if he wishes so.

SHRI K.P. SINGH DEO: Sir. my ques­
tion has not been answered. I w ant^ to 
know the exact mechanism for monitoring. 
As narrated in part (c) of the questton. very 
laudable steps have been taken by the 
Government I wouM lice to know what is the 
exact mechanism of monitoring; whether it is 
doing K through the existing agendes or by 
supplementaiy agencies and whether the

existing staff has been oriented suffkHentV 
because so far it is only the productive as­
pect whKh is covered in FRI.

SHRI KAMAL NATH: Regbnal offk»s 
have been set up by us at six places includ­
ing one at Chandigarh with the Officer of the 
rank of CCF. Chief Consemative of Forests 
to do this monitoring and also to coordinate. 
I wouU Ike to inform the House, through you. 
Sir, that I have received many complaints 
from Members, both in the Consultative 
Committee meetings and otherwise, regard­
ing the figures of afforestatton whfoh were 
planted but dkl not get saplings out of them. 
I have asked every State' Government to 
give me spedfk: figures, btock-wise. Pan- 
chayat-wise and district-wise of plantation 
taken in tiie cun«nt plantation season. Once 
I get that figure I wiH endeavour to inform all 
Members of Parliament the plantatnn taken 
place in each one’s constituency so that they 
can themselves give me the feed back.

M R SPEAKER: We havegivenhalf-an- 
hour to this question and we had good ques­
tions and good answers too.

\Transla6on\

SHRI SURYA NARAYAN YM )AV: Mr. 
Speaker. Sir. I wouk) like to know from the 
hon. Minister whettter ttie Government pro­
pose to take some special steps for improv­
ing environment from Chatra to k4adhubani 
via Birpur Barrage as it has been completed 
destroyed as a result of felling of trees in the 
terai region of Himaiayafrom Chatra to Birpur 
Barrage.

MR. SPEAKER; This questton if spe­
cific and If the hon.Mnister has any reply 
then he can go a head.

SHRI KAMAL NATH: Mr. Speaker. Sir, 
the question of the hon. Member is quite 
spedTic. N the hon. Member sends me any 
spedfic in writing which he prefers to be 
implemented. I »1ll definitely examine it

SHRI SUKH RAM: Mr. Speaker, Sir. is 
tite hon. Minister aware of the rapoit of the
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expert committee according to which fast 
erosbn of land in Himalayan region, espe- 
daliy in Western Himalayan area, will con­
vert whole of North India desert in 70 years. 
Win the Government translate into action the 
recommendation of the Planning Commis­
sion regarding setting up Eco-Development 
Authority, headed t>y the hon. Prime Minister 
and assisted by the Chief Ministers of hill 
States as Members, for proper monitoring of 
ecology and to check soil eroston in the hills?

SHRI KAMAL NATH: Sir, I could not 
oHowthequestionof thehon. Memberwhich 
ievelopment authority he is referring to 
...{Intemjptions)

[EngSsHi

SHRI KAMAL NATH: I did not under­
stand the word ‘ooo’.ilntenvptkms)

SHRIMATIVASUNDHARA RAJE: How 
can you expect an answer from 
Y\kn7{lntemipUon^

SHRI KAMAL NATH: My earphone is 
not working. There have been many sugges­
tions with regard toHimachal Pradesh. There 
is a problem of erosion, tt is a very m s^r 
problem.

SHRI SUKH RAM: I am talking about 
the entire Himalayas, particularly, the West- 
em Himalayas.

SHRI KAMALNATH: I have started wUh 
Himachal and he is not letting me go beyond 
that.

MR. SPEAKER: The former Planning 
Minister has made certain suggestions. You 
bettertalkto him and decMe about it later on. 
it has come from his Ministry. Maybe, it has 
not been brought to your noticelThere are so 
many suggestmns.

(Intenvptbns)

SHRI MANABENDRA SHAH: Mr. 
Speaker.Sir, I wouMKke to draw the atten­
tion of the hon. Minister to his statement-C.

1 and C.2. Is the hon. Minister aware that 
environmental phobia has slopped certain 
bask: developments bt the hill areas? Take 
the examples of road constructton. High 
tensbn wire and so on.

The fact is that if there is oito tree in a 
fieM, the road cannot proceed.

/
M R SPEAKER: That is why, it is called 

sustainable devek)pmenL Let us not go into 
that.

SHRI MANABENDRA SHAH: Has the 
hon. Minister made some norms so that the 
development part does not stop and the 
environment is also not affected?

MR. SPEAKER: That is the phitosophy 
of sustainable development. This woukJ be 
the last question.

SHRI KAMAL NATH: I hope so. Sir.

MR. SPEAKER: You feel relieved?

SHRI KAMAL NATH: Sir. some cases 
of delay had been brought to our notice. We 
are endeavouring to ensure that there are no 
delays. If there are any specifk; delays, we 
will look into it. There wasacumulativedelay 
because, a bt of informatkm required from 
the State Government to be sent atong with 
the proposal was not being sent and we are 
now devising a mechanism by which delays 
shall not be there.

[Translation]

Caa»» of Deforestatinn

*64. SHRI RAMTAHALCHOUDHARY: 
Win the Minister of ENVIRONMENT AND 
FOFIESTS be pleased to state:

(a) the number of eases of deforesta­
tion, State-wise, reported during the last 
three years;

(b) whether the Government have 
s to p ^  tite auctkm of forests for cutting of 
trees;



(c) if not, tlw reasons thsrafor; [EngBsf^

(d) whethsr some States have banned THE MINISTER O F STATE O F TH E
deforestation; and MINISTRY OPEN VIRONIMENT AND FOR­

ESTS (SHRIKAMAL N A TH ): (a) to (e). A
(e)ff so, the detaPs thereof? 8tat(nentislaidontheTat>leoftlwHouse.

2S O n lA n sw m  AGRAHAYANA 5,1913 (SMKX) OnlAnswws 2&
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[Tamla&tn]

SHRI RAM TAHAL CHOUDHARY; Mr. 
Speaker, Sir, the reply is ambigous. I desired 
to loiowthe nutnberof cases of deforestation 
came to tight in Bihar? Government auctions 
forests forjelling trees. Trees are being cut 
illegally. So, what action the Government 
proposes to tai<e to check felling of trees? I 
hail from Chhota Nagpur... *

MR. SPEAKER: You put the questton. 
Many questions can be asked about it.

SHRI RAM TAHAL CHOUDHARY: 
Forests are being destroyed. Only those 
forests are safe Which have been k>oked 
after by villagers and panchayats, while rest 
of the forests have been denudated. Laser 
machine is also causing damage to hills and 
forests. Does the Government propose to 
entrust responsibility to k>ok after forests to 
villagers and panchayats with a view to save 
from being destroyed?

MR. SPEAKER: Question is regarding 
entrusting the responsibility to villagers and 
panchayats.

SHRI KAMAL NATH: The hon. Member 
has asked a questton about Bihar, but the 
questton is abc 'Jt whole of the country. As far 
as the issue of involving panchayats or any 
other community organlsatton is tooking af­
terforests is concerned, I would like to inform 
that a scheme has been formulated under 
whtoh responsibility will not rest alone on the 
l=orest Departments but the Panchayats or 
other community organisations will also be 
involved.

SHRI RAM TAHAL CHOUDHARY: Mr. 
Speaker, Sir, what steps proposed to be 
taken to stop aucttoning of forests because 
in the name of felling of trees forests are 
being destroys indiscriminately How the 
Government propose to check all this?

lE n g m

SHRI KAMAL NATH: The auctton of 
forests has been banned and continues to

be banned. There was no oocaston in the 
sense the way auctton used to carry on 
where a ptot of land used to be aucttoned of 
felling «f  trees. Such a system was banned 
some time ago and continues to be banned.

SHRI DIGVUAYA SINGHt The hon. 
Minister has replied that the Government of 
India has directed the State Government to 
ban auctton of forests, which consequently 
Is a wetoome step. But will result In a net toss 
tothe State revenue. Has the Government of 
India received any proposal from the State 
Government for paying compensatton tothe 
State Government for the loss resultant 
because of the non-exptoitatton of the forest 
resources?

SHRI KAMAL NATH: We have only 
recommended to the State Government to 
ban the felling of trees. The State Govern­
ment of Gujarat is the only State in the 
Country whtoh has enforced complete mora­
torium on felling of trees for five years with 
effect from 1987. Where the questton of the 
compensatton of the revenue toss is con­
cerned. this matter has been raised; it is 
under discusston with the State Govern­
ment and the Planning Commisston.

[Translation]

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, I want to put a straight 
forward questton. Earlier by the road side 
fruit trees Hke those of mango, jack fruit and 
jambo used to be planted for the twin pur­
poses of getting fruits and shade of trees but 
now a days, thorny plants like acasia are 
being planted in Haryana and Delhi t)y tlie 
roadskles. What is the reason therefore? 
WIN the people altowed to plant a few trees 
on vacant pieces of land by the toad skies, 
say atong G .T. Road etc. by the Forest 
Department wherevertrees have beenfeOed?

MR. SPEAKER: Is there any proposal 
for granting Individual permisston?

SHRI KAMAL NATH: if the proposal is 
In aooordance with the present social for­
estry poltoy of the Government then can be
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allowed. Regarding the question of the hon. 
Member about various types of trees, I will 
biform him separately.

SHRI DILEEP SINGH BHURIA: Mr. 
Speaker, Sir, many districts in Madhya 
Pradesh Hsa Baster, Jhabua, Shahdol, BetuI 
and Dhar come under reserve forests. Has 
the hon. Minister received any complaint 
from the people of the area to the effect that 
the State Minister of Forests is involved in 
illegal felling of trees. I would like to know 
from the hon. Minister If the ^ e  Govern­
ment is involved, then what steps has the 
Centre taken to protect the forests?

SHRI KAMAL NATH: Mr. S p ^ e r, Sir, 
some complaints have been received. Only 
aftercompletnn of the on going enuiry actk>n 
will be taken.

[English]

SHRIMATI RITA VERMA: First the 
Minister says that the felling of the trees has 
been banned; then he says that the State 
Government has recommended to ban fell­
ing of the trees and only Gujarat has done IL 
I cannot understand what he actually means 
by saying so?Can hetry to explain It further?

M R SPEAKER: You are to ask a ques- 
tkm. You just put a questton. What is the 
questton?

SHRIMATI RITA VERMA: First he says 
that the felling of trees has been banned; 
then again he sags the State Government 
hasrecommendedtobanfellingofthe trees. 
What is the actual posltton?

MR. SPEAKER: He dki not say that; he 
sakl about the total banning and aH that

SHRI KAMAL NATH: I wiU clarify it for 
the hon. Member.(/hfemf>f»ns) What I sakt 
was auction of ptots is t>anned. It was done 
in a conventional manner was some plots of 
land were auctbned. That was banned some 
years ago. I have saM that we have recom­
mended and desired that It shouU be banned, 
specially aiound the plots of one tiiousand

AGRAHAYANA 5,1913 {SAKA) 
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Expanalon of Cochin Airport

*65. SHRI P.C.THOMAS:
SHRI PALA K.M. MATHEW:

IB

Wai the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether the land for expanskm of 
the Cochin Airport has been acquired;

(b)ifso, the details thereof;

(c) whether the Government have re­
ceived any memorandum in this regard;

(d) if so. the reactbn of the Government 
thereto; and

(e) whether such a proposal had been 
received by the Government earlier also and 
if so, when?

THE MINISTER O F STATE O F TH E 
MINISTRYOFCIVIL AVIATION ANDTOUR- 
ISM (SHRI M.O.H. FAROOK): (a) No, Sir.

Q>) Does not arise.

(c) to (e). Based on earlier requests and 
a fresh memorandum received in this mat­
ter, feasibility of extending either primary or 
secondary runway, is being re-examined 
and revised cost estimates for these opttons 
are being worked out

SHRI P.C. THOMAS: Sir, when you are 
re-examining the possHNlHy of extending 
either primary or secondary runw«^, there Is 
a place «vhich is tdxHrt 10 to 15 km. a w ^  
from the present airport, whteh Is called 
Edackattuvayal. This was once proposed to 
be a veiy good place for the extending the 
airport or putting up the airport there. Some 
memoranda have also been submitted in 
this connection. Will the Government kindly 
consMer this place, about ten kikxnetres 
away, for extending the aliport or for con- 
structnn of a new airport at Cochin, oonsid*
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aring the feasibility of the land at present 
available there?

SHRI M.O.H. FAROOK: The present 
proposal Is for expanskMi of the secondary 
runway by slightly changing the orientation. 
Therefore, this IteeK costs as per the esti­
mated figuies of 1966, about Rs. 43 crores. 
At present ft costs about Ite. 65 cfores and so 
there is no possibaHy of extending a new site 
for the akpoit, rather than for expanding the 
present one only.

SHRI P.C.THOMAS: Kashmir, our tour­
ist treasure is almost becoming inaccessible 
for many of the tourists who would llte to go 
there. But Kerala which is almost like Ka- 
shmiraUthrough. has so manytourist centres 
which greatly attract the tourists. They have 
to be developed by the Tourist Department 
Now, win the Government make this Cochin 
Airport which is in the centre of Kerala, an 
Intematbnal Aiiport for attracting tourists 
and thereby earning foreign exchange?

SHRI M.O.H. FAROOK: For the time 
tMing there is no such proposal

SHRI PALAI K.M. MATHEW: This 
Cochin Afrport is oontidled by the Navy and 
since the island has some physical limita- 
tkm , wouM the Government consider con­
structing a new airport as already suggested 
, because It is Impossible to extend the area 
because of the Physical iimitatkms of the 
Cochin Aiiport and Cochin, as everybody 
knows, is one of the most important cities in 
the country and tourism as well as all other 
kinds of activities are fast devefoping in that 
area? So, an Mematfonal akport of the 
biggest size Is quite ktdispensable there. 
Therefore, win the Government reconskler 
the proposal?

TH E MINISTER O F CIVIL AVIATION 
ANOTOURISM(SHRIMADHAVRAOSCIN- 
DIA): Ail the varfous opttons are being con- 
sidersd and as tar as the new airpoit n  
concerned, it wouki entaH a very high cost 
But, certainly, the proposal cannot be con- 
sUered urttll the land is Uentified, and it 
takes time. Sometime in October the Distrid

Collector, Cochin, was asked to examine 
this to find out if any land is available for such 
a proposal to be conskierad. Until the land Is 
Mentified. nothing can be done.

[TianstaSorii

SHRI RAM NIHOR RAI: Mn Speaker, 
Sir, through you, I wouM Uke to know from 
the hon. Minlsterthatkeeping in viewthefact 
that power plants aretocatedatSingrauliin 
Madhya Pradesh and Sonbhadra in Uttar 
Pradesh and NTPC and NCL are opertsdng 
in the area, will the Government devefop 
Singraull and Myorpur as tourist spots and 
constnict airports Vnmailnterrupaon^

MR. SPEAKER:No, please sit down. 
You have not gone through the main ques- 
t»n  before putting supplementary. This is 
not proper. Supplementary is not concerned 
with the main questton.

[E n g m

PROF. K.V. THOMAS: Sir, last month 
the hon. Minister was kind enough to con­
vene a meeting of the Officers of the CivH 
Aviatton Ministry, representatives of the 
Government of Kerala and myself for study­
ing the expansion of the C o^in  Airport In 
that meeting k was decided that either the 
p4|ei^ of the secondary r u i^ y  shoukl be 
expanded and I  that is not possible, a new 
airport shouU be constructed. For that, the 
District CoOectorofEmakulam was entrusted 
to Uentify the places and brtimato to the 
Government The District Collector of Er- 
nakulam has identified five places and it has 
been intimaled to the Government of kidia 
through the Kerala Government. Once the 
Government of India gets this intimatnn, I 
wouM fike to know whether these places wV 
be examined and i  found suitable, vnhelher 
actions will be taken for the construction of a 
new airport at Codtin.

SHRI M .O .K  FAROOK: As I have ti- 
ready sakt, Islthe pioposal come, then we 
wiUbeiMetoconsMerit
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upgraded for achieving better passenger 
satisfaction.

[TtanslaUotH

*63. SHRISOMJIBHAIDAMOR: Will be 
MinisterofCIVILAVIATIONANDTOURISM 
be pleased to state:

(a) the total amount spent annually by 
the Indian Airlines on food and beverages on 
inflight catering on various sectors, zone- 
wise;

(b) the norms followed in this regard;

(c) whether the norms are the same or 
vary from zone to zone; and

(d) if so, the reasons for such variation?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRIMAOHAVRAOSCIN- 
D IA ); (a) Indian Airlines spent a sum of Rs. 
18.75 crores on food senrioes in 1990-91. 
Regton-wise breait-up is as under:-

Western Region ; Rs. 7.59 crores

Eastern Region : Rs. 3.23 crores

Northern Region : Rs. 5.14 crores

Southem Region : Rs. 2.79 crores

(b) to (d). Indian Airlines serves meals 
like breakiast, lunch and dinner during con- 
vent»naltimingsi.e.0700-0840h0urs, 1300- 
1415hours respectively. Besides, meals like 
ooffeeAea garni, high tea and light refresh­
ments are sensed on flights operating out­
side the oonventtonal timings. These meals 
norms are o b s e r^  as gukielines and fd - 

' lowed withbot m y prejudice to any zone or 
sector. At times deviations take place due to 
short duratton of flight time, inability to uplift 
supplies, etc. Generally the services are

Installation of Black Box bi Aircraft of 
Vsyudoot

*66. SHRI KAMLA MISHRA 
MADHUKAR: WOI the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state:

(a) whether the aircraft of the Vayudoot 
are equipped with Flight Data recorder (Black 
Box);

(b) if not, the reasons for the same;

(c) whether the Government propose 
to purchase black boxes for being Installed 
In these aircraft; and

(d) if so, the time by which these are 
Nkely to be installed?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Only the Domier-228 fleet of 
Vayudoot is not fitted with FDRs.

(b) Domier were not equipped with FDRs 
by the manufacturers as they were not read­
ily available.

(c) and (d). Vayudoot will draw up a 
phased programme to install FDRs Domier 
aircraft.

Rail Link from Delhi to Kumaon Region

*67. SHRI BALFtAJ PASSI: WIN the 
Minister of RAILWAYS be pleased to state:

(a) whether the Government have 
chalked out any scheme to link Kumaon 
region with Delhi by a direct railway service 
lor the devetopment of tourism;



(c) Does not arise.
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(b) ifso.thedetailsthereofandth«tima 
by which this rail service is liltely to be 
started; and

(c) if not, the reasons therefor?

TH&MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHAREF): (a) Yes. Sir,

(b) Wori< on Rampur-Lalkua-Kathgo- 
dam BG line te in progreM and is expected 
to be completed in 93-94, after which it would 
be possible to have direct BG train senrice 
between Delhi and Kathgodam.

(c) Does not arise.

Compulsory Education in States

68. SHRI MRUTYUNJAYANAYAK: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) the number of States where 
education has been declared compulsory;

(b) whether the Government propose to 
launch any new scheme in this regard;

(c) if so, the details thereof; and '

(d) if not. the reasons therefor?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) 14 States and 4 UTs have 
enacted legislation which enables State 
Governments and U T Administrations to 
introduce compulsory primary education.

(b) The Central Government have no 
such proposal under consideration.

(d) Since a decision regarding making 
primary education compulsory depends on 
local circumstances, adedsion in this matter 
should be taken by State GovemmetiteAJT 
Administrattons.

Rail Projects in Uttar Pradssli

*69. SHRI HARIKEWAL PRASAD:
Will the Minister of RAILWAYS be pleased 
to state:

(a) the names of the railway projects 
that were started in Uttar Pradesh during the 
Seventh Five Year Plan;

(b) the year of completon of such proj­
ects and the cost thereof;

(c) the works and the areas to which 
these projects are related;

(d) whether the constructton work of 
some such projects is being delayed;

(e) if so, the details thereof; and

(f) the details of railway projects to be 
taken up in the State during the Eighth Plan 
and the expenditure involved?

TH E MINISTER OF FIAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) to (c). A state­
ment is laid on the table of the Sabha.

(d) and (e). Projects were progressed 
according to availability of resources;

(f) Eighth Plan has not yet been final­
ised.
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\EngBsh]

Promotion of Wildlife and Ecology

*70. SHRIRAMASHRAY PRASAD 
SINGH: Will the Minister of ENVIRON­
MENT AND FORESTS be pleased to 
state:

(a) whether the Government are aware 
of the deforestation, shifting cultivation and 
poaching in the Western Ghats threatening 
the existence of flora and fauna twsldes 
causing severe depletion of the forests;

(b) If so. the precise details thereof;
and

(a) whether India and the United 
States have agreed to expand their 
cooperation for promotion of wildlife and 
ecology:

(b) if so, the details thereof;

(c) whether other countries also 
agreed to expand their cooperation in this 
regard; and

(d) If so, the names of such countries?

THE MINISTER O F STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). In 
the meeting of the Working group on Envi­
ronment and Ecology of the Indo-US Sub- 
Commission on Science and Technology, 
which was held in New Delhi on 22-23 Octo­
ber, 1991, the areas identified for future 
cooperation between the two countries are 
conservation, environmental education, 
environmental information exchange, pollu­
tion prevention and clean technologies.

(c) and (d). While cooperation exists 
with a large number of countries, collabora­
tive projects in the field of environment are 
with the Netherlands, Sweden, Nonivay, 
United Kingdom, Japan, Germany, Denmark, 
Canada and Australia.

Deforestation, Shifting Culthration and 
Poachbig In Western Ghats

*71. SHRI l^«ANJAY LAL Wffl the 
MINISTER O F ENVIRONMENT AND 
FORESTS be pleased to state:*

(c) the measures taken by the Govern­
ment for the preservatton of wiMiife and for 
maintaining the ecobgical balance In the 
Western Ghats?

TH E MINISTER O F STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Western Ghats run through the states of 
Maharashtra, Goa. Karnataka. Kerala and 
Tamilnadu.

No case of any large scale deforesta­
tion has been reported, however, cases of 
smuggling of sandalwood have come to the 
notee of the Central Government

Sporadic cases of poaching of wikl 
animals particularly elephants have been 
repotted. Instances of sporadic cases of 
shifting cuHivatnn in Maharashtra. Karna­
taka and Kerala have been reported.

(c) Central Government have been 
assisting the State Governments through a 
number of centrally sponsored scheme for 
protectbn of forests and wikllifa. The wiki 
Life (piotectbn) Act has been made more 
stringent.

The Central Government have also Ini­
tiated an integrated Actkm Orieitted Re­
search Devekjpment and extenston scheme 
related to ecok)gy of the area.

Bifurcation of South Eastern Railway
72. SHRi RAMA KRISHNA KON- 

ATHALA:WntheMINISTEROFRAn.WAY; 
be pleased to ataHs:
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(a) whether there is any proposal to 
bHurcats the South Eastern Railway zone 
with Vishakhapatnam as its Headquarters; 
and

(b) if so. the details thereof?

THE MINISTER O F RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) No, Sir.

(b) Does not arise.

Cancellation of Samastlpur-Patna Train

*73. SHRI BHOGENDRA JHA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the only direct train be­
tween Samastipur and Patna has been 
cancelled;

(b) if so, the reasons thereof; and

(c) the time by which it is likely to be 
restored?

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Yes, Sir.

(b) Due to fall in rail traffic consequent 
upon opening of Mahatma Gandhi Setu 
between Hajipur and Patna form 2.3.1982.

(c) There is no proposal to restore this 
train.

Promotion of Ayurvedic and Homoeo­
pathic Systems of Medicine

* 7 4 . SHRI PAWAN KUMAR BANSAL: 
I Win the Minister of HEALTH AND FAMILY
I  WELFARE be pleased to state:

(a) whetherthe Government propose to 
encourage Ayun^edic and Homoeopathic 

: systems of medicine to attain the goal o f'  
Health for all by 2000 A.D.*; and

(b) if so, the steps proposed to be uri<en 
in this regard?

TH E MINISTER OF HEALTH AND 
FAMILYWELFARE (SHRI M. L  FOTEDAR):
(a) Yes. Sir.

(b) National Health Policy assigns an 
important role to the Indigenous Systems of 
Medk:ine and IHomoeopathy to supplement 
the role of modem medicine in the deHvery of 
primary health care in the context of our 
national target of health for all by the year 
2000 A. D.

Government is giving criticai inputs for 
improvement of medical educatbn, quality 
control of dmgs and research.

[Tianslatton]

University in the Name of Baba Saheb 
Ambedkar

*75. SHRI RAM VILAS PASWAN: WiU 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether it is a fact that the Govern­
ment had decided two years back to set up 
a University in the name of Baba Saheb 
Ambedkar in Lucknow; and

(b) if so, the progress made in this 
regard?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b) An Act to set up Dr. 
Bhimrao Ambedkar UnhrersHy at Lucknow 
was passed by the U.P. State Legislature in 
October, 1989. According to the infomiatnn 
furnished by the State Government, 244 
acres of land has been acquired by the State 
for establishing the University, and the work 
on oonstructton has also started. The State 
Government has so far released an amount
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of Rs. 21.92 ciores for setting up the Univer­
sity.

[EngBsNi

Accident of Karnataka Expreaa

*76. SHRIC. P. M UD AU GIRI- 
YAPPA:

SHRI V. SR EENIVASA 
PRASAD:

Win the Minister of RAILWAYS t>e 
pleased to state:

(a) the numt)er of persons killed and 
injured in the accident of Karnatsdta Express 
rm ntly near Bangalore;

(b) the causes of the accident;

(c) the amount of compensation paid to 
the families of the deceased and the injured; 
and

(d) the steps proposed to be taken to 
avoki recurrence of such accklents in fu­
ture?

TH E MINISTER O F RAILWAYS (SHRI 
C. K. JAFFER SHAR EF): (a) In this acci­
dent, 29 persons tost their lives and 22 
sustained injuries.

(b) to <d). The report of the Commis- 
snner of Railway Safety, Southern Circle, 
Bangatore who is conducting a statutory 
inquiry into this accident, is awaited.

Ex-gratia relief amounting to Rs. 
1.45,000/-has been pak) to the next of kin of 
the dead and Rs. 39.250/- to the injured.

[Tmnslatioril

Infant Mortality Rate
*77. SHRIGfftDHARI LALBHARGAVA: 

Will the Minister of HEALTH AND FAMILY 
WELf^ARE be pleased to state: .

(a) the Infant mortaMy rate In different 
States;

(b) whether the Infant mortality rate In 
Rajastttan higher than the natnnai aver­
age; and

(c) S so. the steps proposed to be taken 
to bring it down?

TH E MINISTER OF HEALTH AND 
FAMILYW ELFARE(SHRIM .LFOTEDAR):
(a) to (c). The Infant Mortality Rate for the 
year 1990, as reported by the R(^istrar 
General of India (R6I) based on the Sample 
Registration System ^R S )fo r 17Statesfor 
whKh data is collected by the RGI is kidi- 
cated in the enctosed Statement Acoordbig 
to this estimate, the Infant Mortality Rate in 
l^jasthan is 83 per thousand live births in 
comparison to the all India figure of 80 and Is 
thus marginally higher.

A number of programmes have already 
been launched In the country, including 
Rajasthan, to reduce infant mortality. These 
include the Universal Immunizatton Pro­
gramme, Oral Rehydratton Therapy pro­
gramme. Programme for Control of Acute 
Respiratory Infecttons hi chiMren and Pro­
phylaxis Programmes against nutrittonai 
anaemia and night blindness due to the 
deficiency of inn and Vitamin 'A' respec­
tively.

During the 8th Plan period, it is pro­
posed to further strengthen land augment 
the msyor chiM survival inteiventtons in Ra­
jasthan. The Acute Respiratory lnfectk>ns 
Control Programme, which is implemented 
b) only two districts of the State will be 
implemented in a phased manner through­
out the State. The Prophylaxis Scheme of 
Vitamin 'A' and Iron deficiency which pres­
ently covers only 30% of the beneficiaries 
wHI be unhwrsallsad to cover all eligMe 
benefida *es.



Wifli the impiementation of the afore- expected that the Infant Mortalily Rate,
mentioned intenrantions and with the im- which has been reduced from 96 per thou-
proveihent in coverage levels under the sand live births in 1989 to 83 in 1990 (SRS
Universal immunization Piogrammeandthe estimatesixovistonal), would come down
Oral Rehydratton Therapy programme, it is further.

STATEMENT

Sample Registration System 

EsSmatedMant Mortality Rates h r  M ^ S ta l0s. 1990 

(PROVISIONAL)
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1. Andhra Pradesh 70

2. Assam 77

3. Bihar 75

4. Gujarat 72

5. Haryana 69

6. Himachal Pradesh 68

7. Jammu & Kashmir 70

8. Karnataka 71

9. Kerala 17

10. Madhya Pradesh 111

11. Maharashtra 58

12. Orissa 123

13. Punjab
t
55

14. Rs^asthan 83

15. TamHNadu 67

16. Uttar Pradesh 98

17. West Bengal 63

INDIA 80
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lEngBsh]

Restoration of Bhubanaswar-Bombay 
flight

*78. SHRI SUBHASH CHANDRA 
NAYAK:

DR. KARTIKESWAR PATRA:

Will the MINISTER OF CIVIL AVIA­
TION AND TOURISM be pleased to state:

(a) whether the Government propose to 
restore air service between Bhubaneswar 
and Bombay and to connect Bhubaneswar 
with Calcutta Port Blair, Madras and Banga- 
bre by air;

(b) if not, the reasons therefor;

(c) whetherthere is any proposal to start 
international flights to and form Bhubanes­
war; and

(d) if so, when and if not, the reasons 
therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). With effect form 1.11.1991 
Bhubaneswar has been connected with 
Bombay and Madras. Bhubaneswar is al­
ready connected with Calcutta Due to ca­
pacity constraint and inadequate tr^ ic  po­
tential on Bhubaneswar-Port Blair and Bhu­
baneswar Bangalore routes, there is no plan 
at present to start sendee on these routes.

(c) No. Sir.

(d) Bhubaneswar is adequately con­
nected with the main intemational galewty 
points in India

Reduction of manpower In Railways

*79. SHRI RAJENDRA KUMAR 
SHARMA: 

SHRISURYANARAYAN 
S»<GH:

WIU the Minister of RAILWAYS be 
pleased to state:

(a) whether the railways are planning to 
reduce its manpower substantially in the 
near future;

(b) if so, the details thereof and the 
reasons for taking such a step; and

. (c)the alternative employmentAcompen- 
satbn proposed to be provided to the staff to 
be retrenched under this plan?

TH E MINISTER O F RAILWAYS (SHRI 
C. K. JAFFER SHARIEF); (a) No, Sir.

(b) and (c). Do not arise, 

impact of Earthquaiw on Human Body

80. DR. LAXMINARAYAN PAN- 
DEYA: 

SHRILALK.ADVANI:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the news-item 
saptnned *Quake victims prone to Kidney 
failing * appearing bi the Hindustan times 
dated October 24,1991; and

(b) if so, the facts thereof and the pre­
cautionary steps proposed to be taken for 
the recent earthquake affected resMents of 
Uttar Pradesh?

TH E MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M. L  FOTEDAR):
(a) Yes, Sir.

(b) As per the report received from the 
State Government, the recent earthquake In 
U.P. has not posed the problem of KMney 
faihire amongst the affected persons.

lodintlonefSalt

662. SHRI SANAT KUMAR MANDAL: 
Win the Minister o( HEALTH AND FAMILY 
WELFARE be pleased to state:
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(a) whattwrtha Salt bdisaUon 
'Pngramma is in bad sh a ^;

(b) if so, tha raasons tharafbr; and

(c) tha sUbps proposad to bo takan to
achlava tha targat of univaisal lodisation of 
salt by 1992? *

TH E MINISTER OF STATE IN TH E

MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D. K. THARADEVI 
SH)DHARTHA): (a) to (c) In order to control 
tha problam of Goitra, Govammant of India 
took a dadsion for univarsal iodî f̂tion of 
adMa salt in tha country by 1991. Tha tar­
gets and achievements made underthe salt 
lodisation Schamadimng tha last three years 
are given betow:

Year Tagel Achiemments

1 2 3

1988-89 22.00 21.90

1989-90 30.00 22.56

1990-91 40.00 25.06

It is a fact that production of iodised salt 
has not reached the optifflum level. The 
main reasons for this is that many States/ 
Union Territories are yet to ban completely 
the sale of non iodisad salt. In the absence of 
such t»n  orders there is not much demand 
for iodisad salt in these areas. This discour­
ages the manufacture of iodised salt to boost 
up their production.

The Central Government has written to 
aH StateAJT Aiftninistrations, who have not 
sofarissu^ notifications banning the useof 
non-iodised it for edible purpose in tlwir 
States/UTs to issue such notifications with­
out any further delay.

TheGovemmentisalsopravainngupon 
; tha iodised salt manufacturers to increase 

their productioa

 ̂ Bridgaa Over Busy Railway Croaalnga 
kiDaihl

663. SHRl VUAY NAVAL PATIL: WH 
m  Minlstar of RAILWAYS ba pleased to

(a) whether attention of the Govern­
ment has been drawn to traffic Jams at 
several railway crossings in tha Unton Terri­
tory of Delhi;

(b) if so, the numberof railway crossings 
that are causing traffic jams;

(c) whether the government propose to 
construct overtiridges at those crossings for 
tha convenience of the public; and

(d) if so, the details thereof?

THE MINISTER OF STATE -IN THE 
MINISTRY OF RAILWAYS (SHRl MAL- 
LIKARJUN):(a)Ye8.Sir.

(b)Six.

(0) and (d). Proposal for construction of 
a subway near level crossing no. 2A on 
Goods Avoiding Una naar Madhuban 
(Shahdra) sponsored on deposit terms by 
tha Munidpi»l Corporation of DeM Is, at 
prasant, in tha planning staga; Construction 
of ovarAindar bridgaa at oihar laval cross­
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ings can be considered by the RaHways only 
if sponsored by the k/hjnidpal Corporation of 
Delhi, duly consenting to bearthe cost as per 
rules.

Electrfflcatlon of Unes In & E A

665. SHRI GOPi NATH GAJAPATHI: 
WlHthe Mlnisterof RAILWAYS be pleased to 
state:

(a) the progress made In electrification 
of railway lines on South-Eastern Railway so 
far;

(b) the time by which entire routes of 
Khurdha Road Divlsnn and newly created 
Sambalpur Division in Orissa would be 
electrified; and

(c) the steps tal<en to expedite the elec­
trification of these Divisions?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) 2294 RKMs representing 
40.56% of BG rail net work on South Eastern 
Railway have been electrified.

(b) there is. at present, no proposal to 
electr^ any of the sections falfing on the 
Khurdha !%>ad and Sambalpur Divisions of 
the South Eastern RaOway.

(c) Does not arise.

Damage to lA Boeing 734 Aircraft

666. SHRI VUOY KUMAR YADAV: Win 
the Mlnisterof CIVLAVIATION ANDTOUR- 
iSM be pleased to state:

(a) whether fire caused a maior 
damage to an Indian Alrttnes Boeing 734 
aircraft inside Palam hangar on October 
29,1991;

(b) if so, the details thereof;

(c) whether any enquiry has t)een 
made and report received; and

(d) if 90. the details thereof?

TH E MINISTER O F CiyiL AVIATION 
ANDTOURISM^HRIMADHAVRAOSCIN- 
DIA): (a) ar\fl (b) Yes, Sir. Boeing 737aircraft 
VT-EGM  was undergoing final inspection of 
Check II fa) Hangar No. 2 on 29th October, 
1991 when a bright flash was seen by the 
people working bi the fbnvard caigo-hoU as 
well as In the cabki. Afterthef lash fire/smoke 
was obsenwd ak)ng No. 2 cabin window on 
the right sids of the aircraft, personnel of 
Check II nished with fire extinguishers and 
brought the fire under control The main 
oxygen pipeline at floor board level below 
window No.2 was found brokenA>urnt and 
further piece of about one foot length was 
missing.

(c) and (d) DGCA Is investigating the 
matter.

Ttaneportatlon of Goods

667.SHRIGEOFlGEFERNANDES:Wil 
the M in i^r of Railways be pleased to state:

(a) the steps taken by the Government 
during the last two years to make Uansporta- 
tlon of goods by railways sfanple and easy;

(b) the rale of per quintal raBway freight 
per every 10 km. during the last two years. 
year-wise; and

(c) the number of wagons proposed to 
be increased during the next financial year?

W E  MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) MeasurM inductton of 
modem high capacity wagons, running of 
bnger and heavier trains, intensive roonlor- 
ing of block nice movements and empharis
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on providing containerised service to cus­
tomers have heiped tiw Railways to lift more 
traffic and have increased the level of cus­
tomer satisfaction.

(b) Railway freight rates are calculated 
on the basis df the classification assigned to 
the commodtty in the Freight Structure and 
the distance of haul

The average rate per quintal per idb- 
metie is as under:-

(Inpabe)

1989-90

1990-91

3.25

3.50 (Prov.)

(c) About27^00 (intermsof fourwheelar 
units) are proposed to be acquired, but this 
would depend on plan allocation. Increase 
would be much less, because of condemna­
tion concurrently.

Tribals access to Firewood and Forest 
Produce

668.SHRISHIVSHARANVERMA:WBI 
the Minister of ENVIRONMENT AND FOR­
ESTS be pleased to refer to the reply given 
to Unstan’ed Question No.439on august 26, 
1991 regarding tribals access to firewood 
and forest produce and state:

(a) whether the requisite information 
has been collected;

(b) if so. the details thereof; and

(c) If not, the reasons for delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRIKAMAL NATH): (a) to (c) All the 
stategovemments/UTs have been requested 
to furnish the requisite information. Informa­
tion received from AmAtra Pradesh, Anin-

achal Pradesh, Haryana, Maharashtra, 
Mizoram, TamH Nadu, Tripura, Andaman & 
Nicobar Islands & Dadra & Nagar Haveli 
indicatas that no traditional rights have been 
abolished to the detriment of tribals. Reply 
form other States/UTs is being collected and 
will be laid on the Table of the Hoi&e.

Indian Hodny tMm off loaded at 
Sinaapora Airport

669. SHRIM ATIGEETAM UKHER- 
JEE:

SHRI SAN TO SH  KUMAR 
GANGWAR:

WiU the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether the members of the Indian 
Hockey Team on their way back from Auck­
land via Singapore were off loaded at the 
Singapore airport;

(b) if so, the reasons therefor,

(c)whetherthe Air India authorities have 
failed to piovkle night stay facWties to the 
Indian team; and

(d) if so, the reasons thereof?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
OIA): (a) and (b) The team deckled on their 
own not to board the flight since they wanted 
time to sort out the excess baggage prob­
lem.

(c) No, Sir.

(d) Does not arise.

Extinction of Gazelto and antalopa In

670. SHRI GURUDAS KAMAT: Win the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state:
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(a) whether rare Tbetan gazelle and 
anteb^ in Ladakh are on the verge of 
extinction;

(b) if so, the reasons therefor;

(c) «j[hether the black necked cranes are 
also migrating; and

(d) if so, the steps taken or proposed to 
be taken to preservo these rare species?

TH E MINISTER O F STATE OF TH E 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Tibetan 
Gazelle and T>>etan antek)pe are amongst 
the most threatened species wild animals 
In this country.

(b) The main reasons for decline in the 
population of these species are:

(i) Denudation and destruction of 
the habitat.

(ii) Poachingofthespedesforflesh 
and hkle;

(c) The main breeding areas of Black­
necked Crane are in China. Ladakh falls only 
in the peripheral zone of the habitat range of 
this species. During recent sunwys of the 
species only very few blacknecked cranes 
have been sighted in Chusul and Hanie 
areas o( Ladakh. The Indian Population of 
thespecmsisoonadeTedhtghly endangered.

(d) The steps taken and proposed to be 
taken to preserve the species include:

i) Provkiing total legal protectkm to 
the species under the Jammu & 
Kashmir wiM Life (piotectkm) Act

8) Taking cooperatton of army to 
safeguard against the poaching of
th8S8 8pOCi88.

■ ) Canying out periodic staHn

surveys and ooHecUng imformation 
about sighting of spades;

iv) Setting up of natkmal parks and 
sanctuaries in the regkm.

v) Piovkling central ^Bsistanoe to 
the State Govemment for devebp- 
ment and management of the paries 
and the sanctuaries.

Indian National Trust for Art and 
Cultural Heritage

671. SHRI RAM NAIK: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the amount of grant sanctkmed and 
pakl to the Indian Xatkmal Trust for Art and 
Cultural Heritage during the last three years, 
year-wise;

(b) the actual expenditure incurred by 
the Trust during these years;

(c) whether report of the woridng com­
mittee of the trust has been submitted to the 
Govemment; and

(d) if so, the actnn taken/jproposed by 
theGovemmentonthe shortcomings pointed 
out in the report?

TH E MINISTER OF HUMAN H E- 
SOURCE DEVELOPMEHT (SHRI ARJUN 
SINGH): (a) As part of the corpus fund of Rs. 
5 crores an amount of Rs. 1 cfore each was 
released in the fotknving two years viz. 1988- 
89 and 1989-90.

(b)'nMactualflKpendihraincurr«dyMr-

198a«9 Rs.48.57.76W-

198M0 Rs. 66.52,863 -̂

199M1 Ra. 93.54,240^
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(c) No working oomminae has b0«n 80t
op.

(d) Question does not arise.

MPs Letters ReeelMd by Superlrrten- 
dentofAilMS

672. SHRIAFUUN SINGH ̂ AOAV: WIN 
the Minister of HEALTH AND FAMtLY 
WELFARE be pleased to state:

(a) the number of letters received by the 
Medical Superintendent of the all India Insti- 
tuteof Medical Sciences, New Delhifromthe 
Members of Parliament during the last six 
months;

(b)thedetails^the action talon thereon;

(c) whether the letters of MPs are ac­
knowledged invariably; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDOHARTHA): (a) to (d) The AIIMS have 
reported that about 97 letters have been 
received in the office of the Medical Superin­
tendent of the Institute from the Meml^rs of 
Parliament during the last 6 month which 
mostty petlatn to the tiealtmeni d  the pa­
tients at the AIIMS hospital and that prompt

actton has been taken on aS the letters 
regatton oonsuttatton land fbdng up of ap- 
pointment^bw up action of the eases of 
patients referred to the AHMS hospitaL

Pollution by Cement factories

673. SHRI CiiARMABHIKSHAM: Wil! 
the Minister of ENVIRONMENT AND FOR­
ESTS be pleased to state;

(a)whethertheUnk>n Government have 
given instructtons to the State Governments 
to stop polhitbn in the cement industrial 
areas; and

(b) the number of units which are taking 
measures to avokJ cement polhJtion. state- 
wise?

THE MINISTER O F STATE O F THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS: (SHRI KAMAL NATH): (a) Yes. Sir. 
The Central Government in Consultatfcm 
with the State Governments has directed all 
heavily polluting industries, including the 
cement units, to comply with the prescribed 
effluent and emisston standards by 
31.12.1991.

(b) according to the informatkwi avail­
able with govemmeni, the txumbei ot unite, 
state-wise, which have t ^ n  measures to 
control cement pollutkm are give bebw:

S. No. State No.ofU/Os

1 2 3

1. Andhra Pradesh 15

2. Bihar 1

3. Gujarat 15

4. Haiyana 2

5. Karnataka 7
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S.Ato. State No.ofUiOs

1 2 3

6. Kerala 2

7. Madhya Pradesh 10

8. Maharashtra 5

9. R a ^h a n 8

10. Tamil Nadu 6

11. Uttar Pradesh 4

12. West Bengal 1

13. Himachal Pradesh 1

Reservation Quota in Clietalc express 
for Agra Fort Station.

674. SHRIBHAGWAN SHANKAR 
RAWAT: WBI the IWIiniste' of RAILWAYS 
be pleased to ^ate:

(a) whether there Is any proposal to 
provide the reservation quota for Agra Fort 
Station In Chetak Express running from New 
Delhi to Udaipur;

(b) 9 so, when and the details thereof;
and

(c) if not, the reasons thereof?

TH E MINISTER O F STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
UKARJUN):(a)No.Sir.

(b) does not arise.

(c) Agra does not fall on the route of this 
train. Due to Kmiled availability of reserved

acoommodation and full utilisation of quotas 
at the existing quota holding stations falling 
on the route of the train, it is not feasble at 
present to allot any out-station quota at Agra 
Fort by 2915 Delhi-UdaipurChetak F;xpress. 
The intending passengers can, 'lowever, 
seek resarvatnns by having messages sent 
to the train originating stations through the 
Autotext facility provided at Agra Cantt. sta­
tion.

[TianslaUor^

Ctosing of Out Agency in Hazaribagli

675. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Mnister of 
Railways be pleased to state:

(a) whether a RaHway out agen^ In 
Hazarii)agh in Bihar has been ctosed down 
and Passengers have to face difficulties as a 
result thereof;

(b) if so, the reasons thereof;
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(c) whetherthe Government propose to 
raopen the same there in order to get the 
raseivalion and goods transportation woric 
done at the agency; and

(d) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b) Out agency at Haz- 
aribagh was operated by Bihar State Road 
Transport Corporation. Unsatisfactory work­
ing and unwillingness of BSRTC to the clo­
sure of the Out Agency from 1.8.1988.

(c) and (d) Reopening of Out agency at 
Hazaribagh can be considered if a State 
government agency or Private contractor is 
willing to take up the work on standard terms 
and conditions.

[Engrish]

Enrolment to classes l-V

676. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) the state-wise achievement in re­
spect of enrolmenttodasses l-V (6-11 years 
age group);

(b) the corresponding data for the dls- 
tricts of Pumea, Kistmnganj and Araria in 
Bihar;

(c) the Central Assistance actually pro- 
vkJed, state-wise for 1989-90 and for 1990- 
91 and for 1991-92 for the purjtose; and

(d) the actual amount spent by the 
Government of Bttiar during the first two 
years?

THE MINISTER O F HUMAT4 RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) statement indicating gross en­
rolment ratios for Classes l-V relating to 
1989-90 is attached

(b) The con’esponding data relating to 
Greater Pumea district which included dis­
tricts Kishanganj and Araria given in the Vth 
All India Educational survey 1986. is as 
below:-

Boys. Girts Total

92.82 49.12 71.04

(c) and (d) No central assistance was 
provided to state governments spedficaliy 
for this purpose during these years.

STATEMENT

Gross Mfolment ratios (1989-90)

SL
No.

StataAJnion
TenHoiy

Class l-V  
(6-11 years)

1 2 3

1. Andhra Pradesh 105.33

2. Arunachal Pradesh 102.29

3. Assam 110.40

4. Bihar+ 81.61



75 Wrkton Answers NOVEMBER 26,1991 \Mitton Answms 76

f

SL
No.

StateAJnfon
Tetritory

Class l-V  
(6-11 years)

1 2 3

5. Gba 105.30

6. Gujarat 118.85

7. Haryana 84.46

8. Himachal Pradesh 117.39

9. Jammu & Kashmir + 86.17

10. Karnataka 104.83

11. Kerala 104.58

12. Madhya Pradesh + 103.23

13, Maharashtra 120.55

14. Manipur 111.65

15. Meghalaya 106.46

16. Mizoram 145.81

17. Nagaland 120.82

18. Orissa 102.42

19. Punjab + 96.69

20. Rajasthan 80.06

21. Sidtim 125.25

22. TamH-Nadu 132.67

23. Tripura 133.07

24. Uttar Pradesh 80.26

25. **____1VV6SI Dongai 127.95

26. A&N.lalands 95.71
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SL StaMUnion O asshV
No. Tmkory (6-11y90fs)

1 2 3

27. • Chandigarh-f 60.78

28. Dadra & Nagar Naveli 96.90

29. Daman & Diu —

30. Delhi 93.39

31. Lakshadweep + 153.05

32. Pondicherry 137.83

All India 99.96

■I- Figures related to 1988-89.

[Translation]

EneroaehnMnt of Railway Land

677. SHRIARVIND TRIVEDI: WBI the 
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the Railways 
have large area of vacant land lying unused;

(b) if so, whether people have occupied 
this land unauthorisedly; and

(c) if so, the area of railway land under 
unauthorisedoocupation and the action being 
taken by the Government to get this land 
vacated?

TH E MINISTER OF STATE IN TH E 
MINISTRY O F RAILWAYS CSHRI MAL- 
LIKARJUN):(a)Yes.Slr.

(b) A part of vacant land is under en- 
CRMctunenL

under unauthorised occupaUon. Action lor 
getting this land vacated is taken in accor­
dance with the provisions of the PublicPrem- 
ises (Evictkm of Unauthorised Occupants) 
Act, 1971.

[EngBsh]

DevelopmMit of Sports in Wbst Bm gal

678. SHRI HANNAN MOLLAH: WiHths 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the number of proposals received 
from the Government of West Bengal for 
devekjpment of sports during last one yean

(b) the number of such schemes for 
West Bengal sent by autonomous sports 
organisations and voluntary organisatnns;

(c) the number of schemes, out of them, 
sanctioned or are under oonsMeraUon; and

(e) About2000hectareofraHway land is (d) the amount sanctioned forthoimple-
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fiMntatbn of those schemes?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT O F YOUTH 
AFFAIRS AND SPORTS) AND TH E ADDI­
TIONAL CHARGE OF DEPARTMENT OF 
WOMEN & CHILD DEVELOPM ENT 
(KUMARIMAMATABANERJEE): (a) Only 3 
proposals for developinent of sports ware 
received during last one year (1.11.90. to 
31.10.91). Only one of them was received in 
the prescribed manner from the Shantipur 
Munic^lity.

(b) None form autonomous sports or­
ganisations and only one from a voluntary 
organisations.

(c) Only one Scheme received from the 
Shantipur Municipality lis under considera­
tion. The othertwo cannot be considered as 
they are not received in the prescribed 
manner.

(d) NIL

Devetopmeitl of Natural Tourist 
Sports

679. SHRI GOVINDRAO NIKAM: WiU 
the Ministerof CIVIL AVIATION ANDTOUR- 
ISM be pleased to state:

(a) whether the Government are paying 
adequate attenton towards nature tourisms;

(b) If so, the places identified by the 
Government for nature tourism;

(c) whether it Is afact that accommoda­
tion problem also persists at these nature 
tourism sports; and

(d) if so. the steps contemplated by the 
Government for providing accommodation 
fadlilies there?

TH E MINISTER O F CIVH. AVIATION 
ANDTOURISM(SHRiMADHAVRAOSCIN- 
DIA):(a)Yes.Sir.

(b) to (d) Government lays stress on 
wild life and adventure tourism which bring 
people dose to the nature. To meet the 
seasonal and specific demand of accommo­
dation. the Cente assists the State Govern­
ments for setting up tourist lodges as wel as 
tented accommodation and camps at the 
places associated with nature tourism.

Adult LKency Programme in Delhi

680.SHRI ASHO K ANANDRAO 
DESHMUKH: VI/iH the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a)w lether it is a fact that Delhi Admini­
stration had launched an adult IKeracy pro­
gramme to attain complete literacy by 1990;

(b) if so, the extent to which success has 
been achieved under the programme;

(c) the reasons for not achieving the 
target; and

(d) the details of expenses incurred so 
far und: * this scheme?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The adult Education 
Programme was launched in 1978-79 to 
eradicate adult ilHteracy in the U .T. of Delhi 
as in other StatesAJTs. The Rteracy rate of 
Delhi as per the subsequent Census figures 
. asgoneupfrom71.93%in1981to76.09% 
in 1991. During this period the population of 
the U.T. of Delhi has gone upfrom 62.2 lakhs 
to 93.7 lakhs which has a large segment of 
migi ant populatton. This has been one of the 
msyor constraints in achieving total lllsraey. 
Of late, some initiative has been taken to 
involve about50,000achoolstudentsof Delhi



81 yMttmAmwera AGRAHAYANA 5 .1913(S>VC^ WHOUiAmnma 82

ht Utoraey promotion efforts. On 2nd Octo­
ber, 1991, atotal literaqr campaign has twen 
launchfld In AmbedlcarNagarof Deihi, under 
which 61,683 illiterate persons in the age 
group 9 ^  will be made literate overaperiod 
of 12 m o ^ s  by mobilising 5,000 volunteer 
instructors. The Central Gtovemment is 
meeting the entire expenditure of about Fte. 
40.00 iai(hs for the Pteracy drive in Am- 
bedkar Nagar. according to the information 
furnished by the U.T. of Delhi, the total 
expenditure during the Seventh Five Year 
Plan period on the scheme under Plan and 
Non-Plan heads were Rs. 51.37 ialchs and 
Rs. 212.78 lakhs respectively.

Amount fbr Adult Educatkm Pro- 
gramnw

681. SHRI ViSHWANATH SHASTRI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the amount spent by the Govern­
ment on the Adult Education Programme 
during last three years, year-wise and state- 
wise;

(b) the names of the agencies through 
wiwm the saM amount was spent;

(c) the number of agencies and volun­
tary organisations engaged in the spread of 
Adult Education and the amount provMed to 
them separately, year-wise;

(d) whether the taiget fixed for the lasts 
yearsfor the spread of Adult Education have 
been achieved; and

(e) if so, the number of persons made 
literate annually during the saM period?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN

SINGH): (a) Statement showing Central 
assistance provMed to State Governments/ 
Unton Territories and other agencies in 
different StatesAJTs engaged in Adult Edu­
cation during 1988-89,1989-90 and 1990- 
91 is attached.

(b) and (c) The Central assistance Is 
provkied to the state GovemmentsAJT 
admkilstratkins and other agencies engaged 
in literac^/Adult Educatton under the foltow- 
ingschemes:-

0) Underthe Scheme of rural funo- 
tkmal Literacy Projects, financial 
assistance Is provkied to state 
GovtsTUT Administrattons for 
running projects of literacy/Adult 
Educatton.

00 UndertheSchemeofJanaShik- 
shan NHayams, financial assis­
tance is provkied to State Govts. 
AJT administratton for running 
Jana Shkshan Nilayams for 
pravMing post literacy and fol- 
tow-up activities.

(iii) Under the central Scheme of 
Assistance to voluntary Agen­
cies in the fieM of Adult Educa- 
tkM), voluntary agencies are pro­
vkied assistance for ranning lit­
eracy/adult education pro­
gramme, Jana Shikshan 
NIayams, development of teach- 
ing-leaming material, organisa- 
tkMi or seminars, eta During 
previous three years 646 volun­
tary agencies were assisted.

Number of voluntary agencies and 
amount released to them during 
the period of three years Is as fol- 
kMvs:
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y ««r No.ofvokMlaiyaganelQ» Amount

1 2 3

1988-89 250 6.99.C3.S00

1989-90 390 13.88.81,623

1990-91 430 11,34,08,656

(iv) Under the Scheme of Mass 
programme of functional literacy 
financial assistance is provided to 
State Resource Centres for pro­
duction of literacy lets to SMppV to 
ail concerned agencies who want 
to implement the programme 
through student and non-student 
volunteers.

(v) Under the Scheme of strength­
ening Admbiistrative structuer in 
StatesAJTs, Central assistance is 
provided for maintenance of struc­
ture at State and Dislrict level for 
the management of Aduk Educa­
tion Programme in the Stales/UTs.

(d) and le) Objective of NaHonal Lfter- 
acy mGssion was to impart fundtonal lileracy 
to 30.00 miHion was to impart functional
literacy persons 1 5 ^  age-groiq> by 1990 
and additional 50 mnDon by 1995., Number 
of persons enrolled during the last 3 years is 
as follows:-

Year Pwsons onioKed
CmUths)

1988-89 83.77

1989-90 81.67

1990-91 180.00
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Ah’ Sm v Im  bataiiMn Bangalera and 
Calicut

682. SHRI K.H. MUNIYAPPA: W1 the 
lylnistorofCIVILAVIATIONANDTOURISM 
bsplesssd to state:

(a)wtwthartheGovammentprapose1o 
introducs air sarvioobfllwsen Bangalore and 
Calicut: and

(b) if so. whan?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM^HRIMADHAVRAOSCIN- 
D IA):(a)N o.Sir.

(b) Does not arise.

Inter-Oty train Betwoen Ahmedabad 
and Surat

683. KUMARI DIPIKA CHIKHLIA: WiH 
the Minister of RAILWAYS be pleased to 
state:

(a) whetherthere is any proposal to start 
short distance inter-city train between Ahme* 
dabad-Surat -Ahmedabad particularly in the 
morning and evening period;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

TH E MINISTER O F STA TE IN TH E 
MINISTRY O F RAILWAYS (SHRI MAL- 
LKAR JU N ):(a)N o,Sir.

(b) Does not arise.

(c) Due to operaHonal and resource 
ooratiaints.

684.

C&m m I I  — - - — f t l r T  M  ■
9 IT1B I I  r a i i i l i y  P H H I I W

KUMARI VIMLAVERMA: 
SHRIB.OEVARAJAN:

Wn the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether a number of new incentives 
have been announced the Government 
recently as part of revised strategy for in­
creased acceptance of smal family norms;

(b) if so, the details thereof; and

(c) whether such invenuves are pro­
posed to be given to retired Govemment 
senrants having two children especially 
daughter?

TH E MINISTER OF STATE IN TH E 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D. K. THARADEVI 
SIDDHARTHA): (a) to (c)«To  impart a new 
thrust and dynamism to the family welfare 
programme, a Draft Actton Plan has been 
evohred in consultation with the State Gov- 
emments/Union Temlories Administrations. 
One of the important elements of this action 
Plan is the Proposal for developing an inno­
vative package of incentives/disincentives 
for promotion of small family norm. No de­
tails have as yet been finalised in this regard, 
as the P a c k ^  of incentives/disincentives 
is Proposed to be adopted through further 
consultations with States/UTs, and other 
concerned ministries/Departmenls in the 
Central GovemmenL Many suggestions, 
such asavolvingsodsd security mechan'tsms 
for acceptors of smaH f amBy norm with only 
femato cMdren are slin toi ttw consideration 
stage.

National Rhrar Actton Ptan

686.SHRiARJUNCHARANSETHI:W f 
Ifw Ministor of ENVnONM ENT AND FOR­
ESTS be pleased to state:

(a) whether the Govemment have de­
ckled to undMtake a Nattonai Rhwr Actton 
Ptan with the ob)ecl of clearing river w«ter 
potuticn in the country; and
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(b) if ao. the details regarding the esti­
mated cost, the names of the States involved 
asweB as the names of rivers identified in the 
country which have l)een classified as highly 
polluted ones?

•

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRIKAMAL NATH): (a) and (b) A 
National River Actton Plan for abatement of 
pollution In the identified grossly polluted 
stretches of major rivers of the country is 
under formulation. Details in this regard are 
being worlced out.

Himalayan action Plan

686. SHRI PARASRAM BHARDWAJ: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether experts on the energy and 
environment issues have recommended to 
theGovemmentloformulatethe 'Himalayan 
action plan' which will prove fruitful lin saving 
the Himalayas from destruction land devas­
tation, recently in a two-day national work­
shop on energy and Environment issues in 
mountain development;

(b) if so, the details of the other recom­
mendations and suggestions made to the 
Government in this regard:

(c) the reaction of the Government 
' thereon?

TH E MINISTER OF STATE OF THE 
»  MINISTRYOFENVIRONMENTAND FOR­

ESTS (SHRI KAMAL NATH):

(a) and (b). Attention has been drawn to 
workshopentitled''Energy land Environment 
issues in mountain development* organised 
recently by the Tata Energy Research Insti­
tute and HP Energy Development Agency

i (Himuija) at Shimla. The recommendations 
' ^  this workshop inter-ala included a *Na-

ttonal Actton plan’; on the Hbnaiayan raha* 
biUtatton. The other recommendatkxis in­
cluded development of a data-base of natu­
ral resources, piomotton of renewable en­
ergy technotogies. regbnal environment 
facility for hHI areas, model bio-viNages as 
demonstratton centres, annual envbonment 
audit of industrial units, strengtheningAcrea- 
tton of environment ceHs in an Hill states, 
environment management plans, nodal 
agency and budget-head for environment 
and energy systems, integrated land and 
water management polky, conservatton of 
mountain ecosystems, strengthening legal 
and administrative machinery, environment 
friendly urbanizatton and networking of 
energy and environment experts land insti- 
tutnns.

(c) In regard to the recommendations of 
the workshop, the government had already 
initiated a number of programmes for envi­
ronmental conservation and sustainable 
devek)pment in the Himalayan regton. These 
include the fbltowing:

-  Govind Ballabh Pant Himalaya 
Paryavaran Evam Vikas Sanst- 
han (Govind Ballabh Pant Insti­
tute of Himalayan Environment 
and Devekjpment) has been 
established as an autonomous 
organisations of the Mlinistiy of 
environment & Forests, Govern­
ment of India to enhance the 
knowledge for evolving effective 
strategies for management of 
natural resources and sustain­
able devetopment In the Indian 
Himalaya.

—  An Integrated actton-Oriented 
Research Devek>pment and 
Extenston PtDgramme in the 
Himalayan Regton has been 
launched. This piogramme isfbr 
socto-eoonofflto devetopment of 
hin people to harmony wM) <
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logical balance.

—  Two Biosphere Res«rvAs.ons in 
‘Nanda DevT and the other in 
ttokrek’ have been established.

—  Two Eco-Task forces, one each 
in Jammu & Kashmir and Uttar 
Pradesh, have been raised to 
undertalce eco resloratton work.

Polluted Rhrer* In Tamil Nadu

687.SHRI B. DEVARAJAN: Win the 
Ministerof ENVIRONMENT ANDFORESTS 
be pleased to state:

(a) the names of the polluted rivers in 
Tamil Nadu;

(b) thetevel of pollut'ion each river; and

(c) the steps taken to remove poliutton 
from these rivets?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
EST(SHRIKAMALNATH);(a)and(b)Based 
upon the results of the river water quality 
monitoring programme, the Central Pollu­
tion Control Board has identified 13 grossly 
polluted river stretches in the country. None 
of these grossly polluted stretches in the 
country. None of these grossly polluted 
stretches of the rivers is in Tamil Nadu.

(c) The Government has taken the fol­
lowing steps for the prevention, abatement 
and control of water pdkitfon:

i) Effluent and emisston standards 
have been prescribed under the 
Environment (Protectton) Act, 
1986;

ii) Networks of ambient air quality 
and ambient water qualily moni­
toring statkMis havebeen set up;

iQ EfiviRinmantal guideines have 
been evolved for siting and op­
eration of industries;

iv) Industries have b ^  asked to 
oon^)^ wih consent require­
ments of the State Polution 
Control Boards to keep the dis­
charge of effluents and emis­
sions within the stipulated Bmits;

V) a time bound action plan for 
control of highly polluting 17 
categorieeoflndustriesliasbeen 
prepared in consultatkm with the 
state Governments and a Notifi­
cation has been issued under 
whkh polluting units are reqî red 
to meet the standards by De­
cember 31,1991;

vi) Fiscal incentives are provkled 
for installatnn of poHutkm con­
trol equipment;

vii) -A scheme has been initiated to 
give assistancetodusterot small 
scale industrial units for setting 
up common effluent treatment 
plants.

Social Rtnslry aeheme In Orlan

688.SHRI K. PRADHANI: Wn the Min­
isterof ENVIRONMENT AND FORESTS be 
pleased to state:

(a) vifhether the targets set under the 
social Forestry Scheme In Orissa during the 
Seventh Fiver Year Plan period had beets' 
acNeved;

(b) if not, the reasons therefor;

(c) the names of the district covwed 
under the scheme during the Seventh Plan 
period;
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(d) ths taigats sat for ttw E^hth Fhw 
Ym r plan for tha state; and

th» datafls of assistance granted by 
the Union Government to Orissa for tite 
purpose?

TH E MINISTER O F STATE OF THE 
MINISTRY O F ENVIRONMENT AND 
FOREST5(SHRIKAMALNATH):(a)and(b) 
The taiget and achievement of afforestation 
and tree planting activities in Orissa under 
the 20-point programme including Spdal 
foresUy, during the seventh plan period are 
as given betow:-

Target Achievement
(Area in hectares)

637100 552234

The target could not be achieved fully 
duetothediought conditions in 1988-89and 
also on account cf funding constraints.

(c) The afforestatton/tree planting ac­
tivities under the 20-point Programme were 
canied out during the Seventh Plan period in 
al the districts of Orissa.

(d) and (e)the Eighth Five Year plan has 
not yet been finalised.

irfansbftMi]

Children Falling ILL Due to Md-Day

690. SHRIMUMTAZ ANSARI: Will the 
MWater of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state.

(a) whether the Govemmert are aware 
that 361 chMrni studying in Government 
school, Chandigwh fel n on November 9-
10,1991 after taidng mid-day meal;

(b) if so. the causes thereof; and

(c) the action taken by the Government 
in this regard?

THE MINISTER OF H U M ^  RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):(a) to (c) Yes, Sir. As per informa­
tion furnished by Chandigarh Administra­
tion, 500 students who took certain biscuits 
were rushed to the hospital, out of which 473 
were discharged after 3-7 hours. 5 were 
discharged after2-3 days and the remaining 
22 were discharged subsequently. The bis­
cuits supplied to the chikJren were found 
infected with colHorm bacteria. After investi­
gation thesupplyofbiscutts has beenstopped 
in the schools. Distt. Educatbn Officers have 
started frequent sample checking of the mkl 
day meals being supplied to the chiMren.

lEngBshJ

Unlicensed Drug Manufacturing Unit*

691. SHRI PHOOL CHAND VERMA: 
WiU the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether a number of medicines 
are being manufactured by the unlicensed 
companies and soki in the open market; 
and

(b) if so. the remedial steps proposed 
to be taken agaiint such companies?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D. K. THARADEVI 
SIDDHARTHA): (a) and (b) The manufac­
ture of Drugs without a vafid licence is an 
offenoe under Section 18 (0) of the drugs and 
CosmMics Act, 1940. If any personAcom- 
pany is found manufacturing dnjgs without a 
Kcence actkm is taken by the State Lfcensing 
Author!^ under the piovistons of Drugs & 
Cosmetics Act 1940 andBules thereunder.
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Appropriate action is talcen wherever an 
instance of an unlicensed company manu­
facturing drugs comes to liglit.

Prakrtt Academy

69auSHRI RAM KAPSE; Will the Minis­
ter of HUMAN RESOURCE DEVELOP­
MENT be pleased to state:

(a) whether the Government have re­
ceived a proposal for the establishment of a 
*Pral(rit Academy*; and

(b) if so, the setion talcen by the Govem- 
ment thereon?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b) The information in this

regard is being collected and will be ptaeed 
on the table of the House.

[Tmnslaeoii

693. SHRI BARE LAL JATAV: WHIIhe 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state the details of the 
total number of hospitais with their locations 
and proposed names to be set up in Delhi 
under the cun*ent plan?

TH E MINISTER OF STATE IN TH E 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D. K. THARADEVI 
SIDDHARTHA): Thera is a proposal to set 
up 7 hospitais under Delhi Administration. A 
statement indicating the iocatnns/names of 
the proposed hospitais is enclosed.

STATEMENT

S. No. Name of the Hospital Location

1 2 3

1. Lai Bahadur Shastri Hospital 
(100 bedded Hospital)

Khichripur

2. Babu Jagjivan Ram Memorial 
Hospttal (100 bedded hospital)

Jahangirpuri

3. Names not yet decided by authorities 
(100 bedded Hospital)

Sirsapur

4. -do- Poothlchurd

5. -do- MaidanGarhi

6. Guru Govind Singh Hospital 
(100 bedded Hospital)

RaghubirNigar

7. Baba Sahb Dr. B. a  Ambedkar 
HospHal, (500 bedded Hospital)

Rohini



101 MMHlM>(flSNllWS AGRAHAYANA 5.1913(5MM) VmanAimmn 102

[Engtsti

, TM k  F o k s  to Explora Nmr tourM  SRm

684. SHRI C H ETAN  P. S.
CHAUHAN:

SHRI R  SURENDER REDDY: 
KUMARI DIPIKA CHIKHLIA:

Will ths Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether the Government have set 
up a task force to suggest the development 
of new tourist sites;

(b) if so, the details thereof; and

(c) the efforts made in the recent past to 
tap the tourism potentiai of these spots in 
general and the deserts of Rsjasthan in 
particular?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) and (b) The IndiaTourism develop­
ment corporation have set up a Task force 
for Mentifying new areas of tourism poten­
tial.

(c) Dwefopment of tourism and infra­
structure for tourism is primarny the respon- 
sibOity of state Goiwmments. The Central 
Government extends finandai assistance 
within the available resources on spedfic 
proposals received from StateGovemmetds. 
Such assistance has been made availableto 
the States including Rajasthan.

Protection of Ancient Monuments

695. SHRI MUKUL BALKRISHNA 
WASNIK: Win the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleasad to

(a) whether saweral monuments indud- 
bia T 4  Mahal we rapidly decaying;

(b) Vso. whether the Goyamment ham 
conducted any study into the reasons for the 
decay;

(c) if so, the details thereof;

(d) whether there is any proposal to 
formulate any actkm plan to protect the 
andent monuments; and

(e) if so, the d ^ ls  thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Monuments protected by the 
archaeofogical Survey of India including the 
Taj Mahal are not rafridiy decaying.

(b) does not arise.

(c) Does not arise.

(d) and (e). The Archaeofogical Survey 
of India has already formulated an action 
plan for 1991-92 for the Consenratnn and 
preseivatton of monuments protected by I

[Tmnsbeorii

Cancellation of Vayudoot fnght from 
Delhi to Ludaiow

e^SHRIPANKAJCHOW DHARY:W i 
theMiriisterof CIVLAVIATION ANDTOUR- 
ISMbepleas^tostate:

(a) how many fighte of Vsqrudoot from 
DeSii to Lucknow via Kanpur have been 
canceled for the last two months and the 
number of bookings cancel ed;

(b) the reasons therefor; and

(c) the action bekig taken to ensure 
regula^ of the flighls?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCM- 
DIA); (a) and (b) Rom 20th September.
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1991 to aotfi Novsmber, 1991. Vayudool
-------------1 —̂ r>r-ii-r»n8nnnipjnpwBrocanooiogon^owaiaiong. vvniie 

ononeoocasionlheffBhtwascancol oddiw 
to tachnicai snag, tiw ottMf canoalafions 
w«ra due to non-avalabHqr of aircrafl. Due 
to1tws0canoellalions 68oonfinmd passen- 
g«re oodd not travel fnxn Dottii to Lucknow.

(c) Svbiact to avdtabify of oparalino 
airerafi regularity in oparalions would be 
possUe.

Matsmal and ChHd Heatth Services In 
Bihar

697.SHRI CHHEDIPASWAN: WM the 
Minister of HEALTH AND FAM LY WEL­
FARE be pleased to stale:

(a)the total expenditure incurred under 
the Maternal and Chid Health Services 
programme in Sasaram and Bhabhua dis­
tricts of Bihar; and

(b)the target fixed underthaprografn me 
and the extent to which k has been achieved 
during the last five years?

TH E MMISTER O F STA TE IN TME 
MINISTRY O F HEALTH AND FAM LY 
WELFARE (SHRMAT1 D. K. THARADEVI 
SDDHARTHA): (a) As reported by the 
Govt of B liw . the total eiqpetKfiture incurred 
under the Maternal and Chid Health Sarv-
g--------ri ■■■ M  t i l  11 ■KhiI bS i JtVi o f  r a r  i  nilices prugrainnw vi mo (ssincis or oasaraun 
and Bhabhua taken together is asunder:-

Year Expendkuie

1986-87 Rs. 2681460

1987-88 Rs. 2681160

1988-89 Rs. 2681160

1989-90 Rs. 4391690

1990-91 Rs. 6843420

(b) As rapoited by the GovL cf Bihar, a 
statement showing the targets and achieve- 
meite (or Sasaram and Bhabhua districts 
taken together is enclosed.



105 ¥MU»nAmmi9 AGRAHAYANA 5.1013 (S4K>Q VMOanAnswan 106

I

i

I

I T -  ( O . s  s
h -  CM

§
CM CM CM T -  ^

i
r ^ c > i c 9 ^ i 6 o c D i < o > a >



f07 wauanAimma NOVEMBER 26,1991 WrittanAnnmn 108

s

l i S'  «  5f *

I  §  §  I o>
CM

s s

So s 
^  i I S  I  I

(d 00 o>



109 VMtton Answers AGRAHAYANA 5,1913 (SAK>«) WrittBn Answms 110

I

u>

CM

I

fe J2 5 S
S

§  S

CNI CM

£s s  S  S
So



I l l  WriUmAiumn NOVEMBER 26,1991 VMttanAnsmn 112

I
iS'

lO

Cl

CM

CO

CM s s s



113 Written Answers AGRAHAYANA 5 ,1913(SAK>4) W rit^  Answers 114

CM

s  S 5S
I ? I

S CO

cb d>s s s



115 Wrk^Answws NOVEMBER 26.1991 W HUtnAim m s 116

[English]

Conv*rsion of Kanir-Tutlkorln U rn

698. SHRI M.R. KADAMBUR JAN- 
ARIHANM4:WilltheMinisterafRAa.WAYS 
tM pleased to state:

(a) whether there is any scheme to 
convert Karur-Dindigul-Madurai-Tutiocrin 
sectbn into broad-gauge; and

(b) if so, the details thereof and the 
steps taken so far in this regard?

TH E MINISTER OF STATE IN THE  
MINISTRY O F RAILWAYS(SHRI MAL- 
LIKARJUN):(a)Yes.Sir.

(b ) Karur-Dindigul- Madurai- 
Maniyuchchi- Tuticorin/ Talaiythu project is 
being taken up in stages. Parallel BG Hne 
from Maniyachchi to Talaiyuthu/Milavlttan 
was commissioned in May, 1985 and as­
sisted siding to Tutknrin Harbour was com- 
misstoned in April, 1986. New BG rail Hne 
from Karur-Dindigul was commisstoned in 
August,1988. Parallel BGIinelromDindigul 
toMaduraiistargetedforcomplettonin 1992- 
93. woik on Madurai-Maniyachi sectk>n has 
been taken up and its completton would 
depend upon availabitity or resources in the 
coming years.

Opening of More Navodaya 
VMyalayas

699. SHRI BHUWAN CHANDRAKHAN- 
DURI: W il the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a)the number of Navodaya Vktyate^as 
at present in the country. State-wise;

(b) the total number of Navods^a 
Vidyalayas the Government propose to set 
up In the country. Stale-wise during 1991-92

particularly In Pauri Garhwai and ChamoH 
Districts of U.P.;

(c) the criteria fixed by tfie Government 
for opening Navodaya Vkiyalaya and the 
rules goveming admisston of students 
therein;

w het^r the Government have un­
dertaken any isunrey to analyse the perform­
ance of these instltutnns; and

(e) if so, the details thereof?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) State-wise break-up of 275 
Navodaya Vidyalayas opened so far is given 
in the attached Statement-1

(b) Sofar 14Navodaya VkJyalayas have 
been opened during 1991-92 and 5 more 
have been sanctnned. State-wise list is given 
in the attached Statement-ll. A Navodaya 
Vkiyalaya is already functioning at District 
Chamoli.

(c) The Navodaya VMyataya Scheme 
envisages opening of Navodaya Vklyalayas, 
on an average one in each District of the 
country. The tocatton is selected based on 
the offer of the State GovernmentAJT Ad- 
ministratton in the first instance. Thirty aaes 
of land, free of cost and adequate buildings 
are provMed initially by the concerned State/ 
U T Administration for running the Vkiyalaya 
initially for 2-3 years. The location of these 
Vidyalayas, as far as possble, wouki be In 
rural areas. Admission in Navodaya 
Vklyalayas is made at dass VI on the basis 
of a test designed & conducted by the 
NCERT. At least 75% of the seats are filled 
by candidate selected from rural areas and 
not more than 25% are from urban areas. 
ReservatbnofseatsforSC/STisprovkladin 
proportton to ther population in the con­
cerned District provided that in no district 
such resenratnn Is less than the natnnal



avwage. One thM of the total seats are of the scheme b  being wnlched by the
reserved for girls in each Vidyaiaya. Government, no evaluation study has been

ordered as it b  stH a new scheme.
(d) and (e). Although the performance
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STATEM ENT-I

SLNo. Name of the Stale No. ofN am da^

1 2 3

1. Andhra Pradesh 20

2. Aninachal Pradesh 5

3. bihar 25

4. Goa 2

5. Gujarat 9

6. Haiyana 9

7. Himachal Pradesh 8

8. Jammu & Kashmir 14

9. Kerala 10

10. Karnataka 18

11. Madhya Pradesh 29

12. Maharashtra 20

13. Manipur 7

14. Meghalaya 4

15. Mizoram 2

16. Orissa 12

17. Punjab 7

18. ttsyasinan 21

19. SNdm 1
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SlAto. N w ne oflh»& al» Ho.6lNm ndtvaW falBvas

1 2 3

20. Nagaland 2

21. Tripura 2

22. Uttar Pradesh 35

23. Andaman & Nioobar 2

24. Chandigarh 1

25. Dadra&NagarHavaB 1

26. Daman &Dbj 2

27. Delhi 2

28. Lakshadweep 1

29. Pondieheny 4

TOTAL 275

STA TEM EN T-I

A  Ustof Namdtva Vkfyakvas Sanctioned Owing 1991-92.

SMo District Stta»AJ.T.

1. Surindemagar Gujarat

2. Raikot Gujarat

3. Radam Madhya Pradesh

4. SangR Maharashtra

S. Jaintia Hills Maghahva

6. Wbkha Nagaland

7. Gazipur Uttar Pradesh

8. Deoria Uttar Pradesh
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SMo D ^ rtt StateAJ.T.

9. Haidoi Uttar Pradesh

10. Bhadohi Uttar Pradesh

11. Etah Uttar Pradesh

12. West District Delhi

13. S. Tripura District Tripura

14. Siwan Bihar

B. iMt of Districts Where Nanmdaya Vidyak^as are Bang Sanctioned During 1991-92.

S. Ho. District StateAJ.T.

1. Alleppey Kerala

2. Mau Uttar Pradesh

3. Raisen Madhya Pradesh

4. Palamou Bihar

5. Warangal Andhra Pradesh

(c) whether the manufacturers had ob­
tained licences to market this product;

700. SHRIINDRAJIT GUPTA:
SHRI TARA CHAND KHAN- 

DELWAL;

(d) if so. the authority responsible for 
issuing such licences;

(e) whether any raids have been oon- 
WiU the Minister of HEALTH AND ducted to find out such spurtous products;

FAMILY WELFARE be pleased to state:
(f) S so. the details thereof;

(a) whether a large number of persons
died in Delhi recentV after consuming adul- whether there is any proposal to ban
teraled Sura; the sale of Sura;

(b) If so. the number of persons admit- (h) if so, the details thereof; and 
ted In various hospitals, died and became
handleapped; (i) if not. the reasons therefor?
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TH E MINISTER OF STATE IN TH E 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K.THARA DEVI 
SIDDHARTHA): (a) Yes, Sir.

(b) Several persons were admitted in 
different hospitals in Delhi of whom 199 have 
died, and 63 are presently admitted in hospi­
tals. 77 persons were discharged after treat- 
ment and 6 left hospitals, against medical 
advise.

(c) Enquiries, showed that M/S Kama! 
Pharmacy, Ghaziabad who prepared spuri­
ous liquor in the name of Karpurasav had a 
valid licence nested till31st December. 1988.

(d) Director, Ayunreda & UnanI systems 
of Medicine, Lucknow te the Drug licensing 
authority for issuing such licences in Uttar 
Pradesh.

(e) and (f) Yes Sir. Delhi Police, Delhi 
Excise Department & Drug Controlled Delhi 
have conducted raids to find out such spuri­
ous drugs.

(g) to (i) instnjctions have been issued 
to all State Governments that rectified spirit 
should not be allowed to be used as a 
substitute for Parasanna which is one of the 
ingredient of Karpurasav. This Ministry also 
proposes to amend the Drugs & Cosmetics 
Rules in order to prescribe limits of alcohol 
and restrict the packing sizes of such drugs 
having ak»hol content are prone to misuse.

[Tfanslation]

Education for Handicaps

701.SHRIM ATI SUM ITRA
MAHAJAN:Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleases 
to state:

(a) the steps taken by the Government 
forthe spread of educatbn among the handi­

capped chiMren during the last three yeas. 
State-wise;

(b)whether any scheme to set upschools 
in each district for handicapped chikJren is 
under-consMeration of the Government;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):(a) The Government of India is 
implementing the foitowing programmes for 
the education of the disabled chiMren:

(i) Integrated Educatnn for the 
Disabled ChiMren wtth the objec­
tive of provkling educational op­
portunities forthe disabled chiklren 
in common schools.

(ii) Scheme of assistance to volun­
tary organizatk>ns for running 
schools for the handicapped.

(iii) Proviston of scholarships 
through State Governments to dis­
abled students from Class DC on­
wards for pursuing education upto 
Post-graduatnn level and Voca- 
tnnal/Technkal Study.

(iv) National Institutes for Mentally, 
Orthopaedically. Visually and 
Hearing Handicapped are running 
schools to provkie educatton for 
the handicaisped chlMren in their 
respective areas.

(b) to (d). Mmlstiy of Human Resource 
Devetopment does not have any Scheme to 
set up special schools for the educatton of 
the handicapped in each dlstricL According 
to the informatmn obtabwd form the Ministry 
of welfare, who are concerned with the set­
ting up of special schools for the hand-
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capp«d,asatpr«sant,tharaisnosch«nwft>r 
iMtling up of special schools in each district.

Flora and Fauna In Raj Mahal HlUa, 
Bttnr

702.SHRI SIMON MARANDI: WiN the 
MinlsterofENVIRONMENTAND FORESTS 
tM pleased to stale:

(a) whether the Flora and fauna have 
been fast disappearing in the Ray Mahal hills 
in Bihar

(b) whether the Government propose to 
set up a Zoological and botanical garden for 
their protection;

(c) if so, the details thereof and if not, the 
reasons thereof; and

(d) whethertheGovemment proposeto 
convert Karam Tola Lake into a bird sanctu­
ary, if so, when?

TH E MINISTER O F STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH):(a) No such 
assumfMion can be drawn from the surveys 
conducted by the Botanical Survey of India 
and the Zoological Sunrey of India.

(b) and (c) No, Sir. However, in view of 
the paleo-botanical findings of scientific in­
terest, it has been recommended that the 
area may be declared as a Fbssy Parie

(d) At present, there is no such pro­
posal.

lEngSafU

i Indian Ab’llnesllIgM from Nannir and 
AhnMdabad

703. SHRI PIUS TIRKEY; Will the Min­
ister of CIVIL AVIATION AND TOURISM be 
pleased to state:

(a) Whether there is any proposal to 
connect Nagpur and Ahmedabad a new 
Indian Airiines loute by rerouting the present 
senrice via Calcutta/Bhubaneswar/Ahme- 
dabad;

(b) whether any petition have been 
received in this regard; and

(c) if so, when and the action taken/ 
being taken thereon?

THE MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) and (b) l4o. Sir.

(c) Does not arise.

[Transta&MH

Shifting of Navodaya VIdyalaya In 
Gaya, Bihar

704. SHRI UPENDRA NATH VERMA: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whethertheGovemmentproposeto 
shifttheJethianNovodayaVMyaisvaofGaya 
District, Biharin view of inadequate facilities 
and insecure conditnn;

(b) if so, the details thereof; and

(c) if not, the reasons therefore?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). No Sir. The construction 
of a permanent bulkfing under zero phase at 
Navodaya VMyalayaatJethian,districtGaya, 
Bihar, has already been undertaken and Is at 
an advanced stage.
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Daforsstation in North Eastsm Statss

705. SHRIRAJNATHSONKAR
SHASTRI

DR.S.P.YADAV

(1) Afforsstation programmos 
have been launched underthe 
20 Point Pregramme;

(2) Guidefines have been issued 
to prepare Working Pians for 
all the forest areas;

Win the Ministef of ENVIRONMENT 
AND FORESTS be pleased to stale:

(a) whether forest area in a number of 
North-Eastern States has been decreasing 
drastically;

(b) if so, the percentage of the forest 
area in these States decreased during the 
last decade;

(c) the reasons for decreasing of forests 
In the region; and

(d) the plan, if any, that has twen fonnu- 
lated liy the Government to check the de­
crease in forest?

TH E MINISTER O F STATE OF TH E 
MINISTRY O F ENVnONM ENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (c). 
According to the assessment made by the 
Forest Survey of India t>ased on the visual 
interpretation of satellite imageries pertain­
ing to the periods 1981-83 and 1985-87, a 
decrease in actual forest cover has been 
indicated in the following states mainly due 
to shifting cuUvatfon and unregulated 
feifing:

Assam 1.2%

Meghalaya 4.97%

Mizoram 4.78%

Tripura 72%

(d) The Government have taken foHow-
ing steps to check it

(3) As per available information, 
under the centrally sponsored 
scheme relating to shifting 
cultivatton, 26,582 families 
have been selected for reha- 
bffitation in nine states, for 
which, atolal outlay of Rs. 174 
croresisenvisaged. During the 
four years, 1987-88 to 1990- 
91 a sum of Rs. 50.91 crores 
has been released as a Cen­
tral Assistance to the nine 
states for implementation of 
this scheme.

Natienai Committee on Tourism

706. SHRI R. SURENDER REDDY:Will 
theMinisterofCIVI.AVIATIONANDTOUR- 
ISM be pleased to state:

(a) whether any study report regarding 
promotion of intemalfonal tourism in the 
oountiy has been submitted to the Govern­
ment;

(t>) K so, the details therwif; and

(c) the action taken by the Government 
on the raoommendations made thereon with 
delals of package of inoentives recom­
mended by the NaikMtal Committee on tour­
ism?

TH E MMISTER O F CIVIL AVIATION 
ANDT0URISM(SHRIMADHAVRA08CM- 
D IA):(a)Yes,Slr.

(^) and The reoommendalfon reiale
to a package ,of incentivas for attracting
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private investment in the tourism sector, 
reorganisation of the Mnistry of Tourism and 
IndiaTourism Development Corporation and 
a strategy for manpower development In the 
tourism sector. These recommendattons 
have been considered by the Government 
and implemented to the extent feasible. The 
package of incentives recommended by the 
Committee included enhancement of inter­
est subsidy to hotel projects, institutional 
loans, income tax concessions, reductbn in 
custom duty, etc.

inclusion of bisurance in Rail Fare

707. SHRI KARIYA IMUNDA; Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the Govemment propose to 
include Insurance in fare of all passengers 
travelling in the Railways as is being done in 
air tidcets keeping In view of the rising rail 
accidents;

(b) If so, whether the amount of com- 
pensatk>n to the victims of railway acckJents 
will be enhanced accordingly; and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) and (c). Do not arise.

Sale of Westland Helk»ptars

708. SHRI CHITTA BASU: Will the 
MinisterofCiVILAVIATION AND TOURISM 
be pleased to state:

(a) whether India and Britain have be­
gun taks for the sale of the Westland hel- 
copters lying Mle at present; and

(b) If so, the details of the progress 
made in this regard?

TH E MINISTER O F CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) No. Sir.

(b) Does not arise.

Notice o r Agltatlan by Teachera of 
Kandrlya Vkiyalayas

709. SHRI MUHIRAM SAIKIA: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whether it is a fact that All India 
Kendriya Vklyalaya Teachers have given 
notice of a phased agltatnn to be launched 
from Novemtier 18,1991;

(b) if so, the details of their demands;

(c) whether any attempt has been made 
by the Govemment to negotiate with them;

(d) if so, the outcome thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The All India Kendriya VkJyalaya 
Teachers Assodatnn had announced such 
an agitatton earlier but have called tt off 
following their meeting with the Minister of 
Human Resource Devebpment

(b) The AIKVTA has at different times 
made various demands whnh includes/ 
implementatnn of recommendatnns of 
ChattopadhayaCommisskin, representatnn 
of teachers on Sangathan and Its Board of 
Governors, increase in promotion quota and 
promotional avenuesformiscelianeouscsts- 
gory of teachers, selection grade after eight 
years, rationalisatton of JCM, recruitment 
and promotion roles and transfer policy, in- 
troductton of new sut̂ ect, house 'or every 
teacher, reductton of work load on teachers.
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opening of Ksndriya Vidyalaya district-wise 
ate.

(c) to (e). Dialogue lias been icept open 
wkh the various Associations and the issue 
aie scrutinised in the Sangathan.

Indira Gandhi National Centra For Arte, 
New Delhi

710. SHRi RAMESH CHAND TOMAR: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT t>e pleased to state;

(a) the financial assistance provided tiy 
the Government to the Indira Gandhi Na­
tional Centre for Arts. New Delhi during 
1988-89 to 1991-92. year-wise and the pur­
pose for which the money is tMing utilised;

(b) whether a piece of land was alkmed 
in NewDelhifortheconstructionof alxiilding 
complex for this centre; and

(c) if so, the present stage of the con­
struction of the said compiex?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Rnandal assistance provided 
by the Government for the Indira Gandhi 
National Centre lor Aits during the years
1988-89 to 1991-92 is given below, year- 
wise:

198a-89 : Rs. 10.61 crores

1989-90 : N l

1990-91 : N9

1991-92 : Nofundsrdeasedsofar.

T i m  f l h r n i f t  m a t t  n t w u i r i a r f  I f tT

oonstrudion of IGNCA’S bulding convta. 

M Ya a ^S ii.

(c) Alter oomplelion of most of the pre­
construction activities, the constructton work 
on the Project has commenced beginning 
with the ancillary structures and service 
facilities required before the main buildings 
aretaitenupk

AHoeatlen for Voeallenal T)«lnlng

711. SHRI DK3VUAYASMGH: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the details of the budgetary alloca­
tion made in 1988-89, 1989-90. 1990-91.
1991-92 for vocational training;

(b) whether the Government have as­
sessed the financial implications of bringing 
aH the schools under vocational training;

(c) if so, the details thereof;

(d) whether the Government have 
monitored the expenditure made by State 
Govemment on vocational training; and

(e) if so, the details thereof alongwith 
the steps ttdwn to chedt the misutHization of 
funds?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SiNGH): (a) The budget aHocated for the 
Centraly Sponsored Vocational Education 
Programme at -*2 level was:-

Yaar Amount aUocatad 
(Rupeos in Cm ns)

1988-89 50.00

1 9 6 8 ^ 4 7 M

1 9 9 0 ^ 84.20

1991-«2 89.00
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(b) No. Sir.

(c) Does not arise.

(d) and (e). The nnpiementation of the 
Centrally Sponsored Vocational Education 
Pregramme in the States/UPs is regularly 
monitored through field visits by ofHoers of 
the CentralGovemment, meetings with State 
Government officials and submission of 
guarterly reports indicating detailed prog­
ress in expenditure. In order to check the 
misutiKsationof lunds, Stales/UTs have been 
advised to observe utmost care in the pro­
curement of materials ami effecting strict 
vigil in incurring expenditure.

Forest Cover

712. SHRI LAETA UMBREY: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the land under forest cover States 
and Union Territories-wise;

(b) the dereseivation done during the* 
last three years. States and Union Tentto- 
ries-wise;

(c) the criteria followed for dereserva­
tion; and

(d) the State-wise Pst of land brought 
under afforestation during the last three 
years?

TH E MINISTER O F STATE O F TH E 
MINISTRY O F ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) The detafls 
are furnished in the attached statement-!

(b) No deresenntion case has been 
approved during the last three years.

(c) The policy of the Government is not 
to dereserve any Government forest

(d) Information is furnished in the at­
tached statement-ll

STATEMENT-1

State Wise DetaBs of Forest Cover (Area: sq km)

SLNo State/Uts Forest Cover Assessment 
1989Assessment based on 
b n tg e iy 1 ^ ^ 7

1. Andhra Pradesh 47911

2. Arunachal Pradesh 68763

3. Assam 26058

4. BOnr 26934

5. Goa (including Daman & Diu) 1300

6. Gujarat 11670

7. Haiyana 563

8. Himachal Pradesh 13377
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SLNo StateAJts Fdnat Cover Assessment 
1989Assessment based on 
knaaeiy 198SS7

9. . Jammu & Kashmir

10. Karnataka

11. Kerala

12. Madhya Pradesh

13. Maharashtra

14. Manipur

15. Meghalaya

16. Mizoram

17. Nagaland

18. Orissa

19. Punjab

20. Rajasthan

21. SM(im

22. Tamilnadu

23. Tripura

24. Uttar Pradesh

25. West Bengal

26. Andaman & Nicobar Island

27. Chandigarh

28. Dadra & Nagar Haveli

29. Deman & Diu

20424

32100

10149

133191

44058

17885

15690

18178

14356

47137

1151

12966

3124

17715

5325

33844

8394

7624

8

205

2
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&.NO StateAJts Fx>mst Cover Assess.mnt 
1989Assessment bcssd on 
bnagery 198SS7

30. Delhi 22

31. Lakshadweep -

32. Pondicherry -

Total 640134
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FBght Kttchen in National and bitoma- 
tlonal AirUnes

713. SHRi ICP. UNNIKRISHNAN: WiU 
the Minister of HEALTH AND FAIMILY 
WEU^ARE IM pleased to state:

(a) whetiier tiw Goî emment have 
evolved any policy for granting permission to 
fliglit iutchens catering to national and inter- 
nationai airlines;

(b) if so, tiie detate thereof; and

(c) the details of land allotted and facili­
ties providedtodifferantfllghtkitchen opera­
tors at major airports of the country?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
OIA):(a)N o,Sir.

(b) Does not arise.

(c) The details of land allotted to c'if ar- 
ent fright Idtchen operators at major airports 
by lAAl are as under:

Name the agency Area sBotted (sq. mtrs)

DeBti

East India Hotels Ltd. 15,000

Hotel Coiporatbn of India Ltd. 15,000

Mohan Hotels Ltd. 14,720

India Hotels Co. Ltd. 14,440

Bombay

Narang Hotels 15,000

Hotel Coipn. of India Ltd. 14,000

East India Hotels Ltd. 21,553

Ambassador Sky-Chef 5,658

LeelaPenta 29,000

(Composite for Hotel
and flight kitchen)

ttomeot the agency At9aaUoaed(Sq. mbs)

Ctdama

East India Hotels Ltd. About 7,000

Land was alotlsd but
the flight Idtchen has
not been constructed
asyeL
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Only the land is provided by lAAI. Nee- 
essaiy facilities are developed by the oon> 
cemed operators.

Modernisation of SMtons In Cuttack, 
Crltsa

[ T n n s i^ ]

714. SHRI SRIKANTA JENA: WiH the 
Minister of RAILWAYS be pleased to state:

(a) the expenditure incunred on stations 
in Cuttadc district in Orissa during the last 
three years and the provision made in the 
current year plan; and

(b) the steps being taken by the Govern­
ment for the modernisation and develop­
ment of these stations?

THE MINISTER OF STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). Railways do not 
maintain Civil District-wise figures of expen­
diture. It is Railways' endeavour to provide 
facilities at statnns, including those in Cut- 
tack District as per prescribed norms, based 
on the volume of traffic dealt with. Further 
devek)pmentAnodemisatnn of stations, in 
any plan period, is undertaken as pertraffk: 
requirements, subject to availability of funds 
and comparative needs of various stattons?

C.aH .8. FaeUKIes to P & T  
Penslonefs

[ErV&A]

715. SHRI ANNA JOSHI: Will the Minis­
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whetherthe penstonersof Posts and 
Telegraph department are not given treat­
ment wider the C.G.H.S.;

(b) if so, the reasons therefor;

(c) whether the Government have re­
ceived any representation in this regard; and

(d) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE IN TH E 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Penstoners of Post and 
Telegraph Department except those resid­
ing at Pune, Jaipur, Lucknow and Ahme- 
dabad where the P & T  Department has got 
its own dispensaries are given indoor treat­
ment facOities by CGHS.

(b) In view of ‘A’ above, the questwn 
does not arise.

(c) Yes. Sir.

(d) The PenskHiers of Post and Tele­
graph Department residing at above statbn 
have been advised to approach P & T  De­
partment to extend medical facilities to them 
asareavailabletoservingP&T emptoyees.

Legislation on Use of Human Organs

716. SHRI SHARAD DIGHE: WBt the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether the Government propose to 
introduce a legisiatton on use of human 
tissues and organs and their donatton for 
therapeutic purposes; and

(b) if so, the details thereof?

THE MINISTER O F STATE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir.

(b) The safient features of the proposed 
legislation Include (0 Redeflnitnnof deathto 
include Ixain-stem death’ for purpose of
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rainoval and transplantation of human or­
gans. (ii) Provision for empowering the 
Government to authorise designated hospi­
tals for such transplantations, (iii) Provision 
for an enabling authorisation to be made by 
a person any time during his life time, tor 
removal, after his death, of any specified 
organs, by an approved institution, (iv) pro- 
viston for prori..ting voluntary donation of 
organs by living donors to near relatives, by 
prescribing hospital records and medicare to 
donors, and (v) Provision for prescribing 
penalties for persons indulging in iilegaltrad- 
ing in human organs.

Racominendation of Association of 
Indian Universities

717, SHRILOKANATH CHOUDHURY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the 66th Conference of the 
Associatnn of Indian Universities (AiU) held 
recently in Thiruvanathapuram has made 
several recommendation regarding higher 
educatbn; and

(b) if so, the details thereof and the 
reaction of the Government thereto?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Association of In­
dian Universities organised a National 
Seminar on ‘Decentralisation of Higher 
Educatbn System* at Thinjvananthapuram 
on October 8,1991. According to the infor­
mation fumished by AIU. the Association 
has not finalised the proceedings of the 
Conference. The recommendations of the 
Conference would be examined by Govern­
ment after they are received from AIU.

Itow Division In AhmsdalMd

[TransbOlbril

718. SHRI KASHIRAM RANA; WHI the 
Minster of RAILWAYS be pleased to state:

(a) whether new Divisbns have been 
established in Maida. Bhopal and Ambaia;

(b) whether there is any proposal for 
establishing a new Divisbn In Ahmedabad; 
and

(c) if so, the progress made In regard 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LiKARJUN):(a)Yes,Sir.

(b) No, Sir.

(c) Does not arise.

More Medical Colleges In Ksrala

lEngMshJ

719. SHRIV.S.VUAYRAGHAVAN: 
SHRI PALA K.M. MATHEW:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the Government have ap­
proved the setting up of two Medical Coi- 
iages in the private sector in Kerala;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
S ID D H Airm A):(a)N o.Sir.
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(b) Does not ariss.

(e) Ihe  present policy of the Govern­
ment is not to approve the eslsiblishment of 
any new medical college in the country in 
view of Icuge scale avaHabilily of qualiied 
medical pracOionerslo meet oountiy’s health 
needs.

Approval to Ayurvedic Drug*

720. PROF. PREM DHUMAL: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether approval has been granted 
to a number of Ayurvedic proprietaiy drugs 
which were never tested dinicaHy;

(b) if so, the names of such drugs ap­
proved under Ayurvedic stores of C.G.H.S., 
V.M.S. and P & Tduring 1990-91 and 1991- 
92, akmgwith the lapoit of clinical investiga­
tions made by the Central Dnig Research 
Institute or any other authority;

(c) the steps proposed to be taken to 
check the marketing of the sub-standard 
drugs: and

(d) the action proposed to be taken 
t^anist the erring offkaals?

TH E MINISTER O F STATE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRM ATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (d). The informa­
tion is being colecled and w i be laid on the 
Table of the Sdbha.

Touriam Developimnt in 
BarsHlir

[fianslalliw^

721. SH R IR M VEER  SttIGH: WW the 
MM«te<4CIVnLAVIATIONAHDTOURISM

(a) whether the Government have final­
ised any scheme for provUing assistance for 
deveki^ent of spot for tourism in BareUy 
and Badaun during the Eighth Fiver Year 
Plan; and

(b) If so, the d ^ ls  thereof and the 
name of the places selected in this regard?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) The Eighth Five Year Plan of the 
Central Department of Tourism is yet to be 
finalised.

(b) Does not arise.

Kendrtyi VUyalaya In Backward Areas

[E n g m

722. DR. VISWANATHAM KANITHI: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to 
open the Kendriya VkJyaiayas in backward 
areas particularly where there is no such 
school;

(b) if so, the details thereof; and

(c) if not, the reasons therefor atongwith 
the steps taken by the Government to pro­
vide equal opportunity to the backward stu­
dents?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SMGH): (a) to (c). Thera is no system of 
opening Kendriya VMyalayas on a district 
wi88 basis or with raforonc30 to th0 backwafd 
areas criteria. The opening of new Kendriya 
Vidyalayas depends upon the sultabity of 
the proposals from the prescrfced user 

snpsfliHy prsinafictt of s chmt9f of 
•mplofyees 01 the Central Oovemmeni andf 
orCentralGovemment undertakings, avaBft-
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bony of physical fadGties and financial ra- 
sourcAS. The objsctiv* of Kendriya 
Vidyalayas Sangathan Is primariiy to serve 
the special educational needs of children of 
transferable Central Government and Cen­
tral Government undertaking employees.

Closura of Indian Alriliws and Air India

[Translation]

723. SHRi MOHAN SINGH: Will the 
^nisterofCIVILAVIATION AND TOURISM 
^  pleased to state:

(a) whether the Indian Airlines and the 
^  India are iiitely to be closed down due to 
iheir continued losses; and
F

(b) the steps being taken by the Govem-

Kent to minimise the k)sses suffered by 
ese Airlines?

THE MINISTER O F CIVIL AVIATION 
iANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) No. Sir.

(b) While Air India has not suffered any 
.^ s , Indian Airlines has Incurred bssesowing 
to problems basically regarding inductton of 
A-320 fleet

These problems havetaken care of and 
ladditkmal measures are also being taken to 
Improve productivity and efficiency of the 
Coiporatton. Indian Airlines is expected to 
iturn the comers next year.

l£nsrfe/i]

Diroct Air Flight from Rmkot-Mhl and

724. SHRI CHANDRES P A TEL WW 
the MbiistarofCIVILAViATION AND TOUR­
ISM be pleased to state:

(a) whether a number of lepresenla-

ttons have been received In his Ministry for 
starting a direct flight on Delhl-Rajkot route;

(b) if so. when the saki flight is going to 
commence; and

(c) H not, the reasons thereof?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA):(a)Yes,Sir.

(b) and (c). Due to capacity constraints, 
there is no plan at present to operate a direct 
flight between Delhi and R«ykoi.

Fire In GIr Forests

725. SHRI P.M. SAYEED: Will the 
Ministerof ENVIRONMENT AND FORESTS 
t>e pleased to state:

(a) whether fire broke out in Gir forests 
recently;

(b) if so, the reasons therefore;

(c) the extent of k>ss suffered in terms of 
financial as wen as the percentage c< the 
jungle burnt; and

(d) the steps taken to prevent such fires 
in future?

TH E MINISTER O F STATE O F THE 
MINISTRY O F ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) There was 
a fire in Gir forests in October, 1991.

(b) The fire was accklentai in nature.

(c) Infbrmaltion is bring collected from 
the Stale Govemmorrt and wffl be laid on the 
Table of the House.

(d) The steps taken to prevent fire in- 
dud*
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(!) Creation of axtenshw fire lines 
on both sides of tlw mad;

(ii) Regular patiolling of the area 
by the staff;

(iiO Deployment of Rre Watchers 
during the fire season; and

(iv) Setting up of wireless net woric.

Financial irragularities In Jawaharial 
Nehru UnhrarsHy

726. SHRI TAFIA CHAND KHANDEL- 
WAL: Will the Minister of HUMAN RE­
SOURCE DEVELDPMENT be ^a se d  to

(a) whether the attention of the Govern­
ment has been drawn to the news item 
captioned *Finandalin«guiaritias worth lakhs 
in JNU* appearing in the Times of India 
dated August 31,1991;

(b) if so, the facts thereof;

(c) whetherthe Govemment propose to 
prebe the financial inegularities in JNU 
through vigilance; and

(d) If not, the reasons therefor and other 
remedial steps the Govemment propose to 
take in this regard?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) to (d). The news-item appearing in 
the Times of India dated August 31,1991 
refers to:

0) Non-deduction of penskxi fiom 
salary of the Vice-Chanoelkir of 
Jawaharlal Nehru University;

(H) DdalcationoffundslntheSchool

of Intomatbnal Studies; and

(iiO The alleged mis-appropriatk)n of 
funds by Prof. A.K. Venna of the 
School of Life Sciences of the 
University.

These complaints had been brought to 
Govemmenf s notice earlier also and Gov­
ernment had called for detailed comments of 
the University. According to the biformatton 
furnished by JNU, the position in this regaid 
isasfoltows:

(i) Prof. M.S. Agwani, Vfee-Chan- 
ceUor, Jawaharlal Nehru Univer­
sity is drawing his penston in 
additk)ntohispaysince1.3.1988. 
The University is of the view that 
the pay of Prof. Agwani has been 
fixed in accordance with Statute 
3 of the Statutes of the University 
and that these Statutes do not 
provMe for deductton of penston 
from the salary of Vice-Chanoel- 
tor.

(ii) Defalcatton of funds to the tune 
of about Rs. 2.32 lakhs on ac­
count of postage stamps and 
franking machine in the School 
of kitemational Studies was de­
tected by the Universe in April, 
1989. Alter preliminary investi- 
gattons, the University appointed 
In September, 1989 a Fact-Find­
ing CommHtee to inquire into the 
saki received by the Unhferslty In 
August. 1990. JNU has informed 
thatonthebaslsoftheflndingscf 
the Inquiry Committee, the Uni­
versity initiatad disc^naty pro­
ceedings against tfie six default­
ing emptoyees. The inquiry is 
nearcompMlon.

(iH) Vtoe<:hancelor. JN U had con­
stituted a Fact-Finding CommI-
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tM  in Odobsr. 199010 look Mo 
the dagsd irragularides in the 
M b submHled by Piof. A.K. 
Verna of the School of U e  Sd- 
enoes In respect of a Wortohop 
oiganised by him in December. 
1989. Ths report of thoComml- 
tee was received by the Univer­
sity in June. 1991. On the basis 
of the fimfings of the Commitlae. 
the University has inittatad disci- 
plnaiy action ««ainst Pnf. A.IC 
Venna.

■■__ ■■■».■___-------------— 1 | _  I.........  rSClllllOS ITOVIQOG n
HospHala bi TUi Plan bi Delhi

727.SHRIHARIKISHORESMGH:Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the total number of beds added to 
the various Government hospitals in DelM at 
theendoftheSwwnthFiveYearPlwi^ainst 
the target;

(b) the nature of the additional facKties 
provided in the hospitaisfor both inKioor and 
out-door patients at the end of the Plan; and

(c) the delals of the plan, drawn up by 
the Government to cope with the rising 
asmana lor dqos aiKi umsr lacuiiiss ounng 
the Eighth Five Year Pirn period?

THE MiNISTEfl OF STATE IN THE 
MINISTRY OF H I^ T H  AND FAMLY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHAHTHA): (a) No target was fixed for 
the increase of bed strength during the 
Seventh Plan period. However, 2405 beds 
have been added during the 7th Plan period 
in various Government hospHais in DeliL

(b) Detals of certain additional facilities 
provided in tiwhospkalsftir both in-door and 
out-doorpaliBnsattheendofthe Plan areas 
under:-

0 CATScMfacOtiee;

I) Ubaaound examinalion:

li) Post office extension oonuters 
and free telophono sorvicoawith 
only local faciilie^at major hos- 
p M s;

iv) Modem kilchenfacaties;

v) A Dnig DenAddiction unK has 
been set up in Dr. RJyLL Hospi­
tal;

vi) 24 hours laboratory service in 
Lady Harding Medical Colegs 
and Associated hospitals;

Vi) Augmentation of 
services; and

Ambulance

vii) Anout-doorT.B.CIinichasbeen 
started fortrans-Yamuna area at 
Paipaigatq.

(c) Eighth Fiwa Year Plan propoeals era 
yettobefinalsed.

Gama^oga Teachers In Kendrlya 
Yidyalayaa

728. SHRIANAND RATNA MAURYA: 
Wn the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government haw ap> 
poinliMisomeGama/YogateaehersasPGTs 
in Kandriya Vidyalayas;

(b) if so. the detals thereof;

(c) I  not. whether the Govsmment piD- 
posetoappointGame/Yogatoacherinthaae 
Schools on the post of PGTs against de­
mand;

(d) If ao. the dalailB thMWI; and
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(e) if not, tho masons tharafbr?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No. Sir.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise.

(e) Physical Education/Yoga are not 
taught as an elective subject atthe “plus two* 
stage, therefore there are no posts of PGT in 
thissulqect

Decentralisation of ResponsibllRies

729. SHRI DHARMANNA MONDAYYA 
SADUL: Willthe Ministerof ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether his ministry is contemplat­
ing to decentralise some of its responsibili­
ties in regard to environmentsd impact as­
sessments to the State level agencies;

(b) if so. the details thereof; and

(c) the steps taken or proposed to be 
taken in this regard during the current year?

TH E MINISTER O F STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (c). Yes. 
Sir. OfMratbnai modaKtias wouM be made 
available when finalised.

Rail Projects in Madhya Pradesh

730. SHRI MAHANDRAKUMARSINGH 
THAKUR: Willthe Ministerof RAILWAYS be 
pleased to state:

(a) the names of ongoing railway lines 
under constnjctton in Madhya Pradesh;

(b) the progress made so far in this 
regard; and

(c) when the projects are Ikely to be 
completed?

THE MINISTER O F STATE IN THE 
MINISTRY. OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a)to (c).Thedetailsof Railway 
lines under constnjctkm in Madhya Pradesh 
are as under:-
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Hwgw  of and
B o n t e f M g n n  Vayudeol mgMs.

731.SHRIUDAYSMGRAOGAKWAO: 
W n the IM stor of C M L  AVIATION AND 
TOURISM be pleased to state:

(a) whether the Vayudoot llighls be­
tween Bombay-Koliapur, and Bombajr- 
Beigaum have been meiged Into one;

(b) if so. the reasons therefor;

(c) the details of fights canoeHed on 
both tha nxitss during 1991 so fan and

(d) If so. the reasons therefor?

TH E MMISTER O F CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAO SCIN- 
DIA): (a) and (b). Vayudoot seivices to 
BelgaiMn and Kolhapur were merged to­
gether due to commardal reasons.

(0) and (d). 30 f%|hls were canceled on 
this louto fioffl January, 1991 to October. 
1991. The cancelation were laige|y due to 
bad weather and engineering snags.

Ttaabnant of T A . PaUants

732.8HRIDATTATRAYA BANDARU: 
W a the lyBnistar of HEALTH AND FAM LY 
WELFARE be pleased to state:

(a) whether there is an increase in the 
number of TB  cases in the country during the 
last three years;

(b) S so. the reasons therefor;

(c) whether adequate quanliliee of 
nwdkinosforthalBlraalmanl are not avail­
able In rural areas;

who have been treated are having recunent 
TB . wftMn a period of 2 to 3 years;

(f) i  so. the number of such cases; and

to) the remedid measures proposed to 
be taken for totai eradication of TB  in the 
country?

TH E MMISTER O F STA TE IN TH E 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SH R M A TID JC THARA DEVI 
SIDDHARTHA): (a) and (b). Tuberculosis is 
neither a notiiabto (fisease nor prevalence 
sunwytoassess exact size of the problem of 
Tuberculosis in the country is being con­
ducted every year. However, there is no 
evidence to suggest that the incidence of TB 
cases Ison the increase in theoountry during 
the last three years. The epidimology of TB 
is such that with the rise of population the 
number of TB  patienis are becoming more.

(c) and (d). Adequate quendty of anti- 
TB  drugs is SMppOed to the State run T.B. 
Centres for free treatment of diagnosed TB 
patients, accordbig to the pattern of assis­
tance laid down by the Planning Commis­
sion.

(e) and (f). No such information is avail­
able from the District T.B. Pmgramme re­
ports.

to) To combat the problem of Tubercu- 
losb in the country, a t ^  of 378 equipped 
and staffed dtatrict T.B . Centres have been 
esiabished to undertalie T.B . case finding 
and treatment aclMlies. In addMon, there 
are about 330 T A . clinics functioning in the 
country. About 47,000 T A  beds are also

of IB  paHMte

To reduce the duradon of trsabnenl 
fiom 12-18 months to 6-8 motllhs. Short 
oouese Csemolheripy dwg ragtoienoon- 
tafcing mam potent drms is being tabo- 
duead.SotBr.a83dhlrlctih«w baa n coy-
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•rad under this regimen. As a preventive 
measure BCG vaccination is being to the 
children of the age group 0-1 years.

To educate the masses, about. T.B. 
disease its prevention, stress is being given 
on health education through T.V. and Radio 
spots, advertisements in newspaper and 
bookiets/|»amphlets.

Excavation of Stones In Uttar Pradesh

[Tiansbtioril

733. SHRISANTOSH KUMAR GANG- 
WAR: WiU the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether the Government have 
banned excavatton of stones from forest 
land in Uttar Pradesh to check environment 
pollution;

(b) if so, whether this has resufted in 
loss of revenue and thousands of people 
have been rendered jobless; and

(c) if so, the action taken by the Govern­
ment in this regard?

THE MINISTER O F STATE OF THE 
MINISTRY O F ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Yes. Sir.

(b) There is some insignlTicant loss of 
revenue and emptoyment opportunities to 
tocal people on account of ban on excava­
tion of stone from forest areas. This k>ss is, 
however, more than compensated for as 
tnnning excavation of stone forest areas 
helps in protecting the forest from denuda­
tion and also checking environmental pollu- 
tkm.

(c) Tlw  Mfews Department of Uttar

Pradesh sanctbns leases for excavatton o 
stones on Gram Sam«y (Community Lands 
which generates revenue to the Govern­
ment and emptoyment to the local people.

Promotlcn of Tourism Through Ftati-

[EngBsHl

734. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether the Government have pre­
pared alistof festivals with a viewto promote 
tourism in the country;

(b) if so, tiie names of these festivals;

(c) the facilities being provided by the 
Unton Government to the respective State 
Governments in this regard; and

(d) the effect of this scheme to promote 
tourism so far?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) and (b). Yes Sir. A Hst of festivals 
prepared by the Department is given in the 
statement.

(c) Central financial assistance for pro­
motion of festivals, is extended to &ate 
Govemments on the basis of specifte pro­
posals received from them, subjectto availa­
bility of funds and inter se priorities.

(d) Promotion of such Indian fairs and 
festivals enhances the awareness of the 
country's cultural heritage and increases 
tourist anrhnds to destinations where the 
festivals are hsM.
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Loss due to Engbi* Brsakdown

735. SHRISUDHIR SAWANT: WUIthe 
MinisterofCIViLAVIATION AND TOURISM 
be pleased to state:

(a) the number of Incktents of engine 
breakdown oocun'ed during 1991 and the 
number of flying hours lost due to non­
operation of aircraft;

(b) the total loss of revenue due to the 
above engine breaidown; and

(c) the steps taken by the Government 
to maintabi the aircraft property and avert 
such incMents in future?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURtSM(SHRIMADHAVRAOSCR4' 
DtA): ta) A siteAement is sMadned.

(b) It is not possble to quantify k»ses 
due to engine breakdown.

(c) All engine failures are investigated 
by experts and wherever needed corrective 
action tdken as recommended by them.
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Surplus TMChws in Kmidriya

736. O a  SUDHIR RAY: WiBttw Minis- 
teraf HUMAN RESOURCEDEVELOPMENT 
be pleased to state:

(a) the norms for adjusting the teachers 
who are rendered surplus In different Ken- 
driya Vidyaiayas;

(b) the details of surplus teachers ren­
dered on account of transfer during the past 
four months; and

(c) the reasons for such transfers dislo- 
catbig studies of chHdren?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Teachers are not surplus 
In the aggregate. A particular teacher may 
become surplus in a particular Vidyaiaya but 
there is no overall surplus of te a ^ rs . No 
teacher has been retrenched as surplus. 
Transfers are generally done as per the 
guidelnies and should not dislocate the stud­
ies of children. Moreover Principals have 
been authorised to fiH up the vacancies lo­
cally on adhocor part time basis as per rules, 
with a view to avoid loss of studies of stu­
dents.

Modernisation of Stations In 
Bihar

737. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of RAILWAYS be 
pleased to state:

(a) the amount spent on stations situ­
ated in the districts of Patna. Rohtas and 
Bhojpur of Bihar during the last three years 
and the amount proposed to be spent during 
the cumnt year plan; and

(b) the proposals under conslderalion

with the Govemment for development and 
modemisation of these stations?

TH E MINISTER OF STA TE IN TH E 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). Railways do not 
maintain Civil Districiwise figures of expen­
diture. H b Railway’s endeavour to provide 
facilities at stations, includlngthose in Patna, 
Rohtas and Bhojpur Districts of Bihar as per 
prescribed norms, based on the volume of 
traffic dealt with. Further developmentAnod- 
emisation of stations. In any plan period, is 
undertaken as per traffic requirements, 
subject to availability of funds and compara­
tive needs of various stations.

Speed of Super Fast Trains

[Transbtkm]

738. SHRI RAM SHARAN YADAV: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any proposal to 
increase the speed of super fast trains to 140 
k.m. per hour;

(b) whether the Railways have devel­
oped high-tech tracks on which trains can 
run at the aiwve-mentioned speed; and

(c) if so, the details thereof?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) There is no proposal at 
present

(b) and (c). Necessary where withal for 
upgrading tracks on superfast train routes 
for 140 kmph. speeds is available. Upgrad­
ing of tracks would be taken up on Mentified 
RMites, as a part of schemes for raising 
speeds of superfast trains.
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C.G.H.S. Dlspsnsarles in Rsntad

[English]

739. SHRI B .L SHARMA PREM: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be ''eased to state:

(a) whether the Government procure 
private rented buildings for different depart- 

;fnents and the reassessment for increase in 
tent is done by the CPWD and its recom­
mendations is acceptable to different de­
partments of the Government;

(b) if so, the number of buildings where 
CPWD have given the reassessment for 
increase in rent for such buildings where 
CGHS dispensaries are being run in Delhi/ 
New Delhi; and

(c) the reasons for which the recom­
mendations of CPWDforthe increase in rent 
have not been accepted by the CGHS in 
Delhi/New Delhi for its rented buildings?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA); (a) Yes, Sir.

(b) The reassessment for increase in 
the rent of the private buildings hired by the 
Central Government Health Scheme has 
been done by the Central Public Woria 
Department in 13 (thirteen) cases.

(c) The question does not arise.

Woman Polytsehnielnstltiitlom In Tlw 
Country

[TianalaUoril

740. SHRI RAM BADAN: Witt the Minls- 
terof HUMAN RESOURCE DEVELOPMENT 
bd to stdtor

(a) the number c4 women Polytechnic 
Institutions In the country. Stata-wise;

(b) whether admission to Scheduled 
Castes/Scheduled Tribes women candkiales 
aie given in these polytechnics in accor­
dance with the reserved quota;

(c) if not, the reasons therefor;

(d) the names of districts where hostel 
facilities for Scheduled Castes candidates 
are available; and

(e) whether the Government are con­
sidering any scheme to construct more 
hostels for Scheduled Caste candidates 
during 1991-92 and if so, the details thereof?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a)to (c). TheState-wlsenumberof 
Women’s Polytechnics is given in the State­
ment enclosed. Admissions in these Poly­
technics for Scheduled Castes/Scheduled 
Tribes candidates are made in accordance 
wfth the Reservation Policy;

(d) The informatidn is being coliected;
and

(e) The Government of India in the 
Ministry of Welfare has a Scheme of con­
struction of hostel buildings for Scheduled 
Caste girls. An allocation of Fts.8.00 crores 
has been made during the year 1991-92 for 
this purpose.

STATEM ENT

SLNo. Ato. oflVofflien’s
Union Tenkoty PoiytedhniGs

1 2 3

1. Andhra Pradesh 13

2. Assam 1



1 2 3

3. Bihar 2

4. Gujarat 6

5. Haryana 4

6. Himachal Pradesh 1

7. Jammu & Kashmir 2

8. Karnataka 4

9. Kerala 6

10. Madhya Pradesh 5

11. Maharashtra 5

12. Manipur

13. Meghalaya

14. Nagaland 1
(Not yet started)

15. Orissa 3

16. Punjab 2

17. Rajasthan 2

18. Syddm

19. Tamil Nadu 10

20. Tripura

21. Uttar Pradesh 9

22. West Bengal 1

Union Territory

1. A & N  Islands

2. Aranachal Pradesh
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1 2 3

3. Chandigarh 1

4. Dadra & Nagar Haveli -

5. Delhi 3

6. Goa, Daman & Diu 1

7. Lakshadweep -

8. Mizoram -

9. Pondicherry 1

Total 83

Booking of Tickets for JhansI In Kama* 
taka and Tamil Nadu Expren

741. SHRI RAJENDRA AGNIH07RI: 
Will the Ministerof RAILWAYS be pleased to 
state:

(a) whether the tickets for New Delhi 
and Bhopal are not issued from Jhansi and 
Lalitpur stattons in express trains;

(b) if so, the reasons therefor;

(c) whether tickets from New Delhi for 
Jhansi in Karnataka and Tamil Nadu Ex­
press trains are also issued at New Delhi;

(d) if so, the reasons therefor; and

(e) whetherthe Government propose to 
make available tickets for Jhansi from New 
Delhi in these trains?

THE MINISTER O F STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). Tickets are being 
issued at Lalitpur and Jhansi for New Delhi 
and Bhopal by many ̂ press trtdns. In some

cases, tickets are not being issued due to 
distance restrktnns.

(c) to (e). Karnataka & Tamilnadu Ex­
press are supetfast trains intended for king 
distance passengers and, therefore, a gen­
eral distance restrictk>n of 600 kms. has 
been imposed for issue of tickets by these 
trains. In view of this restriction, limited re- 
sen/ed tk:kets are issued at New Delhi for 
Jhansi for travel by these trains to the extent 
of quota albtted to Jhansi station.

Direct Train Betvram Jaipur and Bhopal

742. SHRI RAM NARAIN BERWA: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government propose to 
link Jaipur and Bhopal with adirect train; and

(b) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)No,Sir.



187 Writtm Answws NOVEMBER 26,1991 Writtmi Answms 188

(b) Does not arise.

Scheme for Vocational Education 
Programme

lEngBsHl

743. SHRi SOBHATMDREESWARA 
RAO VAODE: Will the Minister of HUIMAN 
RESOURCE DEVELOPMENT be pleased 
to state tlie concrete action proposed to 
implement ttie Vocational Education Pro­
gramme Enunciated in National Education 
Programme 1986 to wipe out ilieteracy?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): The objective of Vocatbnallsation 
of Education, as stat^ in the National Policy 
on Education, 1986, is to enhance individual 
employability, reduce the mismatch between 
demand and supply of skilled manpower and 
to provide an alternative for those pursuing 
higher education without particular interest 
or purpose.

Keeping in view these objectives a 
Centrally Sponsored Scheme of Vocation- 
aUsation of Secondary Education wasstarted 
w.e.f. February 1988. Substantial financial 
assistance is provided to the State/UTs for 
running Vocational courses at +2 level as 
also for the required technical resource 
support and management structure. Rnan- 
cial assistance amounting to more than Rs. 
200 crores has been given so far to 27 
States/UTs for implementalion of the pro­
gramme.

TTw National Literacy Mission, as part 
of functbnal Meracy, also imparts skills to 
aduk illiterates to Improve their economic 
status and general wellbeing.

Cold Storage CoachM for vyayawada 
and Viaakhapalnam

744. M.V.V.S. MURTHY: WWthe Minis­
ter of RAILWAYS be pleased to stale:

(a) the total number of coM storage 
coaches in the Railways to transport perish­
able items;

(b) the number of coadies allotted to 
South Central and South Eastern Railways;

(c) whether any represent; tion hasbeen 
received from Marine Buslciess people of 
Vijayawada and Visakhapatnam regarding 
shortage of such coaches; and

(d) if so, the actton proposed to be taken 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)One,Sir.

(b)Nil.

(c) Yes, Sir. Tliere was a representatnn 
from Vijayawada for supply of Refrigerated 
Vanfortransportatkxi of fish traffic to Howrah.

(d) A few refrigerated parcel vans were 
provided k>y the Itallways in the past for 
transportatkm of perishable parcels, but the 
same were discontinued for want of ade­
quate patronage, higher cost of maintenance 
and lack of refrigerated facilities at the termi­
nals.

Contraction of AM* by Girl

745. SHRI RABI RAY: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the news-item 
captkmed ‘Giri gels AH>S due to sheer 
negligence* appearing in the Statesman 
dated November 9.1991; and

(b) K so, the fads thersof and the action 
proposed to be taken thereon?
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TH E MINISTER O F STATE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARADEVI 
SIDDHARTHA): (a) Yes.

(b) 100 cc, fresh blood from the mother 
was given to a critically III child to save her life 
in Swami Dayanand Hospital, Shahdara. 
The H o ^ a l authorities sent the blood of the 
mother for oonfinnatory H.I.V. testing at 
N.I.C.D., Delhi which is a reference labora­
tory. The blood was found negative for H.I.V., 
infection.

Tour Padtage by ITDC In Madhya 
Pradesh

[Translation]

748. SHRI ARVIND NETAM: Will the

MinisterofCIVILAVIATION AND TOURISM 
be pleased to stale:

(a) whether any tour package is being 
introduced for tourists visiting Madhya 
Pradesh by the India Tourism Development 
Corporation;

(b) If so, the details thereof; and

(c) if not, the time by which it is likely to 
be introduced?

THE MINISTER O F CIVIL AVIATION 
AND TOURISM (SHRI MADHAV RAO 
SGINDIA); (a) and (b). Yes. Sir. The Details 
are as under:
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(c) Does not ariss.

Air Sarvicss bstWMn Jodhpur Ahme* 
dabad and Jaipur*Ahmadabad

^ngKsm

; 747. SHRIGUMAN MAL LODHA: Will
^  MinisterofCIVO. AVIATION ANDTOUR- 

be pleased to state:

(a) whetherthe Indian Airlines propose 
to restart air services between Jodhpur- 
Ahmedabad and Jaipur-Ahtnedabad; and

(b) If so, when and H not, the reasons 
therefor?

THE MINISTER O F CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
D IA):(a )N o,Sir..

(b) Inadequate traffic demand on these 
sectors does not justify restoration of airllnks 
between Jodhpur and Ahmedabad and Jaipur 
and Ahmedabad.

ReconstrueUon of Station In Maharash­
tra

748. SHRI ViLASRAO NAGNATHRAO 
GUNDEWAR:Witheministeror RAILWAYS 
pleased to state:-

(a) whether there is any proposal to 
reconstnict railway stations in Maharasltira;

(b) ff so, the names of the stations likely 
to be expanded/reconstructed; and

(c)theexpencfiture to be incurred thereon 
and the time ̂  which this work is likely to be 
completed?

TH E MINISTER O F STATE IN TH E 
MINISTRY O F RAILWAYS (SHRI MAL- 
LB O U UU N ):(a)to(c). Reconstructton and

expansion of station tiuikling is a continuous 
process and the same is done on age-cum- 
conditlon basis as per the traffic needs. 
Reconstruction and expanston of station 
buiklings including those in the State of 
Maharashtra Is accordingly taken up when­
ever so warranted subject to availability of 
funds and comparative needs of vartous 
stations. Completion of woiks in this regard 
depends upon overall availability of funds 
and relative prtoilties.

[Transblibn]

Cultural exchoige programmea

749. SHRI YASHWANTRAO PATIL: 
Will tiie Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the names of countries with whom 
the Government have cultural exchange 
programmes so far;

(b) the names of countries with whom 
the Government are likely toenterinto agree­
ments in the coming years; and

(c) the Items included in these pro­
grammes?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The information is given in the 
enck)se statement

(b) Preposab In respect of the fottowing 
countries are under consUeration :•

(1) Matta

(2) Mas

(3) Comoros

(4)

(5) Chile
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(6) Cambodia 11. Cyprus

(7) Republic of Kirghizstan 12. foechozlovakia

(8) Jamaica 13. Egypt

(c) Cultural Agreements lay down the 14. Ethopia
board principles of bilateral cultural co-<^
eration and are implemented through Cul­ 15. Rnland
tural Exchange Programmes (CEPs), which
specify the details of exchanges. Such Cul­ 16. Greece
tural ^change Programmes tiroadly cover
the fields of art and culture, education and 17. F.R.G.
science, films, mass media, youth & sports,
tourism, pubfic health etc. and provide for 18. Ghana
exchange of scholars in various academic
fields, exchange of art exhibitions, bool<s 19. France
and pubfications, exchange of radio and TV
programmes, organisation of film festivals. 20. Hungary
award of scholarships, development of insti-
tutbnal links, sports exchanges and the like. 21. Iran

STATEM ENT 22. Iraq

Names of the counUies with whom the 23. Jordan
Government has Cultural Exchange pro­
grammes:- 24. Haly

1. A^hanistan 25. Kenya

2. Algeria 26. Republic of Korea (South of Korea)

3. Argentina 27. Democratic Peoples Republic of

4. Australia
Korea (North Korea)

28. Kuwait
5. Bahrain

29. Libya
6. Bangladesh

30. Mauritius

7. Belgium 31. Mexico

8. Bulgaria 32. Mongolia

9. China 33. Maldives

10. Cuba 34.
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35. Netherlands 60. Zambia

36. Nigeria 61. Zimbabwe

37. Notway 62. Cotombia

38. Pakistan 63. Sri Lanka

39. Peru
[Engrish]

40. Poland
National Institute of UnanI Medicine In

41. Portugal Bangak>r«

42. Qatar 750. SHRIG. MADE GOWDA: Will the 
Minister of HEALTH AND FAMILY WEL­

43. Romania FARE be pleased to state:

44. Rwanda (a) whether there Is any proposal to 
start a Nattonal Institute of Unani Medicine at

45. Senegal Bangalore;

46. Seychelles (b) if so, the estimated cost and the 
modes of its fundings;

47. Syria
(c) whether the Karnataka Govemment

48. Somalia has alk>tted any land for the above institute; 
and

49. Sudan
(d) ff so, the details thereof?

50. Spain
THE MINISTER OF STATE IN THE

51. Tanzania MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI

52. Tunisia SIDDHARTHA):(a)Yes,Sir.

53. Turkey (b) These are not finalized.

54. U.A.E. (c) Yes, Sir.

55. U.S.S.R. (d) About 55 acres.

56. Uganda Superfast Train Between Bareilly 
and Kanpur-Ludmow

57. [Translation]

58. Repubik: of Yemen 751. SHRI CHINMAYANAND SWAMI; 
Winthe MlnlsteroTRAILWAYSbepleasedto

59. Yugoslavia state:



199 Written Answers NOVEMBER 26.1991 Written Answers 200

(a) whether the Govemmsnt are con­
sidering to introduce a new superfast train 
from Bareilly junction to Kanpur and Lucknow 
via Badaun Kasganj; and

(b) if so, when?

TH E MINISTER OF STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) Does not arise.

{EngSs!^

Air Services from Thiruvanthapuram 
and Calicut to Gulf Countrtes

752. PROF. K.V.THOMAS:
SHRI THAYIL JOHN ANJA- 

LOSE:

WiN the Minister of C M L  AVIATION 
AND TOURISM be pleased to state:

(a) whether there is any proposal to 
start new air sen îces from Thiruvanthapu­
ram and Calicut to Gulf Countries; and

(b) if so. when?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA); (a) and (b) No new air service from 
Thiruvanthapuram is proposed tobe started. 
The feasibility of operating air servioes from 
Calicut to Gulf countries is. however, being 
examined.

CelebraUen of R «l Ctoss Flag Week

TSa. DFL C. SU.VERA: Wrilthe Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether the Red Cross Flag Week 
was celebrated by the Indian Red Cross 
Society at New Delhi during first week of 
November, 1991;

(b) If so. the details thereof;

(c) whether tfie Indian Red Cross Soci­
ety has provkied any relief woiks in the 
victims of recent ea'rth quake in Uttarkashi 
areas of U.P.; and

(d) if so, the details thereof?

TH E MINISTER OF STA TE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b).The Indian Red 
Cross Society has informed that the Rag 
Week was heM by its Delhi Branch from 1 to 
/November, 1991 in Union TerrltoryofDelhi. 
The Delhi Branch distrbuted 1.308 donatnn 
boxes to schools, colleges, instltuttons and 
vokinteers to make collections. By the end of 
December, 1991. all boxes will be received 
back at this Section and coHecttons woukt be 
counted.

(c) and (d). Tlie Indian Red Cross Soci­
ety has provided reUeftothevKtimsof recent 
earthquake in Uttarkashi areas of Uttar 
Pradesh, the de;'!<>s of which are as under;-

0 Blankets 12.745 Nos.

S) Wooten Garments 16.895 Nos.

ill) Mik Powder 1.000 Kg.

iv) High Protein Biscuits 2.000 Kg.

V) Polythene sheeting SORolis.
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Vi) Tents 675 Nos.

vli) Tea 96 Kg.

vin) Dal 3451^.

ix) Sugar 350 Kg.

X) Atta 155 Kg.

xi) Shoes 231 Prs.

xii) Assorted Garments 7,470 Nos.

These supplies are valued at over Rs. 
47 lakhs. Upto 16th November, 1991 the 
workers and volunteers of the Red Cross 
completed dlstributton of Relief materials 
among 13,335 affected families. Distribution 
of the remaining items is in progress.

Cetobratlon of Inaiigural Functions by 
Indian Airlines

754. DR. A.K. PATEL:
SHRIATAL BIHAR!

VAJPAYEE:
SHRIMATi GEETA MUKHER- 

JEE:

Win the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether in the face of mounting 
tosses extravagant functtons had been or- 
ganbed by the Indian Mlines coinciding 
with the intFOductlon of Its winterscheduie on 
November 1,1991;

(b) if so. the total amount spent by the 
Indian Airlines on these functtons and for the 
distribution of gifts etc;

(c) whether the Government propose to 
set bp an enquiry committee to make a 
thorough probe in the working of the Indian 
AMines; and

(d) If not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) No, Sir. Simple functions were 
organised on limited scale at limited loca- 
ttons. Invitees comprised mainly of tocal 
press, leading citizens and representatives 
of the people.

(b) The amount involved was negfigUe 
and no amount has been spent by Indian 
Airlines on gifts.

(c) and (d). No. Sir. The working of the 
Indian Mrtines is monitored by the Govern­
ment from time to time.

[TranslaOorii

Afforestation in Himachal Pradesh

755. SHRI KRISHAN D U TT SUL- 
TANPURI: Wi!l the Minister of ENVIRON­
MENT AND FORESTS be pleased to state:

(a) the targes fixed for afforesta^ in 
Himachal Pradesh during the current year 
and the details of the targets acMevedduring 
the first six months; and

(b) the taigets for afforestatton fixed by 
the Unton Government in the State Plan?
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TH E MINISTER O F STATE O F TH E 
MINISTRY O F ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Informatnn Is being collected and will be 
laid on the table of the House.

Con^Hiter Education and Study Pro* 
gramme In Uttar Pradesh

756. SHRI RAM SAGAR: Willthe Minis- 
terot HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) the number of schools selected for 
computer education and study programme 
of NCERT in Uttar Pradesh;

(b) the details of the amount sanctioned 
by the Union Government during 1990-91 
under this programme; and

(c) the progress made so far in this 
regard?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELjOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Under the Computer 
Literacy and Studies in Schools (CLASS) 
Project being implemented since 1984-85, 
276 Secondary/Higher Secondary schools 
have been selected for coverage In Uttar 
Pradesh upto 1989-90. No new school has 
been selected under the project since 1990- 
91. An amount of Rs. 7,77,000/- was sanc­
tioned in 1990-91 to the NCERT for dis­
bursement to the State Nodal Officer to­
wards contingent grant for 222 schools ®  
Rs. 3500/- per school were computers had 
actually been installed.

Domestic Right from Hisar, Slrsa and 
Ambala Airports

(a) whetherthere is any proposal to start 
domestic flights from Hissar, Sirsa and 
Ambala aiiports In Haryana;

(b) if so, when; and

(c) If not, the reasons therefor?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURiSM(SHRIMADHAVRAOSCIN- 
D IA):(a)N o,Slr.

(b) Does not arise.

(c) it is not possible to airlink Hissar, 
Sirsa and Ambala at the present juncture 
due to commercial and operational reasons.

Landing Facilities for Air Buses at 
Bhopai Airport

758.SHRISUSHIL CHANDRA VERkM: 
Win the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether landing facilities for the air­
bus exist at the Bhopai Airport;

(b) if not, whether Government propose 
to construct runway capable for landing of 
Air-bus at this airport; and

(c) if so. the time by which the woik is 
fikely to be started and completed there?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM (SHRiMAOHAVRAOSCIN- 
DIA): (a) The existing njnway length of 5400 
ft. Is not adequate for landing of Airt)usA-320 
at Bhopal airport

757. SHRI NARAIN SINGH CHAUDHRI: 
Win the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(b) and (c). The work of extending the 
runway upto 6700ft for AB-320operatnn is 
afteady in progress and is expected to be 
completed by the end of January 1992.
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[EngBsm

Regularlsation of Safai Karmcharis

(a) the amount altocatad to Bihar during 
the last three years for the conservation of 
forests and environment;

759. SHRIDHARMPAL SINGH
MALIK:

SHRI RAM NIHOR RAI:

Willthe Mlnisterof HUMAN RESOURCE 
DEVELOPMENT l>e pleased to refer to the 
reply given on January 2,1991, and August
19,1991 to Unstarred Question Nos.1052 
and No.3403 respectively regarding regu- 
larisatlon of safai karmcharis and state:

(a) the number of safai kanncharis 
working as part timers as on November 1, 
1991; and

(b) the date by which the posts of safai 
karmcharis proposed to be filled up?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (b). As perthe latest available 
senk)rity list of Safai Karmcharis viz. as on 
22.06.88, out of 1011 part-time Safai Karm­
charis, officials upto serial no. 320 have 
been offered regularisation out of whfch about 
190 have already joined as regular safai 
karmcharies. The regularisatton of the re­
maining can be made only after fulfilling 
prescrbed requirements such as medical 
examinatton and polk» verifk»tk>n eto. by 
the incumbents.

The part timers are regularised on the 
basis of tneir inter-se-seniority as and when 
vacancies arise due to retirement/death of 
regular Safai Karmcharies or due to addition 
of new schools. As this is a continuous 
process, is difficult to specify a time limit

[Transblion]

Assistance to Bihar for Forests Conser­
vation

760. SHRI SURYA NARAYAN YAOAV: 
Win the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(b) whether the said amount has been 
fully utilised; and

(c) If not, the reasons therefor?

TH E MINISTER O F STA TE O F TH E 
MINISTRY O F ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Tlie amount 
allocated to Bihar during the last three years 
for the conservation of forests and environ­
ment by the Ministry of Environment and
Forests is as under:

Year Amouraki
fts.cmms

1988-89 13.96

1989-90 10.26

1990-91 10.45

(b) and (c). In most of the cases the 
amount was utHised. However, in some 
cases the amount was not fully utilised 
due to non-completion of some pnqects bi 
time.

Guna*Etawah Rail Line

761. SHRI YOGANAND SARASWATI 
: WiH the Minister of RAILWAYS be 
pleased to stale:

(a) whether the construction work of 
Guna-Etawah broad gauge One is behind 
the schedule;

(b) if so, the reasons therefor, and

(c) the times by which it is Gkely to be 
oompiotod?

TH E MINISTER O F STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN):(a) No. Sir.
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(b) Does no arise.

(c) Win depend on avaflability of 
resources in coming years.

[EngKsm

hitematlonai Filglito from Thirmuva* 
nathpuram

762. SHRI RAMESH CHENNITHALA: 
WiH the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) how many applications from the 
foreign airlines are pending for clearance for 
operating air seivicesfromThinjvananlhapu- 
ram Intematnnal airport; and

(b) the reason for the delay in taking a 
decision therefor?

TH E MINISTER OF CIVIL AVTTATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA) (a) and (b). No applicaiion from any 
foreign airlines is pending with Government 
of India for clearance for operating air serv­
ice from Thiruvananthapuram International 
Airport However, the Govenments of UAE 
and Saudi Arbia has expressed their desire 
to do so but have not sought any dates for 
bilateral consultatbns.

StrHw by Doetora. Delhi

763. SHRIJEEW AN SHARMA: WIH the 
Minister of HEALTH AND FAMH.Y WEL­
FARE be pleased to state:

(a) whether the stilce by the service 
doctors in Dettii crippled the working of the 
C.G.H.S. dispensaries and some of the 
hospitals;

(b) if so, the details of the demands of 
the doctors;

(e)the stand of thegovernmentthereon;
and

(d) the attemative anrangements made 
to p im ^  medical facBHies to the patients 
during the period of strflw?

TH E MINISTER O F STA TE IN TH E 
M IN IS W  O F HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D.K. THARA DEVI 
SIDDHARTHA): (a) and (d). M ^  Hospitals 
in Delhi are functioning nonnaHy. The sen -̂ 
ices in dispensaries and Railway hospitals 
are adversely affected. Skeleton services 
have however been provMed in the dispen­
saries under the Central Govt Health 
Scheme.

(b) The Joint Action Coundi of Service 
Doctor Organisations have demanded im- 
plementatbn of certain clauses of 1987 
package of benefits and 1989 Memorandum 
of Settiement inchiding recommendations of 
Tidoj Committee Report in toto.

(c) Major clauses of 1967 package of 
benefits have been implementated. Ail the 
important dausesofthe 1989klemorandum 
of Settlement which is in full and final settle­
ment of all JACSDO's pending demands 
andthereforesupersedesthe 1967package 
have also been implemented. Acopy of O.M. 
dated 14.11.1991 oomaining decisions of 
the Govemmenton TM oi Committee Report 
Is attached at statemenL

STATEMENT

NoA45013:i3/90-CHS.V 

Government of India

Ministiy of Health &F.W .

New Delhi. November 14th, 1991

OFFICE MEMMORANDUM

S u t ^ :  Recommendations of the
High Power Committee 
(TNoiCommitteeonserv-
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ic0 doetore-Dscisions 
thereon.

A Committee had been set up underthe 
Chairmansh^ of Shri R.K. Tikku, Secretary 
(Coordination) In the Cabinet Secretariat of 
the Government of India, to look into all 
aspects of career improvement and cadre 
restructuring of the doctors of the Central 
Health Service. The Committee has since 
submitted its Report The various recom­
mendations contained in the Report have 
been carefully considered and the Govern­
ment of India have taken the following ded- 
sions:-

(1) Two additbnal posts of Additional 
Directors General of Health Serv­
ices (Rs. 7300-7600) shall be cre­
ated by upgrading two of the exist­
ing common Sentor Administrative 
Grade posts (Rs. 5900-6700). 
Appointment to these additnnal 
posts of addittonal Directors Gen­
eral will be made on the same lines 
as the existing posts of Additnnai 
Directors General.

(2) Fouradditionalpostsinthescaleof 
Rs. 7300-7600 shall be operated 
under rule 4(9)ofthe Central Health 
Senrk» Rules, 1982, by upgradi- 
tion of 4 posts in the Supertime 
scale of Rs.5900«700.

(3) 34 addittonal pOsts of Director- 
Prefessors (Rs. 5900-6700) shall 
be created in the Teaching Spe­
cialists Sub-Cadre of the Central 
Health Servk» by upgrading an 
equivalent number of posts of Pro­
fessors (Rs. 4500-5700) on ftoat- 
ing basis.

(4) 35 additkmal posts of Consultants 
(Rs.5900-6700)shallbecreatedin 
the Non-teaching Specialists SiA> 
cadre of the Central Health Service

by upgrading an equivalent num­
ber of posts of Spedalists Grade I 
(Rs. 4500-5700) on ftoating basis.

(5) The distinctton between the Non 
Functional Selectton Grade (Rs. 
4500-5700) and Functtonal Grade 
(Rs. 4500-5700) will be elimated in 
the Central Health Service. All 
Associate Professors in Non-Funo- 
ttonal Selectkm Grade (Rs. 4500- 
5700) shaO be designaited as Pro­
fessors from 1.12.1991. Ail Spe- 
daltets Grade II officers (Non-teach­
ing and Public Health Sub-Cadrer) 
in the Non Functtonal Selection 
Grade (Rs. 4500-5700) shall be 
designated as Specialists Grade 1 
w.e.f. 1.12.1991.

(6) AilProfessors(Rs.4500-5700)and 
Specialists Grade 1 offfcers (Non­
teaching and Public Health Sub- 
Cadres) will be eligble for conskJ- 
eratnn for promotfon to the Sentor 
Administrative GrsKle Level posts 
(Rs. 5900-6700) subject a availa­
bility of vacancies, provMed they 
have completed at least 3 years of 
regular service in the scale of Rs. 
4500-5700irrespective whetherthe 
sakl s e n ^  was performed in the 
functional Grade or Non functnnal 
Grade of Rs. 4500-5700. The As­
sociate Professors and Specialists 
Grade II, offtoers presently in the 
Non-Functional Selection Grade to 
be designated as Professors and 
Specialists Grade I officers respec­
tively from 1.12.1991, shaH an 
masse be placed betow the exist­
ing Professors and Specialists 
Grade I off leers respectively forthe 
purpose of preparing eligfeaity Bsts 
for consxieration for promotbn of 
Senk>r Administrative Grade level 
posts (5900-6700).

(7) • As in the case of TeacNng S i ^
Cadre, so also in the Si4) cadres of
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Non-teaching Specialists and 
Public Health SpedaHsts, the mini* 
mum essential qualificatbn for 
racruitmant as Specialist Grade II 
(dicers (Rs. 300(^5000) shaH, in- 
ter-alia, be a pos^raduate degree 
with three years* experience after 
obtaining the postgraduate degree, 
or postgraduate diploma with five 
years experience obtaining the 
postgraduate diploma An Special­
ists Grade II officers, recruited in 
accordance wtth modified Recruit­
ment Rules as mentioned above, 
shall be promoted to the scale of 
Rs. 3700-5000 on completion of 2 
years of service in the scale of 
3000-5000. subject to senlority- 
cum-fitness.

(8) Recnjitmenttothepostsbelonging 
to Super-SpedaTities, for which the 
essential minimum qualification is, 
inter alia. DM or MCH or equiva­
lent, shaO be made in the scale of 
Rs. 3700-5000 in the Teaching/ 
Non-teaching Speadalists Sub 
cadres.

(9) InalithethreeSub-Cadres, (Teach­
ing, Non-teaching, and Public 
Health), officers with 6 years serv­
ice in the scale of Rs. 3700-5000, 
or total 8 years service in the scale 
Rs.3000-5000and Rs.3700-5000, 
shall be place in the scales of Rs. 
4500-5700 according to existing 
guideKnes (which inter-alia, provide 
for overall good performance and 
at least two Very good” assess­
ment during theprecedlngSyears). 
On such placement in the scale of 
Rs. 4500-5700, the Associate Pro­
fessors will stand designated as 
Professors, and the Specialists 
Grade liofTicers (Non-teaching and 
PubHc HeaMi) shall stand desig­

nated as Specialists Grade I offi­
cers.

(10) The Senior Medical Officers (Rs. 
3000-4500) win be promoted as 
Chief Medicd Officers (Rs. 3700- 
5000) on completion of six years of 
regular service as Sentor Medical 
Officers or on completion of ten 
years if combined regular senrices 
as Medical Officers and Senior 
Medical OfTicers of which at least 
two years shall be as Senior Medi­
cal Officers on the basis of seniority 
cum fitness subject to their clearing 
the bench maric of taood' with no 
zone of selection and without Unk- 
age to vacancies. The Promotions 
shall be sAuand personal to the 
officers promoted. Incidentally, this 
will provide a second time-bound 
promotion to General Duty Medical 
Officers, as the first time bound 
promotion from the level of Medical 
Officers (Rs.2200-4400)tothe level 
of Senior Medical Officers 
(Rs.3000-4500) on completion of 4 
years of service, on seniority cum 
fitness basis has already been 
knplemented. As at present, the 
placement of Chief Medical Offi­
cers in the Grade Rs. 4500-5700to 
the extent of 15 percent of all the 
senoir duty posts of General Duty 
Medical Officers Sub Cadre, on the 
basis of the existing guidelines 
(overall good performance with at 
least two "very good” assessment 
during the preceding 5 years) wilt 
continue. Chief Medical Officers in 
the scale of Rs. 4500-5700 with 3 
years seivioe in the scale o< Rs 
4500-5700, or total 17 years of 
Group A servicewill continue to be 
eligible for promotion to the Senior 
Administrative Grade level posts 
(Rs. 5900-6700). sul4ect to availa­
bility of vacancies.
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(11) All the posts occupied by the Medi- 
calOfficers/SeniorMedicalOfficers/ 
Chief Medical Officers pertime 
Grade Officers of the General Duty 
Medical Officer Sub cadre of the 
Central Health Service in the vari­
ous hospitals and teaching and 
other institutions, where the func­
tions to be performed are predomi- 
natiy of specialised naturenbrmaHy 
required to be perfomed by Spe­
cialist doctors, shall be converted 
into Specialists Posts, which shall 
be filled as per the existing provi­
sions in the recruitment rules for 
SpedaHsts. From the General Duty 
Medical Officers Sub-cadre, posts 
equal to the number of Medical 
officers/Senior Medical Officers 
Chief Medical Officers Super Time 
Grade Officers posts that would be 
converted into spedalists posts 
shall be aboKshed. The conversion 
of such posts of the General Duty 
Medical Officers Sub cadre in the 
hospitals and teaching and other 
institutions to those of Specialists 
posts will open up opprtunities for 
qualified officers betonging to the 
General Duty Medical Officers Sub 
Cadre to enter the Specialists Sub 
Cadre through open completion.

(12) Direct recruitment at the level of 
Rs. 4500-5700 as well as 3700- 
5000 can be made depending on 
the identification of the posts.

(13) The benefit of added years of serv­
ice available under Rule 30 of the 
Central Civil Services (Penstons) 
Rules 1972., shall be availtMefor 
all the members of the Central 
Health Seraica.

(14) The feasibility of transferring any 
part of the worit relating to Cadre 
Management of the Central Health

Senrice to the Directorate General 
of Health Services and providing 
more training facSities to the Mem­
ber of the Central Health Service 
shall be examined by the Ministry 
of Health & Family Welfare.

(15) The Ministry of Railways, the Min­
istry of Defence and other organi- 
satbns shall seperately process 
pmposalsforrastnjcturingthecadra 
and providing greater avenues of 
promotton in the light of decisions 
talcen for the Central Health Serv­
ice Cadre by the Government

(16) The question of increasing the age 
of superannuatnn for doctors from 
58 to 60 years is deffered for more 
detailed examination by the de­
partment of Personnel & Training 
regarding tts implications and re­
percussions.

(17) The Department of Personnel & 
Training (AN Indian Senrices Divi­
sion) shall examine, in due course, 
the question of formation of an All 
India Medicaland Health Sewicein 
consumptation with the State Gov- 
emments.

2. The Government aftercareful consid­
eration of all aspects not fund it possible to 
accept other recommendations of the high 
powered Committee.

3. The amendmentstothe Central Health 
Service Rules, 1982, wherever necessary, 
consequent upon the above decision, shall 
issue in due course.

sdA

(S.HARIHARAN)
DY. SECY. TO  TH E GOVT. O F INDIA

T E L  NO. 3014495
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BrldgaatVarkala(K0rala)

764. SHRIM ATISUSEEUGOPALAN: 
Wiltthe Ministerof RAILWAYS bflpleasedto 
state;

(a) whether the construction of the 
Varkala over bridge on the Emakulam-Kb- 
tayam (B.G. line) has been delayed for long;

(b) If so, the reasons thereof and the 
steps taken to expedite it; and

(c) when will the construction of the 
bridge commence?

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Afterthe State Government finaHses 
a complete scheme for the work including 
plans/estimate, accords prtorhy and spon­
sors it, duly consenting to share the cost as 
per rules, the Railways will consider its inciu- 
ston in their Works Programme.

GIrlsHesM lnOriM a

765. SHRI SUBASH CHANDRA 
NAYAK: WiU the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) the number of girls hostels con­
structed in Orissa, district-wise during the 
last three years;

(b) the number of hostels under con- 
structton or proposed to be constructed, 
distrk:t-wise details thereof; and

(c) the details of funds released by the 
Unton Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT DEPARTMENT OF YOUTH 
AFFAIRS & SPORTS AND THE DEPART­
MENT OF WOMEN AND CHILD DEVEL- 
OPMENT{KUMARIMAMATABANERJEE):
(a) 8 Hostels for 522 Working Wbmen have 
been sanctnned during the years 1988-89,
1989-90 and 1990-91. Locatton of these 
projects are indicated below:-

S. No. Location of PmjecI Year of Sanctioning

1. Bhubneshwar 1989-90

2. Cuttacik 1989-90

3. Dhankanal 1988-90

4. Ganjan 1989-90

5. keonjhar 1989-90

6. Kbraput 1989-90

7. Phulabara 1989-90

8. Puri 1988-89
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(b) 8tata/Di8trict-wiBe allocation of prej- 
Ik Is  is not made undertfw Sdwim of Assis- 
lano0 for Construction/Expansion of Hostal

iBulkfing for VVbrking Woman wUi Day Cara 
I Centra for Chlldran. Govammant of India 
ConsUar Proposals on racaipt of application 
Irom tha aligUe Organisations ttuDugh 
concamad Stata Govammant/Union Tairi- 
tory Administrations.

(c) During tha last thraa yaars, funds 
lalaasad to tha various Voluntary Organisa­
tions in Orissa ara for construction of Work­
ing Woman’s Hostais as undar-

& N a Year Funds rBhasad

1. 1988-89 Rs. 19,98,325

2. 1989-90 Rs. 45,61.251

3. 1990-91 Rs. 11,68,357

Stoppaga of Expraat Trains at Jalaawar 
Station

766. DIR. KARTIKESWAR PATRA: 
Wn the Minister of RAILWAYS be pleasad 
testate:

(a) Whether tha Govammant propose 
to piovide halt of New Delhi bound Super- 
fasl̂ express trains at Jaleswar in Baiasore 
distiict(Orissa) to meat the transportation 
requirement of betel leave growers of the 
area:

(b) If. so the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) (a) 8477/8478 Puri44izamuddin 
K^nga-Utkal Express already stops at 
Jaleswar station. There is no proposal to 
Stop 847SA476 PyxMimi Delhi Naaladval 
and 2815/2816 Puri-New Delhi Superfast

Expresses at Jalaawar station.

(b) Does not arisa.

(c) Lack of traffic justificatbn. 

Raaarvatlon In EducaMonal biatltutlona

767. SHRI SHRAVAN KUMAR PATEL 
Win tha Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) Whether the Government have 
decMed to implement the resenratkxts In 
educatonal institutions also;

(b) if so, the details thereof; and

(c) if not, tha reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) to (c). in admission to Cantrai 
Uiwareilie6.KendriyaVidyal8ya8,Navodaya 
Vidyalayas,Technic(dandolherEducalk>nal 
Institutions managadbyttie Central Govern­
ment, 15% of the seals are raservad for 
scheduled castas and 7.5% for scheduled 
tribes. In the Instttudons under State Gov­
ernment, the exact percentages of reserva­
tion are dacUed by respective StataGovem- 
ment on tha basis of the population propor­
tions in tha States.

New Touriam Policy

768. SHRI MORESHWAR SAVE: 
SHRIBALRAjPASSI:

Will tha Minister of CIVIL AVIATION 
AND TOURISM be pleased to stata:

(a) whether the Govetnmertt propose to 
formulate a new tourism polqr to give a f i^  
to the tourism trade:

(b) K so, Hie maki feMuiaa d  the new
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policy and the tnna by which it is Pkaly to bo 
implemented; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRIMADHAVRAOSCIN- 
DIA): (a) to (c). Yes, Sir. The Government 
are in the process of formulating an Action 
Plan for Tourism w^ich may necessitale 
some policy changes.

Scheme for Girl Drop-Outs

769. SHRI MORESHWAR SAVE: WiH 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether the Govemment have 
launched two new schemes 'Giris-to-Girl 
Approach’ and ‘Balika Mandals’ for school 
girt dropouts; and

(b) If so, the Salient features thereof?

THE MINISTER O F STATE OF THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT DEPARTMENT OF YOUTH 
AFFAIRS & SPORTS AND THE DEPART­
MENT O F WOMEN AND CHILD DEVEL- 
OPMENT(KUMARI MAMATABANERJEE):
(a) Yes Sir.

(b) The salient features d  the two new 
adolescent girls Schemes are as follows:

SC H EM C -I (Girl to Giri approach)

The purpose of this Scheme is to meet 
the health and nutritbn needs of the girts as 
well as to train them as agents of change in 
the village. It will compose training of School 
diopKxit adolescent girls of the age-gro(«> 
11-15 years in the running of Anganwadis. 
Three girts would be trained  ̂in each An- 
ganwadi every Six months. Each of the three 
girts woirid be attached to the Anganwadifor 
twvdqrs a week during these six months. In

addition, each girt win Iw given spedai tridn- 
ing for further ortentation; towanls safe 
motherhood per-school education etc. Dur­
ing the period of their association with the 
AnganwadI Centre, the girls would be pro­
vided supplementary nutrition daily.

SCHEME— II (BALIKA MANDALS)

There wMt be 10 Batil» Mandals in each 
block for imparting educatton on personal 
hygienes, environmental sanitation, nutri­
tion, home nursing, first aM, fact of life and 
some training so as to up-grade their existing 
skills. These BaBka Mandats win also pro- 
vkied literacy, non-formal educatton and 
recreational fadfities. Thus these Balika 
Mandals shall generally act as instttutional 
outlet for these girts who are ilTiterate or have 
drooped out of the formal educattonal sys­
tem.

During the cun«nt year, scheme wouM 
be implemented in507btocks of the country, 
these schemes are being bnpiemented as 
additkxial components of the ICDS scheme.

[Transfatibn]

Extension of Torl-Oelhl Line uplo 
Ranchi

771.SHRIRAMTAHALCH0UDHARY: 
WiH the Minister of RAILWAY be pleased to 
state:

(a) whether the Govemment propose to 
extend the Tori-Oelhi Ikw upto RancM;

(b) if so, the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER O F STATE O F THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN):(a)No,Sir.

d)) Does not ariss.
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(c) Constraint of raeouroM.

[EngSsli

da) tha amount of finandai asslstancs 
piDvidad by the Union Govammant in thte 
regard and tha staps talcan for pravendon of 
thasadisaasas?

DMths Dim  to Chotora, Gastro-Entsrt- 
tls, Ktia-Azar and Diarmoaa fei Bfhar

772. SHRI RAM TAHAL CH- 
OUDHARY:

SHRI SIMON MARANDI: 
SHRI6URDASKAMAT: 
SHRIHARIKISHORE 

SMGH:
SHRI GEOraSE FERNAN­

DES:

Wm the Ministar of HEALTH AND 
FAMILY WELFARE ba pleasad to stata:

(a) tha numbarddaathsinBiharduato 
chdera. Gastroantaritias. Kaia-Azar and 
Diarrhoaa during tha last thraa yaars, dis-

THE MINISTER O F STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAT1 O.K. THARADEVI 
SIDDHARTHA): (a) Number of deaths due 
to Kata'azar in Bihar, district wise during tha 
last thraa yaars in given in tha attached 
Statement-1

Number of death due to acutedianhoeai 
diseases including Gastro enteritis ad chol­
era in the State of BBiar, district wise, as per 
information furnished by the State Health 
Authorities is given in the Aitadied State- 
ment-ll

(b)Financiai assistance during iastthree 
years pmvidad by the Union Government to 
Bihar Government to combat Kala-azar Is as

trict-wise; and foilows:- 

(Rs. in lakhs)

Yoar Cash Kind Totsi

1989-90 100 27020 37020

1990-91 ... 389.49 389.49

1991-92 ... 67621 67621

The steps tairan for prevention of Stepsgenerallytakentoprevantoutbreakof
azar by Unton of India are given in Annexure walatbome dianhoeal diseases and
A. gastio-entaiitias are given in Annexure B.
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AN IEXU R EA

Sttps taken for PmmnBon of Kala- 
Azar

1. Regular monitoring and technical 
guidance to the State.

2. Material support in kind of drugs 
and DDT is iMing provided.

3. Video quicker on Kala-azar have 
lieen produced dfidsuppTiedtothe 
State.

4. Periodtehighlcvelcoiisultaltonhekl 
with Govt, of Bihar to review the 
situatbn and to provkJe adequate 
support.

5. In view o: rising trend, Unbn Minis­
ter for Health and FamHy Welfare 
visitec* Bihar to vistt Kala-azar af­
fected areas and to review situ­
ation with the Chief Minister and 
otiier Senbr Officials of Govt of 
Bihar on 13.9.91 and 1.10.91.

6. An Expert Committee under the 
Chairmanship of DGHS was con­
stituted to suggest the requirement 
of control of Kala-azar in Bihar. The 
recommendatkx) of the committee 
(7.10.91) have t)een accepted and 
necessary acton have been taken 
to fulfil the commitments of Govt, of 
Imfia which include proviskm of total 
cost of DDT and Kala-azar dnig. 
The State GovL is committed to 
depk)y exclusive infiastruciure for 
Kala-azar control activitiai) at vari­
ous level Ike sub-centre, Prfanary 
Health Centres. Community Health 
Centre. District and State man- 
powerdevelopment (training) much 
before the particular adivily. piovi- 
«km of adaî jato laboratoiy facM-
1w8 WRn uBinOQ fn8n*p0wWf 809*

quate anti Kala-azar dmg, proper 
treatment and follow-up. effective 
informatkm, education and com- 
municatnn withfolbw up, effective 
DDT spray operatton under strict 
concurrent and consecutive super- 
visbn and evaluation, monitoring 
and surveillance both for vector 
and parasite and other activities to 
ensure adequate funds and togis- 
ticsfor effective implementation and 
all other activities related to effec­
tive implementaton of the strate­
gies.

Planning Commisson has provkJed an 
outlay of Rs. 5 crores for annual plan 1991 - 
92 for Kala-azar control activity. However. 
GovL of India has proposed to provkto mate­
rial assistance worth Rs. 19.91 crores ap­
prox. during the current financial year and 
funds have been provktod by way of reap- 
propriatnn In view of seriousness of the 
problem.

ANNEXURE-B

Steps GenenOly taken topiwent Dh 
anhoeal Diseases

1. SuneBlance and monitoring of 
these diseases.

2. Supply of safe drinking water and 
chkirination of unsafedrinkkig water

3. Safe disposal of human excreta, 
gaibage, refuse, eta

4. Improvement of food and personal 
hygiene.

5. promotkM) of Oral Rehydialton 
Therapy incaseofdehydralkm due 
to diwrhoeal diseases.

6. Provkling hMdth cars fadMies by
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strangthening health infrastructure 
in rural and uiban areas.

7. Strengthening of Health education 
measures giving detailed informa­
tion about various water borne 
diseases and their prevention to 
the people and also giving guide- 
Ines to the Health personnel for its 
prevention.

8. Improvement of environmental 
sanitation.

9 Training of medical staff engaged
in the activities to impart knowl­
edge and sIdU for house manage­
ment of diantwea.

[Ttansla&Hii

Train between Delhi and Ranchi

773. SHRIRAMTAHALCHOUDHARY: 
Win the Minister of Railways be pleased to 
state:

(a) whether the Government are con­
sidering to introduce fast train service be­
tween Delhi and Ranchi;

(b) if so, the details thereof; and

(c) I  not, the reasons theMor?

TH E MINISTER O F STATE IN THE 
M INISTRY O F RAILW AYS (SHRI 
MALLIKARJUN);(a)No.Sir.

(b)Does not arise.

(c) Operetioaal and resource cont- 
trainls.

[EngSsHi

Kendriya Vldyalayas in Bihar

774. SHRI RAM TAH A L C H - 
OUDHARY:

SHRI RAMASHRAY PRASAD 
SINGH:

WmtheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number and locations of Ken­
driya Vldyalayas in Bihar;

(b)whether the Government propose to 
set up more such Vldyalayas in that State;

(c) 9 so, the details thereof, district- 
wise; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a)At present 52 Kendriya Vidyalay 
as are functioning in the State of Bihar the 
attached statement -I.

(b) to (d) There is no system of allocat­
ing Kendriya Vidyal^as on district-wisetor 
State-wise basis. The opening of new Ken­
driya Vidyaltyas depends upon the suitabil­
ity of the proposals from the prescribed user 
agencies, especially presence of aduster of 
employees of the Central Government and/ 
orCentral Government undertakings, availa­
bility of physical facilities and financial re­
sources.

STATEMENT-1

KBnM^Vidyabv9»lnlh0Stal»a
B im

1. BCCLK6ylaNagar,DistLDhan- 
b «l



2. Old DV, Building, Dhanbad.

237 Written Anstms AGRAHAYANA 5 .1913(S>VC4) Written Answers 238

3. Bokaro No. I. Bokaro Steal City. 
DistL Dhanbad.

4. Bokaro No. 2. Bokaro Steel City. 
Distt. Dhanbad.

5. Barauni No. I. Fertilizer Coipn. of 
India, Barauni, DistL Bagusarai.

6. darauni No. 2, Indian Oil Coipn. 
Ltd.. Barauni Refinery Township, 
DistL Begusarai.

7. BhandarMah, DistL Giridih.

8. Central CoalfiekJs Ltd., Karo Spe­
cial Project, PO. Sunday Bazar, 
DistL Giridih.

9. Bhurkunda. Hazaribagh.

10. Patratu. Distt. Hazaribagh.

11. BSF Training Centre & School. 
Maru CantL Hazaribagh.

12. Ramgarh Cantt. Distt. Hazaribagh.

13. Bageshwari Road, Gaya No. I

14. Gaya No. 2, ASC Centre (North), 
Paharpur, Gaya

15. Pyarites Phosphates & Chemicals 
Ltd., Amjhor, Distt. Rohtas.

16. Danapur Cantt.

17. SamasUpur.

18. Chakradharpur, DistL Singhbhum.

19. Hindustan Copper Ud., PO^hat- 
sSa, Singhbhum.

20. Meghahatuburu,DislL Singhbhum.

21. Jamalpur, DistL Monghyr.

22. Jawahar Nagar, PO. SutMhara. 
DistL SitamarhL

23. KaikarBagh, Patna.

24. D̂ patoTi, P.O. Ranchi-834009.

25. Heavy Engineering Corpn., No. I. 
Jagannath Nagar. RanchL

26. Heavy Engineering Corpn.. No. II 
Dhunva Ranchi.

27. Post Office Hinoo. Ranchi.

28. Central CoaKieUs Ltd.. Dakra 
Bukbuka, North Kauanpura Area. 
P.O.Khalari. DistL Ranchi.

29. Air Fbice Statnn. SingharshL

30. Gp. Centre. CRPF Campus. 
Mekamehghat.

31. Govindpur Area, DistL Dhanbad.

32. BhuO Township. DistL Dhanbad.

33. Chandrapuia Thermal Power Sta- 
tton. Chandrapura. DistL Giridah.

34. Central CoaifieMs Ltd.. RanchL

35. Kedia Nagar. Kedia Nagar South 
CoVieiy. PO Kedia Undergrounds. 
DistL Hazaribivh.

36. Aigada Area. Gkli ‘A’ CoHery, 
CentralCDaVieMsLld.. P.O.GkiiA. 
DistL HazariM«h.

37. Maittwn Dam. Damooar VaBey 
Coipn.. P.O. Malhon. Distt. Dhan­
bad.
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38. Namkum, Ranchi. 

Muzsffaipur, Bihar.

Patna, Bihar.

P.O.Katihar,DistLKatihar.

NOVEMBER 26.1991 MMianAisiiws 240

39.

40.

41.

42. Boioro Thormal Ptwrar Station, 
DistLGiridih.

43. Tatanagar, Riy. Colony, DistL 
Singhbhomi

44. Khagoal, Danapur, Distt. Patna- 
801105.

45. Sonpur, RIy. Colony, DistL Saran- 
841101.

46. Lakhi Sarai, Distt. Munghyr.

47. Dugdha Coal Washery, P.O. 
Dughda, DistLGiridih.

48. Bokaro Steal City (RIy. Colony) 
DistL DhantMKi.

49. Gomeh, Distt. Dhanbad-828401.

50. Garhara, DistL BagusaraL

51. NTPC, Kahidgaon.

52. Rajendra Agricultura University, 
Pusa, DistL Samastipur.

Stoppage of I M m  Man At Piravom 
RoadStatkm

775. SHRi P.C. THOMAS: W ilthe 
MMster of RAILWAYS be pleased to state:

(a) Mfhethar them it • demand to stop 
Madras May at PirawMn Road station in 
KMda;and

(b) X so, the dadston tdvin in the 
matter?

W E  MINISTER O F STATE IN TH E 
MINISTRY O F RAILWAYS ( >HRI MAL- 
LIKARJUN):(a) Yes, Sir.

(b) Provlsbn of steppage of this train at 
Pirawoffl Road station is not justified.

Devetopment of Kanjbwrrttom Station 
in Kerala

776. SHRI P.C. THOMAS: Win the 
Minister of RAILWAYS be pleased to state:

(a) whether representations have been 
received to devetopKar^ramattomstatkm in 
Emakulam distrk:t in Kerala; and

(b) if so, the steps taken by the Govern­
ment in this regard?

TH E MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LBCARJUN): (a) No, Sir.

(b) Does not arise.

Grant of Reaeived Foreat on *Patta* In 
Kerala

777. SHRI P.C. THOMAS: WW the 
MinisterofENVIRONMENTANDFORESTS 
be pleasedto state:

(a) whether the Government of Kerala 
has requested fot approval of grant of 
‘PATTA’ (registratkmof Lands)tocuitivators 
and other persons for lands now coming 
under Reserved Forest; and

(b) lf8o,theactionU*enfaytheUnk)n 
Government tfiereon?

TH E MMISTER O F STATE IN TH E 
MINISTRYOF ENVnONM ENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). A
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proposal was received from State Govem- 
mentof Kerala during July, 1986forassign- 
mentoffoiBst land to the extent of28588.159 
hectares In Trichur Eranakulam. Iduidd. 
PathananrthUta and Quilon districts in favour 
of encroachers who ware in possession of 
these lands prior to 01.01.77. Prlorto rsceipl 
of this p r o p ^  in the Ministry. Public Inter­
est Protection Association, Munnar had filed 
a CMP Na 33827/84dated30.05.85 In O.P. 
No. 10797 of 1984^ in the High Court of 
Kerala, seeidng a stay of aH proceedings of 
assignment of forest land or issue of Patta in 
Iduidd District during pendency of the O.P. 
The HonUe Court had granted biterim stay 
vide their order dated 30.05.85 which was 
made absolute vide their order dated 
30.10.85. Hon’bie Kerala High Court have 
finally disposed oftheO.P.ona4.91 stating 
that Govemment of India has to take appro­
priate action under Forest (Conservation) 
Act on the merit of the case. On receipt of the 
Judgement, the proposal was examined and 
State Govemment had been requested to 
furnish material information. Material infor- 
matbn received from the State Govemment 
on 20.11.1991 is under consideration.

E f f ^ o f  Air PoUutlon on Taj Mahal

778. SHRI KAMLA MISHRA 
MADHUKAR: WiR the Minister of HUMAN 
RESCMJRCE DEVELOPMENT be pleased 
to state:

the steps taken by the Govemment to 
protectTajMahalfrom the pollulanls emitted 
tiy several foundaries situated near Agra 
and Mathura?

(II) Agra railway station yard has been

(110 Most of the foundries, have been 
shHted to a new area at H ATHRAS 
ROAD.

(iv) The Forest Department of the 
Govemment of Uttar Pradesh has 
asated a green belt around TA J 
MAHAL by plantatnn of traes.

(v) The State Govemment Is monitor­
ing the pollution levels In Agra.

(vi) TheArchaeologlcalSunreyoflndla 
is constantly monitoring the ambi­
ent air around the TA J MAHAL to 
assess the level of su|phur-di-ox- 
kle, suspended particulate matter 
and ether pollutants as wel as 
meteorotogicai data In order to take 
such remedial measures as miqf 
be required.

[TramtaBorii

Sale of Westland Halteoptera

779. SHRI KAMLA MISHRA 
MADHUKAR:

SHRI CH ETAN  P.S.
CHAUHAN:

SHRI AMAR ROYPRADHAN: 
SHRI MADAN LALKHURANA: 
SHRIM ATI BHAVNA 

CHIKHUA:

Wn the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

THE MINISTER OF HUMAN RE- 
;SOURCE DEVELOPMENT (SHRI ARJUN 
$M G H ): The steps taken to protect TA J 
MAHAL impoltutants are:

(i) Two thermal power plants have 
been closed down In 1981.

(a) whethertheGovemmentproposeto 
sel all the Westland heKoopters being used 
by tfw Pawan Hans Ltd.;

(b) I  so, the reasons therefor, 

thstolal expenditure incurred by the
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Govsmment on these helicapieis annually;

(d) thestepstakentoaugmentthefleet 
slrangM of the Pamran Hans Ltd.; and

(e) the names of other countries using 
these helicopters?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMAOHAVRAOSCIN- 
DIA):(«4 InprinclpleMktistiyaravaAviatlon 
has taken a dedsbn to dispose of all the 
Wesdand helicopters. Necessary clearance 
from the Cabinet is being sought

(b) For reasons of operatnnal safety 
and economic viability it has been decided to 
dispose of the Westland fleet

(c) The total expenditure incurred by 
Pawan Hans on WesUand heficopters annu­
ally is as following:

Year FIsTCrs. Expenditure

1986-87 7.65

1987-88 22.40

1988-89 28.75

1989-90 28.68

199&-41 27.17

Total 114.65

(d) A committee has been appointed lor 
evalwtion of dHferant type of heitcopters 
which are best auHsd to meet Pawan Hans 
Limited’s operational requirements. In the 
meanwtito, three MI-8 heiioopters have been 
leased from M/s. Aeroflot to meet the imme­
diate needs of o9 and Natural Gas Commis­
sion.

(•) GovenMMDt is not amro of any 
other oounlry hawing using fM  WaMland^

helicopters with Gem-60 mark 531 
engines.

[EngBsm

Funelionlng of Guru Tegh Bahadur 
Hospital, Delhi

780. SHRI KAMLA MISHRA 
IkMDHUKAR: WiH the Minister of HEALTH 
ANDFAMILYWELFAREbepleasedtostate:

(a) whether the worldng of the Guru 
Tegh Bahadur Hospital in Delhi is in bad 
shape; and

(b) if so, the reasons therefor and the 
steps talwn or proposed to be taiten to 
revamp the functioning of the hospital?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA):(a)and(b). No Sir. Though 
GTB Hospital is a relatively new hospital. Us 
worldng has been generally satisfactory. 
Appropriate measures have been tal(en to 
improve its functioning and as a result the 
OPD and IBD attendance has gone up sub­
stantially in the recent past

C.QJ1S. Dispensaries In Prhrate 
BuHding in Delhi

781. SHRIPHOOLCHANDVERM A: 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether a number of C.G.H.S.dis- 
penearies are being run in rented private 
buildings In Delhi;

(b) if so. the details thereof;

(e) whether rent is paid regularly by 
C .G JiS . Dispensaries to the tandkMds;

(d) ff not. the reasons therafor; and
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(e) the steps proposed to be taken to 
make timely payment? 1 2

THE MINISTER OF STATE IN THE 14. Sfiakurt>asti
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SMT. D.K. THARA DEVI 15. Subzi Mandi
SIDDHARTHA): (a) Yes. Sir.

16. TriNagar
(b) The list of dispensaries being run in 

rented buiMings is encksed the statement 17. Gurgaon

(c) The rent is being paid regularly on 18. VivekVihar
receipt of bills.

19. Yamuna Vihar
(d)and(e). In view of *0’ above, the 

ijuestbn does not arise. 20. Janakpuri-ll

STATEMENT 21. Sunder Vihar

: S. No. Name of Dispensary

1 2

1. Ashok Vihar

2. Gita Cobny-Krishna Nagar 
Gandhi Nagar

3. Inderpuri

4. Janakpuri-I

5. Karol Bagh

6. MaMyaNsgar

7. East Patel Nagar

8. West Patel Nagar

9. Pul Bangash

! 10- Rt^uri Garden

11. Palam Cobny

12. Shahdara

13. LaxmlNtgar

[TranslaSon]

Rampur*Haldwanl Rail Uira

782. SHRI BALRAJ PASSI: WiO the 
Minister of RAILWAYS be pleased to state:

(a) the time by which the broad-gauge 
railway Bne Irom Rampur to Haldwanl is 
likely to be completed; and

(b) the amount spent on this project so 
far and the estimated amount liceiy to be 
spent on its completion?

THE MINISTER O F  STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN);(a) ln93-94.

(b) Amount spent till 31.3.91 Is Rs. 
22.49crores. Estimated cost of the project is 
Rs. 56 crores.

Afforestation Progranvnes in 
Orissa

783. SHRI MRUTYUNJAYA NAYAK: 
WII the Minister of ENVRONMENT AND 
FORESTS be pleased to state:
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M  the details of various affbrastalion 
pngrammes being implemented in Phui- 
bani and Kaiahandi districts of Orissa:

(b) the number of sapings planted 
during the last three years and the areas 
covered ttiereby; and

(c) the number of saplings out of them 
that have survived?

TH E MINISTER O F STATE IN THE 
MINISTRY O F ENVIRONMENT AND F ( » -  
ESTS (SHRIKAMAL NATH): (a) to (c). The 
information is being collected and wM be laid 
on the TiM e of the House.

Committee for Grading of Medical

784. SHRIMRUTYUNJAYANAYAK; 
W il the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether any committee has been 
constituted to racommend the names of the 
Institutes for being graded as the best re­
gional mecfical Institute;

(b) wtiether the committee has submit­
ted Ms report; and

(c) I  so. the details thereof?

(a) whether the Government hawe re­
ceived the report of the Administrative Staff 
Colege of M ia  regarding the woridng of the 
Univereljr Grants Commission and the 
oovware and VMork to to  assianod to its ra- 
gional offices; and

(b) V so. the details thereof?

THE MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Thereportof Adminis­
trative Staff College of India, Hyderabad, on 
re-organisation of University Grants Com­
mission was submitted to Commission in 
October. 1991. Some of the mtjor recom­
mendations of the report are:

—  The number of Members of the 
Commisston should be increased 
fromthepresent strength of 12to
16.

—  UGC should have 4 or more 
RegtonalOfHoe.

—  The Regional Office should be 
entrusted with disbursement of 
aH grants related to Universities 
and colleges wUhin certain lim- 
is, but the sanction of schemes 
and proposals should be made 
at the Central Office.

TH E MINISTER O F STATE IN THE 
MINISTRY O F HEALTH AND FAM LY 
WELFARE (SHRMAT1 D.K. THARA DEVI 
SD DHAR IHA):(a)to(c). Yes.TheGovem- 
ment have appointed aoommittee to identify 
one medical institution in each of the five 
zones ofthecountiy for upgradalioncf same 
into Regkmai hntilirias of exoelanoe in 
medical care and Its report is awaked.

Report on Wertcing of U .a c .

TBS. SHRIM RUryUNJAYANAYAK: 
W i the Minister of HUMAN RESOURCE 
DEVELOPMENT be plaas«i to «tals:

The Vice-Chairman should be 
given specffic academic respon-

—  Wbri( distribution should be le- 
tionalsedandpiooedurestream- 
ined. Thera should be closer 
fnoniionng oi mo scnomos oi 
UGC.

■■-- ■ *#aeê-.-rOfWH VIMIpOT

786. SHRIMRUTYUNJAYANAYAK: 
Wil the lyHniater of ENVnONMENT AND 
FORESTS be pltMwl to i«fK  to the nply
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given to Starred Question N a 568on August
26.1991 ragaiding forest viages and slate:

(a) whether the informatton has sinos 
been collected;

(b) V so. the details thereof; and

(c) if not. the reasons for delay?

TH E MINISTER O F STATE O F TH E 
MINISTRY OF ENVIRONMENT AND FOR­

ESTS (SHRIKAMAL NATH): (a) to (c). A l 
the State Govemments/UTs have bean 
requested to furnish the requisite infonna- 
tkm. Governments of Andhra Prada^, Goa. 
Haryana, Kerala, Maharashtra Mizoram, 
Punjab. TafflD Nado. ii^p u n . Andaman & 
Nicobar Islands, t>adra & NaparMaMial«  
Delhi have reported that Ihere am no Ibraat 
villages. The information as furnished by 
Gujarat, Meghalaya, Orissa & West Bengal 
is given in the enclosed statement Repl|r 
from other StatesATTs is being collected and 
will be laid on the Table of the House.
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IM e m l Utaney Mtoslon In Utlw

787. SHRi HARIKEW AL PRASAD: 
SHRIMAOAN LALKHURANA:

WitlwMinMarorHUMAN RESOURCE 
DEVELOPMENT Iw  ptoasfld stats:

(a) the main featuras of tha National 
Uareqr Mbsion launchad by the Govern- 
merit;

(b) the detafis of the issues considered 
by the Llsraey Mission and the actnn taken 
thereon;

(e) whemer any review has been made 
regarding the work done in Deoria and BalDa 
(fistricts of Uttar Pradesh under this Mission; 
and

(d) if so. the results thereof?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
S M G H ):(a ) The bask: feature of the na­
tional Literacy Misskm (NLM) launched by 
the Government in May, 1988, with the ob- 
iectiveoffanpaitk)gfunctk>nallileracyto80.00 
ffliiiton adutt literates In the age-group 15- 
35by1995.lsthatltisasocietalmissk>n,the 
success of which depends on sodai moblii- 
satton, active partidpatkm by the potential 
beneficiaries, Iteracy workers and the whole 
community.

(b) The important issues consMered by 
ttie Mbston Include learners’ motivaUon. 
efficacy of the centre based programme, 
cieatkm of an envitDnment conducive to 
■ • ra^, involvement of students from 
achodafeolsgesAjnlveisilies in Iteracy work 
elfacllve hwolvefflent of voluntaiy agencies, 
ffloUHsation of a l sections of tiie society for 
wonQ up total m fBcy campaigns in spaci-

•IMS and winin a pmcnDao iiinaspan, 
ouloome oriented learning, provisian of fa­

cilities for post Itefacy & continuing educa- 
tion, anvngaments for a credUe and timebr 
monitoring and evaluation and creation of a 
management structure which is autononious 
flexible and resuk-oriented. Folowing actkm 
has lieen taken in respect of these issues:

(i) Wtth a view 10 heightening the 
learners’ motivation, teaching  ̂
learning material has t>een de­
signed underthe newtechnk)ue 
of improved pace and content of 
ieaming (IPCL) and is being used 
under a l tin  pragrammes of tiie 
Missfon.

(ii) Centre based programme under 
the State Agencies as well as 
voluntary Agendes has been 
reviewed and reorganised to 
provUe lor smaller size of proj­
ects for ensuring easy monitor­
ing and effective supervision arxi 
tile area approach for total Iter­
acy in adefbiitetimeftame.

01) The Jattws organised by the 
Bharat Gy an Vigyan Samiti and 
the teams of the Gandhian and 
ttw Sarvodaya workers and other 
environment bulding activities 
have been taken up througfiout 
thecountry.witii aview to putting 
Itera ^ firmly on tiie agenda of 
ttie nation and to create a 
nnnnin*Ti machinarv to rasDohd 
to tiie demand for Iteracy so 
created.

(iv) Involvement of students from 
schools and coleges In the ac­
tivities of the Mission has in­
creased steadHy and at present 
itout 1X0 mMon students are 
axpeciadtobetaldngpartlnNLM.

(V) Total Htaraqr oampidgns whfch 
ars area ipadffa tHne4xNNMt
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vohjntaer-based, cost-effedivs 
and result-oriontad in sharp 
contrast with tha traditionalcsntra 
based pfogramme, hava been 
taken up in 65 districts in the 
country.

(vO Besides setting up of about 
32,000Jana Shltshan Niiayams 
for providing facilities of post- 
literacy and continuing educa­
tion. post iiteracy campaigns are 
being tai(en up immediateiy after 
conclusion of the total literacy 
campaigns.

(vii) The programme is being got 
evaluated by external agencies 
such as Institutes of Social Sci­
ence Research and Management 
and Comprehensive computer­
ised management information 
system is being developed for 
monitoring the progress under 
the Mission.

(c) and (d). Even though no specific 
review/evaluation of aduk education pro­
gramme in thedistrids of deoria and Baliaof 
Uttar Pradesh has been made, certain 
complaints agalnstafew voluntary agencies 
In Deoria district are being Inve^ated by 
the State Government.

Rail Projects In Uttar PradMh

788. SHRI HARI KEWAL PRASAD: 
WiltheMlnisteror RAILWAYS be pleased to

(a) the details of the proposals for rail 
projects submMed by the Government of 
Uttar F*radesh to the Union Government 
during the last five years;

(b) the action talten on each of them;
and

(c) the year-wise details of the expan­
sion work of railways undertaken in the State 
by the Government during the above po­
rted?

(viii) The NatkMid Institute of Audit 
Educatkm has been set up as a 
Centre of researoh, human re­
source devetopment, media and 
communication, Sxary and docu­
mentation etc. HwHlMorkctosely 
with NLM and wH provkle inputs 
to strengthen the Ikera^ and the 
aduk education programmes in 
the country.

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN):(a) For a new Ine from Far- 
wkhabad to Hardoi/SandH&

(b) The proposal oouU not be taken up 
because of tts unremuneratlvenees and 
constraint of resources.

(c) A  statement is attached.
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Moctemisation of Daoria and Ballia 
Stations

789. SHRI HARI KEWAL PRASAO; 
Willth« Ministerof RAILWAYS be pleased to 
state:

(a) the expenditure Incunred on stations 
in Deoriaand Ballia districts of Uttar Pradesh 
during the last three years and the provision 
made in the Eighth Five Year Plan in this 
regard; and

(b) whether the Government are con­
templating to make these stations modem 
and fully developed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) and (b). Railways do not 
maintain Civil District-wise figures of expen­
diture. it is Railways’ endeavour to provide 
facilities at stations, including those in Ballia 
and Deoria districts as per prescribed nomns, 
based on the volume of traffic dealt with. 
Further development modernisation of sta­
tions, in any plan period, is under-taken as 
per traffic requirements, subject to availabil­
ity of funds and comparaUve needs of vari­
ous stations.

Sura Manufacturing Factories fri Delhi

790. SHRI HARI KEWAL PRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Delhi Administration 
had issued a certificate to Sura manufactur­
ing factories in and around Delhi;

(b) if so, the reasons for these drugs 
getting poisonous;

(c) whether manufacture of Sura is on 
the inaease;

Central Health Senrices are uwolvad in it; 
and

(e) if so, tfie action proposed to be taken 
against such erring officials?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTW AND FAMILY 
WELFARE (SHRIMATI D.IC THARA DEVI 
SIDDHARTHA): (a) Delhi Administration 
had given permission to 6 no 5 manufactur­
ers to prepare Sura Permisston to manufac­
ture Sura around Delhi has to be given by the 
respective States around Delhi. Delhi Ad- 
ministratton informed that the manufactur­
ers in Delhi have not been manufacturing 
such items since November, 1989.

(b) One of the reasons of these prepa­
rations getting poisonous is, their adultera­
tion in the process of preparation, with dele- 
terbusAox'c substance like Methyl akshol 
and thinner.

(c) bi the Unton Territory of Dehi, there 
has bean manufacture of Sura since l4o- 
vember, 1989 as intimated by Delhi Adm'mi- 
stratton.

(d)and(e). Do not arise.

[Eng^h]

Merger of Vislialchapalnam Division 
w itiiS.CJ).

791. SHRI RAMA KRISHNA KON- 
ATHALA: WiH the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal to 
merge Vishakhapatnam divisnn with the 
South Central Railway;

(b) if so, the time by which proposal 
is likely to be implemented; and

(d) 9 so, whether higher officials of the (c) whether this diviston is aiso pro-
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posed to be extended upto Ichchaputamthe 
first station in Andhra Pradesh?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRi MAL- 
UKARJUN): (a) No. Sir.

(b) Does not arise.

(c) No, Sir.

Railway Recrultanent Board in 
Vlshakhapatnam

792. SHRI RAMA KRISHNA KON- 
ATHALA: Wiii the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal to 
have a separate RaHw^ Recruitment Board 
for Vishalchapatnam in South Eastern Rail­
way; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) No. Sir.

(b) Does not arise.

Incraaae In Waato Lands

793. SHRIGURUDASKAMAT:Willthe 
MinisterofENVIRONMENTANDFORESTS 
be pleased to state:

(a) the total Statewise area of waste­
land in the country;

(b) whether wasteland Is increasing at 
afasterrate;

(c) if so, the details thereof; and

(d) whether the Government have for- 
mulateid any scheme for Is development?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (c). A 
country-wise survey on State fay State basis 
of the extent of wastelands and the rate at 
which these are increasing or deaeasing 
has not been carried out However, accord­
ing to one estimate. State-wise area of 
wastelands is given in the attached state­
ment

(d) The Wastelands Development 
Programme.Mtiatedin 1985, dms at (deck­
ing land degradation, putting wastelands to 
sustainable use, increasing bio-mass availa­
bility, espedafly fuelwood and fodder and 
restoring the ecological balance.

STATEMENT

SUt9nm tnf9m dtoinrapl/topan(a)ofLokSabh»Unstim dQu9S&m No. 793du»for
answer on 26.11.91

EstimatM of Wastabnds ki India
(AreakiLM tHedaras)

SmasAfT Total

Andhra Pradesh 

Assam

114.16

17.30
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StmasAJT Total

Bihar SAJSB

Gujarat 78J36

Haiyana 24.78

Himachal Pradesh 1958

Jammu and Kashmir 15.65

Karnataka 91.65

Kerala 12.79

Madhya Pradesh 201.42

Maharashtra 114.01

Manipur 14.38

Meghalaya 19.18

Nagaland 13.86

Orissa 63.84

Punjab 12.30

Rajasthan 199.34

SUdm. 2.81

TamlNadu 44.01

Tripura 9.73

Uttar Pradesh 80.61

West Bengal 25.36

UTs 36.04

Total 1295.74

N.B. The abovs «stimat« b not based on a countiy-wisa suivay of all wastelands in the 
countiy.
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Passengar FaeilitiBS at Chandigarh 
Station

794. SHRIPAWAN KUMAR BANSAL: 
Wiitth« Ministerof RAILWAYS be pleased to

(a) whether the facilities provided at 
Chanldgarh Station have t>een rendered 
inadequate due to the increase in passenger 
traffic and imptovement in rail services; and

(b) if so, the steps proposed to be talten 
to improve these facilities?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LiKARJUN): (a) No. Sir.

(b) Does not arise.

Raw Industrial Effluents in Chandigarh

795. SHRI PAWAN KUMAR BANSAL: 
Wi« the Minister of ENVIRONMENT AND 
FOFtESTS be pleased to state:

(a) whether the Chandigarh Union 
Ten^ory Administration disposes of raw 
industrial effluents on adjoining lands;

(b) if so, the reasons therefor; and

(c) the steps talcen by the Government 
to divert effluents through the sewerage 
treatment plant?

THE MINISTER O F STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. The industrial effluents are being 
discharged into the sewage system carrying 
domestic sewage. Only a part of the waste­
water is treated at the primary level, the rest 
is disposed of on land and a small quantity is 
used for irrigation.

(c) A sewerage treatment plant has

been constructed to treat the entire effluent 
generated and the Government has advised 
the Industries not to dispose of their effhienls 
on land.

Super Fast Train Between Chandigarh 
and Amritsar

796. SHRI PAWAN KUMAR BANSAL: 
Win the Ministarof RAILWAYS be pleased to 
state:

(a) whetherthe Government are aware 
of the heavy rush of passengers between 
Chandigarh and Amritsar; and

(b) V so, whether it is pr<̂ x>sed to intro­
duce a super fast train between these two 
stations?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). The present level of 
traffic between Chandigarh and Amritsar is 
iieing adequately catered to by4siipcoaches 
nmning between Amritsar and Kaka via 
Afflbala CantL «nd Chandigarh by 8101/ 
8102T«ta-Hatia-Amritsar Expressand4567/ 
4588 Chandigarh Express. As such, there is 
no proposal at present to introduce any 
super fast train between these stations.

Adult Education bi Chandigarh

797. SHRI PAWAN KUMAR BANSAL; 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of the funds allocated to 
Chandigarh for aduK education during each 
of the last three years; and

(b) the number of persons made fuHy 
fiterate during the above period?

THE MINISTER OF HUMAN RE< 
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) and (b). A sum of fls. 29.72
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lakhs were allocated to the U T Administra- 
Ion of Chandigarh for Adult Education Pro- 
irammeduring 1988-89,1989-90and 1990- 
p i. 13338 persons were made fully literate 
il»ut of 21,893 persons enrolled during the 
Above period.

Goods Trabis Running of Without 
Driver

798. SHRIRA»«VIU^PASW AN: 
D a  UVXiyilNARAYAN 

PANDEY: 
SHRIV.SREENIVASA 

PRASAD:
SHRIARJUN SINGH YADAV: 
SHRISHANKERSINH 

VAGHELA:
SHRI P.M. SAYEED:
SHRI K«.V. CHAN-

DRASHEKARAMUR-
THY:

Will the Minister of RAILWAYS tw 
iipleased to stke:

(a) whether a goods trains travellea 
without a driver at 70 Icm speed per hours for 
ISO kms between Rekhni and Paddampet 
Stations on the South Central Railway re­
cently;

(b) if so, the outcome of the inquiry, if 
#ny conducted by the Government into the 
Incklent; and

(c) the action taken by the Government 
Ihereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRt MAL- 
IIKARJUN): (a) AgoodstraintravaHed about 
p i kms withoutthe driving crew in the engine 
tetween RechnI Road and Bellampalli sta­
i n s  on South Central Railway on
25.10.1991

(b) and (c). An inquiry by aCommitlmof

Sentor Offk»rs has been conducted ^  
actk>n under Discipline and Appeal Rules 
initiated against the staff heM responsible.

The Railways have launched an inten­
sive campaign to counsel drivers on the safe 
handling of locomotives.

AccMent of Hyderabad-Narasapur 
Express

799. SHRI RAM VILAS PASWAN: 
SHRI HARIKISHORE 

SINGH:
SHRI RAM PRASAD SINGH:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of persons killed and 
injured in the accklent of Hyderabad-Nar- 
asapur Express near Pondagula statton in 
Guntur district of Andhra Pradesh;

(b) whether any inquiry has been con­
ducted into the cause of the accMent;

(c) if so, the findings thereof and the 
actnn taken by the Government in the mat­
ter; and

(d) the amount of compensation pakl to 
the families of the vntims?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) In the acckJent involving 
Hyderabad-Narasapur Express at Pondug- 
ulastatkm on 19.10.91,11 persons tost their 
Pves and 119 sustained ir̂ uries.

(b) and (c). The cause is under Investi­
gation by the Commlsstoner of Railway 
Safety, South Central Circle.

(d) A sum of Rs.2.76 lakhs has been 
paM as ex-gratia relief to the injured and to 
the next of kin of the deceased.
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N m  South WMtom ftallway Zom

aoa SHRI C.P. MUDALAGRIYAPPA: 
WntfMlfinisterofRALWAYSbeptoaswito

(a) whathsrtha Soulti Waatam Raihway 
Zona has bean sat up with Is haad Offioa at 
Bangahm:

(b) I  so. the data from which this zona 
slarlad functioning;

(c)thadatailstharsof including tha 
tha tal undar this zona;

(d) whether prafaranca would Im  givan 
to lha local paopia whRa making racruHmant 
for this zona; and

(a)Hso.thapracisapoicytobafoiiowad
inthisragard?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS <SHRI MAL- 
UKARJUN): (a) No, Sir. Tha matter has not 
tM«n finalised so far.

0>) to (a). Do not arise.

Foraat Area In R^aathan

iriansfaiibn]

801.SHRIGIROHARIUU.BHAR6AVA: 
Wn the Ministar of ENVIRONMENT AND 
FORESTS tw p la a ^  to state:

(a) thaaiaaofRajasthanaarmatlcedfor 
forest and the area out of It having no forest 
onk;

(b) whether the area having no forest is 
dasart area thereby causing advefsa affect 
on the environment;

(e) I  so, the steps pnposed to be talwn 
for affoieslatton of barren land aarmaiiced as

forest area;

(d) whether there is any proposal to 
bring more area in Rajasthan under forest 
cover to check arfcl conditions;

(a) if ao, tha details thereof; and

(f) if not, tha reasons therefore?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Aoooidlng 
tothe State of Forest Report 1989, tha total 
extent of recorded forest area of Rajasthan 
is 3.11 milUon hectares, and tha area undar 
actual forest cover is 1.29 mHlton hectares.

(b) The areas hawing no forest are not 
entirely desert; also there is not data to 
establish conclusively that natural dasart 
areas have an adverse effect on ecology, 
from a macro-environmental point of view.

(c) Massive afforestation and pasture 
devekipment woiks have been iauched in 
Older to davatop forests.

(d) to (f). The foifowing steps are being 
taken to bring more and more areas under 
tree cover in Rajasthan.

(1) Afforestation worits are being car­
ried out on non-forest lands along raihira  ̂
lines, roads, canal embankments, revenue 
wasteland ft Panchayat lands.

^)Distributfon of seedlings free of cost 
to all government oiganisattons and at 
nominal prices to fanners and i^n-govem- 
mental oiganisattons.

0 ) CommunteatkNi and extension net* 
wori( is strengthened to motivate masses for 
planting more and more trees on follow lands.

(4) Giean Rajasthan Programme has
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bMn initiated from this year.

Soil Erosion In Rajasthan

802. SHRIGIRDHARILALBHARGAVA: 
Win the MIrdster of ENVIRONMENT AND 
FORESTS tw pleased to refer to the reply 
given to Unstarred Question No. 3346 on 
August 19, 1991 regarding soil erosion in 
Rajasthan and State:

(a) whether the information has since 
Iwen oollacted;

(b) if so, the details thereof; and

(c) if not, the reasons therefore?

TH E MINISTER O F STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRIKAMAL NATH): (a) to (c). The 
information sought from the State Govern­
ment of Rajasthan is still awaited. This will t>e 
laid on the Tat)le of the House after its receipt 
from the State Government.

Ahm  Uhder Sand Dunee In R^aathan

830. SHRIGIRDHARILALBHARGAVA: 
m  the Minister of ENVIRONMENT AND 
FORESTS tw pleased to state:

(a) whetherthesandfromthedesertsof 
Wasa-Ranauii, district Sitar to Pisagan- 
Govindgarh district Ajmer and other hilly 
regions has formed dunes upto Jaipur city 
and in the region of Pushlur valley; and

(b) if so, the area in square Idlometres in 
which these dunes have l>een formed?

Valley have been caused by the spread of 
desert towards these places in recent 
times.

Development of Ajmer Dialrlcl

804. SHRIGIRDHARILALBHARGAVA: 
Win the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether a programme to develop 
Ajmer District of Rajasthan on priority basis 
was included in the Seventh Five Year Plan;

(b) if so, the details of the development 
works undertaiten in this district; and

(c) whether clearance has been ob­
tained from concerned authorities for main­
taining environmental and ecologicai bal­
ance while developing Ajmer and construct­
ing Yatri Niwas there?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) and (b). Development of tourism is 
primarily the responsibility of the State 
Governments. However, the Central Depart­
ment of Tourism extends financial assis­
tance on spedfic proposals received from 
State Governments and depending upon 
their merits, inter-se priority and availability 
of funds, during the Seventh Plan period, the 
foltowing projects were sanctioned in Ajmer 
District:-

(i) ImprovementandmodiOcationof 
Indira Ghat and Kamighat at 
Pushlcar.

00 Tourist complex at Pushlcar.

TH E MINISTER OF STATE IN TH E 
MINISTRY O F ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
There is no conclusive evidence that the 
sand dunes near Jaipur and in Pushkar

(c) The State Govemments, twing im­
plementing agencies, are required to obtain 
necessary clearances before imptemeniing 
tourism projects.
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Oontraets undorlalcMi by IRCON (c) the cost of the said projects?

805. SHRf RAJENDRA KUMAR 
SHARMA: Will the Minister of RAILWAYS 
tw pleased to sto*''-

(a) the names of the countries from 
which the Indian Railway Construction 
Company has received contracts during the 
last one yean

TH E MINISTER O F STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL 
LIKARJUN): (a) IRCON has secured con 
tracts in Malaysia & Indonesia during the ias- 
year i.e. 1990-91. After April, 1991, the 
Company has secured contracts in Malaysia 
and Saudi A ri^a .

(b) the details of these projects; and (b) and (c). A statement is attached.
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, Um ulhorlM dEntranM lnlteM rvad 
Oompartmmt*

806. SHRI RAJENDRA KUMAR 
.WARMA: WW the Minister of RAILWAYS 
be pleased to state:

(a) whether the numtwr of passengere 
entering unaulhorisedly into the reserved 
compaitments is on the increase;

(b) if so, whether any complaints have 
been received in this regard; and

(c) if so. the action taiwn^proposedtobe 
taken thereon?

TH E MINISTER O F STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) and (b). Some cases of 
unauthorised entry in resenred coaches have 
come to notice.

(c) The following steps have beenAue 
taken to prevent entry of unauthorised pas­
sengers in reserved coaches:-

0 Surprise checks and drives are 
conducted from time totime with 
the help of Government Railway 
PoBceand unauthorised passen­
gers found travelling in reserved 
coaches are detrained and fined 
under the provision of the Rail­
ways AcL Wherever this prob­
lem is acute, coordinatton is es­
tablished wHh GRP to enlisi their 
assistance to prevent the same.

I ) Punishments are imposed on
CondudorsXioach Attendants/ 
TraveMng Ticket Examiners 
found responsible for dereliction 
of duty.

Q  Legal prevision in the new Rail-
w iys Act, 1989have been made 
moi* stringent in as much as a

fine upto R*.SOO/- has been- 
prescriMd as against Rs. 2QMn 
the previous AcL

Elaclrlficalton of Delhl-Lucknow Line

807. SHRI RAJENDRA KUMAR 
SHARMA: W l the Minister of RAILWAYS 
be pleased to stale:

(a) whether there is any proposal to 
electrify the Dettii-Lucknow rail route (via 
Muradabad):

(b) if so, by what time the work is likely 
to be started; and

(c) the expenditure likely to be incurred 
thereon?

TH E MWISTER O F STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)No,Sir.

(b) and (c). Do not arise.

HckeUaaaTlwalllng tai Dettil

808. SHRI RAJENDRA KUMAR 
SHARMA: W » the Minister of RAH.WAYS 
be pleased to state:

(a) whether any assessment has been 
made regaiding tfie number cX passenger 
travelling without tickets in suburban trains 
InDeN;

(b) if so, the details thereof; and

(0) the steps taken to check tk:ketle8a 
travelflng spectaly in E.M.U. trains and the 
extent of success achieved hi this regaid 
during the last year?

TH E MMISTER OF STA TE IN TH E 
MINISTRY O F RAILWAYS (SHRI MAL- 
UKARJUN): (a) and (b). WMte the extenl of 
Hekstfass travsl in the suburban trains of
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0 «M  area is not quantffiabie, regular chocks 
to datact irragubrtravsl are mada tD contain 
thia unsocial practice.

(c) Tha maasuraa taken to cuib tick- 
adeaa travel include surprisaAnagistarial 
checks from time to time, publidty cam­
paigns through dllarent media and deter­
rent penalties incoiporaled in the new Rail­
ways Act

During 1990-91, about 10,000 persons 
were apprehended traveHing without proper 
ticket in the suburtMui trains of Delhi area 
and railway dues of Rs. 3.24 lakhs ware 
recovered fipm them.

Decision to Opan KMidrfya VWyaiayaa

[EngKsli

809. D a  LAXIMINARAYAN PANDEYA: 
WM tiie Minister of HUMAN RESOURCE 
DEVELOPM ENt be pleased to state:

(a) whether a dedskm to opan twenty 
Kendrlya Vklyalayas in a year has been 
taken by the Government recently: and

(b) if. so, ttie reasons therefor in the f ^  
of a great demand for opening atleast 200 
Kandriya Vidyalayas per year?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) No, Sir, but It has been decided 
toopen20 Kendrlya VUyalayasduring 1991- 

>2.

(b) Does not arise. However, the open­
ing of new Kendriya Vidyaliyas depends 
upon the suitabttfy of the pioposalsf lom the 
pnacilMd user agencies, avaiabiliiy of 
PhyskalfadBties and of finandai resources.

Guldallnts for Ttarafw  to KMMfrtya
vioyaiayss

810. DR. LAXMINARAYAN PANDEYA: 
Win «M  Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) thedetailsofguidePneslakjdownby 
theBoardofGovemorBofKendr^aVidyalaya 
Sangathan for transfer of Principals, Vice- 
Prindpala and teachere; and

(b) the action taken to impiement the 
gukleOnes?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Transfers aregenerally 
effected as per the gukteOnes approved by 
tiw Board of Governors In August. 1990. A 
copy of tiie guMeHnes is given in the attach 
statement.

STATEM ENT

GukMbMafortfansferofteaoheis 
Inctudipa Vkx-Prindpals, Principals and 

abo¥» hom th» acad»miB sBsshn 1990-91 
asappnw»dbyth»BoanidfQov»monln

l»S4lhnMatinghM on 22.08.90.

The Board of Governors in Hs meeting 
held on 22.8.1990 has approved tiie foOow- 
ing guMelinea of transfer of teachers includ­
ing Vkie-Principals, Prindpai and above. 
These will be effective from the academic 
year 1990^1.

1. The general poli^ wH be not to 
transfer teachers including Prindpala fra- 
quentiy. The normal transfers wM be af­
fected only for oiganisattonal reasons or on 
request or on medical grounds.

2. There will be no fixed tenure alter 
which k may be neoessaiy to transfer a 
teacherAnce-Princ^paVPrindpal/EAictflon 
Officer/Assistant Commissioner (from next
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year a tmure of 5 yaan for Vic»Principal$ 
andabova).

3. The following saquenca wW ganar- 
ally ba foOowad in respect of promotionai 
postings, transfers, ale.:-

(I) Posting on promotion

(H) biter-ragtonal transfers

OH) Intar-rsgional transfais

(iv) Posting of direct recruits.

4. Annual transfers may be done during 
summer vacation as far as possible. How­
ever, no transfers except:

(I) On administrative grounds; and

(II) Transfers on the basis of serious
medical illness including death 
of spouse will be effected after 
31st October.

5. Transfer will be made iwaplng in view 
clause 3 of the guidelines.

6. Transfers will be affected by observ­
ing the foltowing priorities:

(a) Transfer on administrative 
grounds: (as in para 4 above)

(b) Transfer on request:

(i) Transfer for reasons of serious 
illness which, on the satisfactton 
of the Commissioner, KVS ac- 
coiding to procedure prescribed 
by him. necessitates, such a 
transfer, fortreatment away from 
the place of present posting.

(ii) Transfw from hard stations and 
NER (PGTs and above) on 
completion of tenure.

(iii) Spouse eases:

Transferof spouse for joining the 
fm ily after completion of a cut­
off period of one year.

(iv) Transfer of unmarried iadiea/ 
diwmediadiaa/Widowstoaplaoa 
of their convenience after com­
pletion of a cut off period of one 
year.

(v) Tranter of physically handl- 
capped provided the handicap 
has developed during the course 
of KVS service on completion of 
a cut-off period of one year.

(vi) General cases

(vii) Mutual transfers provided three 
is no other claimant of higher 
priority for both the stations.

7.

8.

9.

10.

No requestfortransferwfll ordinar­
ily be entertained unless ateacher 
has completed three academic 
sessions except in the cases men­
tioned in (6) 0) (iiO (Iv) (v) 4 (v l) 
above.

PRTs, TG Ts and other category of 
teachers in the identical scales w l 
not normally be posted outside the 
region In which they are selected.

Teachers of aU categories on ap­
pointment wW l>e posted as far as 
possible to schools in interior ar-

Subjact to availability of vacancy 
PGTsA/ice-Principals/Principals/ 
Education Officers/Asstt. Commis­
sioners on promotion or on diract 
recruitment will be posted to a dif­
ferent state other than the one 
where they are posted or are
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domiciM asth0caa»mayb0and 
ha/^ewiU, normal^, nolto movsd 
out of that stata for atisast 5 ysais unless thor» ar* compaHing r*a- sons.

11. PGT*A^lc8-Prindpalsrt»rinc^»ls/ 
Educat»nOfficers/Asstt. Commis­
sioners who hav»3y«are or loss to 
ratire vmuld not be posted out on 
piomotionAlirect recruitment al­
ready working in home state. sul>- 
ject to availability of vacancies. 
Similarly, those who have 3 years 
or less for superannuation and are 
working outskie their home state 
may be aflowed on piomotkm prior­
ity for their home state subject to 
availability of vacancy.

12. No transfer TA  win be paki for re­
quest transferon whatevergrounds 
unless the teacher has completed 
five years in his existing p lm  of 
posting (read 5 years for request 
transfers and 3 years for North- 
Eastern Regon and hard statnns).

13. Asstt. Commissioner will be com­
petent to change the headquarter 
of a teacher on administrative 
grounds to any place within the 
regkm as deemed fit and direct him 
to dischaige his duties there. The 
AsstL Commissnners shaH report 
forthwith the case with fuH facts to 
the Commissionerforoonfirmatfon 
ordirecUonsas may beoonskfered 
necessary by the Commissnner.,

14. Not-with-standing any provision in 
the above gukMkies. the oonskler 
wHi be comp^ent to make such 
departure from the guidelines as 
he may consUer neoessaiy in the 
interest of the sangathan.

Standing OonmlUt^ for Orlmmemof
KtndrtyaVUyalHyaD aplarma

811. OR. LAXMINARAYAN PAf^DEYA: W i 
the Minister of HUMAN RE­

SOURCE DEVELOPMENT be pleased to 
state:

(a) whelheritisafactthataStarafing 
Committee of Deputy Commisskmers and 
Assistant Commisstoners of Kendriya 
Vklyalayas Sangathan has been set up to go 
into the demands and grievances of Its 
emptoyees/assodatkms;

<b) if so. the details thereof atongwlth 
the suggestk>ns, if any. made by the Com­
mittee in this regard; and

(c) the actkx) taken by the Government 
thereon?

THE MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) to (c). The deputy Commisston­
ers and Assistant Commissioners available 
at Headquarters in Kendriya VkJyalaya 
Sangathan sit infonnaliy as a Committee 
from time to time to go into various adminis­
trative matters and also matters rased by 
various assodatkins. This is an internal ar­
rangement of the Kendriya Vkiyalaya San­
gathan Headquarters, therefore the delb- 
erattons of this group are not liekig submit­
ted to Govemment for orooessing.

Prhntiaatton of aome Railway 
Sadora

812. SHRI C H ETA N  P .S . 
CHAUHAN:

SHRI VISHWANATH SHAS- 
TRI:

SH R ICH ITTABASU:
KUMARIUMABHARTI:
SHRI BASUDEB ACHARIA: 
SHRI SU R YA NARAYAN 

SM GH:
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8HR IM ATI BHAVNA 
CHIKHLIA: 

SHRIARVINOTRIVEDI:

Wn the MMslsr of RAILWAYS b0 
piMMMltoaUto:

(a) whottwrtlwattMitionoftheGovem' 
ment has baon drawn to the news item 
capUoned *Ra8way to privatise vital seg­
ments of operations’ appearing in the Eco­
nomic Times dated September 25.1991;

(b) iso, the feds thereof and the names 
of the sectors proposed to t>e pmatised and 
the masons therefor; and

(c) the steps being talcen to ensure that 
privatisationofoperations does not adversely 
affect the passenger services in the Rail­
ways?

THE MMISTER OF STATE IN THE 
MiNISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN}:(a)Yes,Sir.

(b) and (c). The Railways are exploring 
the pMsaiilities of commercial exptoitation 
of railway land. The details of the scheme for 
piivatisidion ol the existing departmental 
catering unit have not yet been fanalised.

Study Report of Tehrl Dam

813. SHRI MUKUL BALKRISHNA 
WASNUC W il the Minister of ENVIRON­
MENT AND FORESTS be pleased to state:

(a) the findings of the study report 
p r e p ^  by the MTACH on *Evaluating the 
Tehri D a m ^  extended cost benefit ap- 
praisar;and

(b) tiie reaction of the Government 
theralo?

THE MMISTER OF STATE IN THE 
MINISTRY OF ENVRONMENT AND FOR­

ESTS (SHRI KAMAL NATH): (a) The main 
findings of the study are:

—  Laige investment In Tehri Dam 
does not seem justified in viewof 
the risk of dam coBapse;

—  UsefulHfeofthereservoirisHttly
to be 62 years on the basis of 
prevailing sUt load data;

—  The cost of power generation is 
73 paise per unit against the cost 
of 35 paise per unit estimated by 
the proponents; and the return 
on the power component would 
be only 4.52% rather than 6.89% 
as reported.

—  The Iwneflt-cost ratio for irriga­
tion component is 1.28 and net 
3.68 as reported: and benefit- 
cost ratio for the project is 0.56:
1 which is lltely tobeeven more 
adverse with increase in cosL

0}) Thesefindings have been discussed 
by INTACH in a put>!ic meeting but the proj­
ect authorities are proceeding on the b a ^o l 
the detailed project reports.

Setting up of a Population Commission

814. SHRI MUKUL BALKRISHNA 
WASNIK; WtH the Minister of HEALTH AND 
FAMILY WELFA.RE be pleased to state:'

(a) whether there is any proposal to set 
up a Population CommisskM; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
W ELFAf^ (SHRMAT1 D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). To impart a new 
thrust and dynamism to the Family WWfare 
Programme, a draft Action Plan has been
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evolved in consultation with the State Gov­
ernment/Union Terrltoriss Administration. 
On* of the sugg«stions being considerad in 
the said draft Action Plan is the constitution 
of a Population Commission, detailsof which 
are yet to be finalised.

[Tnnstalmn]

RaD Accidents

815. SHRIPANKAJCHO- 
WDHARY:

SHRI SIMON MARANDI:
SHRI HANNAN MOLLAH: 
SHRI DILEEP SINGH BHU- 

RIA:
SHRI CHANDRESH PATEL: 
PROF. ICV. THOMAS;
SHRI GEORGE FERNAN­

DES:
SHRIRAJNATHSONKAR

SHASTRi:

Win the Minister of RAILWAYS be 
pleased to state:

(a) whether there has been substantial 
increase in rail acddents/derailmento since 
July 1991 tin date;

(b) i  so, the numbers thereof and the 
main causes thereof;

(c) the details of the loss of life and 
property caused by these aocidents/derall- 
ment during the said period;

(d) the details of compensation paid to 
the famWes of deceased and to those in­
jured; and

(•) the s t ^  proposed to be taken to 
piewent such aocidentsAderailments in fu­
ture?

LIKARJUN): (a) to (e). Them has been no 
increase In train aoddenii on Indian Rail­
ways. There were 186 t r ^  accidents dwing 
the period July-October 1991 asagainst205 
during the corresponding period of 1990. 
The acndents were mainly due to human 
faikjte, equipment ftihire and sabotage. 79 
persons fmdudlng 58 passengers) lost their 
Byes in these accidents. The cost of damage 
to railway property has been estimated at 
Fls.5.90 crores.

(d) No compensation has been paid so 
far. Itowever, a sum of Rs. 7.51 lakhs has 
been paid as ex-gratia releftothe next of Mn 
of the deceased and the inured.

(e) Some of the important steps being 
taken to reduce the accidents are induction 
of technical devices to aU the human ele­
ment, intensive and frequent inspecttons of 
sensitive installations, monitoring the per­
formance of the staff of critical safety catego­
ries such as drivers, guards. statkMi mas­
ters, etc.. intenshw training indudbig pay- 
chotogical checks of staff in operational 
categories, surprisechecks against carriage 
of inflammableABXptoshie material in pas­
senger trains, provision of whistle boards/ 
speed breakers and road signs at the ap­
proaches of unmanned level crossing and 
improving visbflify for road users and train 
drivers.

Control of QoRre

816.SHRIPANKAJCHOWDHARY:WII 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to stale:

(a) the number of persons suffering 
from goitre in the country; Stale-wise;

(b) the details of the schemes formu­
lated to control the disease; and

TH E MMISTER OF STATE IN TH E 
M M BTRY O F RAILWAYS (SHRI MAL-

(c) the amount sanctkwed far Ms imple
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TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SD D H AR TH A); (a) A Statamont showing 
th« sstlcnatad number of parsons suffaring 
from goitre In the country on the basis of 
sample suiveys undertaken state-wise, is 
given in the attached Statement

(b) In order to oontiol the problem of 
Goitre in the oountiy, the GkM. of India took 
adedston in 1985 for universal iodisattonof 
entire edbie salt in the country by 1992.

1. To make avaOabie the kxlised salt 
to the consumers at a rate compa­
rable to non-todised sak, subskly is 
being given to the manufacturers of 
ndised salt w.e.f. August, 1986.

2. Salt Commissioner, in consultatnn 
with Ministiy of Railways arranges 
for the movement of kxlised salt 
from the production centres to the 
goitre endemic areas on prwrity 
basis.

In order to ensure use of only Io­
dised salt, aB the State/UTs have 
been advised to issue notificafion 
banning the sale of salt other than 
kxlised sak for edUe purposes.

All the StataAJTs are given cash 
grants to establish Goitre Control 
Cell.

Goitre Cell of the Dte. General of 
Heakh Services is undertaking 
sample/impact surveys in all the 
StateATTs and is impartkig trainkig 
to the staff.

6. Annual productkm of kxlised salt 
has been raised from 5 lakh M T ki 
1985-86 to about 25 lakhs M T In
1990-91.

(c) During 1991-92, a ptovisnn of Rs. 
200 lakhs has been made for the knpiemen- 
tation of the Scheme.

STATEM ENT

S. No. $tat9/UTs. Population ostbnatod to be effected

1 2 3

(Figuns bi mSSons)

1. Andhra Pradesh 6.88

2. Aninachai Pradesh 0.22

3. Assam 2.80

4. Bihar 6.30

5. Goa 0.31

6. Gujarat 5.09

7. Haryana 0.48
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& N o . StaMUTs. Population astbnated to baoffocted

1 2 3

8. Him«»hal Pradesh

(Figuna ki mStons) 

051

9. J & K 1.44

10. Karnataka 3.19

11. Kerala 1.28

12. Madhya Pradesh 9.94

13. Maharashtra 6J30

14. Manipur 0.47

15. Meghalaya 0.08

16. Mimram 0.46

17. NagalatKi 0.18

18. Orissa 1.28

19. Punjab 1.61

20. Rajasthan 1.02

21. Sikkim 0.15

22. Tamil Nadu • 0.96

23. Tripura 0.46

24. Uttar Pradesh 16.06

25. West Bengal 2.46

Union Ten&ories

1. Andaman & NIcobar islands Not surveyed

2. Chandigarh 0.16
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S. No. Stat0ArT8. Po(M/la&Hi99timal»dtab0^foct9d

1 2 3

3. Dadar&NagarHavelli
(FIgums ki mmons) 

0.03

4. Daman & Diu 0.01

5. Delhi 2.69

6. Lal(shadweep Not surveyed

7. Pondicherry Not surveyed

Total 74-80 mHlion.

Rural Health Sm v Im s  In Bihar

817. SHRICHHEDIPASWAN; Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the names of the on-going pto- 
grammes under Rural Health Seivicas in 
Sasaram and Bhabhua districts in Bihar;

(b) the details of the work done in these 
areas during the last five years, year-wise 
and the extent to which target has been 
achieved; and

(c)theamount allocated under the Eighth 
Five Year Plan for these programmes in the 
said districts?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The required 
Information is being collected from the Gov­
ernment of Bihar and will be laid on the Table 
oftheSabha.

(c) The EI0Mh H m  Yaw Plan 
tkma ham not yet bMn limEMd.

Implementation of Health Schemes In 
Bihar

818. SHRI CHHEDI PASWAN; Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) thenamesofhealthschemesimpie- 
mented for the welfare of Scheduled Castes 
and Scheduled Tribes in Sasaram and 
Bhabhua districts of Bihar during each of the 
last five years against the target fixed;

(b) the expendtture incurred during 
Seventh Plan Five Year Plan and the targets 
achieved; and

(c) the provision made during the Eighth 
Five Year Plan for implementing these 
schemes and the plan-wise targel fixed?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SMT. D.K. THARA DEVI 
SIDDHAFIt HA) : (a) and (b). No separate 
aHocafonfbrschemesfor Scheduled Castes 
and Scheduled Tribes has been made for 
the districts of Sasaram and Bhdbhua. 
However, allocation under Tribal SulhPian
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and Special Component Plan have been 
made to the State of Bihar for Scheduled 
Castes and Scheduled Tribes. During the 
Seventh Five Year Plan, the following alto- 
calion was made for schemes for the bendit 
of Scheduled Castes and Scheduled Tribes.

Tribal Sub4>lan S.C.P.

Rs. 287.87 lakhs Rs. 330.00 lakhs

(c) Eighth Five Year Plan proposals 
have not yet been finalised

[English]

C .G iiS . Dispensary In Qarhwal Regton

819.SHRIBHUWANCHANDRAKHAN- 
DURI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether there is no C.G.H.S. Dis­
pensary in the entire Garhwid regton;

(b) if so, the reasons therefor,

(c) the criteria fmed for opening such 
dispensaries;

(d) whether the Government propose to 
set up C.G.H.S. dispensaries in the regton; 
and

(e) if so, the tocattons ttiereof ?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SMT. D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir.

(b) to (e). CGHS is extended to cities 
having a populatton of more than 7,500 
Central Govt empfoyees subject to availa- 
biSly of funds. Cities in the Garhwal regton 
does not fuffil this criterion. There is no 
proposal to extend CGHS to cities in the 
Gartnnl region.

Tourism DsvslopnMnt of Hlii Distrids 
in Ultar Pradesii

820.SHRIBHUWANCHANDRAiaMN> 
DURI; Will tfie Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a)the details of tourism schemesforhW 
districts of Uttar Pradesh whtoh could not be 
implemented though Included in Seventh 
Five Year Plan;

(b) whether any scheme to devetop and 
encourage tourism In the above districts is 
pending for clearance wfth the Unton Gov* 
emment; and

(c) if so. by when these schemes are 
likely to be finalised and implemented?

THE MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) Schemes sanctioned by the Cen­
tral Department of tourism for the hlH districts 
of Uttar Pradesh during the Seventh Five 
Year Pan have been implemented.

(b) No, Sir.

(c) Does not arise.

Developmenl of Hilly Districts of Uttar 
Pradssii

[Translatiorii

821.SHRIBHUWANCHANORAKHAN- 
DURI: Will the Minster of ENVIRONMENT 
AND FORESTS be pleased to state;

(a) the number of devetopment and 
constnjctton woria In eight hHly districts of 
Uttar Pradesh stopped under the provisions 
of Forest Act, 1980 and the number of such 
woria stopped in Pauri and Chamoi dis- 
trtots;
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(b) Itw totaj numbar of praposab r»- 
ctthrad by the Govaninwnt for aooording its 
appioval tothess davolopmant woite;

(c) the numbar out of thani accorded 
appiovai;and

(d) if not, the prasam poaWon in respect 
of each-pending proposals received by the 
Mnistiy?

TH E MiNISTER O F STATE OF THE 
IM lMSIRYOF ENVIRONMENT AND FOR- 
BSTS (SHRIKAMAL NATH): (a) to (d). No 
develc^ent work la stopped in h ly  districts 
of Uttar Pradesh under the provisions of tfie

Forest (Consen^ation) Act. 1980. HonMwer. 
prior approval of the Ceitrai Govwnmant is 
requir^ under Section 2 of the Forest 
(Consennttion) Act, 1980, before diverting 
any forest land for non-forestry use.

As on 31.10.1991, a total of 1016 pro* 
posais relating to the State were rso^ved 
from the Government of Uttar Pradeah, oirt 
of which. 734 were approved, 75 war* ra- 
Jected on merits. 180 were rejected for non- 
fumlshlng of essential information and 11 
were withdrawn by the State GovsmmanL 
Details of 16 pending proposals aia given in 
the enclosed Statement
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lE n g m

Tour of Cridw t TM m  from Pakistan to 
India

822. SHRI BHUBANESHW AR 
PRASAD MEHTA:

SHRI INDRAJIT GUPTA: 
SHRIGURUDASKAMAT:

Will the Mlnlstar of HUMAN RE­
SOURCE DEVELOPMENT ba ptoasad to 
state:

(a) whstharthe Paldstan Crldcst Board 
decided to cancel their team’s tour to India 
scheduled from 28th Octot>er, 1991; and

(b) if so, the reasons therefor and reac­
tion of the Government thereon?

TH E MINISTER O F STATE OF TH E 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT( DEPARTMENT O F YOUTH 
AFFAIRS AND SPORTS AND TH E DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (SHRIMATI MAMATA 
BANERJEE): (a) and (b). The Board of 
Control Cridcet in India (BCCQ had finalised 
the vi^ofthe Pakistan CricketTeamtolndia 
during October -November 1991. Govam- 
mant had cleared the proposal of the Board 
of gpntiol For Cricket in Imfia.

Subsequently, the Board of Control For 
Cricket in India informed the Government 
that tha visit has been postponed by Board of 
Control For Cricket in Pakistan dua to un- 
avoklabla drcumstancas.

Govamment regret that at tha last 
moment the visit was unOateraRy postponed.

[Tnn^iSorii

(a) whether tha Govammantproposato 
davalap tha Nagvaon aaiodnma in Hazar- 
bagh district of Bihar and start tha air service 
from there; and

(b) K so, whan and H not, the reasons 
therefor?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCM- 
DIA): (a) No, Sir.

(b) The upgradatfon of an airport de­
pends upon the traffic potential and demand 
from the scheduled airiinas. As there is no 
demand from tha Indian Airiinas or Vayudoot 
to operate to this aerodrome, the Natfonal 
Airports Authority has no plan to devetop the 
Nagvaon Aerodrome which betongs to the 
Govemment of Bihar.

[E n g m

Promotton of Health Tonica

824. SHRI INDRAJIT GUPTA: WMthe 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether several manufacturers are 
maricetingunscientificpreparatfons of health 
tonics in the name of ‘Ayurvedic Tonics* to 
escape scrutiny; and

(b) K so. whether the Govemment pro­
pose to consfitute a high power committee 
comprising of medical experts from Govem­
ment and vohjntary sector to evolva a ra- 
tional policy on the manufacture and market­
ing of ayunradic products?

Devetopment of Nagvaon Aer­
odrome, Bihar

823. SHRI BHUBANESHW AR 
PRASAD MEHTA: WMthe Minislar of CIVn. 
AVIATION AND TOURISM ba plaasad to

TH E MINISTER O F STATE IN IH E  
MINISTRY O F HEALTH AND FAM LY 
W ELFARE (SM T. D.K.THARA DEVI 
SIDDHARTHA): M  Definite kiformalkm on 
this can only ba avalabla altar oonduding a 
suivay.
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(b) No. Sir.

Rsglonal Cancer Research Centra 
in Madhya Pradesh

[Translation]

825. SHRIMATISUMITRA MAHAJAN: 
WiU the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether any regional Cancer Re­
search Centre is functioning ir> Madhya 
Pradesh;

(b) if not, whether any centre is liitely to 
be established there; and

(c) if so, the details thereof?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE {SHRIMATI D.K.THARA DEVI 
SIDDHARTHA): (a)Yes, Sir. There is a 
Regional RegionalCancer Research and 
Treatment Centre, namely. Cancer Hospital 
and Research Institute. Gwalior functioning 
in Madhya Pradesh.

(b) and (c). Do not arise.

Use of Uthotrlpter Machine in Delhi 
Hospitals

826. SHRIMATI SUMITRA MAHAJAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the All India Institute of 
Medical Sciences and Lok Nayak Jaiprakash 
Narain Hospital, New Delhi have recently 
purchased Lithotripter machines;

(b) if so, the price of each machine;

(c) If so, the price of each machine;

(e) whether the machine at AIIMS is not

being utilised fully on account of shortage of 
trained staff; and

(d) If so, the reactton of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAfI) D.K.THARA DEVI 
SIDDHARTHA): (a) and (b). Lithotripter 
machines have been purchased by the All 
India Institute of Medical Sciences and Lok 
Nayak Jai Prakash Narain Hospital. New 
Delhi at a cost of about Rs. 1.82 crores and 
about Rs 2.36 crores respectively.

(c) and (d). The AIIMS have reported 
that the machine has been in regular use for 
Extracorporeal shock Wave Ltthotripsy 
(ESWL)for renal and uretere stone patients. 
The equipment is fully functional and is under 
the care of experts of the Department of 
Urology.

Air Strips in Madhya Pradesh

827. SHRIMATI SUMITRA MAHAJAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whetherthe Government of Madhya 
Pradesh has sent proposals for the con­
struction of air strip at different places in the 
State; and

(b) if so, the details thereof and the 
acton taken thereon?

THE MINISTER OF CIVIL AVIATION 
ANDlOURISM(SHRIMADHAVRA0SCIN- 
DIA): (a) No. Sir.

(b) Does not arise.

Air Taxi Service In Madhya Pradesh
828. SHRIMATI SUMITRA MAHAJAN: 

Win the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether any air taxi service is being
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opwatsd in Madhya Pradssh; and

(b) so, the details of Ihe weeldy flights 
being operated from there?

TH E MINISTER O F CIVIL AVIATION 
ANDTOURISM (SHRIMADHAVRAOSCIN- 
DIA): (a) Air Taxi Service are run by private 
operators and they can operate to all the 
airports open to scheduled operations in the 
country.

(b) Till October, 1991, Air Taxi opera­
tors have operated 13 flights to/from various 
destinations in Madhya Pradesh.

Expansion of Equity Base of Air India/ 
Indian Airlines

l̂ ngBsNi

830. SHRI SHRAVAN KUMAR PATEL: 
Win the Minister of CIVIL AVIATION AND 
TOURISM be pleased to stats:

(a) whetherthe Government propose to 
expand the equity base of the Air India and 
the Indian Airiines by ensuring 40 percent 
public participation; and

(b) if so, the details thereof?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MAOHAVRAOSCIN- 
DIA): (a) and (b^ Vartous altematives are 
under consideration of the Government in 
pursuance of the new industrial Policy an­
nounced by the Government on 24th July, 
1991.

Fleet expnaslon plan by Indian 
Airlines

831. SHRI SHRAVAN KUMAR
PATEL:

SHRI DHARAMANNA 
MONDYYASADUL:

Win the MiQister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) wfiether the Indian Airlines have 
prepared a Fifteen year fleet expansion plan;

(b) if so, the details thereof; and

(c) what is the present fleet and the 
projected strength thereof?

TH E MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) to (c). The present fleet of Indian 
Airiines consists of 55 aircraft. The fleet at 
the end of 1994-95 is estimated to have 60 
aircraft. Indian Airlines is canying out a study 
for its fleet renewal.

Advertising Campaign by Indian 
Alrilnes/Air India

832. SHRI SHRAVAN KUMAR 
PATELWili the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) the names of the advertising agen­
cies awarded the advertising campaign for 
the lA/AI during the last three years, year- 
wise;

(b) whether the Indian Airlines and the 
Air India have now awarded their advertising 
campaign to an Indian based advertising 
firm in preference to those based abroad; 
and

(c) so. the name of the firm and the 
details of terms and conditions of the agree­
ment?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). During the last three years. 
M/s. Hindustan Thompson for Air India, and. 
M/s. Aicshara Advertising, M/s. Sista’s Pvt. 
Ltd. and F.S. Advertising for Indian Airlines, 
worked as advertising scents.

(c) Air India has awarded advertising 
campaign for international newspapers to M/ 
s. ULKA with effect from October^l. The
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tMiiM and oondHkms of th» agiMiiwnt are in 
aooordanoa with tha standard agraemarrt 
dnflad by tha Association of Advortising 
Agandas of India. In tha casa of Indan 
Airlnes, Akshara and Sista continuo from 
tha pravious yaars to tha currant year.

Nivodaya VUhalaya ki Chain Bihar

rrianstatibnl

833. SHRIUPENDRA NATH VERMA: 
W il tha Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state;

(a) whether the Govamment propose to 
open a Navodaya Vidalaya in the Chatra 
district of Bihar;

(b) if 80,thetimeby when H isGkelytobe 
opened; and

(c) 9 not, the reasons therefor?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
S M G H ): (a) to (c). Opening of Navodaya 
Viddaya depends on the proposal from the 
StateAJT Government concsmed which has 
to provide 30 acres of suitable land, tree of 
cost, and sufficient buUing and other infia- 
structure for rum ii^ tha Vidalayas initiaily 
for 2-3 years basldaa overaH availability of

No proposalforopeningaNavDdaya Vidalaya 
in Chatra dbtrlct has ao far been raoaivad.

1—  . » . a » a — _ L .  ------------ a ---------r'MWMP Of iTvicip w i n  iw vo n ys
VUyalayaa

834. SHRI UPENDRA NATH 
VERMArWai tha Mirtister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether It is a fact that a number of 
posts of l*rincipals and other calegoriea of 
taachere and staff are lying vacant in Na­
vodaya Vidalayas all over the Country;

(b) if so, the details theraof, category- 
wise and State-wise, and since when these 
are lying vacant;

(c) the reasons for not filSng up these 
posts; and

(d) the steps taken by the Government 
to fill up the vacancies immediately?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) : (a) Yes, Sir.

(b) Details of the vacant teaching posts 
are available category wise and Region- 
wise as on 30.9.91 In the attached state­
ment

(c) and (d). The vacant posts are mainly 
those created recently. Vacancies are also 
due to the rehjctanca of the selected candi­
dates to jofai at remote areas where Na­
vodaya VMtiayas are tocated. non-availa- 
bilily of persons to join on deputation and 
non-waliability of auitable qualified SC/ST 
candidates. However, concerted effeits are 
being made to fil-up a l the vacandea.
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835.

Upgradatlon of Ahports

SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CH AN - 
DRASHEKARA MUR- 
THY:

SHRI GOVINDRAO NIKAM:

Will the Minister of CIVIL AVIATION 
AND TOURISM t>e pleased to state:

(a) whether the Government propose to 
expand terminal facilities and other infra­
structure at all the airports in the country to 
meet the growing demands of passengers 
and cargo traffic;

(b) If so, the total allocation made and 
the airports which will be upgraded during 
1991-92; and

(c) the extent to which the demands of 
the Passengers would be met?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) and (b). Expansion of terminal and 
other inf^nictural facilities at an the air­
ports isacontinuing process and is taken up 
In a phased manner, depending upon the 
requirements projected by the operators 
(Airlines) as well as availability of resources.

(c) The details are as under:-

(I) Extension of Runway and constnic- 
lion of new internationat block at Ahme- 
ddbad Airport.

Cii) Extensnn of Runway at BhopaL

(iii) Extension of Runway and construc­
tion of new terminal building at Coimbatore 
Ahport

(Iv) Constructkm of new Civil Air termi­
nal complex at Gwalior. These works are 
expected to be completed during 1991-92.

(d) Upgradatton of these facilities at the 
above mentbned airports wouM make It 
possible for the bigger and modern aircrafts 
to operate.

InerM M  In Vayudoot R ra s

836. SHRI V. SR EENIVASA 
PRASAD: 

SHRIM.V.CHANORASHEKRA 
MURTHY:

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whetherthe Government propose to 
increase the Vsyudoot fares in a bki to 
reduce tosses;

(b) If so, the extent to which the fare 
increase is justified;

(c) the main causes for the tosses in the 
Vayudoot; and

(d) the corrective steps taken by the 
Government to make the Vayudoot viable?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRIMADHAVRAOSCM- 
DIA):(a)NoSir.

(b) Does not arise.

(c) The main reasons for the tosses in 
Vayudoot are due to:-

1. Uneconomk: aircraft

2. short-haul operattons

3. unremuiwrative fare structure

4. excess manpower
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(4) GovammMt b oonsktoriho various 
options rsgaiding th« future s«t up of 
V^q^udooL No final decision lias yot bssn 
takm In tiM matter.

Govsmmsnt In thk regard and tfw financial 
asaiatanea to ba piovidad for making ft an 
attraction for foraign tourists?

Ctnnga of nama of Calcutta Airport

837.8HRI HANNAN lilO llA H : WMtlw 
MMstarofCiVILAVIATiON AND TOURISM 
be pleased to State:

(a) whathar the Government have re­
ceived preposate for changing the name of 
Calcutta Airport; and

(b) If so. the details thereof and the 
stapa taken thereon?

W E  MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
OIA):(a)Yas,Sir.

(b) Tha West Bengal Govafflmant and 
various Organisations have raprasanted to 
ranametheCalcultaAlrpprtasNetajiSubhas 
ChandraBoseAiqxxLllieGavemmenthave 
decided to rename the Calcutta Airport as 
NaUjl Subhas Chandra Bose IntemaHonai 
Airport Howwar. formal renaming function 
w « be held only after the fadities at the
j l  t, j i n  * r i l u t j i  ■ ibI I ii ii f —» -------«------ >—Mponare foiseQ vi niiemaiionai suuiaaras.

Touriam Daveiopniant In Andhra 
PradMh

838. SHRIR. SURENDER R E D O Y ^  
HiaMini8torofCiVI.AVIATiONANOTOUR- 
ISM ba pleased to state:

<i4 whether tha Govammant of Andhra 
Pradesh has acquired the land of the Nizam

(b) whether tfie State Government has 
aubmiBad any pfopoaal to oonvart it into a 
tourist complaK; and

(c) V so, tha action takan by tha Union

TH E MINISTER O F CIVH. AVIATION 
ANDTOURISM(SHRIMADHAVRAOSC»i- 
DIA): (a) and (b). No Information has been 
received by the Cenlral Department of Tour­
ism regardbig this nor any proposal to con­
vert this area into a tourist Comdex has been 
submfttad l y  tha Govamment of Andhra 
Pradesh.

(c) Does not arise.

Medical Facilitlea to Earthquaice 
Victims

839.SHRiaSURENDERREDDY:WIH 
tha Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of people killed and 
injured by tfw rsoent earthquake; and

(b) the details of the steps taken by «w  
Union Government to provide medical facfli- 
ties and other alied amenities to the victims?

TH E MMISTER OF STATE M  TH E 
MINISTRY OF HEALTH AND FM M .Y 
WELFARE (SHRM ATl D.K.THARADEVI 
SIDDHARTHA): (a) (i) Number of paopia 
KMed:768

00 Number of People it^urad: 5066

(b) Tan packets consisting of madieal 
aqufpnwnia (as Indbated in the altactiad 
statement U rec^ved as gVt items from the 
W.H.O. m n  s « «  to tha Qavammant of 
Uliar Pndaah for uaa in fha aarthquito
- a * ---- - a ------------------------------------------- M--------- r i T J r ^ Msliecwi aiess. m eewroon, pacweit



cotmlHlngofmedldiMBandiMdtiealgqulfh QovwnmanL Fu ittw r.n M $ u p p tm »»th »
nwnls (as Indicated in the attaohsd state- tun* of Rs. 67.00 UOm hmm also baan
inanl-IOMfarahandadavarlfMUnionMlnis- daapatohad to tha Stal* Govammant for
larforHaallhandFainnyWaltaratothaStala distrbutionainongstthaaarthquakavictiins.
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IM hm y Prajsoli foF IhrathMMMta

840. SHRi RAM KAPSE: WMth* Mkiis- 
t9T of RAILWAYS b « ptoasad to state:

(a)wh«tharth« Govammmt hava re- 
oaivad any reprasentalion from District Rail­
way Parishad, Nandod (Maharashtra) In 
ragard to railway fadlitias irt Maralhwada 
riagion;and

(b) If so, th« dotails thereof and the 
action taksn^)ioposed to t »  taken thereon?

TH E MINISTER O F STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)Yes.Sir.

(b) A statement is attached.

STATEM BU

(b) The details of issues raised in the 
representatbn from District Raflway Par­
ishad Nanded and action thereon is indi­
cated below:

1. Conversion woricfor Aurangabad
to Parii V a i ^  be taken up 
immecfiataly after converskm of
i)4anmad Aurangabad Is oom- 
pletod.

It has now been decUed to take 
up the work of gauge conveision 
from Aurangabad Patbhani Parii 
Vaqnath on oompiation of Man- 
mad Aurangabad gauge conver­
sion work.

Z  Convarslon of Paibhanl Harl 
Vainath from MGtoBG be done 
with in one year

The woricof oonveiskm from MG 
toBGPaibhanimdPariiVklnalh 
wttiki one year would not be

faasfcle as etrengUienbig ol a
major bridge on river Godavari b 
involved.

3. Oonstructton of small under 
bridge at level crossing gate level 
ciDssing 147 be taken up as a 
part of parallel BG line between 
puma and Adilabad

The scheme envisages extend­
ing the existing level crossing 
147.ThiswflllMoonsktorsdwhen 
the worit of parallel BG is taken 
up on the level crossing.

4. Extension of 7569/7570 
Kachiguda Jaipur Express upto 
DelhL

7569/7570 Kachiguda-Jalpur 
Express earfier running uplp 
Ajmer had been extended upto 
Jaipur w.e.f. 1.11.88.tooonneet 
the State Capital of Rî asthan 
with the State Capital of Andhra 
Pradesh. ttsextenskmuptoDeBu 
is at present not feasble due to 
resources and operational con­
straints such as statement ca­
pacity and non-avaiabn^ of 
spare terminal/knaintenanoe fa- 
dW esatDelii.

5. Thera Is no Item numbered 5 In 
the memorandum

6. Naming of 7569/7570 
Kachlgud»Jaipur Express as
^SdcnKndnQ tixproos •

7569/7570 Express is named 
as Kachiguda-Jaipur Expm & 
fUiways prefer to name tfteir 
trains after the statkm they 
connect, rivers, mountain ranges 
and land marics of tourist Mer- 
aals ale. Naming of trains allar
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deUes or raHgious Gurus ate. h  
disoouragad to avoid raising of 
any controversy.

7. NanOig cf D0M-Bombe^ A C . 
ExpnasasMahaushtraExpiBSS

2953/2954 A.C. Exprass lias 
basn introduced on the pattam 
of Rajdhani Exprass and onoa 
Railways are in a position to 
providainidenticaisarvicetothat 
of the old Rajdliani, it is pro­
posed to name the train as 
Rajdhani Dwilya Besides, an­
other train with the name of 
Maharashtra Express is already 
running between Kolhapur and 
Nagpur.

8. S t u ^  work of proposed Lttur- 
Nttamabad RaO¥rt^ Line

Sunday for conversion of Mir^-Latur NG 
to BG and Nizamabad-Ramagundam new 
line carried oM In the past had revealed 
inadequate traffic prospects. Due to con­
straint of resources, there is no proposal 
under consideration for Latur-Nizamabad 
new Ibw survey at present

Uniform Education Policy

841. SHRI iCARIYA MUNDA: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPM ENT be pleasbd to state:

(a) whether the Government propose to 
introduce uniform education policy in the 
country; and

(b) if not, the reaaona thereof?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SING H): (a) and (b). The National Policy on 
Education, 1986, anvlsagas a nadonal ayt- 
tamof education, which impfies that, uplo a

given leval, lAstudants, frraspacHweofcasla, 
creed, location or aax. have aooeaa to edu­
cation of a compaiabla quaN^.

T\no Languaga Education Syatam In 
TamUNadu

842. SHRI C H irrA  BASU: W 1 the 
Minister of HUMAN RESOURCE DEVEL- 
OPk/ENT be pleased to state:

(a) whether the attention of theGowam- 
ment has been drawn to the decision of 
Tamilnadu Govammant to introduce tan 
language education system as against the 
nationally accepted three language formula; 
and

(b) H so, the reaction of the Government 
thereto?

TH E MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SING H): (a) Yea. Sir.

(b) School Education is piimany the 
responsftiity of the State Government The 
CentraiGoverrHneot has repeatedly stressed 
upon the States to faMifully implemant the 
three language formula.

Adfnifulcin of ̂ iiYornl In
KsndriyaVUhalaya

843. SHRI MUHIRAM S A N A :
SHRI A TA L  BIHARI

VAJPAYEE:
SHRI SHANKERSINH

VAGHELA:

WltheMMterofHUMANRESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is • fact that during t e  
preoeedbig four months flw ChairwMW.

for
l l i i i  n iK a iliiM tiia i ............................... ....  ----------ino aoinissionoiinousanoscsicnioiM unoir

-------- ^ ------------------------ « -■  -e«---------------- -ulv piOVISOn Qi ip8CM
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(b) I  ao, tlw avwag« annual intalw of 
ahidMlB during the pracMding th m  y«ara 
in an Kandriya Vida^as;

(c) whathertha Sangthan had sloppad 
such admissions In 1988-89;

(d)tha
Sion;

for raviving such admis-

(« ) whether such admission are still 
continuing while admission of genuine eli-

gble students has been stopped; and

0) If so, the reasons thereof?

THE IMINISTER O F HUMAN RE- 
SOUfV^E DEVELOPMENT (SHRIARJUN 
SINGH): (a) Atotal nunriierof 6913 admis­
sions on special dtopensalion have tieen 
aHowed during the current academic year.

(b) The intaice of Students In the last 
three years is given below:

year Total Enrolment Fnsh admission No.ofKVS

1 9 8 a ^ 5,21,492 44,908 728

1989-90 5,64386 42,894 744

1990-91 6,00,197 35,811 744

(c)to(f). Admissions on special dispen- 
saUon were discontinued in the year 1987'
88. The position was reviewed ^  the then 
Chairman in July 1988 and It was decided 
that admissions by special dispensation 
should be possible in the laiger sodal con­
siderations. It was dedded that the requests 
relating to Govt servants and pubic sector 
employees as weB as of peoples’ represen­
tatives would be given due consideration 
whie cases requiring compassion will rela­
tive sympathetic consideration.

The special dispensation admissions 
were again adopped during Aprii-Oeeember 
199a Agdn in December 1990, the then 
Chairman, Kendriya Vidalaya Sangathan, 
reviewed the provision to exercise discre- 
tionaiy powers, observing that due weight- 
age has to be given to the recommendations 
of the Hon'Ue Members of Parlament who 
aie supposed to maite these In public inter-

k has now been decided thatthe special

dispensation would cortinue to be exer­
cised in deserving cases by the Commis­
sioner/With the prior sfjptoval of the Chair­
man.

Admission under special dispensation 
are given over and above the admissble 
dass celling and, therefore, do not affect the 
eRgibiecategory of chSdren. The entire issue 
Is being reviewed once again before the 
commencement of the next academic ses­
sion.

Holding of CDuncU Meeting tarRh 
J .C M

844. SHRI MUHIRAM SAitOA: VVnnthe 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whether it is fact that the meeting of 
the Cound provided for In the Joint Consul- 
tativell/lachineiySchemeol Kendriya Vidyala 
Sangathan Is being held in the near future; 
arid
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<b)irso.th«d«tailstharMf?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SM G H ):(a)Yes.S lr.

(b) it has beon deddad on th» advlc9 of 
tha Mlnistiy of Law & Justice that ona seat 
should ba givan of the two factions of 
Rashtriya Kendrlya Vidyata/a Adhayapak 
Sangh provisionally leaving further issues 
on this sut̂ ect to discussed inthe Council 
in accordance with Rule 22 of the relevant 
Joint Consultative Machinery Scheme, and 
that the issue regarding verification of 
membership should also be left for discus­
sions first in the Coundi itself.

Number of Kendrlya VUyaiayaa In 
Jaunpur, U.P.

[TmnslaOofii

845. SHRI ARJUN SINGH YAOAV: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) the number of Kendriya Vidyalayas 
in Jaunpur district on Uttar Pradesh;

{ja) whether the Government propose to 
open more Kendriya Vidyalayas in Uttar 
Pradesh;

(c) if so, the detail thereof, district̂ wise;
and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
*%MGH): (a) to (b). A Statement indicating 
tha location of Kendriya Vidyalayas function­
ing in the state of Uttar Pradesh in annexed. 
There is no system of allocating Vidyalayas 
on district-wisaA)r Statemvisa basis. The 
opening of new Kendriya Vidyalayas de­
pends upon tha suilabi% of tha proposals

from tha onacribod uaor a s m -
daly presence of a duster of employees of 
the Central GovL andA>r Central Govt, un­
dertakings, availabirity of physical fadiities 
and financial resources.

STATEM ENT

Location of Kendriya Vidyalayas in the 
»a te  of Uttar Pradesh

1. Air Fbice Station, No, I Agra.

2. Agra Cantt.No.2, Grand Parade 
Road. Agra Cantt.

3. Manauri, Air Force Station, 
Allahabad.

4. New CantL, Allahabad.

5. IFFCO Township, PO Phuipur, 
Allahabad.

6. Azamgarh.

7. Babm  Cantt.

8. Air Force Station, Izatnagar, 
BaieiUy.

9. Bareilly No. I, Jat Regimental 
Centre, Bareilly.

10. Bareilly No.ll, ASC New Road, 
BreiHy CantL

11. Birpur, Dehradun.

12. Forest Research Institute, PO 
New Forest, Dehr«lun.

13. Hathbarkala No. I . Dehradun.

14. Hathibarkala No.ll, Dehradun.

15. Ordance Factory, Raipur, 
Dehradun.
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16.

17.

18.

19.

Oil & Natural Gas Comtniasion, 
Kaulagarh Road, Dehradun.

Virbhadra, RIshikash, DistL 
Dehradun.

Hardwar No. t. BHEL. Ranipur. 
Hardwar.

Hardwar No.ll. BHEU Ranipur. 
Hardwar.

35.

36.

37.

38.
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20. Air Force Station. HlndonGazia- 
t)ad.

21. Ordance Factory, Muradans^ar, 
Distt Gaziabad.

22. CRPF, Rampur.

23. Rana Pratap Maig, Jhasi CantL

24. Armapur Ordnance Factory, 
Kalpi Road. Kanpur.

25. Air Force Staton. Chelffi No.l 
Kanpur.

26. Air Fbree Station, Ohekri No.il 
Kanpur.

27. IIT Kanpur.

28. Garhwal Rifle. Landsdowne. 
DistL PauriGarhwaL

29. AMC Centre. Lucknow.

30. RDSO. Alambsgh. Lucknow.

31. MathuraNo.l.NearGolf Ground. 
Mathura Cantt

32. Mathura N a II, Mathura Refin­
ery Praject

33. Dogra Lines. Meerut Cantt.

34. Punjab Lines, Meenjt CantL

39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

SWiLfaies. Meerut CantL 

Mughabarai. DistL VaranasL 

Varanasi CantL

Varanasi No.L BHU Campus. 
VaranasL

Varanasi No.ll, Diesal Locomo­
tive Wbrkshop, VaranasL

Bharkatia Pithoragarh.

Rai Bareilly.

Rankhet, Aimora.

BEG Centre. Rooikee Cantt.

Air Force Station, Saraswa. 
Saharanpur.

Station Headquarters, 
Shahjhanpur.

SinghrauliSuperThennal Power 
PrcjecL Shakti Nagar. Distt. 
Minapur.

Lake View Camp, TabahaL

Memaura Air Force Station, Cto 
56A.P.O.

Station Headquarters, Faizabad.

Air Force Statrion, Gorakhpur.

Air Force Station. Bamrauli. 
Alahabad.

Kanpur Cantt.

Ordnance Clothing Factory, 
Shahihanpur.

Vm tnAim m w SSZ

54. S2Mtn.Arty.Bde.Ob56A.P.O.



55. Air Rhc0 Station. Hindon No.n.

56. S>1, AUganj. Uidcnow.

57. Kashipur. DistL Nalnital.

58. indian Vstsrinaiy Rasaaich In­
stitute, MiMsshwar, Kumaon, 
DistL NainltaL

59. BantMSsa, DistL Nainttal.

60. Noida Comptox. DistL Ghazia- 
bad.

61. Unnao.

62. GomatiNaaar.B.O.iJjrium,P.O. 
Matianagar. Ludtnow.

63. Cliheold, Allahabad.

64. NationalThermalPowerProject, 
rtihand Super Thermal Power, 
B9apur, PO Rihand Nagar, Distt. 
Mizapur.

65. Dehradun Cantt., Distt. 
IMvadun.

66. BHEL Town Ship, Jagdishpur 
Industrial Area, Distt. Sultanpur.

67. Vishesh Kendriya Vidyaiaya. 
Kamla Nehru Nagar.Ghaziabad.

68. 'Indian Military Academy. 
Dehradun.

69. Air Foioe Station. BakshHa- 
Taiab. Lucknow.

70. AMoica Station. Chakeri No.111. 
Kanpur.

71. Ord. Equipment Factory, 
Hazratpur • 283103. Distt. 
Agra.

W HttanAmtnn AGRAHAYANA

72. Bulandshahar.

73. Rajput Regimental Centre. 
Fatehgarh.

74. AFS Dadri. P.O. Dhoom Dadri. 
DistL Ghaziabad.

75. No.60 Squardron. AFS Chandi- 
nagar. DistL Meerut, CA>56APO.

76. Clement Town, Hqrs.DehFadun 
Sub Area, Dehradun.

77. Ordnance &|uipment Factory, 
Kanpur Cantt.

78. OF. Armapur Kanpur-208009.

79. Barrack Road. Agra CantL

80. Jhansi.GPOJhansi.

81. IFFCO Ltd., Aonia Project, 
Chapat (AonIa), DistL BareHy.

82. Almora.

83. GovL Opium & Alkaloid Works, 
Ghaziapur.

84. Amhat, DistL Sultanpur.

85. NewTehriTowaTehriGarhwaL

86. Kansain-Uttarkashi.

87. RIy.Cokiny. Jhansi No. Ill

88. Moradabad.

89. izat Na«ar, Model Cotony, DistL 
BaraiRy.

90. SGPGI,Rae Bareli Road., Utar- 
ia, Lucknow.

91. m  Mankapur, ESS Project

5.1913(SM/C^Q WHUanAnswus 354
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Uankapur, DistLGhon^ 

m  Raa BaraWjr.
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posad to b0 made during tha Bffitth Fhfa 
Year Plan; and

92.

93. Auraiya Gas Power Projeci, 
Obiyapur, Distt Etwah.

94. ITBP, Campus. Seemadwar, 
Oehradun.

95. OEE No. II, Kanpur.

96. SSBGroupCentre,POSrinagar, 
Distt. PauriGarhwal.

97. m  Naini Ud., PO TSL, Naini, 
Distt. Allahabad.

98. EBS, PO Bahugarh, Distt. 
Ghaziabad.

99. Lucknow Camt-226002.

100. PO Joshimath, Distt. Chamoli.

101. B a «l. Distt. Mathura.

102. Haldwani Gantt., Distt. Nainital.

103. k^issoorie.

104. Old Cantt. Allahabad.

105. NCTPP (NTPC) Dadri, Distt. 
Ghaziabad.

106. NHPC, Tanalfpur, Banbassa.

Modernisation of Siatiom in Jaunpur

846. SHRIARJUN SINGH YAOAV: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the amount spent on railway stations 
in district Jaunpur in Uttar Pradesh during 
the last three years and the tfocatlon pfo-

(b) the other steps proposed to be taiten 
by the Govemment for development and 
modernisation of these stations?

THE MINISTER OF STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LOOUUUN ): (a) and (b). Railways do not 
maintain Civil Districtwise figures of expen­
diture. it is Railways’ endeavour to provide 
facilities at stations, including those in Jaun­
pur District, as per prescribed nonns, based 
on the volume of traffic dealt with. Further 
development/modernisation of stattons, in 
any plan period, is undertaken as per traffic 
requirements, subject to availability of funds 
and comparative needs of various stattons.

idle aircraft of Indian Airlines

[EngSsm

847. SHRI ARJUN SINGH YADAV: Will 
theMinisterof CIVIL AVIATION ANDTOUR- 
ISM be pleased to state:

(a) the number of aircraft of the Indian 
Airlines lying idle at different airports and 
since when;

(b) the details there of and the reasons 
therefor;

(c) the measures taken to make these 
aircraft airwortl^; and

(d) the details of losses suffered by the 
Indian Airiines on this account?

THE MINISTER O F CIVIL AVIATION 
ANDTOURiSM(SHRIMAOHAVRAOSCM- 
DIA): (a) and (b). The foHowing aircraft of 
Indian Airlines are undergoing nuvor Riain' 
tsnanoe/Repair woifcs at dWerenl bases:
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M Bom bty Task 

A ^ a k c n f t

VT-ELW

VT-EDW

A T Delhi 

B-737 aircraft 

VT-EAK

VT-EAJ

VT-EQM

A-320a!icraft

VT-EPB

VT-EPD

(a)wtmthartheCk>vemm»ntpmpos»1o 
develop Agra Cantt. and RajaMandifaihNqr 
stations;
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Under going Chadt II in­
spection, modifications, 
wing top skin repair and 
lap joint repair
SB 53-228SHice 16.12.90

Undergoing wing top skin 
rspab̂  and modificatbns 
since 17.9.91.

Undergoing Check II bi- 
spectton since 1.7.91.

Undergoing intermediate 
inspection since 30.10.91.

Undergoing structured 
repair since 30.10.91.

Undergoing ‘C  Check 
since 20.9.90.

Undergoing ‘C  Check 
since 26.9.90.

(c) and (d). All efforts are being made to 
complete the repair and maintenance jobs 
as per mainlenanoe practk»s. Grounding erf 
akeraH forsdtetfcjied maintenance is a nor> 
mal practice m d toss of revenue on this 
account is not treated as a toss.

DeveKqmient of Agra CantL and 
Rmmandl Stations

848. SHRI BHAGWAN SHANKAR 
RAWAT: W iih e  Mnistar of RAILWAYS be 
pleaaad to stale:

(b) if so. the d ^ ls  thereof; and

(c) when the devetopment work is Ikely 
to be started on each statton?

THE MINISTER OF STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN ): (a) to (c). Devetopment of 
statkins is a continuous process and the 
same is done as per traffk: requirements 
subject to the availability of funds. Agra 
CantL And Raja-Ki-Mandi Raflway stattons 
already have adequate facilities for passen­
gers as per prescribed norms. Furtherdevel- 
opment works costing Rs. 72.30 lac and Rs. 
2.00 lac are also in hand at Agra Cantt. And 
R«ya ki mandi statkms. respectively.

EIIm Is  of Vehicular Poliiitlon on 
TAJ Mahal

[TiansM w^

849. SHRI BHAGWAN SHANKAR 
RAWAT:WiilttieMinisterof ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the percentage of pollution caused 
by the vehicles passing tiirough Agra on the 
Nalionai Highways;

(b) the percentage of poilutwn caused 
due to firewood and dung in the vk^ityofTaj 
in Agra;

(c) whether Vardarajan Committtee 
constttuted to study the effects of Vehicular 
poHutton and firewood and dung pollution on 
T«y Mahal has given Us recommendalNNis;

(d) if so, the details thereof; and

(e) If not, the reasons therefor?
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THE M W ISTCROFSTATE FOR ENVI­
RONMENT AND FORESTS (SHRIKAMAL 
N A TH ): (a) As perthd study condudod by 
Central Polution Control Board there are 
27,313 vehlctBs plying each day with in a 3 
kill. ladiusoftheTaiMahaLThetotal sulphur 
(Soxide emission, the main polutant effect- 
k «  Taj Mahai, due to these vehicles is 65 kg. 
per day.

9>) No specWe study in this regard has 
been made. However, the use of firewood 
and dung isnegngiable as compared to other 
fuels.

(c) to (e). The raconunendations of the 
Varadarajan Committee mainly related to 
the control of polution from three sources, 
namely (i) two coal fitad thermal power plant 
in Agra (8) steam marshalling yard of rafl- 
ways at Agra and ^  smal industries, par- 
tkailarV, foundries.

I G v m

Tourism Development in Uttar Pradesh
Rajasthan and Madhya Pradesh

850. SHRI BHA6WAN SHANKAR 
RAWAT*

SHRI MAHENDRA KUMAR 
SINGH THAKUR:

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) the number of prqieets sanctkMwd 
by the Union Government for devek)pment 
w Tourism in Uttar Pradesh. Rajasthan and 
Madhya Pradesh during 1990-91 and the 
amount altocated for each of them; and

a the number of proposals pending 
Union Govemment for each state?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) The number of projects and Ihe 
amount sanctioned by the Central Depart­
ment of Tourism for strengthening of tourism 
infrastructure in the States of Uttar Pradesh, 
Rajasthan and ktadhya Pradesh during the 
year1990-91 is given as under:

(Rs. In Lakhs)

Stato Mo. of Pmiecta/Schemea A/nount sanc/Bonod

Uttar Pradesh 36 397.87

Rajasthan 18 152.34

Madhya Pradesh 12 234J6

9>)No,Sir. (b) if so. the details ttwreof;

Study Group for Privatiaation of Air 
feidlaMd Indian AferiinM

(c) whether any poliqr paper has been 
prepared in this regard; and

851. SHRI K.P. UNNIKRISHNAN: Wil 
theMMslerofCiVI.AVIATIONANDTOUR- 
ISM be pleased to stale:

(a) whether the Government have con- 
sHutadaStudy Group tor privatfsaikm of the 
Air M a  and Imfian A iM n ^

(d) V so, whethw it wW be laM on the 
Tid)le of the thb House?

TH E MMISTER O F C M L  AVIATION 
ANDT0URISM(SHRIMADHAVRAO8CM- 
DiA):(a)No,Sir.



(b) Oo0s not arise.

(c) No, Sir.

(d) Does not arise.
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Rs-ellgnment of Konkan nt^fect

653. SHRI K.P. UNNIKRISHNAN: W il 
the Minister of RAILWAYS be plessed to 
state;

AGRAHAYANA 5,1913fSMC^ WMttmAnmmB 302

Review of Tehrl 0am Project

852. SHRI KP. UNNIKRISHNAN: 
SHRI AMAR ROYPRAOHAN; 
SHRiSHARADDIGHE:

Win the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether it is a fact that the Tehri 
Dam -Authorities and the Uttar Pradesh 
Government had ignored warriings and vio­
lated conditions stipulated by the experts of 
his Ministry;

(b) if so, the details thereof; and

(c) whetherthe Government propose to 
review the project in the region?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL N A TH ) :  (a) and (b). 
Conditional clearance was granted in July, 
1990 s u t ^  to submission of requisite 
EnvironmentalActionPlansinatime— bound 
manner for implementation pari-passu with 
engineering worksfailing which construction 
was to be stopped. The Environmental Ac­
tion Plans include preparation of Catchment 
Area Treatment, Command Area Develop­
ment and Rehabilitation master Plan; sunrey 
of flora and fauna for rehabilitation Master 
Plan; survey of flora and fauna for rehabili­
tation of endangered species, study of water 
quality and water quality maintenance plan 
and, risk assessment for preparation of 
Disaster management Plan etc. The condi­
tions imposed have not been complied with 
with n the stipulated time.

(c) The matter is under consideration.

(a) whether representations have been 
received from influential organisations of 
Goa demanding realignmentof the appiDved 
route of the Konkan Railway Project;

(b) if so, the details thereof;

(c) whether the Government have 
agreed to change the alignmem conse­
quently; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN ): (a) and (b). A section of the 
people have demanded that the rotrte of the 
Rayway shouM be shifted towards the hin­
terland to avoid congested areas in old Goa.

(c) and (d). An expert has been asked to 
go into the matter and report with in 2 months. 
Final dedskm will be taken on receipt of the 
report

ITrans/atkml

Family Planning Programme in Orissa

854. SHRI SRIKANTA JENA: WiH the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the target fixed for the Family Wel­
fare Pi^ramme in Orissa during the last five 
years and thedistrict-wiseaBhietfement made 
thereof; and

(b) the total financial assistance pn>- 
vfcled to the state under this programme 
during the said period and the distrki-wise 
peroentage uHlizatkm thereof?
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TH E MINISTER O F STATE IN THE 
MINISTRY O F HEALTH AND FAM LY 
WELFARE (SHRIMATI D.K.THARA DEVI 
SDOHARTHA): (a) and (b). The mformalion 
Is bakig ooHactad fiom the Orissa State 
Gommnwnl and wW ba laid on the tabis of 
theSibiML

riDC Hotels and Lodge* In Orissa

855. SHRI SRIKANTA JENA: WiN the 
Mnisterof CIVIL AVIATION ANDTOURISM 
be pleased to state:

(a) the number of hotels, lodges and

YaM Mwas oonstrueled in each district of 
Orissa during the last five years with the 

I aid of the Union Government; and

(b) the details of financial assistance 
given in this regard?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRIMADHAVRAOSCIN- 
DIA): (a) and (b). During the last five years, 
the Central Government (Ministry of Tour­
ism) has given financial assistance to the 
Government of Orissa for the constnjction of 
following aocommodation units in the State:

S LN o. Name of Pixfject OtsfriBf Amount Sanctioned 
(Rs. in lakhs)

1. Belgarh Forest Lodge Phubani 14.96

2. TScaipara Forest Lodge Dhenkanai 14.96

3. Chandivaii Forest Lodge Bhiaritaniitt 14.96

4. Yatri Niwas at Satpara Puri 29.25

5. Yatri Niwas at Konark Puri 26.50

6. Yatri Niwas at Chandipur Balssor Prioritised for 1991-92

Besides, iTDC has set up a joint venture 
Hotel at Puri with 51 %  equity in collaboration 
with Orssa Tourism Development Coopera- 
tioa

[EntfisHi

htensivs Health Care Programme

856. SHRI ANNA JOSHI: Willthe Minis­
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether there is any proposal to 
undertadie an intensive HeaMi Care Pro­
gramme in selected dstricts in the country; 
and

(b) if so, the details thereof including 
their names, state-wise?

TH E MINISTER O F STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SM T. D.K. THARA DEVI 
SIDDHARTHA): (a) and (fo). No Sir.

The District Health Care Services are 
the responsibHftles of the State Governments. 
However,atithe National Health Programmes 
to oontroVeiadicate diseases like Malaria, 
Leprosy, TB, Cancerand Blindness arebeing 
implemented upto the grassroot level 
ttiroughout the countfy through the StaSe 
Health Mrastruclure. Most of tfieee pro­
grammes from dwtrict to the grassroot are
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intagraled with the general health services 
and the D'etrid Medical Officer is the Chief 
implementing Authority at the District level.

Bontfi Explosions In Railways

857. SHRi ANNA JOSHI: Wiiithe K4inis- 
ter of RAILWAYS be pleased to state:

(a) the number of bomb mplosions in 
the Railways during last six months.

(b) the number of casualities and the 
financial losses incurred on that account; 
and

(c) the measures undertaiten to control 
such mishaps?

THE »«!NISTER OF STATE IN THE 
mtiNISTRY OF RAILWAYS (SHRi K4AL- 
UKAFUUN): (a) During last six months, 40 
cases of bomb explosions were reported 
over Indian Railways.

(b) 24 piarsons were l(9led and 48 per­
sons were Injured in these bomb blasts.

The financial losses incurred on ac­
count of bomb explosions is approx. Rs. 
20.49.900/-.

(c) Maintenance of Law and order on 
the Railways is primarily the concern of the 
State Government concerned. However, the 
travelling public are t>eing warned in the 
affected areas through public address sys­
tem, dose circuit T.V., posters and Newspa­
per advertisement not to touch or handle any 
suspicious ftbject and to report about it to the 
Polce/Railway staff. Random check of pas­
sengers' luggage is being conducted in the 
affected areas by police parties to identHy 
and locale unclaimed articles.

Natfonal Conference on Tobacoo or 
Health"

859. SHRI LOKANATH CHOUDHURY: 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether a national conference on 
Tobacco or Health’ was held in Delhi re­
cently;

(b) if so, the recommendations made by 
the conference and the action proposed to 
be tai(en thereon;

(c)the number of tobacco relatoddeaths 
for the post three years In the country; and

(d) whether the Government proposed 
to give job preference to the non-smoiters?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SM T. D.K.THARA DEVI 
SIODHARTHA): (a) Yes, Sir. A National 
Conference on Tobacco or Health’  was 
held at All India institute of Medical Sci­
ences. New Delhi on 27-28 July, 1991.

(b) Acopy of the recommendations made 
in the Conference is enclosed in the State­
ment The Concemed Ministers/Deptts. of 
GQVt. cf India and the State Governments 
have been requested to take necessary 
action on the recommendatons made in the 
conference

(c) The exact number of deahhs oo* 
curing due to diseases caused by tobacco in 
the country is not known. However, it has 
been estimated that in India about 1 minion 
persons die every year due to tobacco re­
lated diseases.

(d) There is no such proposal.
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STATEMENT

NaBonal Cm^annce on Tobacco orHoaMh 

(27-28) July m i .

Ja m ia r Lai AuMorium, A8 kt<M Instilulo 
of Uodical Sdencas, Nqw Dothi) organ- 

Isodt^M nbtry of Health and Family 
W elbn. Govt of India In C o M )o n ^  

wih mridHaaUiOrgairisatlon

Recommendations

Recognizing tobaooo as a major public 
liealih hazard;

Nothing that theconsumpUon of tobaooo 
is notcompatbie wnhthegoalof *Heaith For 
AITto which we are alicommitteed:

Confirming that the Goal dt a tobacco 
free society is not negotiable, and

Realizing that an integrated educatbnal, 
legislative and agro-economic strategy with 
an operational framework and political, 
administrative, financial and research sup­
port, is needed to protect other people from 
the tobacco menace and move in the direc­
tion ofa tobacco free society:

The Nattonal Conference on Tobacco 
or Heakh* makes the foUowing recommen- 
dattons:

1. A Nattonal Tobacco Control Commis­
sion (NTCC) shouM be established to plan, 
coordinate and monitor tobacco control ac­
tivities. NTCC must have suffiderft execu­
tive authority, financial resources and an 
administrative and poHcy framewoik based 
on metworking with planning Commisston, 
concerned Ministeries and Non-Government 
Organisations. NTCCsannual report shouU 
be bud befoie the ParfiamenL

following measures:

(a) Prohibitnn of smoking in certain 
public pidC0s aocx>rding to csbiftot Socrfltar* 
iat O.M. 27/1/3/90 dated 7 May 1990^

(b) ban on consumptton of tobacco and 
tobacco products in other public offices, 
transport facilities, restaurants, wbrksitas in 
factories hotel lobbies, sports areas, ctosed 
areas if tourist interest such as museums, 
libraries eto., keeping segregated area for 
smoking and safeguarding the rights of non 
smokers and childrentobreathe air freefiom 
tobacco smoke;

(c) ban on sale of tobaooo and tobacco 
products to minors; in or near educattonal 
and health instituttons and on atleast one 
day a week;

(d) ban on aH kinds of direct and indirect 
advertising and sales profflotkm of tobaooo 
and tobacco products;

(e) Statuary watings on all packages of 
tobacco and tobaooo products and prescr^ 
tmn of appropriate fornis. sizes and lan­
guages to make these prominent and effec­
tive;

0) printing of nicodne and tar content on 
all padlages of tobacco products, their pro­
gressive reduction and establishment of a 
national laboratory for licencing. testing and 
monitoring;

(9) Compulsoiy Hcendng of all tobacco 
products;

(h) Compulsory compensatory affores- 
tatbn by tobacco producers and tobacco 
industry to m ^  up for tobaooo curing re­
lated deforestation, and prohbitkxi on useof 
wood for making paper for roHkig dgarslles 
and packing tobacco products;

2. Laws should enacted to enforce the (I) gradedpenaltiesforvfolalionsaf
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tobaooo oontrol legislattons and 
anabiing provisions for non-gov- 
emmental oiganisations and 
legal activitias fc>r anforoomant 
of law nice antaring upon prem­
ises of totMoco growers and 
manufacturars to find out viola­
tions and launching public inter­
est litigation against offenders in 
Courts;

G) ban on use of tobacco in tooth­
paste and toothpowder;

(Ic) censoring of ail advertisements 
showing persons smoldng orconsuming any 
tobaooo product in afavourable light.

3. Preference should be given to non- 
smokers in cwtain Jobs Hite teachers, health 
woifcers and members of military, paramili­
tary and police forces.

4. An Expert CommHtea on tobacco 
economics should be appointed to malce a 
comparative study of tax revenue, foreign 
exchange earning, employment and con­
sumer expenditure on the one hand and 
expensive tertiary level medical care facili­
ties (*) for treatment of tobacco related 
diseases, losses due to fire hazard, ecologi­
cal damage to deforestation and disposal to 
tobacco related waste on the other.

5. The following economic and agro 
industrial restructuring measures should be 
taken:

(a) higher life Insurance premium from 
consumers of tobacco and tobacco piod- 
uds;

(c) ban on subsidies and restricttons on 
credit, for tobaooo cultivatktn and ptooass-
ing:

(d) monetary help to farmare for chang­
ing over fiom tobacco culiivatton to altama- 
tive crops;

(a) with drawl of government hokSngs in 
tobacco industiy;

(f) pngrassiva mcreasa in taxes on an 
tobacco products to the highest level and 
use of tax revenues for tobacco oontrol ac­
tivitias by crediting these to a fund to be 
utifised by NTCC for health education, re­
search, rehabilitation and other tobacco 
control activities;

(g) rehabilltatton of worker emptoyed in 
tobacco industry;

(h) appointment of a committee to ex- 
ptore ̂ utions to the problem of rehabilita- 
tkMi of woriters engaged in bkli manufactur­
ing;

(i) guarding against large scale for­
eign infiltration In to tobacco 
industry.

(ii) Making iq> for the k)ss of excise 
revenues, resulting from decfine 
'm consumption of tobacco and 
tobacco products, through reve­
nues from addith>nal disposable 
incomes of consumers without 
the burden of additnnal costs of 
treatment of tobacco related 
diseases.

(b) ban on further expansion of tobacco 
culdMBtton, manufactured tobacco products 
and on introduction of now tobacco prod­
ucts;

6. Maximum thnist shouU be given to 
health educatkm to combat the menace of 
tobacco and enable the people to make 
oonsebus choices, with fun infc>nnatkinrele-

*lnvDiving even imported equipment
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vanltoth8irhMllhtogiveijpoonsumpllonof
tobaoooinanyfbnn.

TiMfofcwing nwasures ara suggsstod 
for h«aith education;

(a) •sUbOshiMnt of a coordinating 
coniinittMforiwalth eduealionoonsistingof 
the rapresantatiras fiom govammmt, edu­
cationists. media and voluntaiy otganisa- 
tions:

(b)davelopmentof an appropriate wide 
spectrum of strategies for use of media; 
appropriate message for different target 
groups, dissemination of txMi addicive and 
hannfui effects of tot>acoo use and alterna­
tive hannlessmMiods of relaxation Hw yoga 
and mediation, propagation of tobacco free 
and healthy He styles; effective use of all 
media electronic, fok media street pyias, 
theatre groups etc; enHsting the cooperation 
of political. Social and religious leaders and 
othor ODinion l a a d a r s '  of a v a i i a b i t t  f o r aWUIWl WWiIim#li MkM# Wf dWItWiw IWffCi
lice primary health centres Hwd to medical 
colages, educational institutions, vohintary 
organisations, especially those woridng for 
children, youth and women; development of 
effective health education materials for tx>th 
interpersonal of effective health education 
material for both interpersonal and mass 
communication through participative work­
shops, KAP studies and evaluation of health 
workers;utiRaatlonofthe services of influen­
tial activists with strorig ethical and intelleo- 
tual appeal by eending them to vllages to 
speak to the masses of rural people about 
th e n ^e d s of tobacco use; major emphasis 
on education of children and youth to protect 
them from tobacco use; in d u ^  of bifbrma- 
tkm on M effects of tobacco in the cunricuia of 
School chiUren, teacher t r a ^  course, 
oonimunity medicine and aduft educatkm.

(c) Countering tobacco advertishig and 
sales promcrtion. until these are legally 
banned, through health education and other 
supportive measures HwprohMtionof spoil- 
sorsh|>of sports anf other cultural events by

w3080CP  IfiOUSHyt ISSUwOv 8flu  lODBOOO OOhIS
and postals stamps, encouraging reapon- 
sMe parenthood to Incufoate healthy habfts 
in chiMren, dedaratton of a *No Tobacco 
Day* (11th October is suggested).

. Non iaovornffnonidi organisaiion 
(NGOs) particutarty those working for chil­
dren, youth and women have to piiy en 
important role In tolMBCo control programme 
particularly fat health educatkm and emfoioe- 
ment of tobacco control leglslatton . Stepe 
shouM be taken for their active invohnment 
fat toliaooo control programmes.

(a) preparatkm of directory of NGO's 
which are working or wiitbig to workfor those 
oomrol;

(b) representatnn of MOO’S on tobacco 
control committees from the natkmal to the 
district level;

(c)fiexl>lefundh)gofNGO’sfortobacco 
contml activities;

(d) associattonof grass root level NGO^s 
(e.g.mahila mandate and youth chit)s) fat 
tobacco control activities at viHage level;

(e) fomuttfon of coordinating groups by 
NGO’s among themselves and their inter­
acton with tobacco control committees at 
various levels;

8. Though nofurther research is needed 
to start tobacco contiol activfties. Yet it is 
necessarytoundertakefurther research and 
studies to strengthen such activities, ICMR 
shoukt collaborate with the proposed NTCC 
bi this work. The main use of research find- 
fatgs is to provkie sdetifiealy vaM biformth 
tion to politicai leaders and other dedskm 
makers, health education workers and the 
masses of people. The foltowhg reseaidi 
Drkurltioa ara racommandad*

(a) preparation of a atato-or-ait docu-
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manton Tobaooo or HaaM)”:

(b) wahmtion of a> tabaooo oonUol 
adMias;

(e) maintenanoe of a topic bank of ra< 
saarch priorities for U80 fay rasearch oigani- 
salions. Univarsity dapartmants, Coilagasof 
medicine, agriculture, sociology, economics 
and public administration for post-graduala. 
doctoral and post doctoral research;

(d) raseaich in the area of Iwaltli educa- 
timby NGCys, Wbmen’s Welfare Organisa- 
fions, religious organisations etc;

(e) research on behavioral aspects of 
initiation and quitting of tobacco habit and

a effectiveness of health promoting behav* 
our Hw yoga, ^orts, meditation etc;

0) research on location specif ic aitema- 
tive cnps for tobacco and tsndu leaves by 
«^riculturai universities;

is) suweys and studies on growing 
manpower needs to assess and identify the 
alternative employment avenues for worit- 
ers engaged in tobacco industry;

(h) study on factors determining or 
«.-introliing demand for tobacco and tobacco 
products;

0) study of the effects of pubic policies 
on tobacco consumption.

Q) basalne and periodic studies to de­
termine the trends of tobacco use;

0Q atudies to quanti^ the morbidly and 
moftafty trends oftobacco related diseases;

9) a contro case study by Idtffi on 
imnfonlaty smoMng

(ffl) study of the effects of tobacco on

reproductive heaRh;

(n) research on pharmacotogical and 
non-pharmacofogicai approaches to cessa­
tion of tobacco habit by sdenyfic study of 
drugssuggealadinbiochemic, homoeopathfc 
and other systems of madfoine.

9. A National Tobacco Contiol Action 
Plan, based on the recommendationa of this 
conference ahoukt be praparad for Imple­
mentation in phases. Similarly, plans for 
tobacco control activities should be pre­
pared at the State and the District levels. 
Certain administrative measures are needed 
to implement these plans: formation of to­
bacco control committees at National. State 
and District level, including representatives 
of government and NG(ys collaboration 
between the Planning Commission and the 
concerned ministeries; formation of tobacco 
control cells in concamed ministries and 
departmenteatthe national andStatelevels. 
The District levelcommittee should beformed 
under the chairmanship of the District Coi- 
lectortoprepare the District plan with details 
of activities to be carried out by NGO^s and 
government offices and enUstment of the 
cooperation of opinion leaders.

10. A white paper on govammant policy 
on tobacco should be prepared and laid 
before Parfiament.

(Note: The repr stives of tobacco
industry have voiced ^ i r  resenotions 
againsttheseracommendationsexcaptthose 
relating to education of the public. Other 
participants have urged that the rscomman- 
dations of the conference should form the 
ba;!te for a Nttional Tobacco Control Action 
Plan to so implemented in phases and that 
the tobacco industry shotdd diversify itseK 
and activtilv halo in fraoina tha sociotv from 
the tobacco menace).
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Modernisation of Surat and Va- 
dodia Stations

[Tfanstatiian]
860. SHRIKASHIRAM RANA: WIiths 

Ministar of RAILWAYS be pleased to state:

(a) the amount spent on Surat and 
Vadodra stattons in Gijarat during the last 
three years and the amount allocated during 
the current year plan; and

(b) the steps proposed to be taken for 
thedevetopmentandmodemlsaibRorthase 
stations?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LHCARJUN): (a) The expendltuie incurred at 
Vadodra and Surat stations during the last 
three years and the allocation tor the year 
1991-92 are as under­

Staffon ExpendHurg during the last threa yean A0ocaUonhr1991-92 
^igu ns in lakh efRs.)

Vadodra 45.90 35.82

Surat 45.59 3153

ib) Fordevelopm^ and modemisation 
of Vadodra and Surat stations various worics 
coding Rs. 140.71 iae and Rs. 117.74 lac, 
respectively are in hand.

Auction of Staila at Statlona

861. SHRI KASHIRAM RANA; WHI the 
Minister of RAILWAYS be pleased to state:

(a) whether stalls at railway stations are 
auctioned;

(b) if so, the crtteria adopted for allot­
ment of stalls at stations; and

(a) the number of cases of deforestatton 
came to light in Gujarat during the last three 
years under the Forest Conservation Act, 
1980; and

(b) the. action taken thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL N ATH) :  (a) and (b). 
The information is being collected and the 
same win be laid on the Table of the House 
onreceipL

Tourlat Cantrea at 'R’lchur, Kerala

(c) the amount received therefrom dur­
ing the last three years?

TH E MINISTER OF STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
UK AR JU N ):(a)N o.Slr.

(b) and (c). Do not arise.

Violation of Forest cortservatlon 
Act, iSSOtoi Gujarat

862. SHRI KASHIRAM RANA: WiH the 
MinisterofENVIRONMENTAND FORESTS 
bo to slate:

[English]

863. SHRI V.S. VUAYARAGHAVAN: 
WiH the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whetherthe Union Government have 
received any proposal from the Kerala De­
velopment Tourism Corporation for the 
development of tourist centre at Vazhachal 
waterflow, Trichur district;

(^) H so, the details thereof; and
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(c) the steps taken or proposed to be 
taken by the Government in this regard?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHR!MADHAVRAOSCIN- 
DIA): (a) No, Sir.

(b) and (c). Do not arise.

Computerised Reaervallon at 
Tkrichur Station

864. SHRI V.S. VUAYARAGHAVAN: 
Win the Minister of RAa.WAYS be pieased 
to state:

(a) whether there is any proposal to 
provide computerised reservation facflity at 
Trichur Station in Kerala;

(b) if so, when; and

(c) the number of computerised reser­
vation centres in Kerala tiU date?

(c) the steps taken or proposed to be 
taken iff the Government in this regard?

THE MMISTER OF STATE OF THE 
MINISTRY O F HUMAN RESOURCE DE­
VELOPMENT DEPARTMENT O F YOUTH 
AFFAIRS & SPORTS AND THE DEPART­
MENT OF WOMEN AND CHILD DEVEL­
OPMENT (KUMARIMAMATABANERJEE):
(a) Yes, Sir.

(b) and (c). The proposals were r ^  
ceived relating to the constnjction of an 
indoor and an outdoor stadiums. A sum of 
Rs. 5.00 lakhs each was approved as Cen­
tral Assistance. Fuii amount has already 
been released In respect of the indoor sta­
dium. Forthe outdoor stadium thefirst instal­
ment of Rs. 2.50 lakhs has been released. 
The second and final instalment wiH be re­
leased on receipt of ut9isatk>n Cetificate and 
progress Report pertaining to first instal­
ment, which is awaited from Govemment of 
Kerala.

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)No,Sir.

(b) Does not arise.

(c) Only Trivandnjm statnn is at present 
having oomputarised resenratnn fadKty.

Development of Corporation 
Stadium at Kozhikode

865. SHRI V.S. VUAYARAGHAVAN: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Govemment have re­
ceived any memorandum from Kerala Gov­
emment for the oompletkm and develop­
ment of Corporation Stadium at Kozhkode 
in Kerala:

(b) V so, the details thereof; and

Fkianelal Assistance to Himachal 
Pradesh

866. PROF. PREM DHUMAL: WUI the 
Miruster of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether the Govemment of Hima- 
chsd Pradesh has made any Paproia and 
Heibal Garden, Joginder Nagar; and

(b) if so. the details thereof indudmg the 
proposed financial assistance to be sanc- 
tkmed?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA):(a)Yes.

(b) The Mbrmatkm is given in the at­
tached statement
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867. SHRIRAJVEER SINGH: WiU th» 
MinisterofENVIRONMENT>UtlO FORESTS 
be pleased to state:

(a) whether the Goramment are aware 
of the unauthorised cutting of trees;

(b) if so, whether the Govemnront have 
fomnuiated any scheme to award punish­
ment in such cases;

(c) the number of persons found cutting 
trees illegally during the la^ two years and 
the action taken against them; and

(d) the total area under social forestry in 
thecountiy as on date and the steps taken 
' ' '  -roposed to be taken to develop social 
forestry In the country?

THE MINISTER OF STATE FOR ENVI­
RONMENT AND FORESTS (SHRI KAMAL 
N ATH): (a) Yes. Sir.

(b) and (c) Unauthorised cutting of trees 
is punishable under the Indian Forest Ad, 
1927 and the State Gkwemment have been 
taking action as per the provisbns of the Act 
against the offenders.

(d) The total area covered under affor- 
estalnnAree planting activities including 
Social Forestry from 1990to1991 was 14a90 
lakh hectares.

The steps proposed to be taken by the 
Government to devetop Social Forestry are 
asunder-

(i) An areaof 10.5 lac hectare is to 
be biouglit under forest cover by 
plantatnn during the year 1991- 
92;

fm)

1500 mOlion seedbtgs a n  pm- 
posed to bedtstributedunderthe 
Farm Forestry Programme in the 
year 1991-92;

The afforestation activities fiave 
been proposed to be expanded 
during the VIII Plan.

Slept taken to achieva fiealth for 
anby2000A.D.

lE n g m

868. DR. VISWANATHAM KANITHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe target to achieve Health 
for all by 2000 A.D. is progressing according 
to schedule;

(b) if not, the reasons therefor;

(c) whether there is any proposal of 
Mentifying all the persons and families in the 
countiy, Bfock-Wise and issue the card for 
better Mentif ication and follow up action; and

(d) if so. the details in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (d). Broadly, the vari­
ous programmes for achieving the goal
of Health for All by 2000 A.D. are progress­
ing weN; there if not proposal for issuing 
Mentificalfon cards in this behalf.

Pollution by leather units in Kanpur

IT/ansMoril

869. SHRI MOHAN SINGH: W » the 
MinisterofENVIRONMENTAND FORESTS 
be pleased to stale:
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(a) whether the Supreme Court had 
given direction in January,1991 that the 
Leather units of Kanpur in Uttar Pradesh 
which are polluting the river Ganga by their 
effluent water, may be closed down or they 
should set up treatment plants; and

(b) if so, the steps talten by the Govern­
ment In that direction so that pollution of 
Ganga water at Kanpur is checked?

TH E MINISTER OF STATE l=OR ENVI­
RONMENT AND l=ORESTS (SHRIKAMAL 
N ATH ): (a) and (b). The Supreme Court has 
passed directions from time to time In the 
Writ Petition (Civil) No. 3727/85, in the case 
of MC Mehta vs. Union of India and others, 
directing tanneries in Kanpur which have not 
set up Effluent Treatment Plants to set up 
primaiy Effluent Treatment Plants. In the 
direction dated 3.9.91, the Supreme Court 
had observed that 49 tanneries had not tiH 
then set upprimaryEffkientTreatment Plants. 
The District Magistrated and the UP Pollu­
tion Control Board were asiwd to talw steps 
to close the tanneries and not to allow them 
to under take any tanning operation till they 
set up primaiy treatment plants. As a result, 
all these tanneries were not aUowed to un­
dertake tanning Operattons. Subsquently, 
16 tanneries out of the above mentkmed 49 
have set up the primary Effluent Treatment 
Plants and they have been aOowed to cany 
on tanning operations.

[Tmnsbtkni

New Zones and dhrislons in Rail­
ways

871. SHRI MOHAN SINGH:
PDOF. UMMAREDDY VE- 

NKATESWARALU:

Win the Minister of RAILWAYS be 
pleased to state:

(a) whether his Ministry are consUering 
a proposal to create some more zones and 
divisions;

(b) if so, the names of the places where 
those diviskxis and zones are being set up;

(c) the reasons for setting up of new 
divistons and zones; and

(d) the criteria adopted in setting up new 
divistons and zones and selecting head­
quarters?

TH E MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) The Ministry is consMering 
the creatton of some zones but not divistons.

(b) No decision has been taken to set up 
any new zone.

(c) and (d). Railway Reforms Commit­
tee in its report had suggested creatton of 
new zones keeping in view the woridoad of 
existing zones.

Dennand of Kendrlya VIdyalayaa 
Teacher*

[EngSsHl

872. SHRI MOHAN SINGH:
SHRI SANTOSH KUMAR 

GANGWAR:

WdltheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether attentton of the Govern­
ment has been drawn to the news Hem 
capttoned, *Plea for steps to resolve prob­
lems at Kendriya Vklyalaya*s teachers’ 
appearing in the Hindu (Delhi Editton) dated 
July 31,1991;

(b) if so, the facts thereof; and
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(c) the reaction of the Government 
thereto?

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SING H): (a) to (c). The All India Kendriya 
Vidyalaya Teachers’ Association has put 
forward a numt)er of demands at different 
times including the demands as reffered to in 
the press report under reference.

The representatives of the association 
met the Minister of Human Resource Devel­
opment on 17.11.1991. The GovL is always 
willing to discuss matters with Kendriya 
Vidyaiaya Sangathan employees’ Associa­
tions with a view to iooldng into their 
reasontMe demands so that appropriate 
solutions could be arrived at.

(e) whether the upkeep of the CGHS 
dispensaries/hospitals is not up to the stan­
dard; and

(f) If so, the steps taken or proposed to 
keep the hospitals and dispensaries neat 
and dean In all respects?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The Drugs 
Controller (India) had asked his Zonal Offi­
cers at Madras, Calcutta, Ghaziabad and 
Bombay to draw samples from the Govem- 
ment Medkal Store Depots^.G.H.S. Dis­
pensaries/Hospitals in February, 1991. 
However, samples were being drawn prior to 
this also.

Quality of C.aH.S. Medkdnes

873. SHRI MADAN LAL KHURANA: 
SHRI ANAND RATNA 

MAURYA:

Will the Minteter of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the Drug Controller had 
been asked to collect samples from the 
Government Medical Stores Depots of the 
medkdnes being supplied to the various 
C.G.H.S. DispensariesAwsplials to check 
their purity;

(b) if so, the details of the testing of the 
medkanes with the result during 1989-90, 
1991-92;

(c) whether the C.G.H.S. dispensaries 
and hospilab are generally out of stock of 
medicines;

(d) If so, the steps taken to slock the 
dlspensarles/hospitals wth suffk:ient slock 
of medicines;

Out of 114 samples tested so far, during 
1989-90,1990-91 and 1991-92,97 samples 
have been found to be of standard quality 
and 17 samples havebeenfoundtobe not of 
standard quality.

(c) to (f). Some steps have been taken 
to ensure the availability of medteines in the 
CGHS Dispensaries/Hospitals. These in­
cludes authorising private Chemists on a 
Zonal basis to supply m^icines which are of 
stock to the dispensaries and streamlining 
the purchase procedures.

Adequate staff has been provkled in ail 
the Dispensaries for ensuring cleanliness.

CGHS Benefidarlea

874. SHRI MADAN LAL KHURANA: 
Win the Mmister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a)whethertheCGHSbenefk:iariesare 
receiving proper, adequate and prompt 
medical altentnn and care at the hands of 
the specialist dodors visiting dispensaries 
and the hospitals;
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(b) if not, the raasons therefor;

(c) whsther doctois/oompounders «lc. 
attend their work on scheduled time;

(d) whether any surprise check is iwpi 
onthe opening/dosing timings of the dispen­
saries; and

(e) the steps proposed to tw taiten to 
provide CGHS polyclinic facilities to resi­
dents of R.K.Puram, Janakpuri and Rajouri 
Garden in Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a)Yes, Sir.

(b) In view of ‘A’ above, question does 
not arise.

(c) Yes, Sir.

(d) Yes, Sir.

(e) A CGHS Polyclinic has already 
started functioning at Janakpuri. At Present 
there is no proposal to start a new Polyclinic 
at R.K. Puram or Rajouri Garden.

Family Planning Progranune

875.SHRIGEORGEFERNANDES:Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether the Government are evolv­
ing a more result oriented multi-pionged 
Family Planning Programme; and

(b) if so, the details thereof including the 
efforts being made to control populatnn 
gnwth?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARA DEVI

SIDDHARTHA): (a) and (b). Over the last 
few months, the Department of Family Wel­
fare lias carried out a detailed review of the 
population control efforts in the country, in 
consultatbn with the State Government UTs 
Administration with a view to devising inno­
vative strategies and imparting a new thrust 
and dynamism to the Family Wetfare Pro­
gramme. As a result of these efforts, a Draft 
Actnn Plan has been evolved for revitalising 
the populatbn control efforts in the country. 
The key features of the Draft Acton Plan 
include, (1) evolving a nattonal consensus in 
support of the Family Welfare Programme 
and to obtain willing partidpatnn of all sec­
tions of the society (2) improving the quality 
and outreach of fami^ welfare servk»s, (3) 
special focus on 90 poor perfbnning districts 
(Birth rate of 39 perthousand popuiatkxi and 
above as perthe 1981 census), (4) devetop- 
ing an innovative package of incentives/ 
disincentives for promotkm of the small 
family norm, (5) increasing the coverage of 
younger age couple through vigorous pro­
motion of spadng methods, (6) intiodudng 
new contrceptives and improving the quaTity 
of contraceptives (7) strengthening family 
welfare schemes in utt»n areas especially 
in slum pocKets, (8) revitalising training 
activities of medk»Upara-medical personnel 
with emphasis on motivational and counsel­
ling aspects, (9) sustaining the good work 
done under the Universal Immunizatnn 
Programme and strengthening of other In­
tercations for Maternal and ChiM Health 
Care, (10) reorientatkxi of informatkm, edu- 
catton and communication efforts to focus 
on the quality of life issues and interpersonal 
communicatton, (11) Involving of voluntary 
and non governmental organisations in a 
beg way to promote active community par- 
tteipation In the programme. (12) gearing up 
of the implementation niachinery in the 
States/UTs and (13) evolving high level in­
ter-sectoral coordination machanisms at the 
national State and District levels eta This 
draft Actnn Plan has now been reffered to 
the Statas/UTsto give them further opportu-
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niyto axamine its cont«nts and make sug­
gestions for improvement, keeping in view 
their own special requirements. R is pro­
posed to finalise the Actkm Plan over a 
period of next 2-3 months after a high level 
meeting with Health Ministers of StatesAJTs. 
It is expected that the Action Plan evolved in 
this manner wouM be more practical, real­
istic and result-oriented and will be able to 
make a marked impart on the population 
problem in the country.

Drain of Doctors

r i r i W M I I N N I l  Of  T W S e e r C f l  O C f l O I B r

877. SHRIBHOGENDRA JHA: WiU the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the number of cases of suicMe by 
female/male resisarchers in I*unjaband Delhi 
Universities during the last three years;

(b) the detaHs of the actton taken to find 
out the causes of suicMes and responsibifity 
fixed k) all such cases;

876. SHRI GURUDAS KAMAT: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(c) the number of candklates qualified 
for UGC-JRF feltowship during period of 
1977-83 and 1984-91;

(a) whether bram drain of doctor is on 
the increase; and

(b) if so, the remedial measures pro­
posed to be taken ki this regard?

(d) whether any changes have been 
made in the sttndards of UG O JR F feltow- 
sh'f>;and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D.K. THARA DEVI 
SIDDHARTHA): (a)and (b). There is no such 
problem. StU in order to discourage the 
migratKHi of medkal manpower to foreign 
countries, thefoltowing measures have l)een 
taken:

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (e). The informatnn is being 
collected and will be lakl on the Table of the 
House.

Tourism Devetopmecit In North- 
Eastern States

i) Restricttons have been placed on 
medkxri graduates going abroad for higher 
education and training, where such training 
facHities exist in the country.

ii) Doctors betongbig to some scarce 
spedalities are not sponsored for emptoy- 
ment Abroad.

878. SHRI SANAT KUMAR MANDAL: 
Wia the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether a scheme to devetop tour­
ism zones in North-Eastern States is in the 
ofTmg;

(b) if so. Its broad features;

lOimprovamenls hi sarvtoe condttkms 
of doctors, both In the Central and State 
Govemmettfs. ate made from time to 
time.

(c) whether his Ministiy win consMer the 
expediency of including the ‘Sunderbans’ 
area, renowned for it Tiger Project and sce­
nic beauty in West Bengal also in ttie pro­
posed North-Eastern Tourism Zone; and
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(d) if not, the reasons tlwrafor?

TH E MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMAOHAVRAOSCIN- 
DIA):(a)N o,Sir.

(b) Does not arise.

(c) No such proposal has been received 
from the State Government

(a) whether the Government have re- 
celvedaproposalfortheconslniction of third 
module at Sahar Airport, Bombay;

(b) if so. whetherthe above work is llceiy 
to be included in the budget of current year; 
and

(c) if not, the reasons therefor?

(d) Does not arise.

Unrecognised Medical Colleges

879. SHRISANAT KUMAR MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the attention of the Govern­
ment has been drawn to the news-hem 
captioned *Unrecognlsed Medical Colleges 
prepare to spew 'graduates’ on unsuspect­
ing souls* appearing in the Indian Express 
dated November7 ,1991;and

(b) if so, the facts thereof and the action 
proposed to be taken by the Government 
thereon?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA):(a)Yes,Sir.

(b) No, Sir.

(c) The feasbimy report siAmitted by 
Intemational Airports Authority of India has 
been discussed in pre-PIB Meeting. As per 
discusstons, Intemattonal Airports Authority 
of India is revising the report for resubmis- 
ston to Government for according Adminis­
trative Approval/Expenditure Sanction.

Earning from Cargo Traffic by Air 
India

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA):{a)Yes,Sir.

(b) At present, prior permission of the 
Medical Council of imfia is not required to 
start a medical college. Hence, some medi- 
calcollegeswtthoutapptopriatefacffltieshave 
been set up during the last few years. In 
Older to plug this kMphole, it is proposed to 
sulteMy amend the India Medkal CouncU 
Act, 1956.

OMNlniGliMi of Module at SiiM r Airport 

sea SHRI RAM NAKVMI the MMHsr 
or C M L AVIATION AND TOURISM be

881. SHRI VUAY NAVAL PATIL: Wl« 
theMinisterofCIVILAVIATIONANDTOUR- 
ISM be pleased to state:

(a) the earning made by the Air India 
from Cargo traffic during the last two years;

(b) whether the earnings from the cargo 
traffic In less than the cargo ravenues out of 
India; and

(c) If so, the steps taken to bnprove 
revenue earnings from the cargo tiaffb?

THE MINISTER OF CM L AVIATION 
ANDTOURISM (SHRI MAOHAVRAO SCIN- 
DIA): (a) The earning made by Air bidlafiom 
CaqptnRiediuring the lasttWD years was as 
under-
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Year Earr^igs(incnxes)

1989-90

1990-91

Rs. 238.14

Rs.271.05

(b) No. Sir.

(c) Does not arise.

BIblnagar Nadikude Railway Una

882. SHRI DHARAMABHIKHAM: Wiii 
the Minister of RAILWAYS be pleased to 
state;

(a) the steps being talten to augment 
Bibinagar Nadikude railway (new) line; and

(b) the detaHs of the proposals to pio- 
vkle passenger amenties like sheds, 
godowns, guest houses etc. on the above 
route?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN ): (a) 11ie facflities required for 
augmenting capacity on BibinagarNadikude 
section have been Mentified and wouU be 
taken up in 1992-93 s u l ^  to availability of 
resources.

(b) Provision of facWties Ike sheds. 
Godown, rest houses eta is a continuous 
process and the same is done as per norms. 
Works in this regard as necessitated by 
traffic needs will be taken up whenever so 
wan’ented subject to availability of funds and 
comparative needs of various stattons.

Nagarfuna Sagar TourM Centre

883. SHRI DHARMABHUCSHAM: WiR 
theMinlslarofCIVILAVIATIONANOTOUR- 
ISM be pleased to state:

(a) whether any proposal to devetop 
Nagaijuna Sagar tourist centre as Natkxial 
heritage project has been received from the 
Govemment of Andhra Pradesh; and

(b) if so. the actnh taken by the Union 
Govemment thereof?

THE MINISTER O F CIVIL AVIATION 
ANDTOURISM(SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). Yes, Sir. However, there is 
no proviskm under the Ancient Monuments 
and Archaeotogical Sites and Remains 
Act,1958 to declare a site as a natnnai 
heritage project

G.P.F. of Teachers of RILC.D.

884. SHRI DHARMABHIKSHAM: Will 
the Minister of HUMAN REOURCE DEVEL­
OPMENT be pleased to state:

(a) whether the Govemment are aware 
of the inordinate delay in the final settlement 
of G.P.F. dues and other dues of teachers 
and empk)yees of M.C.D. schools in Delhi;

(b)ifso, the number of cases of final 
settlement of dues pending since last three 
years, akHigwith the reasons therefor; and

(c) the remedial steps taken in this re­
gard particularly about the cases pending in 
M.C. Primary School, Rouse Avenue and 
M.C. Primary School Guru Ram Das Nagar, 
LaxmiN««ar7

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SMGH): (a) to (c). As per informatton fur­
nished by M.C.D. , G.P.F. accountsAdues 
and other dues are settled on receipt at the 
Headquartsfs Office provided the daims are 
oomplM in al respects. As per records 
avdlable with MCD no case of G.P.F. ac­
count is pending in the Headquarters office. 
One case relaiing to MCD Primary School 
Rouse/M«nueispendingbecausethelegal '



395 VmienAnswm NOVEMBER 26.1991 W rU m A n tw n  396

nomiNees of the deceas«d have not oom- (c)w(M(h<rllw(MonGorarninenthavenurnin««s» ui uw uouvovw fiw. ------------------
pleted the formatities. The position b) regard chalked out arqrsclwnw for providing medi-
10 the cases pending. If any in respect of calfacWiestolfieeetolMrij;

MCD Piy. School Guru Ramdas Nagar,
LamiNagar, are into. (d)U so, ^detaU s thereof; and

HattonaOsathn offonste In Bihar

[Tiansl^ion]

885. SHRIBHUBAMSHWAR PRASAD 
MEHTA: Will the Minister of ENVIRON­
MENT AND FORESTS t>e pleased to state:

(a) whether the Government have de­
clared the forests of Santhal Pargana and 
Chhota Nagpur as reserved forests render­
ing lakhs of tribais homeless and joblass; 
and

(b) if so. the steps taken by the Govern­
ment to rehabilitate the tribais of the area so 
displaced?

TH E MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAM/c N ATH ): (a) The for­
ests of Santhal Pargana and Chhota Nagpur 
werededaredres iivedforestsseveralyears 
ago, and this has not rendered lakhs of 
trbals homelef s and jobless;

(b) Does not arise.

Medteal Facilities in Tribal Aim s  of 
Bihar

886. SHRI BHUBAMESHW AR 
PRASAD MEHTA: WHI the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whetheranumberoftribalsdieeach 
year in Chhota Nagpur and Santhal Para- 
gana districts of Bihar for want of medical 
faeMiUesas;

(b) if so. the dMails thereof;

(e) gnat, the reasons thereof?

THE MINfSTER O F STA TE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). As per infonna- 
tkm received from the Government ol Bihar, 
no tribal person has died due to the lack of 
medical facHitias.

(c) to (e) Health is a State siAqect under 
the Constitutkm of India. Medical and health 
care facilities are made available in trtoal 
areas in the States through rural health infra­
structure of Sub-Centres.Primary Heatth 
Centres and Community Health Centres, 
beskles dispensaries.

The norms for establishment of Sub- 
Centres and Primary Health Centres have 
been relaxed forTrbalftilily areas as 1 Sub- 
Centre for 3000 populatkm and 1 Primary 
Health Centre for 20.000 populatnn against 
the general norm of 1 Sul>-Centre for SOOO 
populatkxi and 1 Primary Health Centre for 
30,000 popuiatbn in general mral areas. 
Central Government have also been supple­
menting the efforts of the State Govern­
ments by providing medical facilities under 
Centrally sponsored programmes fike T.B. 
Control, Leprosy Eradicatnn, Blindness 
control. Malaria CorMrol, Kala Azar Control 
and immunisatkm.

[B vlbh l

IMdng of Saiwlalt compulsory hi 
Arunachal Pradesh

887. SHRI SYED SHAHABUDDM: WU 
the Mkiister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:
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(a) whether the Goramnrant of Aiun- 
achal Pradesh hasdedded to maiw Sanskrit 
oofflpubory in its schools;

(b) If so. the rationale for the decision;

(c) whether this decision has given rise 
to any pmlBst and agitation;

(d) whetherthe Union Government have 
received any representation to intervene in 
the matter in order to secure the proper 
implementation of the three language for­
mula and forsafeguaidinthemothertongue; 
and

(e) if so, the details of the advice of the 
Union Government to the State Government 
in this regard?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH); (a) to (e). The requbite information 
is being obtained from the State Govern­
ment and wOl be laid on the table of the 
Sabha

TH E MMISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Aocordhg 
to the State of the Forest Report 1989, the 
lotaf extent of recorded forest area is 75.18 
miKon ha. and as per tfie ffandbook of 
Forest Statistics, the forest area in 194&47 
was 34.76 million hectares.

(b) and (e) According to State of Fbnst 
Report 1989, the annual loss of forest cover 
is 47,500 ha. The State where maximum 
denudation has been indicated is Orissa, 
and the main cause of this denudation has 
been attributed to shifting cultivation.

(d) The following steps have been talcen 
by the Government to check this denudation

1. The Forest (Consenratkm) Act 1980 
was enactedtocheckdiversion of forest land 
for non-forest purposes. The Act has been 
made more stringent by an amendment of 
198a

Denudatton of Forests

888. PROF. UMMAREDOY VE- 
NKATESWARLU 

SHRI RAMESH CHENNI- 
TH A IA

WiK the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the present area of forests land as 
compared to that of 1947;

(b) the yeariy rate of denudatkm of for­
ests and the reasons therefor,

(c) the names of States where denuda­
tion of forests has been maximum; and

(d) thesteps being taken bytheGovem- 
ment to chedc this denudatbn?

2. The Nattonal Forest Policy, 1988, 
lays more emphasis on conservatkm of for­
ests. Them are speofic provisfons for pro- 
tectkm of forests from grazing, fires and 
encroachment

3. A Centrally sponsored scheme has 
been started to help the States to devefop 
kifrestructure for protectton of forests.

4. Altemative sources of energy era 
being devetoped to replace fuehwood in 
domestic and cornmercial sectors.

5. Import poHcy for timber has been 
Iberiteed.

6. Fiscal incentives are given to indus­
tries for wood siAstitutioa.

. 7.Woodisbeingsubstlutedbyalenia-
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tivo matoriais in packaging, railway sloap- 
ars, buHding construction, furniture etc.

8. Efforts ara being made to control 
shifting cultivation.

9. GuidelineshavebeenissuedtoState/ 
U T Governments from time to time for pro­
tection of forests. Some of ttiese guidelines 
are as follows:

i) To avoid felHng of natural for­
ests and wtiere such felling is inevitable on 
silvicultural considerations, it should be re­
stricted to areas not exceeding 10 hectares 
in the hills, and 25 hectares in the plains.

ii) To consider banning of green 
felling in the hHls and mountains above 1000 
metres.

Bi) To set apart 4% of the geo­
graphical area as protection area under wild­
life sanctuaries, natbnal parks & bnsphere 
reserve and others.

Manufeelure of Coaches

increase the productton capacity of coaches, 
from 1000 to 1150 coaches per year at 
Integral Coach Factory, Madras, and a new 
unit has been set up at Kapurthala to pro­
duce 1000 coaches per year.

(c) Does not arise.

(d) About 2200 coaches are being pro­
duced per annum by Railways Including 
production in Pubik: Sector Undertakings.

ImplementatkMi of Tikku Committee

890. SHRI ATA L BIHARI 
VAJPAYEE: 

SHRILALK.ADVANI:
SHRI CHANDRESH PATEL:

Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the recommendatk>ns of the TMttJ 
Committee; and

(b) the reactkm d  the Government and 
the doctors thereon?

889. SHRI ARVIND TRiVEDI:Will the 
Minister of RAILWAYS be pleased to state:

(a) whether a large number of Railway 
coaches are Kkely to be required in the 
coming years;

(b) if so, the details of planning to meet 
the demand of Railway coaches ki future;

(c) if not, the reasons therefor; and

(d)the numtwr of coaches being manu­
factured Ijy the Government per year at 
present?

TH E MINISTER OF STATE IN TH E 
MINISTRY O F RAILWAYS (SHRI MAL* 
LIKARJUN):(a)Yes.Sir.

0>) WcNfca haw been sanctioned to

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SMT. D.K. THARA DEVI 
SIDDHARTHA): (a) A statement showing 
the recommendations of the TM u  Commit­
tee is attached.

(b) The Government has announced its 
dedstons on the recommendattons of the 
Tidcu Committee vkieO.M.No. A. 45013/13/ 
90-CHS-V dated 14.11.1991 (Annexure) 
There is mixed reactkm of the doctors on the 
recommendatkxis of Tidcu Committee.

STATEM ENT

1. OHtoersoftheGDMOSubCadramay 
be promoted to the grade of CMO after they 
have put in 10 years of s e n ^  on sentorlty- 
cum-fitness basis without finkage such pio- 
mottonstovacanciw.
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2. ThsGovemmantmayoonsidarbring- 
ingin uniformity in tha pay scales of Senior 
Medical Officers and Specialists Gr. II.

3. ORicerso<theGDMOSut>Cadremay 
be promoted to the grade of Rs. 4500^00 
on completion of 14 yeais of service without 
Nnkingtovac. -cies. The selection for such 
promotion will be the same as for selection to 
the grade Rs. 4500-5700/- recommended 
for the Specialists Grades.

4. Over a period of time the ratio be­
tween the posts in the GDMO Sub-Cadre to 
posts in other Sub-Cadre may be brought 
down to 1:1.

5.250 posts of Medical Officers may be 
transfen'ed as Specialist Gr. II posts in the 
non teaching sub-cadre. As a one time 
measure these posts may be filled by inter­
nal recruitment from amongst the eligible 
Post-Graduate Degree and Diploma holders 
intheGDMOSubK»dre.

6.100 posts may be created in the 
senior scale of Specialists Gr.ll in tha non 
teaching Specialists Sub-Cadre for internal 
recruitment after fomially amending recruit­
ment rules.

7. The number of posts vacated by the 
PG GOMOs on their appointment as Spe- 
ciaRstsGr.il in the non4eachlng s u b ^ re  
may also be transferred to non teaching 
specialists Gr.llfor recruitment in the normal 
course.

8. The Recruitment Rules for Specialist 
Gr.ll in the non teaching sub-cadre may be 
amended to provide for 75% by promotion 
and 2S% by direct recruitment Eligble Post- 
Graduate GDMOs with one year service in 

; the CHS may be made eigUe for promotion 
} to the post earmarked for promotion quota, 
f

5. Post-GiaduateGDMOswhoarenow 
eRgible and willing may be appointed as

Teaching Spedafists Gr.li after pre-screen- 
ing and the posts vacated by them in the 
GDMO Sub-Cadre may be abolished.

10. As a very special case an 
operation to revert the GDMO sub-cadre 
may be given to those who had in earlier 
years moved over from GDMO Sid>-Cadre 
to Spedalists’sub-cadras.

11. In future Post Graduate De­
gree holders who Join the GDMO Sub-Cadre 
may be granted 2 years ante— dated-senior- 
ity. SimOarly Post-Graduate Diploma hold­
ers may be given on one year ante dated 
seniority. Post Graduate allowance may be 
abolished for future entrants.

12. Specialist Gr.ll in the Teach- 
Rig Sub-Cadre who are granted the senior 
scale of Rs. 3700-5000 may be promoted to 
the grade of Rs. 4500-5700 afterthey com­
plete 4 years of senrice.

13. Recniitmentnjiesforthepost 
of AsstL Piofessorsin the Teaching Special­
ists Sub-Cadre may be reviewed and suita­
bly amended taking into account the MCI 
regulations. If the rules are amended in such 
a way that no experience after acquiring PG 
degree is required for appointment as 
AsstLProfessors. Asstt Professors may be 
placed in the scale of Rs. 3700-5000 after 4 
years as against the present requirement of 
2 years.

14. If a doctor with quaOffeatkms 
of DM. MCH or equivalent quafifications is 
recruited tothe CHS, he may be granted two 
advance Increments in thegrade in which he 
is recnjited.

15. The functional grade of Rs. 
4500-5700 and non functional placement 
grade of Rs. 4500-5700 in the three Special­
ists Sub-Cadre may be merged. Spedaists 
Gr.llOfficers in the Seniortime Scale may be 
promoted to the merged grade of Rs.4500-
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5700 on oompistion of 4 years. The promo­
tion shall be by selection. Offioers may be 
considered for promotion in order of their 
seniorily subject to their clearing the bench 
maifc of "Very Good*. There will be no zone 
of selection.

16. CHS rules may be amended 
to provide for lateral Induction at the level of 
Rs. 4500^00 as well as Rs. 3700^000 in 
the Specialists Grade and posts may be 
created on yearly basis to the extent and 
necessary for direct recruitment,

17. As a one time measure offi­
cers who have been brought in to Group A 
CHS services on 1.1.1973, may be pro­
moted to the SAG in situ basis (as personal) 
in the phased manner so that all of them who 
are selected by a DI>C may be in SAG by the 
middle of 1992. in CGHS, 120,75,50, and 
50 officers may be given promotion in-situ 
during 1990, 1991, 1992 and 1993. Simi­
larly, 250,100, 75 and officers may be 
graded in Ra»ways Medical Service during 
the corresponding periods. Sufficient num­
ber of posts as are functionally justified may 
be created in SAG with in a period of 6, to 9 
months. The number of SAG posts in CHS 
identified on functional justification may be 
of the order of 15% of the total cadre. The 
offioers who are given promotion in-situ may 
be adjusted against the sanctioned posts. 
Theposts held by others which cannot be so 
adjusted wU revert to the original grade of 
their ceasing to hold those posts.

18. SOpostsintheTeachingSub- 
cadre, 45 posts in the non-teaching sub- 
cadre and one poet in the Public Health sub­
cadre may be upgraded to SAG from the 
fimctional grade of Rs. 4500-5700 during 
1990,1991 and 1992 to improve the pros­
pects of promotion of specialists.

19. The posts of Professor in the
grade of Rs. 5900-6700 imqr be designated 
aft Prafasscvft and anv sane-

tioned in the Teaching Sub-Cadre in the 
graded Rs. 7300-7600 may be designated 
as Diredor-Professor.

20. 8 Posts of SAG in the CHS 
may be upgraded to the Grade Rs. 7300- 
7600 and 3 new posts of Addi. DG may be 
created. There functionaly justified HAG 
posts may be sanctbned upto 1 %  of the total 
cadre strength.

21. 5postsofAddLDG(existing2 
plus new creations) may be operated in the 
pay scale of Rs. 7300-8000 on the lines of 
posts in the postal Board. Central Board of 
Direct Taxes and Central Board of Excise & 
Customs.

22. The cadre management re­
lating to CHS should by and large restwih 
the Directorate General of Health Senrices 
sutiject to that is stated in this para.

23. The Director General of Rail­
way Medical Sennce may be upgraded to the 
scale of pay Rs. 8000 fixed. Nine posts of 
SAG may be Mpgraded to pay scale of Rs. 
7300-7600. Two posts in the Grade Rs. 
7300-8000 may be created by the RaHway 
Board by abolishing one post in Rs. 7300- 
760a

24. The guidelines for creation of 
post in SAG as one time measure as wel as 
up-grading posts in the pay scale Rs. 7300- 
7600 may also be applied for posts in Indian 
Ordinance Factories and Municipal Corpo­
ration of DeHiL

25. As a longterm measure. 
Government m«v examine the introduction 
ofamodifiedflexbleoofflplementing scheme 
fortheofficersof the CHS and AHed Cadres 
Id ensure prospects of promotion to them as 
in0Cxyiv»tHionaiifi0tnoiicw sanction oira 
level posts in these cadis for caraes pro­
gressing b dHficul.
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26. On merls Of the demand 
considerad in isolation, we lacommend in­
creasing the age o( retirement of doctors to
60. TtwGovt may, honraver. take adecision 
in the matter in the context of the general 
policy of the Govt.

27. Thebenefitofaddedyearsof 
service’ avalable under rule 30 of CCS 
(Pension) Rules msy also be made appfi- 
cable for recruitment to the GDMOs sub­
cadre wen in respect of MBBS degre« hold­
ers by suitable amendment of rules.

28. The fbnnalion of the Indian 
MedicalandHeallhSenrices should betaken 
î > for implementation even if all the State 
Governments do not participate initially.

29. All new entrants to the CHS 
should undergo a basic course of training of 
8 to 12 weeks’ duraton. Refresher course 
shouM be arranged at 3 levels viz. Execu­
tive, advisory and Higher Administrative.

A Committee had been set up under 
the Chalnnanship of Shri R.K.Tidai, Secre­
tary (Coordinatnn) in the Cabinet Secretar­
iat of the Government of India, to kx)k into aN 
aspects of career improvement and cadre 
restructuring of the doctors of the Central 
Health Sen/ice. The Committee has since 
submitted its Report The various recom- 
mendatkms contained in the Report have 
been carehiHy considered and the Govern­
ment of India have taken the foOowing 
dedsbns:-

(1) Two addiOonal posts of AdditkMial 
Directors General of Health Serv- 
fees (Rs. 7300-7600) shaU be cre­
ated by upgradingtwoof the exist­
ing common sentor Administrative 
Grade Posts (Rs. 5900-6700). 
Appointment to these additkMial 
posts of Additnnal Directors Gen­
eral wiO be madeonthesamelines 
as the existing posts of Addlttonal 
Directors General).

30. Adequate opportunity shouU 
beprovkledtothedoctorstoendurecontinu- 
ing Medical EducatkMi.

31. Study leave provisions may 
be amendedtoprovide for Study Leave for3 
years instead of 2 years as Post Graduate 
courses are of the 3 years duratton in the 
medical fiekl.

32. A High level Expert Group 
shouM be appointed to examine the whole 
structure for provision of Medical and Health 
Sen^iceswhKh may go into such matters Ike 
corwenting Central Health the Setvk»sas 
on unitied cadre and measures to restrict 
intake of the officers at the entry level by 
operating apercentageof posts at base level 
by deputalton and short-term contract.

OfHoe Mamorandum

Sub: Reoommendattons of the High 
Power (Tl(kuCommittee)onservk» doctors 
•decision thereon.

P ) Fburadcfitkxialpostsintheacaleof 
Rs. 7300-7600 shal be operated 
under Rule 4(9) of the Central 
Health Seivce Rules, 1982, by 
upgradaton of 4 posts in the Su- 
pertime scale of Rs. 5900-6700.

(3) 34 addMnnal posts of Directorate
Professors (Ite. 5900-6700) shaU 
be created in the Teaching Spe­
cialists Sub-Cadre of the Central 
Health Service by upgrading an 
equiralent number of posts of Pro­
fessor (Rs. 4500-5700) on ftoating

(4) 35addUonalpostsofConsullanls 
(Rs. 5900-6700)shallbecre8tedin 
the Non4eaching Spedalists Sub- 
Cadre of the Central HeaMi Serv­
ice by upgrading an equivalent 
number of posts of Specialists
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Grad* I (Rs. 4500-5700) on float­
ing basis.

(5) Ths distinction on botw«with« Non-
Functional SslscHDn Grads (Rs. 
4500-5700) and Fundionai Grads 
(Rs. 4500^700) «*»bsslitninal8d 
in tits Csntral Hsakh Swvios. AH 
Assodats Pmfsssois in Non-Funo- 
lionai Sstscdon Grads (Rs. 4500- 
5700) slwl bs dssignatad as Pro- 
fsssors from 1.12.1991. Ail Sps- 
dall8l8Grad6llOfflcsrs(Nontsach- 
Ing and PuUc i4a»h Sub^M rss) 
in the Non-Functional Selection 
Grads (Rs. 4500-5700) shall be 
designated as Spsdaiisls Grad* I 
w.e.f. 1.12.1991.

(6) AH Professors (Rs.4500-5700) and 
Specialists Grade I offioeis (Non- 
teactiing and Put)iic Health Sub 
cadres) wili be e i ( ^  for consid­
eration for promotion to the Senior 
Administrative Grade level posts 
(Rs. 5900-6700) subjsct to avaiia- 
bHity of vacancies, provided they 
have complotodatleastSyearscrf 
regular seraice in the seals of Rs. 
4500-5700 irrsspeetive of whether 
the said service was performed in 
the Functional Grade or Non^unc- 
tionalGradeofRs.4500-5700. The 
Associate Prof essors and Special­
ists Grade H. offlcers presentaly in 
the Non-Functional Selection 
Grade and to be designated as 
PiofessoriandSpecialstsGradel 
Officers respectively from 
1.12.1991, shall an masse be 
placed below the existing Profes­
sors and SpsdaHsts Grade I offi- 
cersrespectivslyforthe purpose of 
prsparingefigfaliy lists fbrconAi- 
eration for pramotion to Senior 
Administtailve Grade level posts 
^9004700).

(7) As in the case of TeacNng Sub- 
cadra. so also in the sub-cadra of 
Non4eaching Specialists and 
Public Health SpsdaHsts, the mini­
mum essential quaBBcation for 
recruitment as Spedaist Grade H 
OHiosrs (Rs. 3000-5000) shal. in- 
ter-ala, be a potlgraduats degree 
wth three year's experience after 
obtaining the postgraduate degree, 
or postgraduate diploma with five 
years experience after obtaining 
the postgraduate diploma. All 
SpedaDsIs Grade U offioem. re- 
cnjited in accordance wRh the 
modified RecruHmenL Rules as 
mentioned above, sliall be pro­
moted to the scale of Rs. 3700- 
5000 on compistion of 2 yeais of 
sen/ice in the scale of Rs. 3000- 
5000. sutiject to seniority-cum-fit- 
ness.

(8) Recniitmenttothepostsbeionging 
to Super Specialists for which the 
essential minimum qualifieation b. 
inter-alia. DM or MCH or equiva­
lent, shal be made in the scale of 
Rs. 37005000 in the Teaching/ 
Non teaching Specialists Sub«ad- 
res.

(9) In an thethreeSubeadres, (Teach­
ing, Non-teaching, and Public 
Health), officers with 6 years serv­
ice in the scale of Rs. 3700-5000, 
or total 8 years sewioe in Hie ecsle 
of Rs. 3000-5000 and Rs. 3700- 
500a shalbeplacad intheacaleof 
Rs. 4500^700 aocording to exist­
ing guideinas which (inler-alia. 
provide for over a l good perform­
ance and at least two *Very good” 
assessment during the precedhig
5 years). On such placement in the 
scde of Rs. 4500^00. the Asso- 
date Pmfeesors w l stand desig­
naled as Professors, and the Spe-
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dalstsGrada llofficm (Non40ach- 
ingandPubOc Haafth)shaH stand 
deskinatod as SnftdflJhrt» Grade I 
Officeis. (11)

10) TTw Santor Madical Officws (Rs. 
3000-4500) w i b » pRMiwted as 
Chisf M edM  Officere (Rs. 3700- 
5000) on oomplation of six yaais of 
regular satvioas as SanbrMadical 
Officais or on oomplation of tan 
yaars of oomliinad raguiar sarvica 
as Madical Officars and Sanior 
Msdical Offieare of wfuch at laast 
two yaars shall ba as Senior Madi- 
cal Officars on tlw basis of sanior- 
Ity-cum-fitnasssul^tothairdaar- 
ing the bench mark of ‘Good’ with 
no zona of salactlon and without 
Hnkaga to vacancias. Tha promo­
tions shall ba in sih/and personal to 
the officers promoted. IncidentaHy. 
this win provide a second time- 
tx)und promotion to General Duty 
Medical Officers, as the first time 
bound promotion from tha level of 
fyledical Officers (Rs. 22004000) 
to ttte level of Senior Medical Offi­
cers (Rs. 3000-4500) on oompe- 
tion of 4 years of service, on sen- 
lorlty-cum-fitness basis, hasalraady 
been implemented. As at present, 
the placement of Chief Medical 
Officers in the Grade Rs. 4500- 
5700 to the extent of 15 peicent of 
all the senior duty posts of General 
Duty Madical Officers Sul>«adre, 
on the basis of the existing guide- (12) 
ines (OveraR good performance 
with atiaast two >aiy good" as­
sessment during the preceding 5 
yeare) w i continue. Chiar Madical 
Officaninthescaleof Rs.4500- (13)
5700 with 3 yean senrioe in the 
scaleof Ra.4500-S700,ortotal17 
years of Groi4p A aarvica wM con­
tinue to be eSgble for pmmaHon to
the Senior Adminlatralitfa Grade

level posts (Rs. 5900-6700), sub­
ject to availability of vacancies.

A l the posts occupied by the Utedi- 
calOfficers/SenbrMedicalOfficers/ 
Chief Medical Officere/Supertime 
Grade Officere of the General Duty 
Medical Officars Sub<»dre of the 
Central Health Services in the vari­
ous hospitals and teaching and 
other institutions, where the func­
tions to be peiformed are predomi­
nately of spedaHsad nature nor­
mally requirad to be performed by 
Specialist doctors, shall be con­
verted Into Specialists posts, which 
shall be filled as par the existing 
provisions in the recruitment rules 
for Spedalisls. From the General 
Duty Medical Officers Sub-Cadre, 
posts equal to the number of 
Medical Officers/Senior Medical 
Officere/ Chief Medical Officers/ 
Super time Grade Officere posts 
that would ba converted into Spe­
cialists posts Shan be abolished. 
The conversion of such posts of the 
GenetalDutyMedicalOfficersSub- 
Cadre in the hospitals and teaching 
and other Institutions to those of 
Specialists posts w9l open up op­
portunities for qualified officere 
belonging to the General Duty 
MedicalOffioereSub<:adretoenter 
the Specialists sub cadre through 
open competition.

Direct Recruitment at the level of 
Rs.4500-5700aswelasRs.3700- 
5700 can be made developing on 
the identiication of the posts.

The benefit of added yeare of sanr- 
ioe avaRaUa under Rule 30 of the 
Central CivI Services (Pensions) 
Rules 1972. shal be available for 
a l the meirtbere of the Central 
Health Service.
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(14) Th « faasbility of transferring any 
part of the work relating to Cadre 
Management of the Central Health 
Senrioe to the Diredorata General 
of Health Services and providing 
more training f^H ie s to the Mem- 
iMf of the Central Health Service 
shall be examined by the Ministry 
of Health & Family Welfare.

(15) The Ministry of Railways, the Min* 
istry of Defence, and other organi­
sations Shan separately process 
proposals for restructuring the 
Cadre and providing greater ave­
nues of promotfon in the light of 
decisions taken for the Central 
Health. Service Cadre by the 
GovemmenL

(16) Thequestion of increasing the age 
of superannuatbn for doctors from 
58 to 60 years is defered for more 
detailed examination by the De­
partment of Personnel & Training 
regarding its implieaiions and re­
percussions.

(17) The Department of Personnel & 
Training (AM hidia Services Oivi- 
skMi) sahll examine, in due course, 
the question of formation of an AU 
India MedicalandHealthSen^ in 
consultation wlh the State Gov­
ernments.

2. The Government after careful con-
sktoratkm of aH aspects have not 
found it possMe to accept other 
recommendations of the High 
Powered Committee.

3. The amendments to the Central 
Health Service Rules. 1982, nec­
essary wheraver.consequent upon 
the above decision, ahal issue in 
due course.

Sd/-
(S. HARIHARAN)
Dy. Secy, to tite Govt of India
Tel. No. 301 4485

Afre>Aalan Gamas

891. SHRISANAT KUMAR MANDAL 
WiU the Minister of HUMAN RESOlffiCE 
DEVELOPMENT be pleased to state:

(a) whetfMrtfte Government have taken 
any dedsbn to hoM the first Afro-Asian 
games in tiie caplal next year, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT O F YOUTH 
AFFAIRS AND SPORTS) AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARIMAMATA BAN- 
ERJEE): (a) No, Sir.

(b) Does not arise.

*'Dlschai'y# off DoiM slic 
into Coastal Waters”

892. SHRI GANGADHARA 
SANIPALU: WiO the l«nister of ENVIRON­
MENT AND FORESTS be pleased to state:

(a) the vohjme of pestickles and syn­
thetic detergents finding their way into the 
sea annually;

(b) the annual dischaige of domfstic 
f i o w a a a  i n k i  * a i  w r a t o r B :  a n d

(c) the stepe taken by the Government 
to monitor marina ponution and to taka ap­
propriate action in the matter?

TH E MMISTER O F STATE IN THE 
M IN ISinYOFEN VnO NM EN TAN D FOR­
ESTS (SHRI KAMAL NATH): (a) and (b).
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PradM figurw on tlw ninoff of poiMcida. 
qrntholic deteigarrts and untraaiad doiMs- 
tie sawaga baing washad into the coastal 
watare am not availabla.

(c) H m  Caniral and Stata PoHution 
Oonlral Boards and tba National Inatilula of 
Ooaanography are moniioring tha coastal 
waters to determine the extent of marine 
poHution. The Ceirtral Government, through 
the State Governments has directed al sig- 
nigicantly poluling units to conform to the 
emission and effluent standards tiy 31.12. 
1991.

The foHowing steps have also been 
taken:

(i) Effluent and emission standards
have been prescribed under the 
Environment (Protection ) Act. 
1986;

(iO Networks of ambient air quality 
and ambient water quality moni­
ioring statk)ns have been set up;

(iQ Environmental gukleiines have 
been evolved for siting and op­
eration of industries;

Civ) Muslries have been asked to 
comply with consent require­
ments of the State Pollution 
Control Boards to keep the dis­
charge of effhients and emis- 
stons wUhin the stipulated Imits;

(V) Fiscal btcentives we provkled 
for Instalatkm of polution con­
trol equipment;

(vQ A scheme has been initiated to 
glweasslBlanoetockislerofsfflal 
scato hiduslrial units for settbig 
up common effkiant treatment

12j00hr*

SHRi LAL K. ADVANI (GANDHI 
NAGAR): Mr. Spedwr, Sir. I rise to seek a 
darifieatfon from you in respect of a matter 
pertaining to the functioning of the House.

Under Rule 2 of the Rules of Procedure
& Conduct of Business in Lok Sdbha. which 
relates to definitions of various posts, the 
Leader of the House has been defined to 
mean the Prime Mnister, I  he is a member 
of the Houee, or a l/Gnisler who is a member 
of the House and is nomkiated by the Prime 
Minister to functkm as the Leader of the 
House. I am Mware of tnckground of this 
Rule. Eariier It was only the Prime Minister 
whocouMbethe Leader of the House. But 
in 1966when we had, asthe country’s Prime 
Mnister. a member of the other House, this 
rtule was incorporated in order to enable the 
House to functkm effectiveiy emn though 
the Prime Minister betonged to the other 
House.

After the electkms, we had a leader of 
themaiorily party, who dkl not belong to the 
House, and obvtously this partfoular Rule 
was avaled of and a senfor MMster of the 
Government was appointed asthe Leaderoi 
the House. IhoU that proper interpretatkwi of 
this Rule wouM mean what Kaul and 
Shakdher have specKcaBy stated. I quote 
Kaul and Shakdher i>age 127 i  says:

*The Prime Minister, who is the Leader 
of the majorty patty bi Lok Safaha functhms 
as the Leader of the House in Lok Sdbha 
except when he is not a member of theLok 
Sabha”

So,theonVeKoeplk)nisthatwhenheis 
not.a member of the Lok Sabha, then an­
other sentor Minister of the Hobse wouU be 
appoimad asthe Leader of the House. lYiis 
Is the burden and an esaeitfal concern of
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Rule 2 which was brought in in 1966. Of 
course. fiteraHy spealdng. It can be inter- 
preted to bypass that spirit of the Rule. I 
would concede thaL

My submissbn is that this matter needs 
to be clarified. In the House of Commons, 
the Leader of the House is another Minister 
. almost invariably.and they do not have thb 
kind of a provision that the Leader of the 
House Is the Prime Minisler, which we have, 
and that has been the precedent an among 
in the Indian Parliament for the last 42.44 
yearsexceptforabrief period, as Isaid when 
the Prime Minster betonged to the other 
House and on one occasion when the Prime 
Minister went abroad and named someone 
as the Leader of the House.

I have raised this without bringing in any 
personalities. I am not concerned with thaL 
I have certainly seen the ruling party mem­
bers. Members of Parliament, and spokes­
men speaking in different voioes-one saying 
that now automatically Shri P.V. Narasimha 
Rao is the Leader of the House.

I woukl say that wfiatever happens, an 
announcement needs to be made in the 
House. If the niiing party has any other 
proposal to olfer to the House, necessary 
amendment in the rules also sfioukf be made 
to see that both the letter and the spirit of the 
Rules of Procedure are adhered to.

This is the submisskm I wanted to make 
andlwouM think that a clarification from the 
chair in this regard wouM be in order.

SHRIJASW ANT SINGH (Chittorgarh): 
Without twinging in the personalities or the 
procedure adopted by the treasury benches. 
itisthequesttonofthefunctkMialresponsifail- 
Ify of who ever is designated as the Leader

of the House. And here again ■ »  Advan^i 
dM by refening to page 127 of and 
Shakdher. ask is such an important ques- 
tk>n. I wouU seek your Indulgence, for ex­
ample, toreferalsotopage128ofKauland 
Sfiakdhen

* The Leader of the House is an impor­
tant parliamentaiyfunctkxMuy and exercises 
direct influence on the course of business. 
The whole policy of the Government, espe­
cially sofarasit is expressed inthelnnerlife 
of the House and in measures deaUng with 
the courseofitsbusiness,isconcentratedin 
his person.”

Without going Into all the elaborate 
aspects of the functtoning of the Leader of 
the House, there is the aspect, for example, 
of the arrangement of the Government busi­
ness. Now anwigement of the Government 
business which is quite often delegated into 
the very capable hands of the current Min- 
sterfor Parliamentary Affairs, is. in effect, the 
responsibility of the Leader of tfw House.

Then there is a very important aspect 
which is at page 129. k says;

Th e  Leader of the House shapes the 
course and content of legislation inasmuch 
as his is often ttie final voice in deckiing as to 
what amendments wW be acceptable, what 
Private Members' BM will receive support 
from the Government, and whether a ques- 
tkm shouki be left to a free vole. Leader of 
the House may. therefore, be saki to be 
perhaps the most influential figure in the 
entire legislative process.”

The reason why we are saying this Is 
that the sesskm has only Kwt started. The 
treasury benches have an ambkkNis legisla- 
tlwe programme ahead of them. Wk wouU
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to know under whose leadership this 
legislative programma is going to be imple­
mented.

There Is a further aspect That further 
aspect relates to matters not just deaSng 
with the procedural aspect but all matters 
relating to the House.the aspect of personal 
statement etc. Now If a Member wants to 
come up with apersonal statement, he needs 
not just your consent. Ordinarily the Leader 
of the House would also go through that 
personal statement and would have some­
thing to say on that personal statemenL That 
is the aspect-begging your pardon-of the 
inter-relationship between you high offioe 
and the Leader of the House. May I read out 
that aspect?

MR. SPEAKER: No, we do not need 
anything of this kind. We are very dear on 
this point

SHRI JASWANT SINGH: There is 
anotfier aspect. The Leader of the House 
has to have a relatkmship wHh the opposi- 
tk>n. He is, in fact, if I may say so, as much 
presenter of the Opposition’s rights and 
functioning and prerogaUvesinsklethe House 
as he is of the totally of the House. That is 
why he is called the Leader of the House.

MR. SPEAKER: I have gone through 
ttiese pages. I justwant toknowwhetheryou 
are putting any special interpretation of 
anything wheh is stated in the book.

SHRI JASW ANT SINGH: No, I am 
Mtying this because It is so important. There­
fore, the observattons of the Page 
Committee...(MMnfiCnns}

SHRI CHANDRA SHEKHAR BALUA: 
How Is it aO relevant?

SHRI JASW ANT SINGH: tt Is all rele­
vant

SHRI CHANDRA SHEKHAR: No, it is 
not at aH relevant.

SHRI JASW ANT SINGH: If It were not 
relevant, than anyone couM be the Leaderof 
the House. The Prime Minister oouM well 
determine that not X. YorZ  Minister, anyone 
couM be the Leader of the House. You 
shouM change the rules. The relevance is, in 
fact a propor designatkxi and announce­
ment of the Leader of the House.

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I think it is the responsbaity 
and duty of the njling party to elect its own 
leader. Rules do not preclude that any other 
Member excepting the Prime Minister can­
not be the Leader of the House, his another 
thing that If the Leader of the Oppositnn 
finds the Prime Minister to be more conven­
ient Leader of the House instead of the 
Present Leader of the House, then I have 
nothing to say about it But the Oppositnn 
shouM wait for the announcement from the 
niiing party. It is hardly a matter whether one 
is the Leader orthe other is the Leader of the 
House.

SHRI JASWANTSINGH: That is notthe 
point at aM. Sir, lyieMedthefkwrtoaformer 
Prime Minister of the country, hon. Chandra 
Shekhaijionly because Ithoughtthere wouM 
be a substantial aspects of it I do not think 
that there was any rule is, infact speciTic. 
Chandra Shekhaiji sakl that the rule enables 
the ruling party to do what It wishes. It is not 
a question of the Leader of the Opposttkm's 
convenienoe or mconvenienoe, or who is 
more preferable or who Is less preferable. In 
fact. I do not think the Treasury Benches 
haw* that optkm available. Rule(2) might
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tend toaif to aoMtainllwbnily al iRtmrprala- 
tkmbutthoraaltortlw authoritativacomnwn- 
tary of Kaul and Shakdhar is apadHc. The 
option availabiaundarRula(2)isnotavaii- 
ablainthaaUborationthatKaulandShakdhar 
has said. It is not a question of oonvwiiance 
ofthaLaadaroftiia Opposition or inconvan- 
iann. It is oniy a fundionai aspect of it tliat 
we are asldng you to see.

SHRI SOM NATH C H A TTE R JE E  
^o ip u r): H al a minute. Sir. Speaidng for 
ourselves, we are quite tiappy with Mr. Arjun 
Singh as the Leader of the House. It seems 
the Leader of the Opposition has dose prox­
imity with the ruling party. He has some 
spedal information about the fall-out of the 
Guinness Book result on the ruling party. Ido 
not know If that may happen. He may be 
antidpating something as to w h^ may hap­
pen there. He has now spedal information 
these c£ays. We find a dose procimily and a 
oolaboiaiion witti whidi the ruling party and 
BJP are working theee days (Menifitians). 
But, Sir, 1st Mr. A ^  Singh oorriinue as the 
leader of the House and I want him to fiave 
the distindfon of dedaring that the industrial 
poicy and the trade policy wll not be given 
effedto.

TH E MINISTCR O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
S M G H ); Reipectod Sir, It is not for thefrat 
timethat inadvwlanlly ordaHberately I have
DSOOmO uW OmniW 01 90nm upWHOfW. INJII
wouU ■ »  to make one thing wsry dear.. 
{kMnupHon^

SHRI LA L K. AOVAM: It Is nollndMd- 
ual at a l. it has been ahmdy aqptained.

SHRI ARJUN SMGH: Hawe I add any­
thing on1hitaooM.ldonatthlnkeMahouU 
be too aansliiie on ttML VAwft I want to aay

is thit 11 am here. It is not on anybody^ 
recommendatkm and not because some­
body wants me to be or not to be here. I am 
here functkNiing as the Leader of this House 
because I have the prMlege to enjoy the 
confUenoe of my leader. Shri Narasimha 
Raop, the Prime Minister. Seoomfly, I wodd 
like to make k very dear that this was done 
by him in ttie drcumstanees that he was 
plaoad when he assumed the office of the 
Prime l/linister. He was not an deded 
Member of the House and. ther^ore, he 
thought fit to designate me to functkm in the 
House as the Leader of the House. I may or 
may not have functioned in the House as 
many Members ■<e, or perhaps the House 
wouU nd appreciate something lhave done.
11 have done anything which I shouU not 
have done, loeitainiy wouU Hketo apoiigise 
for it. But, with aU sincerity I have tried to do 
what is wHhin my capacity bi the Office. 
Which my leader gave me. On the questton 
that has now been raised I understand the 
anxiely of Shri Advani to stk:k to procedure 
and policy, and I do not have any doubt on 
that-l woukl ike to inform the House that 
since the Prime Minister has now been 
elededtothisHouse-twcause he was going 
dNoad, heasked me tooontinue inthe mean 
time-on his lelum, Shri Narasimha Rao wil 
Iw the Leader of the House.

MR. SPEAKER: Wei, the matter has 
been sat at real and very dearly Mptadnad by 
Shri Aijun Singh I must say that aH the 
Leaders of dViatent parties have conducted 
themselves admirably In the House and Shri 
Aijun Singh ^  oonduded himaef very 
admirafclyaŝ  LeaderoftheHouee.lt later 
the Congiaaa Par^r to dedde who would be 
the Leader kilhe Houee end whatever they 
deddewMbeaooapMWato alofus.
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REINSTATEMENT OF DISMISSED 
RAILWAYS EMPLOYEES

\Engm

SHRI SOM NATH C H A TTER JEE 
(Bolpur) :Sir, I am happy that the Railway 
Minister is here. He has earned the dubious 
distinction of not keeping to his word. You 
are also aware because you had also inter­
vened. Two previous Governments had not 
only made commitments, but they had given 
effect to the order for reinstatement of the 
displaced workmen who were summarily 
dismissed without any enquiry, or without 
any chatgesheet ortrial underthat infamous 
and draconian rule 14(2) of the Railway 
(Disciplinary and Appeal) Rules.

Now, this matterwasraised in the House 
earlier. You had made certain obsen^ations. 
The hon. Minister assured us that the matter 
is being considered, and it will be sympa­
thetically considered. In the last session, he 
said that it has been sent to the CabineL 
More than-two-and-a-haH months had 
lapsed. We are not told as to what decision 
has been taken. I am sure the Cabinet must 
be meeting, if not more often, at least once a 
week. This is not such a matter that you 
cannot take a decision. You are changing so 
many thbigs in this country. The entire indus­
trial pol»y has been changed, without taking 
Parliament into confidence and without even 
summoning Parliament. You have devalued 
the currency. The counby is on bended 
knees before the LM.F. and the multi nation­
als. Can you not take a dedston to reinstate 
afew workers who were arbitrarily dismissed 
fioffl railway service for which your prade- 
•• m ot Government had taken a solemn 
decision? b  this the way you read to your 
pravkMJS Govemmenl’s decision? Those 
«M i» Cabinet decisions. I can understand 
what happened. The President said that 
b e c iw  Slwi V.P.Singh's Qovammsnt was

going out, therefore, it shouU not have taken 
the dedskm, and ft shouU be reviewed. 
There was no other contrary dedston.

We, therefore, request Shri Jaffer Shar- 
ief to announce today, here and now.thatthe 
order for reinstatement has been issued or 
will be issued tod'v itself. I am requesting 
you to kindly intei.isne. I am sure tiie hon. 
Minister will recall that every sectkm of the 
House had supported that demand. In the 
last House even some of the hon. and es­
teemed colleagues, who were not in the 
Government then, set in the wen demanding 
this. Because they are now in the Govern­
ment, I find that whenever these questtons 
are raised, they make themselves scarce. 
Shri Kumaramangalam cannot face it. I do 
not know why they are keeping quiet I 
demand that immediate announcement 
should be made. The railway men are also 
hokiing their conventnn and this is an opper 
tune moment to make the announcement 
{Intomjptkms)

SHRI CHITTA BASU (Barasat): This is 
the demand of alL

[Translation]

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I have given notices of an 
Adjournment Motk>n and aCaKng Attentkm 
today. More than 50.000 empktyees of All 
India Railwaymen Federatktn hokiing a 
denwnstratton today ki support of their 
demands for equal pay and for aboishing 
casual labour and contract system. Shri 
Somnath has raised the issue Just now. it is 
a very serious matter. Railway, a Pubic 
Undertaking, is one of the binast Indus- 
triesof the country. Shri JaHer Sharief has 
been a Minister earitor also and is at present 
also the Minister of Railways, he must not do 
any such thing tMhich givM an Imprasaion 
thathelsaoainstthew«lar«ol thavcNicara. 
Tharafore, ainoe he is preaenl in the House
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at the moment, I would like that he being the 
Minister of Railways, shouid giver a catag- 
orical assurance on behalf of the Govern­
ment regarding the questbn of reinstate­
ment of dismissed employees. Iwouldliketo 
know the actbn proposed to be taken by the 
Government in this regard? Secondly, the 
Rallwaymen Federation., (/ntemptkms).. 
Yes. he is still present. In the second place 
Mr. Speaker, Sir, memoranda have been 
submitted to you in regard to the demonstra- 
tk>ns and several programmes being 
launched t>y the workers of All India Railway- 
men Federatton; the representatives will 
rather meet you. I wouM like the Government 
to adopt a positive attitude to solve this 
problem; the Government shouM make an 
announcement in this regard today. This is 
my demand.

[Bnglbh]

SHRI MANORANJAN BHAKTA (An- 
daman-Nicobar Islands) :Mr. Speaker, Sir, 
this is a very important issue. Even in the 
past we have supported this cause, and if 
you rememtwr. Sir, our former colleague, 
Shri Harish Rawat, and our senior colleague, 
Shri Jaswant Singh, were in the Tughlak 
Road PoHce Statton. So, Sir, the hon. Rail­
way Minister is present here and anumberof 
times we got assurance from him, and I 
request him to kindly conskJer this issue 
because the entire House is together in this 
matter.

SHRI CHITTA BASU (Barasat): Sir, as 
a matter of fact, I feet the hon. Railway 
Minister shouM accept the demand of al 
sections of the House in d u d ^ his party. Sir, 
I do not want to remind him of his responsi­
bility as the Railway Minister. His predeces­
sor has decided something, ft could not be 
implemented because of certain dicum- 
stances. That does not mean that the ded- 
son taken by the earlier Minister, the prede­
cessor Minister has not got the sandfly of kt 
own. Therefore, Sir.froffl aloonsiderations.
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the Govemment,Le., the Railway Minister 
shoukf not abandon the responsMky of 
reinstatement these retranded woikers. I 
hope he will consider our demand.

[r/ansfatfor̂

SHRI BHAGWAN SHANKAR RAW AT( 
Agra): Sir, my submisston Is that since the 
dedskm has already been taken the process 
of the vidimisatkm of emptoyees shouM be 
stopped; it wouM restore cordial atmosphere. 
The workers are being vidimised for a tong 
time this shouM be stopped immediately. 
The dedston shouU be implemeted immedi­
ately. Moreover, I wouM like to submit that ail 
the announcements made by the last Gov- 
emment in regard to the Railway matters 
shouM be foHowed by the present Govern­
ment with full sincerity, Shri Janeshwar 
Mishra, the then Minister in the Government 
had made an announcement to constmd a 
railway fine from Agra to Allahabad; this 
project has also not been implemented. The 
dedsnns taken by the previous Govern­
ment shouU be rejeded on politk»l grounds. 
In the same context.1 wouM Ike to suggest to 
the Government to reinstate the empkiyees 
without any further delay. The announce­
ments already made shouM also be fulfitled.

[E n g m

SHRI BASU DEB ACHARIA: Sir. this 
issue was raised a number of times by afl 
sedkmsof this House, and this is the feeling 
of the entire House. These railway employ­
ees wera dismissed in the year 1981. in the 
month of January, and since then they were 
out of employment. There are about 700 
railway employees who are out of job. Sir, an 
assurance was given by his predecessor, 
Shri Janeshwar Mtohra, on the floor of this 
House that the dedston taken by the previ­
ous Government, the National Front Gov­
ernment, would be implemented and then 
again not onoe. but twice, the present Minie- 
ter, Shri CJC JafferSharief, gav* actfegori-
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eal assurance on the floor of this Houm that 
the rainstatement of these dismissed em- 
plojrees would be considered sympatheti- 
cai^. Then I was told by the Minister in a 
ConsuKathw Committee Meeting that this 
was cleared t>y the Ministiy of Personnel and 
the Ministry of Law. Then the matter is pend­
ing in the Cabinet.

Sir, two months have elapsed since the 
matter has been referred to the Cabinet, we 
want to Icnow that decision has been taken 
by the Cabinet. There are a number of cases 
pending in the Supreme Court.

MR. SPEAKER: Mr. Acharia, you do not 
have to malte a long speech to make your 
point

SHRI BADU DEV ACHARIA: Today, 
thousands of railway empk>yees are dem­
onstrating in the Boat Club and they are 
demanding that these dismissed railway 
employees should be reinstated. We want 
that today the Railway Minister must an­
nounce that these dismissed raihvay em­
ployees wouM be reinstated.

SHRI CHANDRA SHEKHAR (Baflia): 
Mr. Speaker. Sir, I support the plea made by 
Shri Somnath Chatteijee and I hope the 
Raihway Minister will have no difficulty in 
making the announcement, because all 
aspects of this matter have been gone into 
and the Government had tadten into consid­
eration varbus problems that the Railway 
Minister wouM be facing. But in spite of that 
is win be just and proper to announce the 
reinstatement of the railway employees.

[Tanslation]

SHRI DATTA MEGHE (N igpur): Mr. 
Speaker, Sir, the same questton was raised 
in the last session also, h relates to the 
welfare of the Railway employees and the 
CongiMS party has always adopted a policy 
which is in favour of theee employeee. flw
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cases of all the empk>yees who were dis­
missed shouU be oonsklered sympatheti- 
caRy and they shouM be reinstated bi their 
jobs. I hope that the Congress Government 
woukl not adopt a poHcy which is against 
their interests. Hard and sincere work done 
by the ftailway emptoyees shoukf be kept in 
view to reinstate them in their jobs.

[E n g m

SHRI CHANDRA J E E T  YADAV 
(Azamgarh): Sir, I think you will also remem­
ber that this is the third time this issue is 
being raised in this House and always all 
skies of the House have supported this is­
sue. I wouM Ike to remind the hon. Minister 
thathemadeacategoricalstatementthat he 
was going to the Cabinet with a sy mpathete 
approach. I think there are about 700 cases. 
Two prevbus Ministers had agreed to that 
and the present Minister also agreed that he 
was going to the Cabinet and gave a dearcut 
impresswn that this is going to be done. So, 
I wouM like the Minister to tell usthededsnn 
now. This is what we want.

SHRI LOKNATH CHOUDHURY 
(Jagatsinghpur): Mr. Speaker, Sir,th» matter 
has been raised several times in this House 
and all sections of the House support this 
and have the sympathy for the reinstatement 
of the dismissed railway empbyees. I re- 
membw even at one stage the hon. Minister 
saki that the deciskm was no taken by the 
previous Government. Shri George Fernan­
des who was the Railway Mbiister in the 
National Front Government made a cate­
gorical statement here that he had issued 
orders for rekntatement and he also said 
that even the relatives or sons of those who 
have already died also w i be empkiyed. On 
that occasfon, the hon. Minister saM that he 
was not awara of Uiat decision.

Sir. there are certain agencies bi the 
Raim ys which do not want the reinstate­
ment of the workers. The hon. Mkiister gave
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a categorical assuranoa that ha would sym- 
pathatically oonsiderthis matter. So, without 
any hesitation, I think, the Minister should 
assurance in the House that they woidd be 
leinstaled.

SHRI P.G. NARAYANAN (Goblchettl- 
paiayam) : Mr. Speaker, Sir, I share the 
conoemoftheotherMembersonthis matter. 
The matter has to be viewed vary sertously. 
I hope the Railway Minister wMoonsMer this 
issue sympathetically and come out with 
necessary orders.

SHRI LAL K. AOVANI (Gandhi Nagar) 
: Mr. Speaker, Sir, I do not want to repeat 
anything but I wouki Hke to emphasise that 
faihire to take action In this respect wouM 
mean a collapse of faith because three 
successive Lok Sabhas 8th Lok Sabha, 9th 
Lok Ssbha and the lO h Lok Sabha have 
expressed a near unanimous view and two 
successive Governments, first the Govern­
ment in which Shri George Fernandes was 
the Railway Minister and next the Govern­
ment in whk:h Shir Janeshwar Mishra was 
the Railway Minister have given the commit- 
metiL After this kind of unanimous expres- 
snn of parliamentary opinnn and two suc­
cessive governments and their Railway 
Ministers asserting that they ara commHed 
to reinstate these wnptoyees, faikire to rein­
state these empkiyeeswoukf undermine the 
taithandefficaqrcifPariamenitobrlngabour 
redressal of grievances.

I wouU, therefore, request the Railway 
Minister to make an announcement here 
and now that this promise given by the 
earlier governments woidd be fulfilled.

[TmnaUioiH

SHRI RABI RAY (Kandnpada) : Mr. 
Speriier. Sir, Shri JaRerShariaf is laughing 
i t  k. I mould to submk Ihit as an act of
oaMttHm «M am  of the Paifament mem> 
bon of al eeeMews lawout accaatanoe on
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demands of the workers. Through you, I 
wouU Hketo submtt tothe hon. fyilnislarthat 
as Shri Advani has already pointed out tlwt 
the Members have been urging the Govern­
ment to accept these demands for the last 
three sesskxn and the hon. Minister enjoys 
the support of his party and hopefully the 
support of the CaUnet also In this respect 
then why an announcement to this effect Is 
not being made. In view of the unanimous 
support of the House I wouU Hce the hon. 
Minister to make an announcement to rein­
state the dismissed emptoyees.

[EngBsm

SHRI A. CHAFiLES (Trivendrum) : I 
feel, there Is unanunlty in this House regard­
ing reinstatement of the dismissed emptoy­
ees. There is no second opinnn on that So,
I also share the opinnn. But the problem is, 
to say that the Minister shouM make a state­
ment here and now will be a problem. I wouU 
appeal to the klGnster (kttanuption^

We ara an for refaistatoment of the dis­
missed emptoyees. I wouU request the 
iminister to make an announcement and take 
actton at the appropriate time. An impies- 
ston has been created by the Oppositton that 
we are not interested. We are for the rein­
statement The Minister can make a state­
ment forthe reinstatement of the emptoyees 
at the appmpriato time.

SHRI P.M. SAYEED (Lakshadweep): 
As has been mentioned by Shri Somnath 
Chatteriee, this matter has been menttoned 
here time and again. Also some of beven sat 
In the Well of the House. He has accused 
that I am keeping quiet. I am also for ft. It is 
a humanitarian cause. We are not opposed 
tok.

in® non. neiiway MiniBivr in nis rwui- 
way spsoch ssid, tw mould bfkiQ ft 
batof* Cabinat and ha wM tiy to 8M Ihit k 
gels through. 1 1  Is 4wwgh, I do no thMc
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there is any hHch for him to announce.

MR. SPEAKER: Are you interested in 
responding in any iway?

TH E MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER S H A R EF): I never expected 
that suddenly tNs would come up. Any way 
with due respect to aO the Members, particu­
larly the Leader of the Opposition, the former 
Prime Minister and all other senior Members 
of the House who have expressed concern, 
I hope the Members of the House wPI appre­
ciate what I said earlier. I stand committed to 
what I said before.

In fact, whatever decision was taken by 
the earlier Governments, it was taken by a 
CabineL So, I committed to them in the last 
sessnn. (//itempfibns) Please bear with 
me. I committed in this House in the last 
session that *lt will go to the Cabinet. I wiR 
take it to the CabineL* I also saki that my 
sympathies will be wHh the workers.

[Tmnslathr]

SHRI RAJENDRA AG NIH OTRI 
(Jhansi); Mr. Speaker. Sir. when the Gov­
ernment wil fulffl their promise? The House 
wants the Government to make this an- 
nouncemenL This has been asserted mahy 
times in the House, {kftetwptkm^ '

MR. SPEAKER: Let the hon. Minister 
conclude.

{Intemjptions)

[EogSsm

swered that It is with the CabineL In the 
course of this Parliament Sesston itself, in 
one of the Cabinet meetings. I will pursue iL 
The Cabinet is not subjecL I only represent 
the raihrays now. I w91 ask the Cabinet 
Secretariat to sea that this subject oomes up 
before the Cabinet and some dedskm is 
tidcen.

SHRI SOMNATH CHATTERJEE: This 
is not proper. The Leader of the House 
shouM come and clarify. {Intemjption^

SHRI CHANDRA J E E T  YADAV 
(Azamgarh): We appreciate his helpless­
ness. I

SHRI SOMNATH CHATTERJEE: It is a 
delbrate insult to the House.{Menuption^

SHRI SOMNATH CHATTCRJEE: We 
are throughly dissaUsfied. If this is the atti­
tude, we wPlwakout in protesL(/ntem4plxms)

SHRI BASU DEB ACHARIA ( Bankura) 
: It is too much. You dki not take any 
actbn.( Memptibns)

SHRI BASU DEB ACHARIA: It is an 
insult to the House.{kitenuptions)

SHRI SOMNATH CHATTERJEE: You 
had also expressed your view. We have 
been patient^ waiting fortwo months. Is this 
the way of functioning of the Cabinet in the 
countiy that you cannottaiwadeciskxiin 
the matter for two and a half months?

SHRI C.K. JAFFER SHARIEF: You 
cannot dictate to the CabineL(lr)lemfiliwis}

SHRI C.KJAFFER SHAREF: Sir, the 
' matlar It now seized by the CabiiMl InfKt, 
tfw CiMnet oouU h«M  lAen t  up tay M b 
Him . UniortuiMMy becauae of lot of oNwr 
biNinaas andpriariHaa.ftaaiildnalbe4oM. 
Lai metal you ewameeawly lhawaw
• ^uaiy ftom Hw Law M M «y  t an*

(riansM w ^

MR. SPBM<ER: Kindly iaien, you must 
rneWw Hwl iwe al am tyina to aokm iMs 
msMar* l̂aaoe Silent them you may do whift 
youi
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[EngBslH

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): I must place on record th«factthat 
In the last Session of Parliament, this matter 
was raised and the opinions expressed on 
that occasion were as unanimous as they 
are today. On this there should be no doubt 
The hon. Minister had then stated that he wilt 
taice the matter to the Cabinet with his rec­
ommendation which he has done. Now It is 
a fact that the Cabinet has not been able to 
decide on the matter.

SEVERAL HON. MEMBERS; Why ? 
{Intempthns)

SHRI ARJUN SINGH: I would Uitetosay 
something, Mr. Madan Lai Khurana, if you 
would iSce to hear me.(i!nfe/npfibns)

[Translation]

MR. SPEAKER: Let me conclude first

(Mwn^ptions)

[EngBsh]

SHRI RAM VILAS PASWAN( Rosera): 
As Leader of the House, will you announce 
it today?

SHRI ARJUN SR4GH: I know what I 
have to say.

MR. SPEAKER: Let him complete.

SHRI ARJUN SINGH; I think many 
Members who have expressed their opinion 
will also understand what are the parame­
ters of the Cabinet functioning.

I am not saying for a minute that his 
issue is not such that it shouW not have been 
decided. The fact of the matter today is that

a decision is yet to be taken. Afl I can ssqr is 
that as soon as the hon. Prime Minister 
returns, I will personally place this matter 
before him as the unanimous view of this 
House and I am confklent that he wil not 
alkiw the confklence of this House to 
ooXiapee.(bitemiptiona)

SHRI SOMNATH CHATTERJEE: Sir, I 
am thankful tothe Leader of the House, lean 
understand that In view of the pressing is­
sues, the Cabinet has not been able to 
technk»lly pass it. But we proposed on this 
basis that it will be done in this House and it 
will be announced in this session. On that 
basis, we are participating in the 
proceedings.(/hfemfit»ns)

[I/ansMon]

SHRI DILEEP SINGH BHURIA 
(Jhabua); Mr. Speaker, Sir, my submisskm 
was that there are alaige number of leprosy 
patients in our country. An institute is indulg­
ing in evil practice of taking out eyes and 
removing kklneys to sell them at large scale. 
There is an institute by the name of Mabna 
Research Institute of Leprosy* in Agra. I 
received complaintsftom a number of people 
leprosy patients are being cured for treat­
ment and their eyes and kklneys are being 
taken out and soM. The patients are assured 
of their ailment within 10-15 days and that 
the whole expenditure on their treatment 
would be borne by the Govern mo nt Shri 
Aijun Singh e present in the House. I wouU 
like to s i^ it  to the House the stringent 
actnn shouU be taken against those who 
are indulgbig in such maipractives. CBI 
shouM be entrusted the woikof investigatton 
in to the matter and the people, who are 
doing injutice and committing atrocities on 
weaker sections, m'norities on leprosy pa­
tients by taking out their eyes and kklneys 
and selling them, shouM be awarded differ­
ent punishment IwoukHketheGoveffliMiit 
to conduct an enquiry inlo the mattar.
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1241 hra.

MESSAGE FROM RAJYA SABHA 

[E n g m

SECRETARY-GENERAL: Sir, I have to 
report the following message received from 
the Secretary-General of Rsyya Sabha:-

*ln accordance with the provisions 
of rule 111 of the Rules of Proce­
dure and Conduct of Business in 
the Rfjya Sabha. I am directed to 
enclose a copy of the Indian Suc­
cession (Amendment) Biy, 1991, 
which hasbeen passed by the Rafya 
Sabha at its silting held on the 20th 
November. 1991.*

12.411/2 lirs.

INDIAN SUCCESSION (AMENDMENT) 
BILL

As passed by Rajya Sabha

[EngBsm

SECRETARY-GENERAL: Sir. I have 
on theTablethe Indian Succession (Amend­
ment) B «. 1991. as passed by Rajya Sabha.

M a  SPEAKER: The House shcdl now 
take up Matters under Rule 377.

it4 2 h rs .

MATTERS UNDER RULE 377

(I) Need to convert Tirupatl- 
Pakata IM r* Gauge Ihw kilo 
broad gauge

[BvSsHi

SHRI MAHASAMUDRAN GNANEN- 
DRA REDDY (Chittoor): Sir. I would like to 
draw the attention of government to the need 
of conmrtktg Tirupati-Pakala Metre Gauge 
in to Broad Gauge Rne and to have paralel 
Braod Gauga Ina batwaan Pakala and

KatpadL The survey regarding this has been 
conducted in the year 1986-87. Thinimala 
Thirupati Devasthanam expressed Hs wfll- 
ingness to contribute Rs.2 crores. This rail­
way line win give boost to the industries 
which are coming in that area.This conver­
sion wiH not only meet increased demand for 
transportatkm of freight and goods but to it 
win also beconvenientforthe pilgrimscoming 
toTirupatifrom Karnataka, Kerala and Tamil 
Nadu. BesMes, this wHIalsobenerit students 
of the two Universities kjcated there.

I therefore urge upon the Government 
to convert Tirupati-P^ala Metre Gauge, 
Railway-track into Broad Gauge one.

12.43 hra.

[MR DEPUTY-SPEAKER m the ChaH 

{Intemjfakms)

MR. DEPUTY SPEAKER: Now, Matter, 
under Rule 377 is going on.

(IntamjpUons)

SHRt DHARAM PAL S\NQH MAUK 
(Sonipat): Sir, I hawe already given noAioe. \ 
want to put before this House the genuine 
problem of the Members of this House. I do 
not want to say anything else.

MR DEPUTY SPEAKER: Let us hear it 
aftenvards.

SHRI DHARAM PAL SINGH MALIK: 
Already, five months have elapsed. About 
50 Members have not yet been aUotted their 
acoommodatkMi. where wouM they go? I 
have aheady given notfoe in this r e g ^ . Tlw  
Chairman of the House Committee is sitting 
here. He shouM be asked to s«y somathing 
on this subject

SHRI DILEEP SINGH BHURIA 
(Jhabua): %  we are demanding 50 houses 
from the government, with this present 
Govemmem I thiirit there is no problem 
aboutlL 0 ^ 5 0  M.PS have beendeixiwttdar 
housing facity.
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{Manvptions)

SHRI K.V. THANGKABALU (Dhar- 
mapuri): Sir, the Govsmment hasto coim to 
our rascue. H the Government is not helping 
us. what can we do?

MR.DEPUTY-SPEAKER: I would re­
quest you to resume your seats. He wNi 
make neoessaiyarrangementsforyour stay. 
Kindly resume your seats.

lying vacant The services of private sector 
maqr also be utilized for the purpose, if re­
quired. if these measures are not taicen 
immediately, this world famous forest region 
wiilkM mined.

1^45 hra.

MATTERS UNDER RULE 377-CONTD.

(ii) Need for survey of Bastar 
Forests by eatenile and to take 
preventtve measures to check 
deforestation

(Transfatim]

SHRI MANKU RAM SODI (Bastar): Mr. 
Deputy Speaker. Sir. deforestation in the 
Bastar district has taken place due to illegal 
felling of trees by the advises in the protected 
fores spread over thousands of acres. Due 
to this illegal deforestation lakhs of acres of 
land in forests has been converting into 
desert area, plants and trees and rainfall has 
become very scarce in that regkm. It has 
seriously affected the environment and aiso 
the He style of the Advises. Unless It is 
checked knmediately. there win be complete 
deforestatkm.

Therefore, my submisskm is that the 
hon. Minister of Forests and Environment 
should get a survey of the forests of Bastar 
district conducted trough satellite and sub­
mit a report of the actual positbn. Secondly, 
in ttw interest of consenratnn of forests and 
ndenskm of forest cover wood cutting of 
wood and Bamboo as alsothe«(port thereof 
shouU be banned in the entire district at 
least foraperiodof ten yean. Besides, trees 
usdul from the point of view of pubGc utffity 
as weH as environment, should be planted in 
the «tout 15 lakh hectares of forest land

[BtgBsm

TH E MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): With ^ u r  permlsskm, I wouU lira 
to say something. I wouM not have inter­
rupted the Zero Hour. Butatthishourwecan 
say something wheh normally perhapsunder 
the niles we cannot. I woukl like to mentnn 
that the entire House congratulates our 
Member from the opposition who has just 
t>een married. We all wish her avery happy 
manied Kfe.

II4R. DEPUTY-SPEAKER: The whole 
House heartily congratulated 
bar.{lnternjplions)

SHRI INDERJIT (Daijeeling): I an join­
ing in this group to wait for proper sweet 
(intemjptibns)

SHRI MDRAJIT GUPTA (Mkinapore): 
While joining in this congratulation, I must 
express my regret that the Members of this 
Huse have not been given the opportunity of 
partaking in the celebration abng with the 
function. {kaemipUons)

SHRI EBRAHIM SULAIMAN SAIT 
(Ponnani): May I also express my congratu- 
latton? As Shri Indrapt Gupta has saki. we 
dkl not get the opportunity of partakkig ni the 
celebrations. {IntoirupUons)

SHRI P.O. THOMAS (Mavattupuzhs :̂ 
We have one Member Shri T J .  Anjatose 
f ^  the Communist Party who also got 
married recently and he also may be con- 
gratulated. I take this opportuni^ of con- 
grHHiianng nifn. {imm n^ions)

SHRIMATI BASAVA RAJESHWARI 
(BeHaiy): As a bdy Member, I aho want to 
congratulate her.
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[TianatoSorii

SHBILAL K. ADVANI (Gandhi Nagar): 
I have already congratulated her personalty 
and also attended her marriage reception. 
Now I, as a Member join the leader of the 
House in extending heartiest congratula­
tions to her.

SHRIMA1 iSAROJDUBEY(Allahabad): 
OnbehdtfoiJanataDal.loongratulateDpik2qi 
though she did not invite us.

SHRIMATIGIRIJADEVI(Mahar2wanj): 
On behalf of Janata Dal Icongratulate Dipikaji 
and also wish her a happy married life. I 
regret that we were not invited.

SHRIKRISHAN DUTT SULTANPURI 
(Shimla): You are welcome to Himachal 
Pradesh for honsymoon...{lntemjptk>n^

lEngSsHi

SHRIMATIDIPiKACHIKHLIA(Baroda): 
I thank the House for giving me warm wel­
come.

MATERS UNDER RULE 377-CONTD.

(Ill) Need to dedara Ponta Sahib- 
RamDur Bushar and Piniora- 
Sawwghat roads hi HImaclial 
Pradesh as National Mghways

[rians(aflor4

SHRI KRISHAN D U TT SULTANPURI 
(Shimla): The Ponta Sahb road in Himachal 
Pradesh goes upto TX)et Via Karmrau, 
Ranhat, Heuni, Hardkoti Road, Samarkot, 
Rampur Busher, Kinnaur and Samdoh. 
Another road from Pinjore in Haryana goes 
upto Leh in Laddakh Via Nalagarh. 
Sawarghat, Kullu and ManaK. These roads 
are maintained by the Border Roads Organi- 
satnn. I request the Central government to 
declare both these roads as National High­
ways.

(hr) Need for early payment of 
salaries to medical officers 
appointed by the Central Gov- 
smmsnt hi Primary Health 
Centres hi Uttar Pradesh

lTiansla&>ril

The hon. Members have a complaint 
that they dki not receive invitation cards. It is 
due to the fault of the post office. These 
cards might have got mixed up with Deepaw- 
ali cards.

[EnglisNi

I carried with me the whole diary of the 
LokSabha

ITianskOmi

You may receive them after a month, if 
not received by

SHRI EBRAHIM SULAIMAN SAIT: 
Dinner must be arranged.

SHRIMATIDIPIKACHIKHLIA: k wilbe 
arranged.

DR. P.R. GANGWAR (PiHbhit): The 
Central Government has p ^ e d  a third 
MedkalOfficer in thePrimary Health Centres 
in Uttar Pradesh. Their salaries are given 
directly by the central Government These 
officers, who are 706 in number, have not 
been paM their salaries since Match, 1991 
butthe Central Government has not paid any 
attentton in this directnn till now.

Neither has the Central government 
given the funds nor has it issued any direc­
tive to the State Government to take actton.

So, I request the hon. Health Minister to 
release the necessary amount to the State 
government so that arrangements may be 
made for payment of salaries to these medi­
cal officers.

(v) Needtoregularlsa unauthorised 
LPG connactlons'hi M gaon, 
Maharashtra

DR GUNVANT RAMBHAU SARODE 
(Jalgaon): hi my district Jalgaon, Maharash-
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(Dr. Gunyant Rambhau Sarode]

tra about SOOO persons hav0 putchassd gas 
cylinders and reguiahMS unauthorisedly at a 
premium by paying double the amount. Now 
they are facing problems because compa­
nies have changed the design of the regula­
tor and the gas agencies have refused to 
replace the old regulators. This has caused 
widespread corruption. The Government is 
requested to regularise unauthorised LPG 
connections and replace the old regulators 
with new ones.

(Vi) Need to taka steps for overall 
developments of ravine area 
in Kanpur Dehat and set up 
Industries based on agrleul- 
tural products there

SHRI KESRI LAL (Ghatampur): The 
ravine areas around the Yamuna river in 
Kanpur Dehat have always been a problem 
area. These ravines have be a haven for 
anti-sodal elements with the result that this 
area has all along been neglected and no 
developmental work has been undertaken 
there. This increases unempk>yment among 
youth and leads them to indulge in anti­
social activities.

Therefore, I request the government to 
take steps to develop this area as an agricul­
tural area and set up agrobased industries 
there.

(vii) NeedtoexpedHethsdsaranos 
of Growth osntrs Project re- 
fwrt regarding SIPCOT proj­
ect complex In Perundural, 
Tamil Nadu

[EngSsHl

SHRI P.G. NARAYANAN (Gobichel- 
tiyateyam):Sir, Perunduralisa^ught prone 
area which is situated in Periy^r district. A 
SIPCOT Project Complex at Pe;undurai has 
been recommended by the Government of 
Tamil Nadu and they are waiting for the 
laying of foundatton stone and for the clear­
ance from the government of India. The

Sato ntunn^tha Romanian Diplomat, 
Nk.lM nBadu  

industries Department, Government ofTamil 
Nadu have already wr»ten to the Depart­
ment of Industries, Government of India for 
thedewance of Growth CentrePioject report. 
With the SIF*COT Complex, the unempl^ed 
youth of the Perundurai Region will get 
emptoymenl it isaveiy backward area in my 
constituency and the clearance of thegrowth 
Centre P ro j^  report whnh is awaited from 
the government of India, Ministry of Indus­
tries, will be of a big help for the area.

I urge upon the govemmem to expedite 
the clearance of Growth Centre project re­
port re. SIPCOT Project Complex in Perun­
durai in Tamil Nadu.

1 2 ^h rs .

STATEM ENT BY MINISTER

Safe return of the Romanian Diplomat 
Mr. Uvlu Radu

[Er^«sh\

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAITAR^ 
AND MINISTER OF STATE IN THE MINIS­
TR Y  O F HOM E AFFAIR S (SHRI 
M.M JACO B ): Sir, I am happy to inform the 
House that Mr. Uvlu Radu, the Romanian 
Dipkmat, who was kkfnapped on 9th Octo­
ber, 1991, has returned safely at his New 
DelhireskienoearoundllOO hours. Mr.Radu 
is reported to have anived alone in a taxi.

SHRI 1 ^  K. ADVANI(Gandhi Nagar): 
is the government abieto enlighten the House 
as to the fuH circumstances of his release 
and safe return or wHI this be the only state­
ment that is to conveyed to the House?

SHRIM.M. JACOB:Lateron lean come 
back to you after getting the informatton. at 
the moment there is no other information 
wlhus.
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1 2 ^  hrs.

DEMANDS FOR GRANTS (PUNJAB).
1991-92-CON7D.

[Engfish]

MR. DEPUTY SPEAKER: The House 
shall now take up further discussion and 
voting on Demands for Grants for 1991 -92 in 
respect of Punjab. Shri Mui(ul Ballcrishna 
Wasnilc to continue his speak; but he does 
not seem to be present.

Shri Pawan Kumar Bansal to speak.

SHRI PAWAN KUMAR BANSAL (Chan­
digarh); Mr. Deputy Speaker Sir, the dimen- 
sfons. the proportwns that the Punjab prob­
lem has acquired over the years, with Paki­
stan akJing and abetting tenrorism in the 
State leaves no scope for doubt that it is a 
vital, a critical natk>nal problem. Over the 
years we have all saki so - we have all said 
that as a national challenge it calls for a 
natbnal endeavour. It brooks no partisan 
attitude. It cannot be solved by approtioning 
blame. Yet all that we have done is to revel 
in scoring debating points without pausing 
for a moment to reflect over the disastrous 
consequences that one reckless statement 
can have over the future course of events.

Refer to any debate on Punjab in Parlia­
ment during the last eight years, you will find 
it replete with accusations and counter-ac- 
cusatbns, replete with provocative state­
ment rather than suggestions to meet the 
situation.

Today the gravity of the situation is 
crystal dear but nant)w politcal considera- 
tk>ns continue to distort the vision and con­
trol the actk>ns of some of us. The whole 
country acknowledges the consensual ap­
proach of the Prime Minister Shri P.V. Nara- 
. dhaRao to the various issues confronting 
the natk>n; yet our hon. friend Shri Hari 
Kishore Singhji who is not present in the 
House at the moment, had the audacity to 
level indisaeet allegatbns against him in an 
endeavour which is dangerous though futile

to rob him of his credibility. Indis^etion also, 
I thought, hadfrontiers. But Shri Hari Kishore 
Singhji was perhaps unmindful of this when 
he levelled scunibus allegatk>ns against the 
Prime Minister for some observatbn attrib­
uted to him during the 1984 rbts. To suggest 
even remotely that an uncompromising na­
tionalist Hke the Prime Minister wouki have 
encouraged communal riots is nothing but 
blasphemy. It is chcannery and deceit to 
mislead the people, so that a problem like 
that of Punjab lingers on.

Sir, I wanted to avoki this. I began by 
saying that Punjab deserves a better treat­
ment than blame-apportk>ning harangues. 
But I was shocked to hear Shri Hari Kishore 
Singhji delivering an infectious speech with 
perfect natural ease. I will not say how his 
mentor Shri V.P. Singh pushed Punjab fur­
ther into the morass and quagmire of vk>- 
lence. But I wouk) only appeal to him to be 
considerate to Punjab. Sir. the need today is 
to desist from making such reckless allega­
tions or assertions whbh may contain por­
tents of aggravating the situatbn.

Shri Madam Lai Khurana. a seasoned 
and senior Leader, refen̂ ed to the Pakistan 
factor and alleged that the statements of 
Prime Minister and the Defence Minister 
were oontradctory and were intended to 
confuse the people. I wouki not like to ques­
tion his sense of judgement, but cannot 
agree with him.

13.00 hrs.

But I woukI only say that Shri Khurana’s 
suggestk>n thatthe country shouM take some 
direct actbn against Pakistan may not be in 
the natbnal interest, at the given point of 
time. This has to be left to the best ju^ment 
of the Govemment of the day. I woub also 
like to take this opportunity to say that maxi­
mum displomatb pressure has to be exerted 
to see that Pakistan cbses down the varbus 
training camps Functbning in its ten'itory 
there.

The govemment stands committed to 
hob electbns to the Punjab Legislative
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Assembly by 15th February. Yet some of our 
friends on tlie other side have Iwpt up their 
diatribe against the cancellation of a verita­
bly stiil4>om election process which had 
been announced, I would say, in undue 
haste and had been forcbly converted into a 
referendum for breaking up of the Country. 
The observations on this score are self- 
contradictory and confusing. On the one 
hand, they expectthe government and rightly 
M , to control violence in the State; and on 
the other hand, knowing fully well the enor­
mity of the problem and the enormity of the 
task involved, they find fault with the deptoy- 
merit of Army and the invoh«d, they find fault 
wfth the deployment of Army and the posting 
of the Director-General of Police, there.

M R  DEPUTY SPEAKER: Please con- 
ckJde.

SHRI PAWAN KUMAR BANSAL: Kindly 
give me some more time.

MR.DEPUTY SPEAKER: There are so 
many people to participate in the discussnn.

SHRI PAWAN KUMAR BANSAL: Sir, I 
am coming from Chandigarh. So, I may be 
given some more time.

MR. DEPUTY SPEAKER: Okay, You 
finish it in two minutes.

SHRI PAWAN KUMAR BANSAL: By 
doing so, they unwittingly senre the cause of 
those forces which wish chaos to prevaH and 
mindless vtolencetostakthe state of Punjab.

Sir, the Indian Army is a symbol of duty 
and compasston. It is unfair to assodale it 
with any font! of repression against our own 
people. A large quantity of sophisticatad 
weaponary has been pumbed into the coun­
try and it is at present in the hands of the 
terrorists, who are trained by axpaila from 
across the border. This has rendered the 
State poyce ineffective and the scenario is 
that it is imperative to deptoy Army in the 
State; and if we raise our finger against that

adkm, I wouU say wkh a l humli^. that «w  
are not seiving the cause which wa a n  
expected to do sitting here and apeaMng
Punjab.

Simlariy Shri K P S  GM has again taken 
over as the Diraclor-General of PDice. He 
has been a victim of urrtounded criticism. 
During his earlier stint in the State, he led his 
force with detemtinainn and courage; and 
he provMed the necessary motivation to the 
people there. That kept up their morale, so. 
to accuse him of excesses and repression is, 
again I wouM sty with aH respect, to speak 
the languageof those, the che^ngof whose 
unlawhil activities is a missian for Mm. How 
inciedble K is to accuse him of being anti- 
Sath? Shri K P S G il himself is a S N l He 
cannot be accused of perpetraUng vntonce. 
It was unfortunate to go to the extent of 
saying that he makes no distkxrtnn between 
a dead person killed and a person who is 
alive. This (foes not help in creating aeon- 
genial atmosphere. Iwouldstq^thatthe need 
of the hour is to see that we rise above petty 
conskieratnns and stop fmdkig fauft witti 
others. I wouM ike to say that after Shri G l  
was withdrawn from Punjab earlier, the situ* 
atkm had worsened there and his retum 
again raises a fe^ng of optimism, in the 
minds of tho pooplo and leliros aoortfidBiiOB 
which had been shaken three months back.

However, I woukl ice to add that for 
achieving even a modicum of success in 
Punjab, we need the resloratfon of poBtical 
process abne, whkii will he|p. D u ^  the 
last flight years, we had the legislative as- 
sembly only for 18 months. First, etedfons 
were heM and thereafter, we had the fong 
spell of PreaktonTs Rufo the resuk that the 
administratfon has tost its viby rapport witti 
thepeople.lisinsensilivelow»dsthegriair- 
ances of the peopfo. Cases of poice ex­
cesses are also there. I do not deny that. 
There are cases where innocent p e o ^  ara 
hauled up on mere suspticfoft That leads to 
further afientfkm of tfie people, the Khtia 
dkfffNUs of the Governor, which ara admini- 
stratbn-sponsored, have not been able to 
make any difforanoe in the anvlRMunent that 
prwalsinthestatotoday.Whoisa
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to tfw oidinaiy paopto? That is tlw big quM- 
tion baiare us. k can be only an siecisd 
gowammentthal could fulH that responstoit- 
i^. Tha itfsuk is lhal paople hava coma to 
Inmasodlaffaaingafdlsllwforliiaadmini- 
stration. for the very system and this can 
ham  dnasliDus oonsaquanoas. It has to be 
dwckwL

Hopafuly. an elected GovenMnent wil 
ha|p imprawa tha situation. The decision to 
hold tha aiadians fay 1 Sh Fabniaiy is a vaiy 
positive deveiopmenL But unfoftunalely we 
haar soma Akais taldng of iranting to boy­
cott ttie elections. I think, wa need not oon- 
damn them for this. Wa have got to under­
stand tha piadicainent in which thay find 
thamsaives today. A long spal ol vioianoa 
has randatad them also inelevant and pow- 
aiiess. It istha naadof tha hourtoday that a l 
the damocrafic foiGas gat together. I sakl 
thatlasttifflaalsalisthaabsolutonaoassily 
of the hour that we farm ouiselvas into a  
united fnxit to meet the chalsnges that face 
the country in P u i ^  In that andaavDur, w« 
have got to inckide tha Akais also. Whan I 
say so, I am also conscious of the fact that 
sometime t>ack tha Congress Government 
had mliatod a  series of debates, a  series of 
piM c maatkigs in Punjabi Untortunately. 
that piatfomi was again oonvarted into one of

m K wa ■■■ ■■ I -  - -*-----**** - * — — f  ■* - - MiniffisHigm g. ijBaaors noin airereim  poMicai
1  n r t in  ri ----■----------------- itn ilS r iJ i n rl tn  ----■---- A m AponiBSa wflo wBfB suDionsQ in lioini, wno 010 
nolknowaboutthagreundreailiashPui^, 
wentfiom here, spoke against the govern- 
ment ir« Pwiab and retumad. So. the result 
was that there was agan alienation, there 
was again a  doubt cisalad in the minds of 
people about tha Imna fidbs of the Gowsm- 
ment That has to be amided today. H need
I_tl.i ,„n --- I___ t-1 Sriiriam nlfciD8. 1118 fiKKnlHyS niay 08 I18IQ linwiiiiaiqf. 
Meetings, i  the various laadeis feel, nuqr be 
haU famMHy afan. But before the elections. 
Iteei, this exeidse must start Only then, we 

t can peiw ada Aw AkaKs also to play an 
V  idim  n la  in tha causa of nation-buidftv.

Foitunalaly. tha people in Punjab are 
not wih the secessionists and they have to 
ba anooungad. Oonfidenoe has to be an- 
thusad kiMiam. They hamtofight tha tanor- 
isla. Thaw hi»e been caiaiw ftere the owK-

nary p6opiB -H jn anneiH --tiavi8 c nOTSo m o 
tomriats and gotsoma amount of success in 
fighting them ouLH we do not do this, V w eal 
do not gat together, I feel Hte many others 
that reatoialion of normalcy in tha stale of 
P u t^w o u U  remain a mare nwaga.

It is imperatiwa t o ^  that we shad a l 
ffljf in}jfhiKnn>_ al mirtMymn nmj prejndlrm  
and persuade Akais also not to abdcale 
their responsUH^.

I ̂  feel that the preseirt stutce of the 
Akafs about their dedson to boycott the 
elections would not deter the Government 
from going ahead with Is  resolve to hoM ttie 
elections because often wa see tfiat wfien- 
ever elections have been dedared, certain 
peoplesaythatkwillMafutifoexeicise. I 
suppose nothing wll cow down the govern­
ment and Government wouM stick to Is  
stand to hoM the elections. Here I wouU Ike 
toaddthat whan VMtakafapofitical process
• I may not sound chauvini^ oh tMs since 
I come fram chandigaih, but I want to sound 
a word of caution -  tiH the elections, aiy 
uniateraldeciskm about Chandigarh wil not 
piowe to tw of any benefit whatsoever. You 
haw seen in the past that unlateral deci­
sions hawa been made and concessions 
announoed. That did not help in creating any
r ^ -» fi fo a iS -J  n m  I n  tliifT w n r n  n i t  * ----------00ng8niaiaDii06pn8re. ■unBrospoCii, iw oukj 
say tiM  chandigaih has been rendered as a 
non-issua today. Tha issues that are raised 
today. Sir. have to be tadked eamesdy. I  is 
the question of Centre-State relationship. 
After the dactions or even right now. we 
have to begin wlh the onrdse to see as to 
what changes can be ncoipoiated to make 
the states vbrantunfts of the Unnn of India 
Sir.it Is necessaiytodaytoGteato an almos- 
phera of good wil and amly amongst the 
people and I am sura, i  we join in that 
endeawDur. I  wil not be (fifficuh to do.

Coming to the alscfions. I wouU only 
■te to make IWD smal suggestions. Then 
was award fram the other side that we 
shouU not tamper wih the election law as 
such. I wouU also subscribe to tha view that 
anybody who wishes to oorttast elscthms In 
Punjab at this juncture shouU be pemiltted
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today. We should not make any amendment 
in this regard. And the government, in fact, 
has nothing of that sort in mind. But I would 
suggest tiwo amendments which must be 
incorporated in the Representation of 
Peoples. Act at the earliest and that process 
of electoral reforms oould be begun with 
Punjab. Firstly, I feel that the campaigning 
period should be reduced to ten days. It 
would drastically cut the electbn expenses 
and would expose the candidates to security 
risks for a shorter period. Secondly, as an 
endeavour is at times made to stall the 
electoral process, we brought about a simi­
lar amendment eartier and that shouM be 
brought in again, that is, death of an inde­
pendent candUate shouM not lead to the 
counter- manding of electtons.

I understand your anxiety about the 
time limit. Sir. I woukJ not Hce to take mors 
time. Very briefly, I wouM refer to one or two 
points only.

One important thing which the govern­
ment can unilaterally do is to take steps to 
firstly see that the grievances of the people 
of Punjab tve met regarding recruitment in 
the army. They shouM be ghwn greater 
opportunity to join the army as they had been 
doing earlier. Secondly, whosoever is found 
guMy'of any atrocity anywhere shouU be 
punished. Thirdly, ^eps must be taken for 
the promotion and devetopment of Punjabi. 
Today, I find m ^  important offices as that 
of director. Languages Depattment, Punjab, 
Direclor,TextBookBoaid,Secreli^,Punjabi 
Sahitya Akademy and that of North Zone 
Cuttural Centre at Patiala wUhoirt regular 
incumbents. Steps must be taken so that 
these posts are filled.

On the eponomic fiont, I must say 
something b e f^  I take my seat. We have 
ra pM M  it a number of times that bt of 
money is sp«{fit on the paramiNtafy forces. It 
is notihe question of Puf^AakNM. Ifagreat 
amount of expenditure is incurred on the 
mairrtenanoe of the panmittaiy forces, ttien 
that shouM be the primary concern of the

centre only. The total cost incurred on them 
shouM be bom by the centre. You have got 
to increase the personnel in PunjiA> Police. 
You got to buy better equipments. All those 
costs shouM be incurred ^  the Centre.

Regarding industry, iHit I find that even 
the paper miH for which the foundatton Slone 
was lakl by Shri. Rtyiv Gandhi himself has 
not been started by the GovemmentWhat 
else shall we call it if we do hot call it flight of 
industry from the State? Sir, industry has to 
be encouraged.

One importam point that rises from the 
present situatnn in Punjab is about the 
welfare of the migrants. It is not out of their 
free will that the people move out of their 
home leaving everything and take retage 
elsewhere. Sir, I find that, despite the ded- 
sk>n take the help is not produced, in the 
India Gate lawns there are a kit of people. 
Something has to be done for them. They 
have to be treated at par with other people. 
Some monetary help has to be provkled to 
them. Assurance has to be given to them so 
that they can return t>ack to Punjab.

Finally, I wouM fike to say about the 
Class IV emptoyees of the Food CoipoiBtlon 
of India. They have been agitating for a long 
period that they shoukJ be freed from the 
clutches of the contractors and that they 
shouki be treated as direct empkyees of the 
DepaitmenL When this was done in vartous 
other States, why not in Punjab? People 
from other cadres such as the clerical and 
other different cadres have been given 
benefits. Butthese people, the towHest of the 
tow, have not been able to make their voice 
heard. As it was pointed out yesteiday, there 
was some unrest in Sangrur leading to the 
injury to many people there. I am oonfUent 
that the hon. Minister for I^xkI wouW took 
into iL But since this is a problem relating to 
the Stale of Punjab and since the P u i^  
proMawa have to be viewed in a <Wferent 
perspective and to a dWerent light, I wouU 
urge even the Miniater of Rnance who is now 
present to the House to take toltiallve in the 
matter and ensure that the genuine gifev* 
anoes of the peopto of P u r ^  are remowad.
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With these wofds, I support the Puî ab 
Budget Proposals.

MR. DEPUTYSPEAKER: Weshan now 
bieakibr Lunch and meet once again at 2.15 
p.m.

13.16 hra.

The LokStM a then adjourned for Luneh 
tU Fifteen minutes past Fourteen of the 

dock

14.20 hrs.

The Lok Sabha re-assembled after Lunch 
at Twen^ minutes past Fourteen of the 

C hd(

[MR. DEPUTY SPARER in the ChaiH 

MEMBER SWORN 

SHRIRAJESH KUMAR (Gaya)

14JMhrs.

DEMANDS FOR GRANTS (PUNJAB) 
1991-92 CONTD.

ITrmsiadoiH

SHRI RAJENDRA AG NIHOTRI 
(Jhansi): Sir, for a long time Punjab did not 
have a democratically elected Government 
and due to this reason the Central Govern­
ment had to pass the Punjab Budget on the 
last five occasions. The House passes the 
Budget with the hope that peace and pios- 
pad^willretum to P u r^ . The Punjdb Budget 
Is being passed unanimously but peace in 
Punjab is nowhere in sight. This has put a 
question mark over the survivai of democ- 

H w in tfie  country. Is the situation in Punjab 
|.<Moalul enough forits dUzens?

Sir.everyone must keep in mind thatour 
oountry has a Constitution which lays down 
certain norms. Everyone shouM understand

the true meanbig of Independenoe. Nobody 
shoukJ t̂ .ink that it is aii assault on his self- 
respecL The need of the hour is to establish 
a democratically elected Government In 
Punjab. IwouM Gketoaskthehon. Minister 
whether it is feasible to hokJ electkuts in 
P u f ^  on 15th February in view of the 
situatton prevailing there. I and my party and 
for that matter even the masses are in favour 
of elections in Punjab so that the future of 
Punjab is in hands of its citizens. Consider­
ing the disturbed atmosphere in Punjab, are 
elections going to be held at the point of a 
gun? This point must be considered very 
sertously as it is a matter of concern for 
everyone. At the same time, to restore nor- 
maky in Punjab we must not make any 
compromise with the unity and integrity ot 
the oountry.

Sir, I am sure the Government will make 
efforts to restore the confidence among the 
people. I want to draw attention towards the 
fact that the people of Punjab have k>st their 
faith. Their faith has been shattered to a 
great extent There are examples before us 
which showthat in Punjab whole administra- 
tkm has come in to the hands of extremists. 
There, the industriaTists are so much fright­
ened that for the sake d  their lives, they set 
apartaportkm of their income forthe extrem­
ists. Extremists are running a parallel Gov 
emment there these days. Cases concem- 
ing properties are settled by the extremists. 
Thejudiciary has been paralysed, the judges 
are ̂ htened because there are no security 
arrangements forthem. The judgements are 
not dispensbig justice to the people. In 
Punjab, the district administration is non­
existent and the word of extremists regnn 
supreme there. Their writ runs in every 
sphere, ki newspapers we come across 
several such newsitems daily in which the 
sentor administrative officers beg pardon of 
the extremists through advertlsments and 
sun«ndertothem.

Mr. Depu^ Speaker, Sir, I want to draw 
the attentfon of both, you and the House, 
towards the fact that today Punjab problem 
Is a big challenge for India. This probteni it a 
chaHengetothe unity Inlagriiy of the country
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ana ms oBmai aumoraf. oepaiapsis ana 
tamrisis tones ai» craating this proUam. 
Fioin where those tom s of sepaitisfii snd 
tenorism ham oome to Puniab? Who is 
enoouragmg them and why? These ques­
tions have been raised here so many tknas. 
Today, Pekislan is openly providing every 
land of assistance to these extramiats and 
separatists tones. It is not only pravidbig 
them most supisticatBS weapons but also 
money and training liy GurMa MSk

Ifr. Deputy Speaker, why did not the 
Govemmentsealthel)orderB?lnthis Houses 
the Home Minister of the present Govern­
ment and the previous Gowamments ham 
stated so manytimesthattor restoring peace 
in Pur^ab. i  is essential to slop the assis­
tance tMing reoeivedtiy and there is the only 
one sohitian to it that the bordere of P w ^  
must be sealed. I  need be. the wdl should 
be constructed and borders should be fixed. 
Miitary faioes should be posted along the 
border. This Government so many things 
andassures the people iMitlunderatand that 
it misguide the House. Today. PaMstan is 
openly providing fulassistanoetothetenor- 
ists in Punjab and of course, the rule of 
Indian Goinmment is there but in practice Is 
adminislratlon or authority no more holds 
good there. In Punjab, terrorists and the 
separatists are rormingparallelGovemmera 
with the support of Pakistan and your ad- 
ministialionislosinglshalpLTheaulhotilyof 
centre in P u t ^  has lotf ib hold and this is 
me greai cnaMnge ■> inouL nonouraiiiB 
Minister Is present in the House and I think 
1h^ ho wMI unrnior 3l thOTo

Sir. the economic oondWon of P u r^  
has deteriorated. The 4(M5 years of demo- 
cratie Mstory of this ODunky IB • winess to 
thefacttfiatllieeoonoinicoondHoiiof Piin|ab 
as compared to ottier 8m m  of Indto has 
womned. What is flia oondHDn of Punjab 
today which used to coiM iae a lol in the 
piaapstly of «w  counliy. Pun|rti used to 
toed wWb  country. Not cn^rjiat Hiarewiaw  
aomwiy industries in Puniab wMdiuaedto

M l wale todMkiaaef IndhL But.

iionoiJiaDia pflrô KOfg oia aoonomic
jw lStS njl. i ^ -  — S 1 -  t -  ^  —̂ ---1 ------ » ---- ■ ----------oonoiDon oi ruf^aD nas oolDnorflroo vwy 

much. The budget of Puniab wfli be passed 
bythe House but w ithe  honourable MM»- 
ter assure the Houm that the induslriaa.—-a-s-a- ■--?--—a-----a - ■%-->—■_ —a-»-K_wnicn are lymg CI0980 in wtiicn nas 
large Govemment investment and in which 
thousands of workers used to work and 
dosure of wtiichhM tendered thousands of 
youth of PunjA jobless. w l be re-opened. 
The youth are unemployed so the demand of 
your does not rise there.

Mr. Deputy Speaker. Sir. I wouU Bee to 
have thrae minutes more. T o ^ .  the House 
should be assured that the industries and the 
unas wnicn are lying cKisoa m rTir^aDi wii 
start functioning again wihin a certain faced 
time andfor restarting these industries every 
financial assistance w l be given by the 
GovemmenL Because today due to the 
inactkm on the part Gowarnment. the kidus- 
tries are lying sick.

Honourable Minister, the farmer of 
l*urqab is very sad. I wouki Bw to draw your 
attertion towards the administrainn of 
Punjab. You ask the admlnislrationthe tea- 
aonsfbr not providing seeds andfertlsereto 
the farmers betore the onset of KHARF 
season? How has this mistake been com­
mitted? Were they lacking funds? Why dkl 
not P u r ^  administraiion purdiased tlie 
t>agsoffettlsersbefarethe sowing season? 
Why are fanners in Punjab not twing sup- 
pied aiactridty for irrigation? If the electridty 
is not suppfad to tfie farmers, the tifcewefc 
wonY work. Ihe means of irrigation providod 
by ttwGovammant to the farmers are in t>ad 
or diapldtad condWon today. Today, the 
fanner is not getting water for irrigation due 
tottienon-eristence of adminialratiDn under 
the prassureof terrorisiB. HonouraUe MM»* 
tor, i  the farmer dOM not get wMar for 
Inigriion, farflzM  and seed, you kMw he

farmer la poor there wB be fatnina fei the 
vBaga.WhM there islharitoitionc fr t » « a 
<on among thafaiiM ia. there wBbaH M V - 
tton in the vBive. Today, the whoto of the 
SMe is auBaiing ftam povwty and stama- 
iWL I W M « ■ »  to aay ID the HMOwMa
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linistor that the fate of Punjab will be de- 
ddad by the elecled Government of the 
State. I doubt that the promise of holding 
etoctionsinPut^madebyyour as wallas 
pravkHis Govemments wil be fulfilled. I 
ramemtMf the speech of the former Prime 
linister Shri V.P. Singh. I understand that 
the speech has not proved of any use. I 
imdersiandthat amiouncement made by the 
Prime Minister as wefl as by the Home Min­
ister that the eiectbns in Punjab will take 
place on 15th of FMwuary, wiO be in^>ie- 
mented. WKh these words, I conclude. To­
day H is the duty of the house. It is the 
demand of the people of India, that there 
should be an elected Government in Punjsb. 
An atmosphere conducive lor holding elec­
tions should t>e created, and the elections 
should not be held at the gun point Elections 
should be fair and should be held peacefully. 
Therefore, the Honourable Minister should 
prepare a plan to create an atmosphere 
conducive to holding of elections. Mr. Dep- 
u^f S p ^ e r, Sir, lam tfiankfultoyou that you 
have given me time to express my views on 
the budget of Punjab.

SHRI RAMASHRAY PRASAD SINGH 
(Jehanabad): Mr. Deputy Speaker, Sir, I 
have got the opportunity to speak on the 
Demands for Grants of Punjsb. At present, 
there is noGovemment or State Assembly in 
Puiqab. This has not happened today. When 
I was elected to this House, the Bamaia 
Government was there. R was dismissed 
later on and since then there is no Govern­
ment in P u f ^ , and we have been passing 
the State Budget in Lok Sabha. It Is regretful 
that there is no Memlwr who can represent 
flw State and can tell about the situation 
iharaLAoooiding tothedetailsof the Budget, 
only the demand has been shown while it 
shouU contain the entire details. It appears 
that we are passing the Budgat just for the 
sakeofformaify. There isoonslant bictaase 
intheincjdenls taking plaoein Puryabandon 

^  VMy basis of such incklents the elected 
I Oo w mmem was <Hsml88ed on the plea that 

It m s unatala to stop the MKngs and Is 
MMMws wwa gMhg shetor to the cufprls. 
lhadsiridftduring the Eighth Lok Sabha also 
that hnpoeingttwPresklent Rule by dismbs-

ing the elected Government in Punjab wouM 
be very harmful to the state. It is in the record. 
The inckients are still on increase there. 
When they were niling the State, why the 
sttuation of Punjab has worsened? We have 
unanimously deckled inthis House that while 
taking all the risk, we will conduct electnns in 
Punjab. February has been fixed for elec- 
tkxn. Everyone is saying that elections shouU 
be hekl there. An atmosphere of peace and 
politks will have to be created there. Only 
then electnns can be hek) there. When 
people do not go for votirtg due to fear, it is 
sakJ that they shouU vote without fear. You 
must be aware of the conditbn of the police 
administratfon there. The terrorists had 
launched amovementtokiii families there. It 
isatimefor all the political parties to conskier 
the matter seriously, whether they are from 
the ruling party or from the opposition. AB are 
indulged in casting aspersnns on one an­
other. This sort of practk» will into solve any 
piot>lem.Everyone had to think honesty. We 
shouki jointly deckle theelectnn programme. 
The ruling party wanted to do it atone but 
they couU not be at>le to manage Punjab 
and Kashmir. A deciston shouki be taken 
after consklering the issue with all the par­
ties. Onlŷ  then, the normal situatton can be 
brought there. Unless we consult with and 
take Co-op9ratton of all the political parties, 
the electtoiiK cannot be held, there. So it is 
necessary to invite suggestnns from aH the 
Members.

While givirn his speech on Punjab 
yesterday the hot). Member Shri Malik, who 
betongs to Congrtes (I) sakl that the number 
of killings in Bihar was more than those h  
Punjab. It is a fact that kiUings are taking 
place in Bihar also. But in Punjab, the terror­
ists are behind these killings. It is not so in 
Bihar. Agitations are taking place there 
agakist expfoltatkMi. crime and atrocities, 
due to whfeh these kUKngs are taking plaoe. 
You havetodifterentiate between these two. 
I think that the aglatkm in Bihar is no less 
than that of Punjab. In my constituency 
Jehanabad, Mings had taken place for the 
last two days and 0NS process Is continuing. 
But the situation Ike Pur^abshould not arise 
inottier parts of the oountiy. You are rwt able
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to control Punjsd), Iww wni you be abla to 
oontiol Bihar and Assam. The reason of 
agitation in Punjab is not unemployment and 
starvatnn. It was a prosperous state of the 
countiy, which use to feed the country. It 
used to provide maximum foodgrains. Thou­
sands of people used to migrate there for 
work. Even in the present situation people go 
their in search of woite Similarly, a religious 
mania is being created in other parts of the 
country. Is not another Punjab going to be 
created there? Where this religious mania is 
leading this country to? If this country has to 
be built on the lines of religbn, this Govern­
ment should also follow the other countries 
where the adrninistration is based on relig­
ion. Then why do you appeal in the name of 
democracy. Everyday there are killings and 
communal riots. What happened in Banaras. 
The residents areof theopinionthat so much 
destructtonhastakenplaceonthe 13th last, 
that the Benaras wlH not be able to regain its 
okJ situatnn in even 10 to 12 years. Is it 
anything less than Punjab? I woukl request 
those persons who are instrumental in aeat- 
ing this reHgbus mania as to why they are 
creating such situatbn in other parts of the 
country as is prevailing In Punjab.

During the Eighth Lok Sabha also, I had 
once sakl that the Supreme Court’s deciston 
regarding Shahbano case shouU not be set 
aside. But you have set askfe that decision. 
When the decision is given by the Supreme 
Court, why It has been set aside. Shri Kalyan 
Singh saki that we win abkie by the decisbn 
of the Supreme Court, but will enact a sepa­
rate law. Who showed him this way? You 
have shown this path to him. Whatever takes 
place in the House shouM be kept in mind 
and its effects should also be consklered.

Through you, I wouU like to tell the hon. 
Minister of Home Affairs that he shouM fol- 
towyiepoficyof'letbegonebebygonex.But 
from now onwards, if you want to run the 
country, you must have the opposltton par­
ties also with you. As this is a minority 
Oovemment, It shouki take the he|p of all 
other parties. Only then the present situatkm

IntheoountiycanbetackM. Electionshad 
to be heW as there Is no other optkwi, but It 
shouki be heM after maintaining a peaceful 
atmosphere.

The elections were heM In Assam and 
the C.P.I. was with you, t>ut what was the 
result. A kA of people were killed. If anyone 
thinks that there are kst d  votes and one %vW 
getthe majority wlththese votes. Itwiflnotdo 
any good for the country. What happened in 
Assam? You made efforts to diange the 
mood of the people but in vain. Secondly, 
there shouki not be any slackness in the 
security measures. BesMes that, devetop- 
ment woik shouki also go on. If there Is no 
devak)pment, nothing can be achieved only 
through arm. People will leave that place. 
But If there will be some devek>pment work, 
people will have some attachment with the 
place. The Government is now trying to 
create a situation, whbh will give a new life 
to the people. The poTitical parties shouki 
jointly and honestly work in this regard. But 
it has been a Himalayan blunder that for their 
own vested interests, the country has been 
pushed t»ck. Therefore, we al shouki work 
honestly to save the country.

Mr. Deputy Speaker, Sir. why the R a ^- 
tjongowal Accord was not implemented? It 
shouki have been implemented strictly. Why 
the Congress Government dki not imple­
ment it, while it had absolute minority of more 
than 400 members In Lok Sabha? Several 
Commisskms were constituted in this re­
gard, but why ther recommendatkMis warn 
not implefflented? Besktes this, I mouM lice 
to ask about BSiar also. Bihar is burning 
today. Why It is so? I have menttoned this to 
all the Prime Ministers. My Constituency 
Jehanabad had a populatkm of 11 lakhs, out 
of whwh 7 Mkh people are illiterate. There is 
no arrangement for their ̂ ucatkm. Even in 
ttwse villages, where there is more than one 
thousand populatkm of hardens and bade* 
ward castes, there is no arrangement for 
educatkm. Thb is a discriminatoiy attitude. 
Schools wereopened In those vMagee. where 
people of upper castes Kve, bM no school 
was opened In the villages, where badcMwd 
castes Hve. I wrato to lata R«#v Gamflti, Shri
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V P . Singh and Shri Chandrashakhar and 
had presently written to Shri Narasimha Rao 
in this regard. I had written to aH the Chief 
Ministers of Bihar also, but in vain. Tenorism 
can end. if anwigements are made for pro­
viding education there. The poor students, 
who will become literate will shun this path. 
The poor classes are working there in camps 
^  The rKh and powerful people in Bihar 
are organising their own forces and similarly 
the poor dass b also organising their own 
forces. This leads to the killings of the poor. 
Therefore I woukf like to submit that develop­
ment work in Punjab shouM be expedited so 
that it can foltow a proper way.

With these words, I conclude.

[EngteHi

SHRISUDHIRSAWANT(Rajapur):Mr. 
Deputy Speaker, Sir, when wetalkof Punjab, 
herstofore there are debates in the Parlia­
ment Much has been saki in the Press for a 
complete decade and most of the time these 
discussnns are indulged merely as rhetoric 
or in trading charges. We have not been able 
to come to any fundamental course cA actnn 
whk:h we can adopt to bring Punjab back to 
normalcy. Lot of bkx)dhasftown in the Sutlej 
in the past. A time has now come when we 
shouM do something to stop this bkiod-shed 
once and for ever.

In all these discusskins, there has been 
a characteristk: lack of reaNsatnn of the 
ground reality. Hence the demand for elec- 
tkm. Wen, we all want elections. Who does 
not want electnn in Punjab? But we have to 
address ourselves to the situatkm in Punjab, 
and know whether the situatton is conducive 
to hoUing the election. Or for hoMing the 
electkm, are we, going to sacrifice another 
hundred candidates to the militants' bullets? 
Thb is what we have take into consMeratnn.

The second factor is the ignorance; 
displayed. The disparity or deprivatkm has 
been the reason for the situatkm in Punjab 
today. Nothing is far from truth. Can this 
pnUwn be solved by giving additkMial water 
to Pui^ab or by giving Chandigarh to Pur^ab

or by taking actnns to have full autonomy in 
Punjab? I do not think so, because the reali­
ties are dSferent The first thing to be done is 
a diagnosis of the problem. Unless you do 
accurate diagnosis, you cannot come to a 
con’ect course of actton that can be adopted. 
We cannot frame a strategy or a pofby which 
wHI ultbnately resolve the problem. While 
doing the diagnosis we have to deHwrate on 
two factors. The first factor is the external 
factor which is responsible for the situatkm 
as on today. In this task, talking on general 
terms, the difficulty is the unhrersally known 
factor of the attempt todestabHise India from 
imperialistic forces, fhis factor is known. 
Punjab forms a part of this larger attempt to 
destsibilise India, forwhatever motives, which 
are fully aware to all of us.

But, more spedTicaiiy, when we tak of 
the extremist factor, we have to come to 
Pakistan. Since the advent of Gen. 2a, the 
principal foreign polk:y objective of Pakistan 
has been to destabilise Punjab, based on 
two motives. The first mothw is economk: 
and the drug-related problem and the sec­
ond motive is a strategy to evolve a tow-cost 
opUon to contain India. I am talking of the 
economic problem; We are all aware of the 
fragility of Pakistan’s economy. And then 
Pakistan had an ambitnus plan of militarisa- 
tk>n, of devek>ping into a nuclear power, of 
buiUing up industries, all these and many 
more.

The 1980 invasnn of Soviet Unnn of 
Afghanistan proved aboon to Pakistan. But 
there were problems of trade d^kHt and 
others. The problem of foreign exchange 
was there. Gea Zta conscnusly adopted a 
policy of encouraging drug trade and thereby 
getting the required foreign exchange. It is 
reported that between 1980 and 1985, three 
bWion dollart were earned unofficially by 
Pakistan through the drug trade. The rasuft 
was terming of a nexus in Pakistan of the 
military, bureauaacy and the drug peddfaus. 
We are a l aware of the intematkinal <feug. 
We are all aware of the GoMen Triangle 
having been shlted to South East Asia and 
Afghanistan. The normal routing of drugs in 
this area is Afghanistan. Pakistan and Indbi
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^S u d h irS a w a n t]

■ I ri ■■ ■ -■■III ri -- *- >--  paincuiany in© wqsibiii ooasi oi viaia, mi 
particular Maharashtra. Gujarat and Sind 
portion of Paldsian. This is responsMe for 
axport of major drags to the midifle East, to 
thaulBmaledestlnationaf United Statasand 
other European Eoonoinicoonimuni^.

I have here the figures which I Mri> give. 
In 1989. out of the drug trade, the total 
seizure of heroin in India was 2714kgsout of 
which, 1 ,6 S K ^  was originalad from Paki­
stan, i.e.. 60.2 per cent. Hashish of 8179

was seized out of which 3892 had 
its origin in Pakistan,l.e.. 17.6 per cent, in 
1990, again the seizure of heroin was 2150 
1 ^  in bKfia, out of which 1655 Kgs. Was 
from Pakistan. Le., 76.9 per cent So, this 
drug reiatad problem is the fundamental 
problem which is fomenting terrorism. Many 
terrorist oiganisations in P u i^  are mere 
frontal oiganisations in Punjsib backed by 
drug boons in i*aldstan. And that is wtqr. i  
you want to do something about ttiis prob­
lem, then ttie answer lies in cities ■ »  Bom­
bay, Ahmedabad and the Western coast H 
you want to do something to curb this drug 
trade, to destroy this drug trade, then the 
answer liesthere. I warttoask: What hasthe 
Naicolks control Bureau or the Director of 
Meigenoe Bureau done to rosolve the 
P u i ^  problem? What is the role of tfw 
oiganisalionofRnancelyinistiyinthePui^ 
Pnblerti, what is the imagration with the 
Home Ministiy? Thai is not evident. And 
ufUBss WB willful ims, wo cannoi ina  an 
answer to ttiis problem of tenorism.

Akmg with it is the problem of gun- 
running. Thera are many temristsotganisa- 
tkms who undertook this trade merely to 
ooiain mB. inoso ofyanisautw» a n  a m  
then So, fundamentaly. PaWstan’s objec­
tive was aooinmic through which the drug 
trade Ins given tliem foreign exchange and 
today also the nexus of the mXtaiy, buraau- 
craiic and dray bwons have a stranglehold
— — f T n l r t n f  II n * ! ! -----s----------------------------------- ---------------------------on ra K n w is powics. W6 novtt ID aoofass 
ewaehes to H *  problem.

The second IstheaollaropMon. the bw -

oostopttan tooontain India. Itisvaiyavfclsnt 
thatthis is being done and if India warMstodo 
anything, we have nottotak. butto evolve 
an effective counterweight to this particular 
operation of Pakistan.

Coming to the intemai side, I have al­
ready said, the sense of deprivation or un- 
employment is not the cause of the Punjab 
probleffl. What we had ttien? Let us take our 
minds bade to 1980. We had a ca w w  of 
fundamentaist leaden wtio wants to seize. 
the leadersh^ of tfie Sidis and eiminale 
others. So are the unemptoyed youth who 
are ready to do anything. These youth are 
fike people have saki. they are eveiywliere 
In ttie country, bi Bombay people are ready 
to do anything for money or for materials, i  
is immateriaL So. we have this leadeisfitp. 
we have this unemployed youttt. then we 
have the mirage of Khalistan, the ideotogical 
base. Then we have the requisie foreign 
support fbrthem. and here we have afunda- 
mental receipt for secessnnism and insur­
gency. And hence now, when we tak of 
l*unj^ problem, there is another attmpt to 
treat it as a law and order problem. I want to 
insist that tiie Punjab problem is not a law 
and order problem, but the problem of insur­
gency, and we have to recognise it as such 
and unless we recognise that the Punjab 
problem is insuigency, our action w l be 
directed or misdwecled because HBUigenqr 
is deal wWi hi a different manner, law and 
Older probkMn is dealt witii in a dlferant 
manner. So we haratoaddressourseiveato 
this. In ttie past few weeks. Sir. it is a maltor 
ol serious concern. Now we see a dWannt 
ooufse of action adopted by ttie tanoifris. 
One course of action is axpanskm, to aic- 
pand beyond the fcnits of P w ^  Wa have 
seen kidnappingofthe Romanian Ambassa­
dor. Then we haws seen the cainage of 
Rudrapur in U.P., wia haw* aean Sirsa. lhara 
are reports ttai the terrorists have now hired 
criminal gangs in Uttar Pradaah.

ISjOOhra.

The object is very dsar;ftistodaMbl- 
isa ttw Htadi bsH. to craaia • dMrion ba- 
twaan ttia SHia and iw  HMua and feMto a
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taddash. Fortunately, the people of this 
country have realised and seen through the 
game of tenorism and lire are proceeding 
with caution. The second course of action 
which the terrorists have adopted b  the 
nwidless kiing of families of law enforcing 
agencies. The motive is again very dear and 
that is to demoraSse the police force, tenor- 
isethepeople and to Ixingihe administration 
to a standstl. So, having seen this, I  is a 
matter of very serious concern and we have 
to react immediatel|r for this. Today, the 
situation in P u r ^  is that the common man 
has lost hopes that no administration win 
come and protect the We. limb and the prop­
erties of the people. For the last two years, 
passivity has been the hahnark of Putijab 
poWcs and that is why we have drifted 
indefinitely- Fortunately, having the Con­
gress Government installed at the Centre in 
last June, there is a ray of hope that some­
thing can be done.

Sir. I must congratulate the Congress 
Government for having deployed the Army 
in Punjab and I must also congratuaHe the 
Government for having dedared the major 
districts of Punjab as "disturbed areas’, 
because this is the way to proceed further. 
Now having said all this, we must come to a 
deaicut course of action. What is the solu­
tion to the problem? The first thing that has 
to be done is to evolvtt a dearcut policy on 
Punjab. Weshouldnotoniyevolveadearcut 
strategy on Pur^ab, but we should imple- 
ment it also. Itow long shoidd we imptonient 
lt?ltisna(foroneortwoyeare.butfor5,10 
or even IS  years. There is no short term 
soluiion to P u r ^  We have to deal witfi the 
insugency problem in a long tenn course. 
We have seen the insurgency piobleffl in 
Mzoram and we have solved the Mlzoiam 
problem. But we had to adminlstor for two 
dacades the problem of insugency and ft- 
naly we could solve the problem. So. it has 
to be a long term poiqr: wqrs and means 
hme to be evolved and adopted. The pre- 
oondWon tar this Is the p o H U  consensus. 
W b Iwra to dawatap a poWcd consensus

*-----*-----* * ---- i l l  II ■! n i l  1 11 ■■■■ n r ^■1— wiguii|iiuynwni
of tw  Aimy is right as far as striking at the 
•DM of lha «wl ii  amoamad to aoiw the

problem. We have to evolva a poGlicai con­
sensus that al means are justified to roolout 
theevl.

Here. I come to human rigfits. There is 
a lot of tak about human ri^its. There are 
HMD ways tot ino cofnmon msn. no nss 10 
either subnnt to the ooerdve force of the 
tenorists or to submk to the force of the 
State. What are we going to choose? It is 
very easy to tak In a dub about human 
rights, but we. as a nation, cannot sacriHoe 
the common man of P u r ^  on the alar of 
human rights and hence this House in par­
ticular has to the ful legislative baddng 
to the security forces to operate in the way 
they want, when they want and where they 
want in Punjab. Then only we can resolve 
this problem.

The next sector is to evolve an interna­
tional organisalion because this problem is 
permeating through naHonalboundarieK.TIie 
EEC and other rmyor countries of the world 
are concerned. So. India must evolve an 
organisation to interact so as to root out the 
dnig menace. You have to strike at the big 
people; catching ttie smaD fries is no answer. 
Hence, acoordinated irtemational endeav­
our is essential at this stage. The next step 
wouU to have a natkmal set of organisalions 
to kwk into this problem, a coonfinalad body 
of MeUgence agencies, security forces and 
the rest

I w i tak something about the intali- 
oancB f~~TrinT Ona of the reasons far 
faokne of ttie State attempt to resolve the 
problem isinto^genoeagenqr.ldonotblanie 
indivkiual infelgonce agency. They ate 
capsliteaf functioning and producing vesilL 
But there is such a proBeiation of intaS- 
gence agencies In this country that any ai- 
tampl to eMDtaa intaiganoa is notad out 
There is intense rivalry to ttw axtert of SMM 
aacrificaig natioiwi ir^eieal among tlie maiy 
intaNfgenoe agenoeSb The moment antibody 
gataiitfQnMlimhanalMstoDaN. Hadoca 
not dhctaaa I  to the aacurity tone com-
----------- ■---- M f c r L n ii  I X ik  aaJilinaiiO0r ■! Bio nnynQowiKiOQ. no v h  vyiD 
give it to OaN. Than, ft wH ooma badi tmn 
DaM and tar flw ima. tha ii«a«Baiioa haa
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lost te value. They are under the Finance 
Ministry; they are under the Home Ministry; 
they are under the Defence Ministry; they 
are under the Cabinet Secretariat. We have 
to strke at it at some point of time. For this, 
a parfiamentaiy committee is required to 
oversee the intelligence functioning. This is 
there in every country in the world but not in 
India. We have to address this problem so 
that inteHigenoe functions are brought within 
the purview of thb House. The intelligence 
agencies have to be integrated down from 
the tehsil level, district level. State level to 
the natnnal level so that intelligence is avail­
able to the security forces to the strike forces 
which can coordinate with the particular in­
telligence agency.

Talting about the security forces, there 
is much confusion in operation. That is why, 
we are not successful Let us talk of the 
Army. When wra deploy Army in akl to dvil 
authority, its function is in a different sense. 
When we deptoy Army to curb insurgency, it 
will function in a different manner. That is 
why, I sakl initially that we shouM treat this 
matter as an insrugency problem and not a 
law and Older problem. The kxal poNce are 
totally ineffective and cannot at all tackle the 
problem of insurgency because they have 
relationship with the kx»ls, their relatonship 
of the family and their own self will be made 
target t>y the terrorists with their bullets. 
Therefore, some outside agency is required 
in the form of the Amty, B.S.F., C.R.P.F. or 
other Central agency wheh can tackle the 
problem, backed with oedibie intelligence 
machinery. Then only, we can do some­
thing.

TaMng of the Army, you place them 
under the District Commisstonerof a district 
and ten them to operate. They can never 
operate. It is an insult to the commander to 
be at the beck and can of the superintendent 
of police or the deputy oommisskxwr and 
being told to operate in a partk»ilar manner. 
That Is why, there is much oonfusbn.

ating, they hav» got overlapping areas of 
functions creating further oonfusbn. When 
we deply the security force, the B.S.F., the 
C.R.P.F., or the Army, we must give them 
dearcut demarcated boundaries of respon­
sibilities. Then only, they functbn in a proper 
manner.

The N.S.G. was initially devek>ped into 
an elite force, a strike force which can strlte 
at any point. It is now burgeoning in strength. 
It is no tonger an elite force. You are adding 
many more people. You are giving them 
additionaltaskof security of VIPs and host of 
other duties. You cannot do this, if you want 
it to be an elite force. A small force can tackle 
the problem of tenwism. We do not require 
a large arniy to tackle the problem of terror­
ism.

Wehave evolved oneoiganisatkm called 
Rashtriya Rifles consisting of retired Amiy 
soUiers to tackle this problem. I am sur­
prised what this paiteular organisatnn can 
do additbnally. Instead of that, why do you 
not raise an Army battalion? Instead of that 
why doyou not raise CRPF battalk>n?When 
you create an olganisatkm, you create head­
quarters; you create staff; you create admin­
istrative backing. It adds to the strain and it is 
a drain on the nattonal exchequer. We must 
slop this somewhere. Rashtriya Rifles, to my 
thinking and to my k>gic, is no bnger re­
quired in this countiy. You convert them into 
either the Armed forces or convert them into 
para militaiy forces and stillthey canf unction 
in a better manner.

The next step shouM be organisaton of 
cells in each State in this country to combat 
the menace of terrorism and to ruthlessly 
curb any sign of drug trade as well as link* 
ages with terrorist organisattons. When 
^jmt>ay is sflent, you do not thmk that there 
oi a no terrorist activities going on. There are 
major terrorist activities going on. They re­
quire economic- base for their operations. 
They are not using it to launch major attacks 
on anytliing. But in time to come, this will also 
beevkienL

Secondly when variousforces are oper- MR. DEPUTY SPEAKER; Thwa are
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ollMrs who hav« to participate in this dabata. 
You hava already taken 20 minutes time.

SHRISUDHIR SAWANT: On the politi­
cal process, we have to proceed with cau­
tion notwithstanding what the Government 
has said.

SHRIMATI PARATIBHA DEVISINGH 
PATIL (Amravati): He is really giving good 
suggestions. I request you to give him more 
time.

MR. DEPUTY SPEAKER; Very nice. 
Even before your recommendation and in 
anticipation of your recommendation, 20 
minutes time has been given to him.

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum); She was Deputy Chairman in 
the Rajya Sabha. She has some experience.

SHRI MUKUL BALKRISHNA WASNIK 
(Buldana); She has the authority to recom­
mend!

SHRI SUDHIR SAWANT; Notwithstand­
ing what our Government has said that elec­
tions will be held in January or February, we 
must see and examine the ground realities. 
To my mind, the realities tell us that elections 
cannot be held in the near future because 
when we hold elections again, are we going 
to sacrifice another 100 or 150 candidates to 
the terrorists? It is not possble because in 
Punjab, unless you establish administration 
at the district and tehsH level, in which the 
Government is ruling, you cannot hold elec­
tions, because otherwise, the terrorists and 
their sympathisers will reach the ballot box 
and he real people the political workers of all 
the nattonal parties will not reach the ballot 
box. They will face elimination and hence I 
would request the Government to recon­
sider their.

SHRI NIRMAL KANTI CHATTERJEE: 
April calendar.

SHRI SUDHIR SAWANT: I woiM re­
quest the Government to reconsider their 
pledge to hold the elections.

Lastly, we must admit and recognise 
one thing. The Skhs have sacrificed their 
blood forthis country. In 1987, the battle that 
was fought at the highest 20,000 ft to cap­
ture the Bana post was by the copiete com­
pany of Sikh soMiers. I had the honour of 
witnessing it and every soUier was a SMi. 
after the 1971 war, we have honoured only 
one person with Paramvir Chakra and that is 
Bana Singh who isaSkh. If you calculate the 
decorations that have been given in the 
army, you win find that the m ^  community 
which has received an types of decorations 
the Sikh community and hence we, as a 
natbn, must rescue the people from the 
clutches of terrorists and for that, it is not 
dreams but bkxxJ that can mouM the nation.

SHRI CHANDRA JE E T  YADAV 
(Azamgarh): Mr. Deputy Speaker, Sir, I think 
that it is not a very pleasant duty for the 
Govemmentof Indiato bring year after year, 
the Budget of Punjab State inthis House. But 
the circumstances have, of course, forced 
this country and the Government also to go 
for these unusual measures and they are 
fulfilling their constitutional responsibility to 
place the Punjab Budget before this august 
House.

should have been in the normal course 
passed Ijy the representatives of the Purqab 
state itself. But the question is that how king 
we Witt go on doing this? will there be any end 
or do we foresee that this situation win come 
to an end some time in the near future? I 
think that everybody agrees here that Punjab 
State has been our one of the best devel­
oped, progressive States which at one time 
we were thinking it is a model State.

The people of Punjdb State are vaHant 
people, very hard-working people, tttey have 
got certain kieas of new innovatnns; they 
have, of course, played a very m a ^  role, 
ratheragka^s role inourfreedom struggle. 
After the freedom struggle, in our free coun­
try, they played a major role in defence our 
border and also in contributing to our cutoire 
and our national progress. All these things 
are accepted facts. NobodydeniesthaL But
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toitiqr this is also arealy that the slualion in 
this Stale has iMcoine a major chaMenge; k 
is causing a serious national conoam to our 
national uni^. UnibitunatBy, a band of 
young people with misguided phflosophy 
and a wrong approach has gona on the path 
of vioience. Those people have not only 
gone on the path (4 violence but also they are 
being used by our enemiesabiDad to weaken 
ournational unity and that is a veiy serious 
matter.

Sir, what is the position today? The 
entire State today has been dedared as a 
disturbedarea Practically, we hawe handed 
over the State to the Arniy and the Army has 
gonethere not onlytobeastand-by force but 
ithasalsotoptevatole,iitisthere. Itsmere 
presence wOi not do anything. Therdore, 
there should be no iusion and one should 
not live under aof kind of ■uskm that we 
have taken the extreme measure. Thereis 
no other measure after the Army having 
t>een sent there and the Army having been 
asked to stand4iytotai(e necessaiy stepeto 
maintain the national and also 10 k ^
the law and order situation there and tobring 
the State to noimaky. Thisisthe nctreme 
step which has already been taken.

There is anottwr thing. This is also a 
(acL Perhaps the hon.Rnanoe Kffinisler. in 
his reply, wS let the House know that a large
number of industries are now running awiV
from the State. Some of them are practicany 
lunnkigaway. Most of them am having an 
akemative arrangemenL They are buying 
akemative pbts. oirtskie P u i^  tun thw  
industries. They are hesitant for further 
.investmerit in PurijA in the economk: piDO- 
essofthatState. This isthe situation today. 
Further, there is also a skualion ttiat the 
people of Punjab are living under atmos­
phere of fear. I tMnk in this House many 
Merrtbers from Punjab very r ig ^  said that 
we are sitting in Delhi or outsUe Punjab and 
we cannot fuHy appredate how the piaople 
are fving there and what are their pnibleffls. 
In ^  opinkMi. the Govsmment of India has 
committed a m^x* mistake have isolated

themselves from the people of Punjab. I do 
not know whether the hon.Rnance MMstar 
visked Punjdb before bringing this Budget 
before this House. Was it not advisable that 
the Fiance Minister, instead of formulating 
this Budget in Dekil, shouM have at least 
gone to Chandigarh? He shouM have met 
the officers of Punjab and the people of 
P u r ^  some of the organisation, trade 
unions, business organisation, public per­
sonalities etc. TheGovemmentshouUhava 
heUadiatague there astowhat do they feet, 
what kmd of a budget can be presented to 
thisHouse. I am sure k has not been dona 
I wM remind you. Sir, that in the last Sessnn, 
it was on t)ie last day of the last Session we 
discussed Punjsri) in tills House. TheHome 
Minister made a commitment on my sugges­
tion when I siUd tfiat the Home Minister 
shouU take inkiative and invke the people 
who are willing to come for a diabgue; have 
a lound-tdble tak witfi them and try to reach 
some kind of aconsensusor at least give the 
positive feeing to the people of Punjab and 
those wtw are angry because of some rea­
sons. We shouM tell them, *look here, we 
are invkbig you, we want to involve you. kis 
not that doors are entirely shut for you. 
Please come for dacusskm and give your 
opbikxi*. You may agree or you may dis­
agree. But I am sure that the talcs, the 
diatogues, the conferences are always hellp- 
ful and this is one of the important methods 
in a democratic structure. But lam sorry to 
say that they were not invited. Even the 
Home Minister did not take the trouble of 
visking Punjab. Why? Whal kind of fear is 
this? Whatisthelmpressk)n?Whalkmdof 
a message we are giving to the people of 
Punjab and to the country that the people 
there can five in that situation but the Home 
Minister and the C^̂ binat MmisleR of the 
Government of India do not have the cour­
age or do not have ttie understanding at 
leasttogottiereandmeetthepeople. kisa 
veiy wrong message. I must say that this 
has to be rectified. Unless and unit you do 
ttidt, you wil not be able to win back the 
confUenoe of the people.

There are angnr young men not on^ In 
our countiylxit In many countries. IMrtoiyls
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the svidenoe of iL bi many.OQuntrias in 
dMaiwit phases, young pebpie get angry. 
Young people go to the wdreme poskbn. 
But they have to be taJked to.

This is what happened wfhen the naxal- 
ite movement developed. My friend Shri 
Saiuddin Choudhurywn agree with me that 
inVVtetBengsi' ’>eiyinteigentandtaleiiled 
young peopletoin the medfeal ooHeges and 
engweefingcoBegesandl?econienaxaliies. 
They were sheding their blood for a wrong 
pMbsophyonawrongpath. Buttheleader- 
sh^ in West Bengal approached them and 
had a talk with them and tried to understand 
their probiems to remove their grievances. 
Utimately, whal happened through that 
political process?.The naxaSsm is almost 
goneinWestBengaL Nowitislnotherparts 
of the country but not so much in West 
Bengal because the approach was a differ­
ent approach and the approach was an 
a p p io ^  to understand their problems, to 
understand their anger, to have atak wih 
them and togiveafeeing that we appreciate 
the reasons of your anger and we win try to 
meetyourgrievancas. Therefore, what I am 
saying is that it is not yet very late. Ithink,if 
from this House this message goes that we 
are requesting this Government not to hold 
olectiona in Punjab it wiO again be a wrong 
message to the people of Punjab. Stilwe 
havegottwoandahalfmonths. Whyarewe 
in a huny? Why do you want to tell the 
people of P w ^  that we have not feuth in 
them? We are not able to hold elections. 
Thentheywil ask: *Fbr how bng? You have 
not done! for eight to nine years. And you 
want us to deny our t»sic fundaments 
democratic tighr. Therofoie, please do not 
giveyoureaistothbkindaf suggestion, they 
aresayingtwoandahaKmonths before, and 
say, sihiatfon is bad; ft is not a normal situ­
ation; we cannot hoM the election*. Donot 
dothat Keep your options open and go on 
making efforts to create normalcy: go on 
making efforts to create a sftuation where 
eleclionscan be field.

RAM SMGH tfie

Already mistakes have been commit-

fsd. lamnottaMngofaparlicutarGovieni- 
ment ButseveralGovemnientshaveiniHsed 
several opportunfties where perhape, efeo- 
tkms couM ham been heM, perhaps, people 
couM have been involved in that piDoess. 
We have missed several opportunities. But 
let us not miss any more opporturrities in 
future. I am not also suggesting to go in for 
eloctiona even i  the election is inelevant I 
amnotsayingthaL Butpleasegoonmaking 
efforts and see that certain ttiings taka a
rtmnttr anH tfMmnor fhirwie arn

Mr. Oiairman. I i^ain request the 
Govemmertt to take the initiative of invifing 
those indivkluals, organizations who are 
wlb)g to come and tak about the Punjab 
problem. Whatever may be their phioso- 
phy, whatever may be their altftude, i t h ^  
are wiling to come and talk, please do invite 
them, tak to them - colectively or sepa­
rately-and do whatever is possible and try to 
have a round table conference or at least a 
round table tak on l*unjab issue and try to 
understand their problem.

I think the P u r ^  problem raises an- 
otherbascissue. lhavebeenconvinoedfor 
a very kmg time that there is need for a 
serkxis discusskMi about Cenlre^tato rala- 
tkinships. The Punjab issue raises this 
problem very promnently. Itowthetimeis 
changed andduring the bstfbrty years many 
things have changed. We are al seeing 
whatishsfjpeningintheSovietUnfcm. Such 
a powerful country is disintegrated today. 
The people there want to have their auton- 
omy,1hcywantadafflocratic right for fonnu- 
isuHig mo poiiciGS -  social, oconornic ana 
cullural-for themselves. They want their 
ownidentity. NowthethoughtthatweshouU 
have a very strong centre wH not do any 
mora In this country, we are trying our best 
to have some kind of balance that is to have 
astrong centre but at thesametimethesteto 
shouUnotbepressedagainstthewal. Those 
days have gone when ttie Stales ham m  
say or their poicies and ewrylhmg is de­
cided from IMM. Before these th li^  turn 
into anottwrnattonal pnUam, iis  M^h time 
now to very seriousV oonskler the Cenin* 
State ralafiiMships and take certain stqpe.
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We should not close our eyes by dismissing 
certain State Governments b e ^ s e  of po­
litical reasons. When the people get this 
feeling that they elected the Govemment but 
somebody who does not like because of 
political reasons orothennfise. dismisses the 
elected Government, it erodes the total 
confidence of the people and those people 
either take to arms or they adopt unconstitu- 
tbnal means and that situation should not be 
albwed to happen. It is because we are 
passing through a very difficult and challeng­
ing phase of our natbnal life. It is a current 
and national issue but not a party issue. 
Everybody feels concerned that Punjab and 
Jammu and Kashmir provides the ground for 
our enemies abroad to weaken our national 
unity. Therefore, I submit, that the Centre- 
State relatbnship needs a very serious 
consideratbn.

Another thing which is the failure of our 
Govemment is that somehow we have not 
been able to project our case or argue our 
case or persuade the people abroad Paki­
stan has successfully put us in wrong docks 
several times. They feel that we were not 
doing justbe to certain communities in Jammu 
and Kashmir; there is a feeling that we are 
not giving due rights,due consideratbn to 
the needs of the people of Punjab; we are 
perhaps adopting certain methods which are 
not according to the democratb norms and 
perhaps therefore, we are using force or we 
are trying to suppress certain genuine move­
ments. There shoub be a proper presenta­
tion of our natbnal face in the foreign coun­
tries, in the friendly countries. There must be 
internatbnai pubib opinbn and pressure put 
on Pakistan. Some countries who misun­
derstood us in the beginning are trying to 
rectify their position, t>ut that is not enough.
\ think this is time thal the Government 

IndiaspedficaUytaVoed this issue of terror­
ism and took the issue of the Pakistan’s 
interference in our intemal affairs. It is not an 
issue between India and Pakistan; ft Is an 
issue where internatbnai public opinbn and 
pubIb pressure must be exercised on Paki­
stan.

I am glad that the Chinese Prime Minis­
ter Shri Li Peng is visiting our country. Even 
China has not been able to understand our 
case properly in so far as India and Pakistan 
relatbnship is concemed. Therefore this 
opportunity of the visit of the Prime Minister 
of China to India should be properly utilised. 
Our case must be put before China in such 
a manner that China should also be able to 
put pressure on Pakistan not to help these 
terrorist activities and not to interfere in our 
intemal affairs.

I am glad that our relatbnship is devel­
oping with China. Today there is an atmos­
phere in whbh China wants to understand ur. 
better. We are trying to understand China 
better. We are both major nations not only in 
Asia, but in the intematbnal community. 
Therefore we have got a historb opportunity 
and India shoub take up this matter with the 
Prime Minister of China so that China coub 
also put pressure on Pakistan and shoub 
not go on helping Pakistan by supplying 
arms, by bargaining certain territories and by 
thinking that perhaps helping Pakistan or 
Pakistan’s cause gives them some kind of 
political liverage. That shoub also not be 
albwed. So, I request that the Government 
should take these things very serbusly.

Lastly I will say that we must see and 
make all possible efforts - maybe during this 
Session, not very late, maybe next week or 
ten or fifteen days later when the Prime 
Minister comes back - to hokJ a conference 
of all the parties here. Please try to under­
stand what are the suggestbns of different 
politbal parties, not only what suggestbns 
wegiveonthefboroftheHouse. Take them 
into conf bence. The poritbal leaders of all 
political parties shoub be taken into confi­
dence. The Government shouUtry to Jn real 
sense, make this issue a national issue, a 
coWeciwe approach shouki be adopted to 
find a solutbn for Punjab, J  & K problem and 
also in a broader sense the Centre-State 
relatbnship and other issues whbh concern 
this problem.

I appreciate the difficulties of the gov­
ernment of India. I am not saying that efforts
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hava not been made; efforts have been 
made, but unfortunately they have not suc­
ceeded and the things are going from bad to 
worse. The entire State has been now 
declared a disturbed area This does not 
add to our national prestige, we must give 
this feefing that now we are a nation capable 
of fmding a solution on our soil with determi­
nation, with understanding and also with a 
sense which gives a good feeling to the 
people.

With these words, I conclude

SHRIYAIMA SINGH YUMNAM (Inner 
Manipur: Mr. Chairman. Sir, I am grateful to 
you for giving me this opportunity. The fact 
thatthe business which has to be transacted 
in a legislature of a State has been brought 
before this House Ksetf indicates the extra­
ordinary situation prevailing in the State of 
Punjab.

I rise to oppose the proposal the De­
mands for Grants for 1991-92, in respect of 
Punjab - because I do not want to be a party 
to approve the policy adopted by the Unnn 
Government in re sp ^ of Punjab, h is my 
considered view that the problem of Punjab 
is a creation of the persons who were in the 
Government at tiwt time. Since then, the 
authorities in Dettii -the Government - should 
have thought of what would happen in future. 
But, they did not. Ihat is why, we are 
witnessing the worst situation today.

I would Ike to say that, wfth regard to 
Punjab, a long rope has been given to the 
extremistsbytheGovemmentoflndia. That 
problem could have been solved earlier, if 
the Government adopted the style and f unc- 
tioning of late Sardar Patel, when he was the 
Home Minister. We can recall as to how he 
dealt with Hyderabad and other Princely 
Stales when he took over as the Home 
Minister of the country. My feeling is that 
•van today we have to adopt the style and 
funcfioning of late Sardar Patel, who fought 
for the unification of the country. I am not 
convinced as to why military should not be 
deptoyedinPunjsb. Itisdeployedin Manipur, 
in Mizoram, 'm Assam and in some other

States in the North-Eastern region where the 
problem of terrorism is the maximum. The 
military deployment has contained temirism 
in Manipw, although it is not totally solved. It 
is solved in Mizoram; it is now being solved 
Assam and we are expecting that. I want to 
know as to why deptoyment of Army is not 
effectively done in Punjab. That is what I fail 
to understand. So, it wouki be my sugges- 
tton - as it is suggested by some hon. 
IMembers here - that we must deploy Anny 
there, to effectively assist the Government 
with some determinatkm, as it is done in the 
North-Eastern States. Ithink.tf Punjsibiskjst 
to the terrorists, itwillnotonlybePunjabthat 
will be k)St but the North-Eastern regkm 
wouM also be k>st. What has happened in 
Punjab is encouraging the activists in my 
State, Manipur, and also in some other North- 
Eastern States. They oonskJerthat one day 
there w i be a chance to create such prob­
lems in North-Eastern regkm and they wifl 
daim to secede that region from the country. 
What I have sakl us that it is the creatran of 
the people here in Delhi who are in the 
Government At a time, they neglected 
Punjab and some other States and eastern 
States at the moment. Even now, people in 
the eastern regnn feel neglected. Hwetake 
care of these people in that region, there is 
timetosolvetheirproblemsalso. Atpresent, 
kiManipur,thereisanagitatk>nbytheyoung- 
sters. All the Manipuri students* unbns and 
several cMher oiganisations are demanding 
tor the recognitton of Manipuri as a natonal 
language. T h ^  have now stopped the en­
ema shows in HindL They are agitatmg. 
Theyaiemakingmoretroutilesthere. What 
is the problem in recognising the language of 
Manipuri as a natkxial language? If we 
neglect it as it is, then that regkm wW also 
come lip Kke Punjab and t  will take a k>ng 
time to solve.

In short, what I have been suggesting is 
that if the Punjab problem is to be solved, it 
must be solved with a stronger hand, by 
dealing with PaMstan with a stronger hand 
and not through an appeasement policy. H 
we altow the situatkm to contkiue lice this, 
then I  wW become an international issue. At 
that time, it will be veiy diffkail to solve this
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paM am . itMiilgoiotfwtbnmofttwUntod 
Nations. Atltiattime.lwlliMinoi«oontpS- 
catod. AIHioughlistoolate.inypreposalwi 
be that the Govomment should deal with 
PaMslan with a stiongar hand We must 
talw action to flush mrt the tMioiists by 
deploying Anny in that State.

Coming to my concluding point, I would 
i n  to suggiMt that for the elaction that is 
preposed to be held in the coming FMmiaiy, 
you w l have to create circufflstanoes under 
which a free » id  fair elaction can be held. 
Until such dicumstances are created, hold­
ing of election only in name wW not serve the 
purpose.

While trying to soHw the problems of 
P u i ^  I would ■ »  to draw the attention of 
the Union Government to thinic iof Stales in 
the North-Eastem region wfiemlhe young­
sters ate agitatng for their problems.

SHRIVUAY NAVAL PAT1L (ErandoO: 
Mr. Chaimnn Sir, I rise to support the 
Demands for Grants in respect of P u r ^ . 
Unfortunately, since last ten years, most of 
the time these Demands have been dis­
cussed in f*arHament rather than In that 
State.

I*unjab is one of the younger States and 
outofitsHteafabout25year8,one4)Mofits 
budget has been diseussed in this august 
House. Today.odierunfortunalapattisthat 
even Members of Parfament of that State 
are not prBsenttovoice the grievances or the 
pnbleipe that require priority in Puiijab.

Mr.Ghainnan.Sir,thepnblemaff*ui4ab 
has been aggravating because of Its geo- 
grapnicai smiaio n, twcausB oi us uoiuor 
with Pakistan. Pakistan is am our hostie 
neiiHibours. its hosHlty has increased after 
the saparadonof Bangladesh and fe appears 
as I  Pakistan wants to take revenge that 
incident, the eepaiatlDn of BancHadesh and 
that is why. it wants to separate Punjab from 
the Indian sub<xmtinenL Notonly that, after 
that and ff possUe, it wants to Swalow

Jtaumi and Kashmir abo. ThaOvmaef 
PMttaniBknminglaigawhanmahaarthal 
the oountiy is devetoping about ten nuetoar 
bombs each with a capacHy of bombs used 
at the time of bombing sHireshima and
M ______ f l i r t  f __ _________NagasaKi aunnQ mo oooona woria war. 
The sOver foe of the ckxidsislhat China has 
now Slopped supplying M-9 missiles to 
Pakistan. And as Mr. Chandnyeet Yadav 
hassald,ifwecanbuldinlemationalopink>n 
««ainst the attitude of Pddstan, we wll be 
able to get some good results over the prob­
lem of tenorism in Pur^ab. it is now an 
establshed fact that Pakistan is trying to 
fight a pimy war against Incfia ttuough the 
miitants of Punjab. For (*unjab people, 
restoration of law and democrat in their 
State has become a must Slr.wehaveto 
take al steps to immediately replace the 
culture of bullets fay the culture of baUots. 
Pur^ab is not only mdlspensable for the 
p e o ^  of Punjab but also for the entire 
nationaL Kisoontributingaiottoxnirneces- 
sides. Inspito of the turbulence and the 
abnormalcondltions existing in Purijab, even 
during this year. It has contributed about 70 
peroentofwheattothecentraipooL Similar 
istheeaseofpaddyalso. It is as essential to 
the teeming milions in other parts of the 
country as is for the people of Punjab. Our 
population isgiowingsofastthateventhough 
we ate self-sufficient in foodgrains today, 
within five years, there wH Iw shortage in 
foodgrains. Under such a skuatkm,tf condi­
tions in Purijab further deteriorate, then 
production wffl decline in respect of wheel 
and paddy and the entire countiy and the 
masses wM suffer. Hence there is an urgent 
necessity to bring normalcy in P u i^ . 
Depfoying mlilaty for a long time in P u i^  is 
not g o ^  to help, and this should lie the last 
resoit before the Government. Just Mw in an 
effort to save a patient doctors give blood 
transhnionbutVttieygivebbodloralonger 
period It turns into poisoa In the same way 
i  tfie miilaty stays for a kxig time t  w l not 
he^ in bringing nomialqr in f*ui4ab. I wouU 
say that the soMfon les only In elactions.

We are opposing the formation of Khal- 
islan but am we In our sinoerify giving com* 
pMa statehood to Puiijab? We have to



477 Demands tor Gran^ AGRAHAYANA S. 1913(SAK^ (n M ^ ).1 9 9 1 -^  476

conaidar that also. When the States ware 
formed Haiyana and Purqab both warn ghmn 
aconrnnmCapltaL Every person IMng in a 
particular Stale would Uketohavsaseparate 
Capital of the State in which he is living. But' 
there is no separate Capital for Punjab. 
Chandigarh is a common Capital for the 
States of Haryana and Purijab which is a 
Unnn Territory. The Congress Government 
has urged upon the Prime Minister that a 
message should go from the Centre that the 
Rajiv-Longowal Accord or something of that 
sort would be implemented so that the people 
of Punjab, especially those extremists who 
are of mild character or who can be brought 
Round the Table can think of some solution.

Mr. Chairman, Sir, for a State separate 
Capital is very necessary but on the contrary 
what is happening in Punjab I would like to 
bring to your notice. Amini-Secretariatwas 
taken up for construction in 1985. The 
fourtdatnn stone of that mini-Secretariat was 
lakl in Faridkot by the then Government, Shri 
S.S. Ray with the promise that this mini- 
Secretariat will be constructed within a span 
of three years with the altocatkxi of Rs.3.75 
crores. But it is yet to be completed; it is not 
even half completed. Now, the estimates 
have gone up to Rs.8 crores.

Same is the case with Satkjj Yamuna 
Link Canal. Its portkm in Haryana is com­
pleted to the extent of 90 percent, but we are 
not able to complete even 25 per cent con- 
strudon in the State of Punjab. A good 
agricultural productfon is not required forthe 
people of Punjab only but forthe people of 
wholeof India. That is why all efforts shouU 
be made to complete this canal. If there will 
be more production more people will get 
smpfoyment

We see that big industries are not going 
10 Punjab. We shouM start some puUk: 
sector undertaking say d  Electronics and 
amptoy the kxal people. At the same time 
we shouU encourage the setting up of small 
scale industries fay the tocal people. Onthe 
contrary we see the Hosiery Industry in 
Ludhiana is suffering badly, lurgeuponthe 
Qovemment to give more incentives in re­

gard to tfiis. Bui. we see thirt even the 
subsidies aregiven 1̂ ;  as for as industries in 
Punjab are concerned, the Central mdse 
has to be reduoed.

Mr. Chairman, Sir, we want to convert 
the killers of masses into the tWers of soil and 
for that we have to adopt the democratic 
means. I do not agree with my friend, Shri 
Sawant that elections are no solutfon. In­
stead I wouM say that electtons are the only 
solutkm. OurexperienceinthelastlOyears 
has shown that there were less killings dur­
ing the short span of 10 years - (during 1980- 
90)- at the time when the elected govern­
ment was in power, for about three years. 
Withm a span of ton years, if you see the 
average per year, it was very less when the 
electedGovemmentwasthere. Thatiswhy, 
let us hope that this is the last Budget that is 
being discussed for Punjab in this august 
Houseandthe next Budget willbediscussed 
in the Punjab Assembly. At least, in this 
tenth Lok Sabha, there would not be any 
occastonforus todiscussthe Pui^ab Budget 
in this House.

With these few words, I support this 
Budget.

SHRI E. AHAMED (Manjeri): Mr. Chair­
man, Sir, Irisetosupportthe Budget propos­
als put forth by the hon. Minister. While 
supporting it, I wouM like to make some 
observatkms on the situation that is now 
prevailing in the Punjab.

Sir. for more than ten years, this House 
had been discussing the situatkm in Punjab 
and also grantbig the necessary amount for 
theadministratfon. But I am sony to say that 
there is Absolutely no background material 
supplied to the Members of this House. 
Without any such material we are not able to 
understand the offnial verston of the situ- 
attonthatisnowprevaiPnginPur^abk Tlieie- 
fore we are constrained to depend on many 
ofthenonoffidalpublicatfons. IwouMHteto 
know from the Government what is the pre- 
vaWng sHualkMi in Punjab. Bafbrawegrant 
money forthe administration, the House has 
the right to know the prevailing situalion in
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Punjab. I do not know whether the Minister 
would agree or not. Thera is an article 
recently published and I have a copy of it with 
me. K was written by ShtiAvinash Singh. He 
has been a dose observer of the politics and 
the events in Punjabforthe past many years. 
He writes and I quote: ‘Punjab is on the flash 
point again. Almost inching towards disas­
ter. People are being dragged out of buses 
and sprayed with bullets. Others getting 
killed at toad side dhabas. Trains are being 
ambushed. Entire families of policemen are 
beinglk]uidated. Banksarebeingtorched. It 
is already a no-win situatnn. Yet the two 
sides represented by the ultras and the 
security forces are fighting it out - both tosing 
their ranks by the dozens*.

I wouM like to know whether the sttu- 
ation as depicted by this Author is correct or 
not Because, in Punjab the commonman 
has absolutely no faith in the administration. 
He, as a matter of fact caught in between 
devil and deep sea. HewillhavetobeafrakJ 
of ultras on the one hand ad on the other 
hand he has to remain under the clutches of 
the security forces.

This artk:le continues like this. IwouM 
like to bring it to the notice of the Minister. I 
quote: Th e  people hate those who kill inno­
cents and members of the minority commu­
nity. They are against the Hqukiatton of the 
family members of the policemen. But they 
are not with the men in uniform either, or for 
that matter the administratton. For they feel 
that Government is totally apathetic to their 
sufferings and forces have been adding to 
their woes in many ways*.

This Is the situatnn. Therefore, we 
must address to the real problem facing the 
people of Punjab. We must also see that no 
wrong message shouM be sent to the people 
of Punjab. Punjab's problem has to be 
tackled in a very cautnus way and also the 
people shoukl be taken Into confkience.

According to me, the Punjab’s problem

16.00 hrs

The psychok>gk»l problem is that the 
people of Punjab, mainly the Sikh commu­
nity have a kM of misunderstanding about the 
Central Government and their attitude. His 
an undisputed fact that stin they have the 
resenratkm about the policy of the Govern- 
ment towards their community. It has been 
pointed out by several hon. Members of the 
House also. We cannot ignore the greet 
services and the sacrifices whbh the Sikh 
community have made for the sake of this 
country's unity and integrity. I feel that we 
shouki all take every step to tning the Sikh 
community in toto to the mainstream for the 
unity and integrity of the country. Therefore, 
we have to address to their heart, not to their 
brain; arKl we must also give them a right 
perspective of what the Government of India 
is really feeling about Punjab.

We all represent our own people. Why 
not also we feel about the people of Punjab 
because they are not able to send their 
representatives to the House? Why not we 
shouki give them an opportunity to elect their 
own representatives? I totally disagree with 
my friend, Mr. Kamat when he said that 
electk>ns shouki not be heM in Punjab. How 
bngwewfllbeaUetogoon like this? Itisnot 
possible for a democratk: country to sup­
press the democratic aspiratnns of the people 
and their desires because it is the duty of 
everybody to create such an atmosphere 
over there so that they can elect their own 
representatives. We cannot go beyond that 
Hmit.

Of course, there is a law and order 
problem. Our enemies are trying to exptoit 
thesHuatkm. Bui why shouki we play in the 
handsof our enemies due to certain unfore­
seen reasons? Therefore, M is high time for a 
the Government of India to take the neces­
sary steps to bring back the entire Sikh 
community into the mainstream for the sake 
of unity arid integrity of this country. In this 
respect, I woukl also like to say that the
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psychological fear of the Sikh community 
should be removed.

In a land of unity in diversity the chal­
lenges to secularism and democracy should 
be met by aH like-minded secular parties 
together. Protsctton of Gurdwaras is inter­
wined by protection of Mosques. But this is 
possitde only through electnns, not thiough 
a secttonal approach, but by overwhelming 
assertton of natnnai will - Hindus, Muslims, 
Sl(hs, Christians together. There is need to 
guarantee the protection of culture, language 
and customs of all sections, communities 
and deprived castes as part of our proud 
natnnai heritage. Unity and sense of one­
ness will negate inimical designs of outside 
forces.

I wouM also request the Government to 
take the necessary steps to initiate the politi­
cal process and under no circumstances the 
Prime Minister and the Government shouM 
go back from the assurances given to the 
natk>n that electnns in Punjab will be heki on 
15th February. If we find to do it. then we will 
again be k>sing the entire faith of the people 
of Punjab mainly the Sikh community who 
have made many sacrifk»s for the unity and 
integrity of the country.

IwoukJ like to conclude by saying these 
words, kistimewerealisethatthebullethas 
failed to provkJe the answer. It is time to 
break fresh k ». Lefs make a beginning by 
conceding to some of the genuine demands 
of the Punjabis. If LaUenga and his men 
couM be pardoned why cani the ‘mlsgukJed 
youth’ olPunjabbewonover. Punjabapart, 
almost the entire natkm is sitting on a vol­
cano. We have the disintegratnn of the 
mighty Soviet Unk>n staring us in the face. 
Why don't we realise that a Federal structure 
is the answer to most of the ills concerning 
*ieimk)nalaspiratk)nsofourcompatriots. I 
urge upon Government to conskler this.

MR.CHAIRMAN:ShflMukulBal(rishna 
Wasnk. You have already been on your 
feet. So, I request you not to tato too much 
time.

SHRIMUKUL BALKRISHNA WASNIK 
(Buklana): I am soriy that in the morning 
immediately after the Question Hour when 
my name was called I was not presem in the 
House. I wouM just take another two ntin- 
utes to conclude. Yesterday I was alnx»t 
towards the end of my speech.

in the papers today it has appeared that 
the President of the Akali Dal (Mann), Shri. 
Samranjit Singh Mann has condemned the 
depk>ymentoftheArmyinthePutijab. Not 
only this. He has also claimed that several 
hundreds and thousands of youth from 
Punjab are trying to flee to Pakistan. At the 
same time, he has also suggested that the 
Pakistan Government shouM give refugee 
status to the fleeing youth. And therefore, at 
this point of time when we are discussing the 
Punjab Budget I wouU like to point out that 
though the Government has deckled to 
deptoy the Army, though the Government 
has deckled to hoM the election in Punjab, 
there is a serious attempt from certain sec- 
tnns in Punjab who wouM try to sabotage 
these rfforts. And, therefore, in such a 
situatton as many hon. Members speaking 
earlier have pointed out there is a need for 
various political parties with a natnnalist 
outkxik to come together and evolve a 
common strategy, forge a joint front and 
taken up the challenges arising from the 
Punjab situatnn.

The responsibility definitely lies with the 
Government The Government has taken 
certain measures, but they will have to expe­
dite the political process, I wouM therefore 
like to suggest that the Government in the 
coming days shoukj call an all party meeting 
to discuss the Punjab situation and try to 
evolve a common strategy.

Not only this. There Is also a need to 
have a meeting of the Natnnai Integration 
Council to discuss the prevailHig situatnn. 
The Nattonal Integration Coundi can dis­
cuss the actkMis needed from the Govern­
ment and from the political parties to create 
a peaoeful atmosphere In Punjab so that 
there is a fair and free electton.
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Sooondly, the strategy to contain terror­
ism can also be discussed as also the imple- 
mentatton of the Punjab Accord.

I wouM also like to suggest to the Gov­
ernment that in view of the seriousness the 
Government may also ponder upon to call a 
joint session of Parliament where Members 
from the Lok Sabha and Rajya Sabha can 
also deliberate upon this isue.

I would not take any more time of the 
House but lastly, I would I9(e to point out that 
in an unprecedented move the Punjab 
Governor has recently met the honourable 
Finance Minister abng with a delegatkm of 
industrialistsfrom Punjab and has submitted 
certain demands concerning the industry. 
The main demand are as foltows;

Reductton in the margin limit including 
sundry debtors for the existing as well as 
new units to 15 per cent for medium and 
large-scale industrial units and to 10 percent 
for small and tiny sector, realk>cation of 
working capital limits taking into account the 
increase in the prices of varbus raw materi­
als and till such time realk>cation is made, an 
ad hoc enhancement in the working capital 
limits by a minimum 15 per cent of their 
existing limits, deferment of term k>ans par­
ticularly in border districts of Amritsar, Fero- 
zepur and Gurdaspur for a minimum perkxi 
of two years and for a perkxi of one year in 
other distrnts. Liberal reschedulement and 
regularisatton of working capital as well as 
term k>an defaults for the units in Punjab for 
a perk)d of at least one year, automatic 
increase in bank limits and lifting of aedit 
squeeze in the State of Punjab.

This was a very unprecedented move 
whKh the Govemorof Punjabhad attempted. 
Never before a Governor has led a delega- 
tk>n to meet a Union Minister to plead for 
settling certain issues concerning the State. 
I request that the govemment shouM take 
this very seriously and announce the ded- 
sons which they have taken on the demands 
submitted.

Sir, five months have passed skice the 
fbrmatton of this Government It Is veiy 
unfortunatethattill date the honourable Home 
Minister has not visited Punjab. The situ- 
atnn in Punjab is so serious that the whole 
natfon is concerned. But even in such a 
serious situatbn the honourable Home 
Minister has not yet pakJ a single visit to the 
strife-torn Punjab. Therefore, i wouM de­
mand that the Home Minister without tosing 
anytimeshouMvisitPunjab. Thereisaneed 
for initiating and expediting the politk»l 
process and to take people of Punjab into 
confkience.

With these words, I conduda

KUMARI FRIDATOPNO(Sundargarh): 
Mr. Chairman,. Sir, I think you very much for 
the opportunity you have given to me to 
speak on Punjab Budget.

Since last few years the attention of the 
entire nation has been drawn towards the 
ghastly killing of thousandsof innocent people 
of Punjab and Kashmir by the extremists.

As reported by the Sunday 77mesdated 
24th November 1991, United States has 
also come forward to ask Pakistan not to be 
tempted to provide akl and sustena’we to 
the militantsfordisruptive activities in Punjab 
and Jammu and Kashmir. The Govemment 
also know the fact that extremists are trained 
in Pakistan territory and infiltrated into our 
territory, who are responsible for such kill­
ings.

Sir, our Govemment must take some 
concrete steps to mobilise intematkmal 
pressure on Pakistan to stop the training 
centres on Pakistan land and the infiltraton 
ofextremistsintoourterritory. StepsshouM 
be taken for the creatton of more job ave­
nues for the unempkiyed youths of Pui^ab 
so as to divert their attentkxi from such 
criminal activities.

While appreciating the dedskm of the 
present Govemment to hoM eledkm in 
Punjab and to bring back the democratic 
process, I would also cautkxi that suffidant
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nwasures be taken before hand to prevent 
the extremist from playing a vital role bithe 
ensuing election as their participation wiH 
prove to be more dangerous for the nation.

Sir, all of us should unite to solve the 
problem of Punjab and true democratic 
position should prevail in Punjab. All of us 
should try to solve this problem unitedly and 
peacefully.

With these words, I supportthe Punjab 
Budget and conclude.

[TianslaUorii

SHRI AYUB KHAN (Jhunjhunu): Mr 
Chairman, Sir, I rise to supportthe budget on 
Punjab. I would like to emphasise more on 
the situatnn in Punjab. Shri Dharam Pal 
Singh Malk emphasised on it that we shouM 
consider the factor that are responsible for 
the problem in Punjab and we shouM take 
every care to ensure that situatnn may not 
deteriorate further. The situatnn in Punjab is 
not hkJden from anyone. I came to know 
about it very ctosely when I was a Member of 
the Parliamentduringfrom 19841019B9 and 
was sent there for mass-conducL The feel­
ings of the people there were hurt. Punjab is 
the heart of India. The people of Punjab are 
k>yal and brave. Punjab has always been in 
the forefront in country’s freedom straggle. 
Even today, there are 75 percent names of 
the people betonging to Punjab inscribed on 
the stones in Andman and Nkx>bar. First of 
all we shaH have to give a serious consMera- 
tnn to control the sftuatnn which pose a 
threat to the nation. We should findasolutfon 
together to meet the challenge. To call the 
ArmyisnotasolutionatalL Frequentuseof 
it win bring down their morale one day and 
will reduce it to Polk». H we use Army for 
every purpose, their character wai also faH 
down in the same way as sometimes we 
happen to see in case of the Police. So we 

^,«houkl try to remove the very root cause of 
this problem. This is a matter of great sorrow 
thattodaythereisnotBptesentativeofPutijab 
in the House. The Government of Punjab 
has recently started the Public Darbar in 
whfch Ithink the hon. Home Minister and the

Finance MMstershouM partkapate so that 
they may know the Public grievances very 
ctosely. It may be that many of the planned 
murders are committed them in the veil of 
terrorism. It is also possMethat some vested 
groups might be creating chaos and confu- 
skm in the countiy in the name of terrorism. 
AH these ptababiNlies must be given a seri­
ous thinking and confidence created among 
theopunlry-inan. We shouU rise above party- 
pofitksandthinktoprotect the yves of people 
and restore peace there. There are many 
sordk) incklente lice Banaras incklente and 
during the electnns many of the innocent 
persons have to sacrifk» their lives. Even 
after so many years of the freedom a stogan 
is given to voters nvtiich results in unBmited 
atrocities to a partk»lar community. The 
peoptohave no other optbnsthantotolerate 
them. We shall have to think in that directnn. 
The atrocities committed on the people of 
Varanasi is a buming exampl& Such injus- 
tne creates this situatnn and the people 
come forward in protest.

AN HON. MEMBER: Please speak on 
Punjab.

SHRI AYUB KHAN: I have not men- 
tnned Uttw Pradesh.. And Uttar Pradesh is 
also a part^ the country as is Punjat>. The 
people living in Uttar Pradesh are also the 
citizens of India The same will be the condi- 
tKMi of Uttar Pradesh as is of Punjab if such 
incktents of atrocities continuetobe commit­
ted on them. We havetoaccept the truth. No 
laxity shouM be shown in tackling any sort of 
terrorism, be it based on ca^e, community 
or relignn. We shouU not overtook any inci­
dent of the kind in whfch a rickshaw-puHer is 
slabbed in his back no fault of his own, who 
even does not know where the B ^  Masjkl 
is.

There are many check-poste here ki 
Delhi where each man wears a turban Is 
Mwaridbiy checked, k is done so because of 
their being SM t It issorryslateof affairs that 
every Skh is seen by us es a terrorisL

PROF. A. PREM DHUMAL (Hm kpur):
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[Prof. A. PremdhumaQ

This was started in 1982 at the tinm of ASIAD 
by...... *

[EngSsHl

M a  CHAIRMAN: Please do not men­
tion the name of somebody who is not 
present in the House to defend himself. Any 
reference to will be erased from the 
proceedings. No mention of ..* wiH be made 
in the proceedings.

[T/ans/iation]

SHRI AYUB KHAN: My dear friend. I 
understand wen why you divert the Punjab 
issue.

[EngBsHi

MR. CHAIRMAN: Mr. Ayub Khan, you 
please carry on. I wiH request you gentlemen 
not to interferes.

ITransMon]

SHRI PHOOL CHAND VERMA 
(Shajapur): Pakistan’s General Ayub Khan 
is speaking.

SHRI AYUB KHAN: Yes. I am the Ayub 
Khan who had destroyed the Pakistani tanks.
I am one of them who. are ready to make 
every sacrifice for the country. I do not need 
your certiTicate, I need only the blessings 
from the country. It te duty of every man bom 
in this country to ddend every inch of our 
land whether it is part of Kashmir or Punjab 
on any other part. A toyal person cannot sit 
smugly if any part of the country is burning 
whether it is Ayodhya or Varanasi or Punjab. 
We wlH have to make every effort to win the 
hearts of the people of Punjab. They shouM 
feelthat every honour and respect lies in our 
heart forthem. They are as much the citizens 
of the country as we are. It is our responsM- 
ity to protect each and every one in the 
country. The Home Minister, the Finanoe 
Minister and a dalegatkm of the Paifiamen-

tariansshouMattendlhatpubfcDaibarhM 
there in Older lo know the real problems and 
to talionthat Atak shoidd be made without 
any pieoondMon wMh every group of the 
people. Their requirements must be fufled. 
Someprogressshouldtfdwplaoeatleaston 
their demands over which a deciskm has 
already been taken. The issue of handing 
over Chamtigaih to Punjab must be re- 
solved. The industries including small scale 
industry of Punjab ate giving agood produc- 
tioa The people of Puiijabare vary laborious 
and they are not poor. They must be encour­
aged. More and mote fadKties shouM be 
provkled tolhem. To establish more indus- 
triesthere the private sector must be encour­
aged. I wouU ll(e to maka a fervent appeal 
that Army wfll not aohie the problem. We 
shouM create such a conducive enviion- 
ment in Punjab 90 that the enemy may not t>e 
able to cast a glance on it and may not use 
it as a tool to weaken our country.

MR. CHAIRMAN: Ayub Saheb, please 
wind up now.

SHRI AYUBKHAN:O.KSir. Pakistanis 
a very small country whnh stands no where 
in comparison to India. We shouM always 
keep It in our mind that there is a great 
difference between our country and Paki­
stan. if it does not accept our suggestions, 
we shouM not hesttaie to take stern action 
against it It cannot stand against our country 
which is veiy large and powerful We are 
equipped with all sorts of wea^ns. There is 
no Kti^ to our defence power.

So I wouki Ike to make a request about 
Punjab that we shouU win the hearts of the 
people instead of using bullet and force 
against them. We shouM heal their wounds. 
We shouU show eveiy respect for their relig- 
kNJS shrines. They shouM be given every 
respect and tove. They shouM be given the 
same pubGdty on T.V. and broadcasting as 
we give to otheis. These are few of my 
suggeatnns. Thanks for giving me time.

PROF. RASA SINGH RAWAT<Ajmer): 
Hon.Ohaiman.Sr,tal(ing1hftbanofitaf1he

noi raciORNo.
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opportunity which I have been provided to 
s p ^  on the budget I would H(e to ask a 
question from my Congress friends who are 
responsible for the present situation in 
Purijab. The then rulers from Delhi patron­
ised Bhindrawale, created Dal Khalsa and 
created such environment for the sake of 
ther own political gain in Punjab which was 
ptous (and of Gums, land of martyrs, mother­
land of brave men Mke Udham Singh, Bhagat 
Singh, Madan Lai Dhingra, and Lala Lajpat 
Rai, who sacrifised their fives for the sake of 
freedom. History is a witness to the facts that 
Bhindrawala and his folk>wers were keen to 
destroy our democracy. Even today, they 
are bent upon disintegrating the country. We 
have to find out the root causes behind ft. 
The Blue Star Operatnn took place in 1984. 
Punjab isan example that wheneverasmall 
act is done without planning it results in a 
tragedy. Hon. Sir, I want to say if the then 
leaders had not granted special status to 
Kashmir under article 370, special rights to 
the people of Mizoram to win the elections 
there, the Punjab woukJ not have become so 
ambitious to raise the demand of Khalistan. 
But the then leaders of our countiy adopted 
a policy of appeasement for some people 
which encouraged seccessionisin in our 
countiy. To d ^  we are sad due to Punjab 
problem. Punjab is I8(e a vital part of our body 
whch provides strong protection to our 
country. Punjab has been ourcountry's prkJe. 
I thank those Hindus and Sikhs who are 
living there as brothers despite the prevail­
ing terrorism in Punjab and continuous sup­
port to the terrorists by Pakistan. Many 
conspiracies were hatched to make Hindus 
and S9(hs fight against each other but they 
did not succeed and we are living unitedly in 
the whole country.

■ Mr. Chairman Sir, through you, I want to 
inform the Government that 25 to 40 inno­
cent people are being kWed in Punjab daily. 
It is now too much. We shouU stop it now. 
Whereis our sensitiveness? I want to infonn 
the Government of India and its people that 
oaHiora great havoc was created whenever 
there were one or two murders but today 
peo|ile4H« being l^led beyond counting. 
TheSullei«nd«^nM r«M torhas«utninlo

red due to the bloodshed in Punjtix The 
Extr«ffliM«Mh ihesuppoitof Pakistan, bum 
the trains, idl ihe p e o ^  fay making expb- 
sions in the ruming tnuns, kxrt the bardcs 
and puttha poat officas on fire. Thera is no 
check on them and in fact, they have be­
come the rulers there. Though our leaders 
advised the Govemmairt long back that a 
security b rt shouM be made In P u (^  and 
Punjab sbauid be handed over to the army 
yet the Government did not a o c ^  it at that 
time. If at that time the Government wouM 
hav« conceded this advk», the tentMism 
coiM have been controlled much.aarRer. 
Thesltuaton isthat*Mafzbadtahigaya jyon 
dawa ki.* Through you. I «mmjM fike to re­
quest thatthe Government and we all shouU 
devek)p a feeling of sensitiveness. Do not 
extract polttical gains from the Punjab prob­
lem. I want to point out one thing n  this 
context that when elections for Lok Sabha 
were being held inthe entire country, people 
of Punjab thought that they wouM also get an 
opportunity for Lok Sabha and State Assem­
bly electnns. All parties fiekJed their candi­
dates in the electnns. Candklates also 
showed courage but the congress ran avray 
from the contest. The electnns, aboiA whch 
a tot of discussnn is going on today, coukJ be 
heki satisfactorily at that time. K this security 
forces «vouM have been deptoyed at that 
time,the elections could have definitely been 
conducted in Punjab. When the electnns 
can be held in Assam and other terrorist 
affected States, why oouM the atmosphere 
not be made conducive for the electtons in 
Punjab. Butthe Congress leftthefiekl at that 
time and now they are talking about elec­
tnns. We hope that the Punjab elections wUI 
be hekJ within a definite period. But until the 
extremism is rooted out and the people 
become feariess to use their franchise, the 
amiy shouM not be removed from there and 
it shoukl be given the fun authority.

it is sakl that Pakistan trains the extrem­
ists and sends them to India from their train­
ing oentres. Hon. Sir, through you, I want to 
say to the Government of India ttwt •

*Bahadur kab kisi ka asia ahsan
letehain
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[Piof. Rasa Singh Ranvat]

Usi to kar gujrate han jo dil main
than late hain
Dilbar mard ka loha sab man leto
hain
Jo kamazDT hota hai kan uska sab
pakarletehain*

Despia repeated requests and complaints, 
whenpakbOan does not slop its activities, 
the Government of India will have to react by 
destioying aH the extremists hkle outs in 
Pakistan. Pakistan shouM be given a dear 
cut warning because it does not understand 
the language of brotherhood. It does not 
regard our goodwill So, through you, I urge 
the Government to teach a lesson to Paki­
stan in the same manner and it shouU be 
compelled to stop to encourage and to pro- 
vkie protection to the terrorists, otherwise it 
shouM be pakl in the same coins. Smug­
glers, daooits have charged into extremists 
, khaikus, Jan^us (Militants) naxalites, 
whether it is Kashmir, Purqab, Assam. 
Tamilnadu, Andhra Pradesh eto. They are 
using the fake pads inthe nameof Bhindraw- 
ale force to threaten the people. All the 
incidents of kMnapping do not come Into 
yght Schools and coleges are ctosed be­
cause of terrorists’ threatenings. They kkl- 
napthe young girls, boys or their parents for 
ransom and if the money is not pakl, the 
terrorists murder them, it is very sad. We 
havetoprowde fuH right to the army; polite 
hands wiH do nothkig. When K.P.S. Gill has 
been deputed to Punjab he shouM be given 
f uH authority and the whole of Punjab should 
be dedaied as distuibed area. As *Opera- 
fkMi Rhino* is going to become a success in 
Assam, the army misskMi will also become a 
success in Punjad>, if youprovkle itfull rights. 
This is my demand throu^ you.

Beskiee, all the problems in P u i^  
shoukl be sohrad through mutual negotia- 
tkxis. But any tak with extremists slwuki 
taka place only when they express their faith 
in the Constitutkm of India and accept its 
supremacy. No tak shouM take p im  with 
separatists unless they express their faith in 
the Constitulkin of India. The oigainisatkMis,

the people of punjab who have faith in the 
Constlluttons, the people of Punjab who 
have faith in the ConstitutkMi and organise 
different politk»l activities must be called for 
talks. The hon. Governor b getting much 
success by setting the open court system In 
Punjsib. Such activities shouM be encour­
aged.

Sir, H is very sad for us that dlptomats 
Bke Radu was kkJnapped arxJ we even could 
not trace him till today. Such inckients are a 
bkit on us. So through you, I wouM Ike to 
request the Government to make arrange­
ments to find out Mr Radu as early as pos- 
sl)le and try to slope the recunrence of such 
inckients in future. Punjab is saki to be an 
arm of India. This arm must be protected at 
allcosL Anyway, we have to pass the Punjab 
budget, but two problems of Rajasthan are 
connected with Punjab. I will conclude after 
menttoning these two problems.

The Govemment of India has not taken 
any measure to implement the verdict given 
by the Supreme Court regarding Bhakhra- 
Beas Control Board. As a result thereof 
Rsyasthan is not getting its share of electrk  ̂
ity and water. Moreover, the canal passing 
through Ganganagar is h i  diplapkiated con- 
ditkm. It needs to be repaired. Rajasthan 
Govemment requested the Punjab Govem­
ment for its ctosure for 15 days, but the 
Punjab Govemment dki not agree to our 
submissnn. The Governor expressed his 
helpness. As there is Presklenfs rule in 
Punjab, through you, I wouM like to request 
the Govemment of India to take steps to 
solve the problemsof neighbouring Statesof 
Punjab.

To conclude with, I wouM Ike to make 
one more submisskm. The Govemment has 
despatched the army to Punjab but the ter­
rorists have entered in some areas of Rajast­
han and Uttar Pradesh also. It is, therefore, 
essential to send the army or security forces 
tothose places also so that the tenorists who 
are frustrated in Punjab shouU not enter in 
Uttar Pradesh, Rtyasthan or Haryana and 
start their activities there and some unto­
ward events may take place in other States
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abo for which we may have to regret later on. 
Therefore, some attention must be paid to 
this aspect also. However, I would categori­
cally say that Punjab belongs to India, it 
belonged to India and it win continue to 
belong to India. Tenorlst problem will defi­
nitely be solved one day. If we, the politi­
cians, make our efforts with patriotic zeal, as 
the true sons of the sol with devotion, dedi­
cated and sincerely, problem would be solved 
Punjab was and Punjabis Punjab win remain 
an integral part of India.

[EngSsh]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): Mr. Chainnan, Sir. I 
am thankful to the hon. Members who have 
taken part in this debate forthe Demands for 
Grants of Punjab.

Sir, you are quite aware that Punjab is 
under Presklent’s nile since 11th May, 1987. 
All the Members who have partkapated in 
this debate have expressed concern that the 
poytbal process shouM start m Punjab. They 
want that elections shouU be heU in Punjab 
and a popular Government shoukJ be in­
stalled there as early as possMe. The his­
tory of Punjab reminds us that it had faoed all 
the challenges in the past. Its history and its 
tradltkMi show that Punjab had risen to aH 
oocasbns in the past May I remind the hon. 
Members that the Hon. Prime Mmister and 
the hon. Home Minister assured this House 
that the Government is committed to hoM 
electkms in Punjab. Theelectkxis in Punjab 
shall be l>y 15th of February, 1992 or even 
eariier.

Many Members during discussnn have 
stated that the hon. Home Minister shouM 
visit Punjab. I must tell this hon. House that 
next week only, the hon. Home MGnister is 
going to visit Punjab and see the things for 
himsel. He wil also hoM discusskms there.

The Government is firmly committed to 
deal with tenorism and secessbni8m.lshare 
the concern of the Members that the mili­
tants and the secesskmists shouU not be

aBowed to misuse the elections for their 
ends. There cannot be any compromise on 
the basic issues to abide by the ConsMtutbn 
of India and unity and kitegrity of ourbetaved 
country, the completnn of eiectkms and 
installatbn of a popular Government shall 
provkie a fonim to discuss outstanding is­
sues ice Pur^ab accord., sharing of river 
watereandtransferoftenltoryetc. Thehon. 
Home Minister has already assured the 
House that all possUe steps to ensure 
cond'rtfen for free and far electtons shafl be 
taken by the Government

Some Members have sakl that the 
Budget papers have not been provkled. Mr. 
Sharad Dighe has raised this point I must 
tell this hon. House that the documents which 
have already been presented to the Lok 
Sabha in the last sessk>n in connectkm of the 
Punjab Budget. 1991-92 are the annual 
Financial Statement and the Demands for 
Grants.These two documents are required 
to be presented under artkdes 202 and 203 
of the Constitutnn atong wittt prodamafion 
of the present issued under artkde356of the 
Constitutnn. In the case of a State Under the 
presklenTs rule, these are the only docu­
ments which are presented to Pariiament 
and they have been already presented.

Thehon. Members have raised certain 
poHits regarding the Budget of Punjab. I 
must teH this hon. House that there is d ^ k e  
growth in the economy of I*unjab. bi the 
Budget of Punjab, the Plan outlay is Rs. 
1010 crores. the Central assistance is fte. 
600 crores. moratorium on ban and inter­
ests is Rs. 190 crores. Despite the volatile 
situatkm ui Punjab, the approved Plan Out­
lay lastyear, 1990-91 wasRs.205cfDresbut 
the achievements were Rs.945ciores. Thus, 
there is an ktcrease of Rs. 40 crores in the 
achievemenL In the sixth five year Plan, the 
Gross Domestc product of the Punjab state 
had been 5.08 percent In the Seventh Plan, 
the Gross Domesth: Product of Punjab is 
expected to be 6.40 per cent

Many Members have exprMsed con- 
cem aboiA the manufacturing sector and 
ndustries kt P u i ^  The growth of manu-
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focturing sector is 6.45% in the Sixth Plan 
estimate. It is estimated 10% in the Seventh 
Plan.

But as far as agriculture is concerned, 
this is in Iraeping with the present situation. 
Though Pui^ab te having 2.5% of India's 
population and 154 %  of India’s gross area, 
its production of wheat is 23%, cotton 24% 
and rice 9%.

Last year, wheat production was 121 
lakh tonnes and paddy ptoduclbn 65 lakh 
tonnes.

So far as procurement of foodgrains is 
concerned, 49% of rice is procured from 
Punjab, and wheat procurement is 60%.

This year Punjab expects to produce 
116. 5 lakh tonnes of wheat and 63 lakh 
tonnes of paddy.

As far as industries are concerned, the 
number of small-scale units in Punjab is 1.60 
lakhs and they are giving empk>yment to 
6.68 lakh persons. Medium and large-scale 
untts in Punjab are 372 and they are giving 
emptoyment to 1.74 lakh people.

The numt>er of letters of intent and 
registration of industries in 1967-68 is 85 and 
during 1989-90, it is 229.

There is good availabilily of power and 
there is no labour unrest and this has contrib­
uted to growth in the manufacturing sector.

Despite heavy demartds in agriculture 
sector and industry sector, the power posi- 
tton is remarkably good. Thermal Power 
Stations are functkuiing cre<fitably. Agricul­
ture consumes around 46% of power. With 
the plant load factor in power.

P u i^ ,  the power posHkm is satisfac­
tory. l*ower Stations are functioning satis­
factorily by and taige

Ropar Power Station shall start func­

tioning in the year, 1992-93 having a power 
production capacity of 420 MW.

The in Ranjit Sagar Dam has been 
piovktodfte. 170 crores in the current year.

There is decentralised planning in 
Punjab and this is a msyor innovation intro­
duced last year. There is decentralised plan­
ning at the district level Government wants 
ttiat pMple shouW be involved at district 
level in the planning process under the 
chairmanship of the District CoHector.

Devek>pment amount is spent by Board 
according to felt needs and tocal priorities. 
Rs. 284 crores have been provkled for the 
State Planning Boards. Representatives of 
major political parties and four Sarpanches 
woik on this Board.

Much has been sakf about empk>yment. 
Concerted efforts are being made by the 
State Government to tackle the problem of 
employment specially for the educated youth.

Youths from the border areas form a 
special target group with vocational training 
in a variety of trades backed t>y credK assis­
tance from the financial institutions.

Sir, I now come to unemptoyed edu­
cated youths. In 1990-91, emptoyment op­
portunities have been provided to them, with 
subsklies in dairy projects, poultry, piggeiy, 
fisheries etc. 15 per cent subskly has been 
given to them. Further, youths from the bor­
der areas are being given special attention. 
Loans up to Rs. one lakh with 15 per cent 
subskJy are being given to them. There is a 
Centre for Training and Assistance which is 
a registered society. This is known as the 
Centre for Training and Emptoyment in 
Various Skills and it is directed towards 
social integration. 4304 young men have 
been trained and out of which 2330 have 
been seiaciedin the Army. ParamPilaiyfbiOM 
and ttw rest have gone in some ooiporitions 
and Public Sector Units. Through these 
pragrammes, the State expects to craato 
emptoyment opportwAies to 36.500 per-
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Sir, much has been said about relief and 
resettlemenL During the 1984 disturt>ances 
and the internal disturtiances, subsistance 
allowance given to the widows amounts to 
Rs. 1000/-per month. It has been given from 
1st May 1990. Marriage grants to the unmar­
ried daughters and sisters are given to the 
tune of Rs. 10,000/- Priority is also given in 
respect of employment.

MR. CHAIRMAN: Unmarried daughters 
and sisters of whom? Are you giving it to 
every unmarried daughter and sister?

SHRISHANTARAM POTDUKHE: No, 
Sir.. It is given to those who are affected in 
the riots. Further, ex-gratia grant for families 
killed by terrorists was increased from 
Rs.20.000 to R.50,000/-. Rs.2000A are also 
given to cover travel expenses to go to 
Punjab. A sum of Rs.500/- is given as trans­
port grant and a sum of Rs.300/- is given to 
cover hiring charges in the case of hiring 
private houses.

A sum of Rs. 38.28 crores has been 
given to 7809 families killed in terrorist vio­
lence. Rs.7.41 crores have been given to 
14000 internal migrants.

The volatile situation in Punjab has 
resulted in the displacement of many fami­
lies through teriorst actions. Other families 
have suffered through the killings of their 
bread-winners. The rehabifitation of such 
families is a major prnrity area for affirmative 
action as identified by the State Govern­
ment. These actions include the grant of a 
monthly subsistence alkmance of Rs.1000/
• to widows, Maniage grant for unmarried 
daughters and sisters of those killed is 
Rs.10,000/-. An ex-̂ ratiagrarrtof Rs. 50,000/
- is also given over and above the monthly 
pensnn to families of victims of terrorist 
vtolence. An amount of Rs, 38.28crores has 
been given under this categoiy to 7809 
famiKes up to October, 1991.

Similarly, benefits are provided to mi­
grants to encourage them to return home 
through the grant of a transport altowanoe of 
Rs.2500/- per family and a rental aHowance

of Rs.300/- per month has been given to 
15,477families have sofar benefited and the 
amount is to the tune of over Rs.8.44 crores.

The State Government is thus making 
every effort to reduce the trauma of families 
who have suffered from the terrorist vio­
lence,

Many Members have made many points. 
Shri Chandra Jeet Yadav has siad that there 
Is no growth in industry. I wouM like to say 
that there is no dearth of industries in Punjab. 
In this regard, I wouM like to say that from 
1987-88 to 1990-91, for four years about 
whichfigures are available, purq^ has shown 
consistent growth in so far as minimum and 
large scale industries areconcemed. In 1991, 
23 industrial units were set up as against 21 
in 1989-90. In 1987-88, the number was 19 
and in 1988-89, it was 18. In 1991, the capital 
to the tune of Rs.200 crores was invested in 
industry. 14000smallscaleunltsweresetup 
in 1990-1991 as against 13,601 in 1989-90. 
In 1991-92, up to 12.11.1991., 17 Letter of 
Intents were issued and 12 licences were 
issued and 194 registration for industries 
were made.

Shri Mukul Wasnk raised a point re­
garding the Governor's meeting with the 
Finance Minister. He saM that some Issues 
had been discussed. I wouM like to assure 
him that the Government wouM examine 
and k»k  into the demands made tiy the hon. 
Governor expeditnusly. The Rnance Minis­
ter woukJ kx>k into IL

I think, the Home Ministry is competent 
to reply to most cf the points made by the 
hon. Members. But I woukl Hketo assure the 
Members that their points are well taken and 
I wouM reply to some of the points in writing. 
I will also inform the Home Minister to con­
vene the meeting of the leaders of the oppo- 
sltton in the House and take al political 
parties into confklence and anives at apoliti­
cal consensus.

With these words, I request the hon. 
House to pass the Purq^B u^eL (<ntomp- 
tions)



489 Demands for G m f^ NOVEMBER 26.1991 1991-02 500

MR CHARMAN; There wars sonw cut 
motions moved to the Punjab Budget.

ShriGiidhariLal
Bhaigava Not present

ShfiDauDayalJoshi Not present

Shri Bhagwan Shankar
RaMvat not present

MR CHAIRMAN: I shaV now put a» the 
cut motions moved to Demands forGrants 
in respect oi Budget (Punjab)for1991-92. to 
vote together.

At cia motions wen put and nega-

17JOOhra.

M a  CHAIRMAN: The question is:

That the respective sums not exceed­
ing the amounts on Revenue Account and 
Capital Aooount shown in the fourth oohmn 
of the Oidar Paper, be granted toth* Presi­
dent, out of the Consoidalad Fund of the 
State of Pur^ab to complete the sums nece- 
sary to defray the charges that wU come In 
course of payment during the year ending 
theSlstdayof March. 1992, in respect of the 
heads of Demands entered in the second 
column thereof against Demands Nos. 1 to 
30*.

The motion was adopted.
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PUNJAB APPROPRIATION (N O ^) BILL.
1991*

[Efl̂ iKsA]

THE MINISSTER O F STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): I b«g to nxnwfor 
Isavsto Introduo0 aBINto authorlM p^tm nt 
and appraprladon of certain sums from and 
out of tha Consolidated Fund of the State of 
Punjab for the services of the financial year 
1991-92.

MR CHAIRMAN: The qutetion is:

That leavebe granted to Introduce 
the BUI to authorise payment and 
appropriation of certain sums from 
and out of the Consolldaled Fund 
of the State of Punjabforthe serv­
ices of the financial yearl 991-92*.

77i0 motkm was adopted.

SHRI SHANTARAM POTDUKHE: I in­
troduce** the BiH

MR CHAIRMAN: The Minister miV now 
move that the Bin be taken into considera­
tion.

SHRISHANTARAMPOTDUKHA:lbeg 
to move:

That the Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of punJab for the 
services of thefinandal year 1991- 
92. be taken into consideration’.

MR CHAIRMAN: The questkm is:

That the 81 to authorise pqrmant 
and appioprlatkm of certain suma 
from and out of tha ConaoitalMl 
Fund of the State of Pur^ab for ttw 
services of the financial yaar 1991- 
92. be taken into consMeratkin.'

ThamoSonwasadopM.

MR CHAIRMAN: The House w l now 
take updause by clausa consUaratkmofthe 
BUL

Thequesttonis:

That Clauses 2 and 3, and the Sched­
ule stMd part of the BML-

Tha motion umaadoptad.

Oau9aa2and3andtttaSehadula
wanmUadtothaBM

MR CHARMAN: The questkNi Is:

That Clause I. the Enacting 
formula and the Long title stand 
part of the Bir.

ThamOOontiaaadoflhad.

Clausa 1. tha E/meting Fdrm daandm  
LongTUawanaddadtothaBM.

SHRI SHANTARAM POTDUKHErlbeg 
to move:

Th a tth e B lb e  passetf.

MR CHARMAN: The quartlon is : 

Th a tth e B lb e  passed*.

Tha motion was adoptad*

’ Published in Gazattad of India Extraordinary. Part II. Sadion % dL 26.11.1991. 
“ introduced with the recommendation of the PreeManL



511 W a t»(P n rn O o n  NOVEMBER 26.1991
am/Control of PoOution)Coss

(Antmdment) BM 512

I T ^ h r s .

W ATER (PREVENTION AND CONTROL 
OF POLLUTK)N)CESS (AMENDMENT) 

BILL— Oontf.

lEngBsm

M a  CHAIRMAN:Tlw House shall now 
take up further discussion on the Bill to 
amend the Water (Prevention and Control of 
Pollution) Cess Act, 1977.

Shri Rjqendra Kumar Sharma was on 
his feet. He may continue his speech.

[TranslattorU

SHRI RAJENDRA KUMAR SHARMA 
(Rampur): Mr. Chairman, Sir , the hon. 
Minister has introduced this amendment Bill 
in order to strengthen the pollution control 
Board and to mstolt financially sound. Almost 
ail the members have welcomed tills BIN and 
have made a request to sti’engtiien the 
board.

Sir, if you are really willing to Icnow the 
seriousness of the problem of water and air 
pollution, you wiH be surprised to know the 
truth that neither the centre has ever tried to 
realise Its sertousness not the State Govern­
ments have ever paid any attention towards 
it.

17J)7hrs.

[SHRI SHARAO DIGHA In the Chalfi

Sir, after 44 years of the independence 
of the country the fMoblem of polhition of 
water has reached an alarming positton. 
Ac:bOrding to the study, conducted on 29 
rivers by National Envlionment Engineering 
and Research Institute water of 70 per cent 
rivers is polhited. The water of Ganges at 
Garhmukteshwar and that of Teesta at Jtri- 
paigudi has been staled to be free from 
poHutkm. Barring these rivers the water of al 
rivers has got polluted.

Mr. Chairman, Sir, today everybody

knows tile importance of rivers in our eco­
nomic and social life. These rivers are not 
only means of irrigation but are also a source 
of drinking water. Lakhs of people take a dip 
in these sacred rivers on various holy occa- 
sbns. Just 4 days back on the occasbn 
Kartic Pumima these devotees had to face 
grentdifficuldestotake adipinttiese rivers. 
The rivers which used to be tooked upon 
with great devotkm and sacredness are 
emitting odour and bad smeH to the extent 
that nobody can even stand near these riv­
ers.

Sir, through you, I would lite to request 
hon. Minister to make these Boards so 
powerfid that water poHutton and air-poliu- 
tion is checked completely. This is ttie re- 
sponsbiPty of the entire natton. Today, our 
all tin  s y^m s  are dead. You are talking 
about strengthening these Boards but you 
must understand that your officials are not 
taking this issue seriously. They are least 
botiiered (bout it Three years before the 
Supreme Courts judges had warned against 
it and instructed the officials in no uncertain 
term that tiie licence for setting up new 
industries in the Ganga-Valleyshoukl notbe 
granted unless the board is assured dbout 
the discharge to effluents and waste mate- 
riaL But even afterthis long period of time ttie 
expected degree of change could not be 
brought (bouL The supreme Court’s judges 
alleged that the offM^s, especially ttiose of 
ttiese. boards were not sincere to their legal 
duties.

Sir. the municipalities and the municipal 
corporation can conUibute a tot is preventing 
poUutkMi but neitiierthe State Boards nor the 
central board have any control over them.

I am g r e ^  distressed to state ttiat 90 
per cent cMes in Uttar Pradesh have no 
sewer lines or draktage system. All the 
poOuted water and Mhs stagnate Is open 
and Puterfied there. tfepUemics or diseases 
start spreding as a resuk of it. who wW check 
them? The people have been living in such 
a miserable conditions. What have we done 
during 44 years of the independence, these 
are our achievemert so far. Our boards tak
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of the rural Iffs, the people bebnging to the 
downtroddenand backward dass,the sched­
uled caste but we shout at the top of our 
voice here for our own political gaim. But if 
we go to the rural area we will come to kmw 
the plight o fth e se p^e . We firtd that water 
is stagnating in their Mohallas and cok>nies 
and they are becoming the vctims of dis­
eases every year. I wouM like to request the 
hon. Minister to pay special attentk>n to this 
problem and m ^ th is  Board more powerful 
and all the officials responsible for such 
things shouM be brought under the purview 
of laws so that healthy change may take 
place. Sir, I wouki like to request the hon. 
Minister to do something regarding the most 
important issue. This problem shouM be 
solved through Survey Boards or through 
any other source. So fara Review Courts are 
concerned, everybody knows ̂ u t  them. It 
takes several years in litigatkxi but no-body 
is awarded punishment. Threughyou, IwouM 
like to suggest constitutton of separate courts 
for this purpose. These courts shouk) be 
given as much power as possible with avies 
to find wayout to solve this problem.

Sir, the Supreme Court judges have 
also suggested inclusnn of ‘Natural Envi­
ronment’ in the educatnnal curricula upto 
class X. There shoukJ be a mass movement 
throughout the country. What is pollutton? 
Pollutton is untouchable. Everybody shoukJ 
be madeconscnusof it and is not difficult to 
do so. An exhibitton was organised a few 
days back. Many nrare efforts are being 
made in this directkxi but an awareness 
must be brought about among the common 
people about it. State and the Central Gov­
ernment shouki make more efforts in this 
directton and involve the other organisatnns 
working in this f iekl to create an awareness 
among the people about tt. Othenwise, how 
can we be able to get rid ofthis water and air- 
polkjtbn? I do not see any clear picture. The 
Central Government has saki that itwouki 
abolish those elementsfrom diesel and petrol 
that cause cancer. But no work has so far 
been done in this directnn. The Ministry 
must make some proviston to check these 
things.

Sir, through the non. Minister I woukI 
like to submit that thousands of cattle have 
come to cities. There are about 80,000cattle 
in the Kanpur cHy. There is no arrangement 
for disposal of their excreta. This causes 
diseases. You must know about it. 15 lakh 
chikiren die in our country due to water 
poliutkxi. The two-fourth d  the poor in our 
country die due to water poilutton. Every­
thing has been discussed in this House 
during last 44 years and everybody knows 
as to how the poor are leading their life. We 
have failed to provkle medical facilities to the 
people. In the capital of India Delhi the 
dipbrable condttnn of Yamuna is not secret

The fish died due to water pollutkin in 
Gomati river in Lucknow. The shuatkm has 
deteriorated. I woukJ like to give some sug- 
gestnns on which you can certainly take the 
dedson. We had set up industries like chemi­
cal Industry, sugar industry, leather industry 
and distillery, etc 50-60 years back at such 
places which have now be come densely 
populated areas, including Delhi. What is the 
justificatton of havbig Hindustan InsectbkJer 
Plant is Shakurbasti and D.C.M. Chemicals 
in densely populated areas? Bhopal like 
tragedy can recur at any time. There would 
be no way out at that time. Property worth 
billons of rupees can be raised removing
the plantftom there. They can shift anywher- 
eelse by purchasing the land in lakhs of 
njpees. Regarding its bcatton, the hon. 
Minister shouM issue dear cut directton to 
the Department of Industries. The tocatkm of 
these industries shouki be deckled in con- 
sultatnn wtth people’s representatives. But 
it is not in practee. Board issues Kcencesfor 
the places which are consklered convenient 
by it There are certain industries for which 
no leences in required to be issued. There Is 
no need of issuing Itoenoes for an electronic 
industry where mereV assemblkig worit is 
done. Some dedskms are taken by the 
CentralGovgpmmentandStateGovemments. 
But some projects have been lying pending 
with the PoUutton Board for a tong time. The 
Jamunani project of Irrigatton Department is 
under Namtal District, has been lying pend­
ing with the Ministry forthe last seven years.
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THE MINISTER O F  STATE IN THE 
MINISTRTY O F ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH); Which 
pollution board you are referring to?

SHRI RAJENDRA KUMAR SHARMA: 
The dedston will be taken by It and not 
through it The ficence is not being issued to 
them. Crores of rupees are to be spent by the 
Irrigation Department. A lot of dHficuity is 
being experienced owing to constant price 
rise and high price index. K you wantto make 
these boards more powerful through this 
amendment then these boards must have 
officials like our District Magistrate Shri T. 
George Jap Josph. They shouk) be put to 
maximum work so that these problems couM 
be solved. With these words, Ithankyoufor 
the efforts being made by you.

SHRI CHANDULAL CHANDRAKAR 
Purg): Mr. Chairman, Sir, the subject which 
we are discussing today is very important for 
the country from every point of view. Now-a- 
days, there is aduHeratnn in each and every 
thing whether it is air, water or any eatable. 
Thus, the Government has brought fonvard 
a vary useful amendmenL To check the 
poflutkm of water we have to increase the 
tax so that more funds couM be mobilised 
and the situatton coukt be improved. Every 
thing has become expensive. The Govern­
ment shouM spec^ as to how much funds 
wouM be mobilised the amount out of it 
proposed to be spent on the salaries of 
Government employees and on checking 
the poUutnn separately. It is, of course, 
necessary to delegate powers to the offi- 
cials. But these shouU not be misused. The 
non. Minister shouW immediately take step 
in this regard. The tax-payers are tosing 
theirfaith because they think, that the money 
paUbythen is being incunred on salaries of 
the State Government emptoyees or is being 
misused.

Most of the rivers of our country have 
become polluted. A newspaper is published 
in Germany ¥rith the objective to check pol­
lution in rivers. K aiy factory is found respon- 
si)lefor causing pollutkm then anewsitem 
akMigwithpholoispublbhedinthe newspa­

per. After that stem punishment Is given to 
the ownerofthe industry and the newspaper 
is awarded. To check the increasing polki- 
tk>n. Government should not only take steps 
butshouM also take the help of. other agen­
cies in this regard. We see that the number of 
cities and industries are increasing. There is 
a Shipra river in Durg from where I have 
come. The effluents of all the factories in­
cluding Government steel factory are dis­
charged into this river. We have written to 
this Ministry about two three months ago 
and requested them to check it It appears 
that the Central Government is unable to 
check it due to some reasons. We are not 
getting the cooperation of the Poliutton 
Control Committee set up by the State 
Govemment It is a sutqect which comes 
under Concurrent UsL There are separate 
Control Boards betonging to the State Gov­
emment as well as Central Govemment. If 
the State Government does not check itthe 
Central Govemment shoukl come fonvard 
and exercise its auttiortty. The power are 
given to...

SHRI DAU DAYAL JOSHI (Kota): The 
poHuttonhasbeen there forttie Iast40years 
andnotforthe lastoneyear.

SHRI CHANDULAL CHANDRAKAR: A 
numberof factories are being opened every 
day.

SHRI DAU DAYAL JOSHI: 11 factories 
in total have been set up. The hon. Minister 
has given permisston for IL At present, not 
even a single industry can be set up without 
the permission of Shri Kalpnath 
Rai...(lnr0mipttons)

SHRI CHANDULAL CHANORAKER: K 
you have patience you wHI understand. I 
mean to say that...

SHRI DAU DAYAL JOSHI: It is not that 
the poHutnn has been caused wItMnayear. 
The industries are being opened todtqr with 
the pennisston of hon. Minister of Environ- 
menL

SHRI CHANDULAL CHANDRAKAR: A
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number of iron rolling mills are being set up 
in Duig district because of BhHai Steel Plant 
There were 14 rolling mills in 1984 whereas 
the number has now increased to 150. 
About 6 more rolling mills have been added 
within a period of 6 months. Their effluent are 
also being discharged into the river. Six mills 
have been opened during the last 3 ^  months.
I don’t want to blame anybody. It is a system. 
You have to look into the system. Whenever 
anything happens, you term it as an attadi 
on BJP. If the fbrnier Government could not 
stop it, we condemn it. It is also the fault ofthe 
present Government, 9 it does not check it 
I mean to say that shouM be checked by 
State Government or Central Government. 
For that purpose, the BIN has been brought 
fomvard. We shouM ponder over it. The 
Speaker who preceded me has sakl cor­
rectly, while refemng to a particular river, 
that the pollutton has increased.We know 
that the pollutton b increasing because of 
opening of new mills. The present Govern­
ment as well as prevtous Government are to 
be blamed for that. Whether it has been the 
Government of Congress or BJP. the pollu- 
tk>n has increased. If the State Government 
can't control it, the Central Government 
shouM interfere in it and exercise its power 
under the Concurrent List ft shouM not 
misused its powers. It is also necessary to 
point out that the complaints sent by us have 
been kx>kad into. But in the re p ^  It has 
been sakl that there is no pollutkm. I am 
referring to Bhilai Steel Plant. How has that 
committee come to the concluston that there 
was no poHutkm? It made such observatnns 
and completed Its task. That is why I am 
saying that powers must not be misused. We 
shouM have a check on all the Pollutton 
Control Boards set up by us. I wouki like to 
request the Central Government that the 
suggestions regarding controlling 
polhJtk)n,shouU be conskiered.

Mr. Chairman, Sir, tod«v many factories 
have been set up under Bhilai Steel Plant of 
Madhya Pradesh and the pollutton is in­
creasing there. K iron plant is unable to 
control It. It can be checked by incurring 
expenditure. I have drawn, the tftention of 
the hon. Minister towards h in the last ses-

ston. Msqr be, he could not implement it for 
certain reasons. But I request the Govern­
ment to implement it spe^Hy and we sup­
port the Government fully on this issue. 
Thera is a provisnn to check water pollutton 
but we shoukf try to control air surface 
poHutton also. Now-a-days the air has be­
come pbluted. It is due to more smoke in the 
air. To prevent Hall the modem equipments 
shouki be used. For example,l wouU like to 
quote the name of Bhilai Steel Plant Many 
such factories are being opened to the 
publto and private sectors. Smoke is emitted 
by these factories. A machine is installed to 
prevent the emisston of smoke. Although, tt 
involves some expenditure yet it is the 
imperative need of the hour. The pollutton is 
increasing very fast in Delhi as weR in other 
cities of the country. Since our hon. Minister 
is active and young, I think, he wouU pay 
attentiontowardsit.Thereis less pollutton in 
the central tenitories of the country. I hope 
that the hon. Minister wouM pay special 
attentton towards it and conduct an enquiry 
into the matter, impartially so that no bun­
gling may take place.

bithe last, I want to request to provkle 
necessary assistance to Government artd 
private companies to check the water, sur­
face and air poUuttons. Wasteful expenditure 
shouki be avokled. Only necessary expendi­
ture shouki be incurted. Ithank you forgiving 
me an opportunity to speak.

SHR|<. HARI KISHORE SINGH 
(Sheohar): Mr. Chairman. Sir, I wouU like to 
congratulate the hon. Minister as he is tak­
ing personal kiterest the keeping the envi- 
ronmentfree from poflutton to his capacity as 
Minister inchatge. Just now hon. Member 
Shri Joshiji challenged Shri Chandrakarji in 
such a toud voice that k created voice pollu­
tton in the House. I ctosed my ears and fell 
the need of controlling sound poMutton to the 
House.'We have to control the sound polto- 
tton Inthe House as weH as to Delhi.

The trucks and buses make a noise to 
Delhi dty by btowing horns, ft is the problem 
to almost an the metropolitan dties. if you go 
to devetoped countries, you w9l not find this
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[Sh.HariKishore Singh]

problem. K anybody blows a horn. It means 
that he is in some trouble. Thus, blowing of 
homs should also be banned here in India 
also. Secondly, Shri Chandrakarji has re­
ferred to environmental pollution. I do mA 
know about other places but in Delhi, 
Calcutta, Madras and Bombay where traffic 
is under the control of State Government 
there is much environmental pollution. But in 
Delhi, Mr. Chairman, Sir, I don’t know where 
do you reside in Delhi? But I am reskling 
near Rajpath. Whenever a DTC bus passes 
we are reminded of Shri Tytler Sahab and 
start thinking to send an applicatton to Shri 
Kamal Nathji requesting him to protect us 
from the pollution being caused by buses 
run by his Department But Shri Tytler Sahab 
is perhaps goingtoprivatisetheTranspoilin 
Delhi in order to check poHutton.

Hon.ChandulalChandrakaiiiisanekier 
member. He has saM that there is -some 
tMjngling in controlling the poHutbn. I am 
reminded of a Minister^ Congress (I) Gov­
ernment. When he war^ to his village he was 
asked as to what portfofo has been given to 
him. He saki, *Do not worry, I have got a 
portfoKo from which all other department will 
have to seek clearance*. It all had appeared 
in the newspapers. I am not citing this from 
my own skle. I hope that hoa Kamal Nath 
does not have such an opinbn.

You will recall that there was a king in 
South India He had a courtier, who was very 
conupt. All the people complained against 
him to the king. He saM, aH right, we wouki 
deptoy him at the sea shore. After some 
time, a report came that he was harassing 
the people. The kingaskedastohowwashe 
harassing the people and how was he? The 
reply was that he was very happy and was 
counting the waves and be claimed that in 
case more than the specified number of 
waves rose wHh the passage of a ship it 
wouUhaveto paytax as per orders of the 
kkig.Thusbe was very happy. Eartierthere 
was a inspector raj prevailing in Mustrles 
and factories. Now one more officer has

been added. Consequently, factories and 
industries will have to bear more burden.

Mr. Chairman, Sir it is a complicated 
matter and partk»jlarly in devek>ping coun­
tries, where all people want that there 
shouM be more and more industries in the 
country. The factories wHI be set up on the 
earth and they are sure to cause pollution. 
The devetopeid countries do have the facto­
ries. We have to set up factories but at the 
same time we do not want any polhitton. 
State Governments are unable to control the 
poHutnn. I don’t want to criticise the State 
Governments. TYm  people have no biterest 
in this matter. We have to create awareness 
among the people. After the independence, 
duringthe fifth or sixth decade, people were 
not aware of the necessity of protecting the 
environment

Industries were set up day in and day 
out in the fifth and sixth decade. Chandulayi 
sakl that industries were being set up. 
Joshiji does not know anything. Objectbns 
were raised. Every Government waris to set 
up industries. We also want to set up indus­
tries in our area. No need to thmk of pollu- 
tk>n. It is a very controversial matter in all 
devekiping countries, ft is indeed a very 
oomplicaled questton that If industries are 
devetoped, polhjtton problem wHI arise. I- 
understand that this problem cannot be 
solved by the State Government. As such 
tiie Centre shouM pay special attention to I

The Water Pollution Boards function 
under State Governments. The effluents 
discharged spread poHutnn in the rWers.A 
major scheme to dear river Ganga was 
launched and the formerPrime Minister Late 
Shri Rajiv Gandhi took a tot of interest in it 
The c a ^  of our State is also located on 
the bank of river Ganga. There also a big 
scheme to dean the water of Ganga was 
lunched and It is still in progress. Maximum 
efforts to deM  Ganga were made at Kanpur 
and Haridwar but dM this project show any 
results in Kanpur? Croras of rupees have 
beenspenttodeanGanga.Willthe Cwttal 
Govemmentorderapnbe into the project as 
to what woifc has been done to deim Ganga
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and what ara its rasuKs. Did anyona svar 
anquirad about its piograss. funds invastad 
onitand itsprasantposition.

What ara tha futar proposals in this 
regard. I undarstand that Ganga can ba- 
coma fraa from pollution only whan tha 
povarty of tha paopla living on both of its 
banl(8 is aradlcatad. I hava bean a student 
of Kashi Univarsity and I hava mysalf seen 
how gait>aga is dtoppad in Ganga Evan 
today, gaitnga is baing droppad in Ganga. 
Tha water is polluted In kanpur also. Of 
course, water has become dean to some 
extent at Haridwarbutfikhscan still be seen 
at Patna and other places. Do you have the 
details of the funds that have been incurred 
on this project for cleaning Ganga. I would 
request the hon. Minister to check the posi- 
tk>n in this regard.

Tha most important, point is that tha 
Boards set up underthe State Governments 
for containing pollution remain totally ne­
glected. For instance, if a Minister inaState 
is not be allocated an important portfoNo, he 
is given Tourism Department and he feels 
ignored. Similar is the case with these 
Boards which have been set up in the 
States togatrid of poUutton in environment 
As such the amendment that has been 
moved by the hon. Minister is a good one 

.but at the same time, the hon. Members of 
parliamant shouU be given represantatton 
at State or Central level in any capadly, 
either as adviser or in any other cap«K% in 
these boards. Their cooperation shouM be 
taken and presence ensured. The Govern­
ment shouM make necessary provistons in 
this regard. With these words,lsupportthis 
Amendment BiH.

Jha
MR. CHAIRMAN: Shri Bhogendra

SHRIKAMAL NATH: You have already 
spoken on this BIN.

SHRI BHCX3ENDRA JHA: When this 
Bill was moved m this House I had saM this, 
lhad opposed it at the time of its introduction.

Mr. Chairman, Sir, I woukJ Hka to re­
quest asto why we shouM spend money on 
the Board tlHsuch time the B»l is passed. The 
Government wants to enhance the rata of 
water tariff. But I say that even the rusting 
tariff which was being levied hitherto shouM 
be stopped After all, what has t>een its 
achievement? The hon. Minister shoukl 
explabi in brief about it so that the House as 
wall as the country is apprised of the posi- 
tnn.

I would Kketopointoutthat we are all in 
favour of industrialisatnn. Wa have taken 
some steps in this diractkM) but a k>t re­
mains to be done. To solely blame the 
industrialists they ara at fauk is not fair and 
I fail the comprehend it

[EngSsm

MR. CHAIRMAN: You have already 
spokenonthe motk>nforconskleratk>n.You 
cannot speak twice.

[rransfaffon]

Your name figures in tha list and you 
hava already spoken.

Shri Sarat Chandra Pattanayak.

SHRI BHOGENDRA JHA: I had spoken 
at the time of introduction.

MR. CHAIRMAN: No, You have spoken 
at the consideration stage also.

SHRI BHOGENDRA JHA (MadhubanI): 
Mr. Chainnan. Sir, On tha vary day this BiH 
was moved, I had saki that it is difficult either 
to Qpposa.w to support the BOi. Mr. Chair­
man, Sir so far a» tha Board Is ooncemed, I 
iMdaaU...

SHRI BHOGENDRA JHA: I will do as 
you wish. Sir, K you permit metospeaklwin 
speak and if you refuse, I win not

M a CHAIRMAN: You cannot spedc 
twKe on the same B i.
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SHRIKAMAL NATH: I have no o l ^
tion.

M R CHAIRMAN: It is not a qiMStbn of 
your ot)jeclion. The rules do not penniL You 
cannot speak twice on the same sut)ject.

SHRI SA R A T CHANDRA P A T- 
TANAYAK(Belanair): Mr. Chairman. I would 
Hke to congratulate the hon. Minister for 
bringing thb iegisiation in this House. How­
ever, there are certain areas which need the 
Government's attention on a priority basis. 
The hon. Minister has spolcen about the 
conservation and economy in the use of 
water as one of the major objectives of the 
proposed BiH. But the ofajectivas of Water 
Cess Act, 1977 is to augment the resources 
of Pollution Central Boards only. I would ilM 
to suggest that the objectives of the Cess 
Act, 1977 should be suitably worded to keep 
the need of the changes of times.

Though the proposed measures in the 
B ll wUanabie the Government to reaSse the 
sustainable use of water, there is no provi- 
skm for social auditing of water use by the 
industries. The disincenthres need a further 
detailed conskteratkMi. Instead of imposing 
stiff penalties, motivatkxi of industries and 
pubic awareness about water pollutkm and 
waste are the alternatives to achieve econ­
omy In the use of water. The possMities of 
poSutkm tax as prevalent in some foreign 
countries shouM be examined.

The evahjating and monitoring system 
in the PoBution Central Boards and th Cen­
tral Government shouM be strengthened for 
getting a preperfeedbacktofindout whether 
the desired resuls are achieved. There 
shoukJ be an independent Appelate author­
ity to examine the disputed Cess cases.

The Government shouM examine 
whether a single oomprehanslwe Act can be 
sufficient to tackle the problems. Also there 
shouU be some type of cess on air polutkxi 
' acMvlliee. The schedule-1 to the Water Cess 
Act 1977 has M ad a tew mdustfles whteh

are covered underthe Act B U I would llteto 
know whether the 1st of industries are exckj- 
sive. There are more critically polluted in­
dustries which shouM be covered under the 
Act such as sugar,leather, paper and engi­
neering industries. These industries shouM 
be covered under the Cess Act. Marine 
pollution and soH pollution activities should 
also be covered under the Cess Act

Lastly. I wouM Ike to request the hon. 
Minister to let us know how many cases have 
been filed under the Cess Act. 1977 so that 
stiff disincentives can be provUed under the 
Act.

My constituency. i.e Bolangir ki Orissa 
is a typical example of ecotogical degrada- 
tkMi. Due to large chunks of degraded forest 
land and soil erosbn that, area Is gradually 
turning into adesert. I wouki Oke to request 
the hon. lyNnisterto initiate‘Integrated Waste­
land Devetopment Programme’ in Bolangir 
as eariy as possfale.

I wouM Kke to draw the attentkMi of the 
hon. Minister to the poUutton caused by a 
graphto factory by the sMe of the Length 
river of Bolpare block of my constituency in 
Orissa. People are affected by the pottuting 
water. The Government ShouM take correc­
tive steps in the matter eariy.

Last|y,the colour of the sand of that river 
tooks Ike a Mack-filed and I cannot explain 
about the colour of water. Due to pdhition 
cased by Graphite factory at Belpare of 
BokMigir? I have come from thet area as my 
constituency. Bdangri Is . I wouU lira the 
hon. Minister to take such steps as are 
necessary.

I support the Bill.

SHRI V. DHANANJAYA KUMAR 
(Mangakire); I rise to support the intentkm 
behind this B l.

At the outset I would Ike to remind the 
Minister Shri Kamal NKh. To day he Is 
heading a very powerful Mlnistiy and also a
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very sensitive one. S i^ is tlie limit for his 
powers today.

Sir. pollution control is of prime impor­
tance in modem society. Many advanced 
countries have made scientific studies on 
the adverse effects of polluatbn. And they 
have made a provision for separate funds. 
Actually some of the advanced countries are 
giving fviancial assistance to the under­
developed countries to control the pollution.

There are various kinds of pollution 
today, we are more concerned about the 
pollution of water as also the pollution of air. 
Now we have State Pollution Control Boards. 
Almost these have transformed into like any 
other Departments and they have no power 
to effectively implement the provisions of the 
law. and it has become one more Depart­
ment Ike any other donnant department 
Now the Central Pollution control Board 
shouM be strengthened more. It shouki 
become a more effective body so that provi- 
sfons can be made applicable in the entire 
country equally.

Sir, the provistons of this Bin seek to levy 
some more taxes. I do not think that levying 
of taxes atone wouM be the answer for 
effective control of the pdlutnn. The Pollu­
tion control Boards must effective take up 
this task, sometimes we find that the provi­
stons of this Act are very often misused.

Now I quote an example where the 
provistons of this legislatton has created an 
obstacle for setting up new Industries. My 
friend Shri Oscar Fernanda is here. He 
knows that after1972. for the forest time the 
Government of India has thought of Making 
some investment in the Karnataka State in 
the form of setting up a thermal power proj­
ect at Nandipur in Udupi taluk and the Karna­
taka Position control Board has made de- 
talled studies about the effects of poNutfon 
on account of setting up of this Industry.

Sir, the Government Is very wel I 
that Karnataka Is reeing under shortage of 
power and the Government of KamaWka is 
giving an Importance and encouragement

for the units which wouki generate more and 
more power. The Karnataka Board has al- 
ready dearsd the project and they have 
even undertaken to see that under their 
supervision the unit comes up and it would 
function properly. Now this project is pend­
ing wHh the Ministry of Envkonment headed 
^  Shri Kamal Nath for clearance. I wouM 
like to make use of this opportunity to make 
an earnest request to the Minister on behalf 
of the people of Karnataka State to dear this 
project as early as possft)le. This is a project 
of Ito. 3,000 crores and this is a Russian- 
akied prc^ecL Unless we take i4> this project 
early, probsMy tiw p r c ^  itself wiU lapse 
and thiay may think as to whether to give 
further akl or not so my submission is this. 
Let not the provistons of the legislation be 
misused and become an obstacle for setting 
up new industries in the name of oontroffing 
the polkition. Now let us deal with the peopto 
wtK> contribute to this polkition eitfier of the 
water or of the air. Let us make these bodies 
more effective. Let us give them full support 
But at the same time, the devetopment of the 
society and the country win have to be home 
in mind and such important projects shouki 
be cleared as early as possible. So I would 
again remind the hon. Minister that though 
he has got all the powers under the Sun, let 
him please tiiink i«ain and dear this project 
as early as possbte.

Just by levying more and more taxes, 
we will not be in a poskton to control the 
poNutton. We will have to think of other 
devices whereby the Department which is 
entrusted wth the job of implementing the . 
porvistons d  this l^islatton an really con- 
troingttiepdhition, is strengthened, i hope, 
the Mkiister definitely wouM find funds from 
somewhere else rather than imposing more 
and more taxes and making this officials to 
cieateobstadeseltherinsetting upof indus­
tries or In smooth ninning of industries.

With these words, I support the pnwi- 
sionsdtheBlwitii the hope that the project 
wW be cleared as early as poasl)le.

SHRI GOPI NATH GAJAPATHI (Ber- 
hampui): At the outeet, I wetoome this B «
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which prbna fada sasks to augnwnt the 
resources of the C«ntral and State PoUution 
Control Boards and to maximisatha usa of 
water for radudnB and oontroting pollution. 
The furxls available with these Boards have 
noi Doon oonsiswiii wiin mv inci8a88 m 
costs for meeting the overall commitments. 
Hence bringirig this BUI Into force becomes 8 
necessity.

Two soecified objectives in this Bill areS ww%0 V H i  SI 119 h#!!!

commandabla. Firstly, it anoouragas tha 
adoption of tha bast avaNabla tachnical and 
practical solutions for pravanting pollution at 
source. Sacondly, it also aims at consarving 
natural rasouioes particularly water.

The present provision of 70 per cent 
rebate where an individual or industrial unit 
has installed an effluent treatment plant, has 
led to Hsgross misuse. Thedistinctfeatute of 
this BiV is that it provides greater incentive to 
mose wno aoopi prevenuon oi poHuiion. 
Side by side the Bin proposes disinoentives 
to those who do not conform to the pre­
scribed standards. In future, the poliuttuMs 
w9l have to pay cess at an enhanced rate 
which I dare say is perfectly justified and 
should be vigorousiy pursued.

Now Icametothe various aspects inter- 
Inked to lMs BIL As rightly pointed out 
aariiar by an hon. Member, so far as drinking 
water is ooncemed, perh^M. It is afactthat 
there is noi a skigle in our country which
can assure supply of potable water fbrdrink* 
big purposes for 24 hours, even for drinking 
purposes.

Further, there are thousands of villages 
which are without the basic drirMng water 
tecBilies. Asabo Nghflghtedby another hon. 
Member, dischatge of poOutmts from the 
tanneries Into the river Ganga is rendering 
the‘Clean Ganga Projecr hopaleasiy inef- 
foctive. fVvars and streams are getting pol> 
hUed by highly toxic agents ranging frtm 
rnetaHe sals to comptSK synthetic chemi- 
eais. mereunr ■ndeweneoreoelwBacids.Onoe 
the wilar li polulad. It is unfK for drinking.

bathing or any other domestic use by man. 
Depending on the chemicals present in the 
effluent, it can produce food or chemical 
poisoning or even skin infectbn. Also, de­
pending on the pathogenicbacteria. poluted 
water can produce diseases Rke dianlwea. 
dysentery. tryphoM, gastroenteritis, elc. 
SimHariy, gaseous air poHutants Ike the 
deadly carbon monoxide, methyl Iso^a- 
nate, reminiscent ofthe Bhopal gas trage^. 
cause defects In vision, headache, insom­
nia. mental instability, high bkxxi pressure 
and gkfcllness in a large number of people.

That rapki industriaBsatkm has brought 
about serious threat to the vast water re­
sources, as was also pointed out by the hon. 
Member, is a view with which I tend to differ. 
I Shan presently explain as to why the water 
resources are not so vast alter aH Strangely. 
of the total quantity of the wateron the gtobe. 
97% is salty, fling the oceans and seas. Out 
of the rest three per oant, tha m ^  portion is 
out of raach,'«ither frozen up jce-a^n, gla­
ciers or buried deep underground. We de­
pend on what is left in rivers, lakes and 
accessfele aquifers to quench our thirst, 
wash awtqr our wastes. This available water 
for our use comes to hardly 0.3 per oenL 
Unfortunatoly,even this preckMis little water 
Is over-strakied. Industrial wastes, sewage 
and agricultural run-off overioad rivers and 
hwrim nlnrtrir schemes such Irreolacaable 
ground-water reserves dry. Gtobal statistics 
disclose that25,000people die every day as 
a result of bad water management Some 
two-thirds of the workfs population Is with­
out dean water and, as a result, diarrhoea 
k is  a staggering 4.6 miion chiUren under 
five years age every year.

Further, even during the Ninth Lok 
Sabha, I had high-fighted and stressed on 
the need to b e a u ^ and revive AsVs largect 
semi-sweet water lake, ChMoi, as wen as the 
famous Ansupa lake bi Orissa State, from 
the unchecked akiae and water hvadnthSpv HfP vWSêR SfVSMPOTffSSi
oiDMith The sol washina IfiiKi these lakes is 
causing wholesaie siting, resulting in faulty 
land use and also ovar<«tptoiltfton by liih- 
ermen. These takas of beauty, apart from
a— I— — 1-*-----1 ■»------■—* --------A  ■■■■■ —i l woesig loaai wurisi spowi a*o nan*w Miigre"
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iwinutory Siberian birds, during lh« «  
season, it is our ardent wisli that tlw indi* 
calsd Canadian aid for Chilta lalw and ttie 
Nomragian aid for Ansupaiaice deveiopnient 
wiii be negotiated and implemented expedi- 
tiousiy by the Central Government.

MR CHAIRMAN: You can continue

tomorrow. Lok Sabha now stand adjourn to 
meet tomorrow.

iSjOOhrs.

The Lok Sabha then adjourned tMEIaven 
<atha Clock on Wednaatti^, November 
27, m i/At^tOu^anae. 1913 (Saka)


